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LOK SABHA DEBATES

LOK SABHA

Friday, March 31, im/Chaitra 10. 
1900 (Saka)

The Lok Sabha met at Eleven of the 
Clock

[Mr. Speaker in the Chair]

ORAL ANSWERS TO QUESTIONS

Investment of IDBI by way of financial 
assistances

•5H2. SHRI CHITTA BASU' Will 
the Minister of FINANCE be pleased 
to state

(a) whether it is a fact that thi> 
investment of IDBI by way of financial 
assistances is comparatively low in 
the Eastern ;jnd North Eastern regions; 
;md

(b) if so what steps the Govern* 
ment proposes jo take to correct ’.his 
.imbalance’

THE MINISTER OF FINANCE 
(SHRI H. M PATEL)- (a) Yes. Sir.

(b) In interpreting IDBI's assist
ance to different regions duo note has 
to be taken of the growth promoting 
factors in difierent regions such as the 
availability of physical resources, 
existence of managerial and entre
preneurial capabilities and generally 
a growth conducive environment. The 
Industrial Development Bank of India 
has always aimed at providing finan
cial assistance to all projects, which 
are technically feasible, economically 
viable and generally in conformity 
with the national priorities.
126 LS—1.

In order to promote balance^ indus
trial growth as between States as well 
as between areas in different States 
IDBI has introduced since 1970 
schemes of concessional finance for 
units set up in backward areas. Other 
promotional measures taken are:

(i) acceptance of lower promoter’s 
contribution, in the case of units 
coming in the Himalayan hill region 
which covers the entire North East* 
ern Region;

(ii > to identify project potentiali
ties and help in the promotion of 
projects in backward areas. IDBI, in 
collaboration with other institutions, 
has conducted industrial potential 
surveys of the Eastern Region and 
North Eastern Region, and

(iii) in order to render technical 
consultancy assistance. IDBI has- also 
set up the North Eastern Industrial 
and Technical Consultancy Organisa
tion at Gauhati and the Bihar Indus
trial and Technical Consultancy 
Organisation at Patna.

SHRI CHITTA BASU- In his reply 
the Hon. Minister has mentioned that 
the IDBI has conducted an Industrial 
Potential Survey in the Eastern region 
and in the North Eastern region May 
I know whether the Survey Report nas 
been made available to the Govern
ment? If so has any action been taken 
on the Report? Has he got ny 
figures in his possession to prove the 
contention that there has not been re
latively less investment in the eastern 
region?

SHRI H. M. PATEL: The survey that 
I said was conducted by the IDBI. 
That report is not submitted to +he 
Government. Government is not con- 
cerned with the matter. These are en
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tirely matters lor the Industrial De- 
velopment Bank of India itself to dis
pose of. The survey was carried out 
only in order to help and to assist them 
t0 see what potentialities are there in 
the eastern region and the north
eastern region. Sometime back the 
Industries Minister of West Bengal 
asked me about this question and in 
my reply I have told him that a 
resiut of all these efforts considerable 
speeding up had in fact taken place. 1 
wrote to him saying that these efforts 
of the financial institutions have been 
successful in contributing to the in
creased fiow ol assistance to the eastern 
region. During the last 4 years, ’ .e. 
1972-73 to 76-77. the assistance sanc
tioned by the All India financial in
stitutions to the eastern region amount
ed to Rs. 348.25 crores compared with 
Rs. 158.41 crores in the preceding 4 
years West Bengal was the bene- 
flciiiry of the assistance in the eastern 
region accounting for more than 
per cent of the sanctions as well as dis
bursements in the eastern region dur
ing *he last 4 vears. This is under 
stanriable because West Bengal is more 
developed than the others.

SHRI CHITTA BASU: In the last 
meeting of the National Development 
Council it was urged by several Chief 
Ministers that the State Governments 
should be involved in the matter 
of poiicy formulation, priority deter
mination and the policy reorientation 
of the public sector financial institu
tions. What is the Government’s re
action to that vital question? It has 
been admitted by him that the IDBI 
prerared a survey report but Govern
ment has got no access to it. Govern
ment cannot act upon it. So my ques
tion is: What is the reaction of the 
Government to the suggestions made 
by the Chief Ministers in the NDC 
meeting?

SHRI H. M. PATEI.: There seems to 
be a complete misunderstanding ot 
the lunctions of the financial institu
tions They give advances and loans 
to companies or organisations. They 
prepare their cases and these go to

3 Oral Answers

them. You have to show that the 
projects for which you seek assistance 
are economically viable. There are 
potentialities for it; if you are pre
pared to make a certain amount of 
financial contribution, you have the 
necessary entreprenurial resources at 
your hands—these are the things on the 
basis of which the financial institu
tions take a decision. Government’s 
broad policy decisions are given to 
them.

In regard to these, discussions with 
the State Governments take place. As 
I said just now, my reply was--I quoted 
it from that reply—from the letter 
from the Industries Minister to me to 
explain what the policy is. There are 
plenty of occasions for the State Gov
ernments and the Central Government 
to discuss these matters. But, in so 
far as the institutions are concerned, 
they must proceed on strict financial 
considerations.

SHRI PURAN SINIIA: May I know 
from the hon. Minister whether the 
physical resources, managerial and 
entreprenurial capabilities and a high 
growth condition are available in 
north-eastern region? What is the 
scope of north-eastern industrial 
development and technical consultancy 
that has been established somewhere 
in North-Eastern region or at Gau- 
hati? May I know whether these ave 
available there— 111 ord«*r to emphasise 
my point, whether the physical resoui- 
ces, existence of managrial and *n- 
treprenurial capabilities and generally 
the growth conducive to environment 
are available in north-eastern region? 
What is the scope of that consultancy 
organisation in Gauhati?

SHRI H. M. PATEL: Sir, a certain 
amount of such talent is available 
even in the north-eastern region but 
there is not such a quantum available. 
But. as many people are coming for
ward there are not many resources 
that are available. Therefore, the 
institution has gone out to them and 
established consultancy organisations 
in those regions and also it has esta-
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Wished the organisations so that they 
can guide them and help them. Beyond 
that they can do nothing.

SHRI L. K. DOLEY: Sir, the Finance 
Minister, while replying, in the first 
part of the question has rightly men
tioned about the need of national 
priority in awarding such assistance 
to many such projects. May I know 
what are the criteria for giving such 
assistance?

MR. SPEAKER: He has already men
tioned it.

SHRI L. K. DOLEY: Compared to 
the size of work, what is the percen
tage of assistance that is given if they 
go to those projects in the whole of 
north-eastern region?

SHRI H. M. PATEL: I have not 
understood his question. But, if he 
means___

MR. SPEAKER- He wants to know 
what are the criteria for that.

SHRI H. M. PATEL: I have already 
mentioned that the criteria are there 
They are available and they are com
mon to all. But, because in this far- 
easlern region, north-eastern region, 
there is a certain amount of dearth of 
such talent, the institutions have gone 
out to do something which they nor
mally do not do.

SHRI L. K. DOLEY: What is the
ratio?

SHRI H. M. PATEL: I have already 
said ‘Yes’ in the very first question 
whether it is a fact that the invest
ment of IDBI by way of financial as
sistance is comparatively low in 
eastern and north-eastern region. If 
you want actual figures, 1 can give 
you that also.

For instance, in the north-eastern 
region, the total amount given was 
Rs. 5.26 crores between July 1976 to 
June 1977. In the same period, in

* the eastern region, that is, Bihar, 
Orissa, Sikkim. West Bengal etc. the 
amount given was Rs. 89.17 crores.

Now, in the other region, it is higher. 
But, it should not be forgotten that in 
addition to this, the IDBI is giving, 
for those regions which are completely 
neglected, a certain amount of assis
tance. A certain amount of invest
ment takes place in public sector 
enterprises and, when you take that 
into account, then, the gap is not as 
wide as is thought.

SHRI SAUGATA ROY: Sir, in 1976 
the Industrial Development Bank bad 
initiated a soft window loan scheme 
lor the very sick jute industry in West 
Bengal. It seems to me from the pre
sent Report that that scheme is now 
being watered down. Will the Minis
ter be in a position to tell us the pre
sent position with regard to the soft 
window loan scheme for the jute indus
try which is so vital?

SHRI H. M. PATEL: There has been 
no modification of the so-called soft 
window loan scheme for the jute in
dustry. The jute industry is in a 
somewhat better state today than it 
was when this scheme was instituted 
but so far as the facilities are concer
ned they still continue as it continued 
earlier.

Failure ot projects and Eauipmept 
Corporation to Export Railway Conches 

and wagons

*535. SHRI HARI VISHNU 
KAMATH: Will the Minister of COM
MERCE, CIVIL SUPPLIES AND CO
OPERATION be pleased to state:

(a) whether it is a fact that the 
Projects and Equipment Corporation 
(PEC) has failed to carry out sub
stantial orders placed by certain foreign 
countries for railway coaches and 
wagons in spite of the fact that full 
advance payments had been made by 
those countries;

(b) if so, the names of such coun
tries as well as the details of the trans
actions involved;

(c) the consequent loss to India’s 
public exchequer; and
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(d) the nature of disciplinary and 
remedial action taken in this matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BEG): (a) to (d). 
A statement is laid on the Table of 
the House.

Statement
There has been only one export 

order for supply of railway wagons and 
coaches where the buyer, namely, the 
Ministry of Transport and Communi
cations, Government of Uganda had 
paid full value of the contract in 
advance. The contract entered into 
with the Project & Equipment Corpora
tion, a subsidiary of State Trading Cor
poration, in September, 1976 was for 
supply of 250 wagons and 20 passenger 
coaches Because of delay in opemna 
of Letter of Credit as well as furnish
ing of guarantee by the buyers in ao 
cordanoe with the terms of the 
contract, the implementation of the 
contract was held up lor some lime 
However, as result of discussions 
held in India in January 1978 between 
the parties the outstanding problems 
relating to this contract have mostly 
been solved and the implementation ot 
the contract is expected to proceed 
uninterrupted. There has been no loss 
to India’s public exchequer and no 
disciplinary or remedial action is tai
led for in the matter

SHRI HARI VISHNU KAMATH: 
Mr. Speaker, Sir, the statement shows 
that this Project and Equipment Cor
poration is a subsidiary of the State 
Trading Corporation and a contract 
was entered into in September, 1976— 
that is, during the bogus Em- 
erngency period—for supply of 
250 wagons and 20 passen
ger coaches. Now, the Minister 
says that there has been onlj one 
export order for supply of railway 
wagons and coaches where th® buyer 
had paid lull value of the contract in 
advance. May I know whether there 
have been export orders for supply of 
other goods besides wagons and pas
senger coaches from other countries? 
Whether orders were placed by other

countries for supply of other goods 
and equipment besides railway wagons 
and coaches? If so, whether there was 
any default in regard to such con
tracts with other countries?

fro  w n : tfrspr  fotrr 
$ «r? ^rtfsnr It

n TtfjVT t  «TT 3RT* fc*rr
3TT W d  I % I

f f r  firwr «pw?t : m  
ira n tr stpt % i ssrtf srrcnre %  

*rr*rir f*P3T £ %
f%<7 w  *ttI

SOTfT ^  <t*TPr fTfft vrn 
t  1 X** w  ^  WTT SS
*Rr?TT«TT ftTCT % rffir

f
MR SPEAKER; it does, not arise 

from this question. I have not been 
able to agree with you.

SHRI HARI VISHNU IAMA1J1: 
The statement also says:

“ However, as a result of discut- 
sions held in India in January 1 »78 
between the parties the outstanding 
problems relating to this contract 
have mostly been solved .. ”

In regard to opening of the lettei of 
credit as well as furnishing of guaran
tee by the buyers—in accordance with 
the terms of the contract—how much 
delay was there and also, may I know, 
whether there was any time-las bet
ween that part of the contract by the 
buyers and the final settlement re
ferred to in this statement?

sft w fro tit T m
if ifr ftFTssr f  m  % Sf t
*m ?r srfrr £ i

Later after a total delay of approxi
mately one year in October 1977, the^ 
buyer paid the balance amount of 
75 per cent and also in lieu of Ihe 
bank guarantee.
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SHRI HARI VISHNU KAMATH: 
What about guarantee?

THE MINISTER OP COMMERCE 
AND CIVIL SUPPLIES AND COOPE
RATION (SHRI MOHAN DHARIA): 
Sir, it is true that the agreement was 
reached in the year 1976. It was 
agreed by the country concerned to 
immediately pay the deposit. Unfor
tunately, the delay was not on the part 
of our institution, P.E.C. It was in 
April 1977, 12.5 per cent was Daid in 
cash in lieu of L.C. They paid 12.5 
per cent (Interruptions) It was in 
April 1977 and the remaining amount 
came to us in October 1977. So, if at 
all any delay has taken place, it is 
not because of our institution but be
cause of the country itself. Immedi
ately after they deposited the amount, 
we sat together. In the meantime, 
there was some escalation of price. 
Now, we told the country that the 
prices have been escalated because of 
that delay and accordingly when the 
delegation came over here, it was dis- 
cused, thrashed out. The country has 
accepted to have the escalation 
charges also So, so far as this con
tract is concerned, there has been no 
delay whatsoever, on the part of our 
institution.

SHRI HARI VISHNU KAMATII: 
The Uganda Government .

MR. SPEAKER: No, He has ans
wered that.

SHRI HARI VISHNU KAMATH: 
Follow up question..........

MR. SPEAKER: No follow-up ques
tion.

SHRI HARI VISHNU KAMATH: I 
will raise a Half-Hour discussion on 
that

N  v i m  : *rnr *  
*TW *  f*wr «rk feat war
| fr s n r t i ’ w n tff  f  wit f i x  wi* 
TQfffr 1 1  ipr **
* * * * *  m f r

art tfteT f t  1  «Pr | eft yrr $t
$t»TT I ®FTT
^ft wtpt tsNt f«F ^  3fr *ftorrir,

| ^PPT 5i?T
qrtf *  fa^rr qtpt,

^ n f t  frarr *tt*t ?

«ft * ifr o  i*T : ^rrf«rr
^ f t  *ftf $t%

| ....
MR. SPEAKER: What he says i5 that 

we are short of wagons. Why are 
you selling it outside?

SHRI MOHAN DHARIA: Here, so 
far as our capacity is concerned, it 
is much more than what is needed by 
Indian Railways. We give first priori
ty to the needs of our Indian Rahvays 
and after fulfilling that priority there 
is adequate capacity for exports and 
naturally we are utilising that capacity 
for export.

DR. VASANT KUMAR PANDIT: 
Will the hon. Minister explain that 
apart from the delay in opening of 
letter of credit, was there any dispute 
over the size and specifications of 
these wagons? When the team had 
come here, did they discuss this about 
the wagons for which orders were 
placed for their supply? Now, arising 
out of that, is there any proposal be
fore the Government that the PEC 
should be transferred to its parent 
body?

SHRI MOHAN DHARIA: There was 
no question of any dispute regarding 
the specification. It was according to 
the agreement reached and it is accord
ing to the desire of the country con
cerned that we have decided to give 
these items. There was no dispute 
So far as the functioning of the PEC 
lg concerned, they have been doing 
extremely well and the proposal for 
merging this body with the STC is 
under consideration.



Oral Answers MARCH 31, 1978 Oral Answers 12
Trade Relations with Pakistan and 

BaniTartriiili

*538. SHRI SAUGATA ROY: Will 
the Minister of COMMERCE, CIVIL 
SUPPLIES AND COOPERATION be 
pleased to state:

(a) whether any talks on Improving 
trade relations with Bangladesh and 
Pakistan are going on;

Cb) whether any decisions or con
clusions have been reached; and

(c) if so, the details thereof?

THE MINISTER OP STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI ARIF BEG):
(a) to (c). A statement is laid on the 
Table on the House.

Statement

Bangladesh—

The Annual Trade Review Talks 
between India and Bangladesh were 
held from February 23—25, 1978. Tbe 
Indian delegation was led by Com
merce Secretary, Ministry of Com
merce, and the Bangladesh delegation 
was led by the Secretary, Ministry of 
Commerce in Bangladesh. A general 
review of the trade between the two 
countries in 1976-77 was carried out 
The Bangladesh side emphasised that 
efforts should be made by India to 
reduce the imbalance that existed 
under the bilateral trade. The Indian 
side also pointed out that there had 
been a declining trend in our exports 
to Bangladesh and that this needed to 
be reversed. It was mutually agreed 
that India if price and quality being 
found satisfactory, would consider the 
purchase of the following items In the 
quantities noted against them during 
1978:—

1. Newsprint
2. Naptha
3. Furnace oil
4. Molasses
8. Chloroquin 

dl-phosphate

10.000 tonnes
20.000 tonnes
40.000 tonnes
15.000 tonnes

20 tonnes

Bangaldesh in turn, noted India’s inte
rest in continuing to export a wide 
variety of engineering goods, buildeis, 
hardwares and consumer items. Fur
ther, they also agreed in principle to 
consider purchase of 3 lakh tonnes of 
steam coal and 75,000 tonnes of Assam 
coal during 1978. Bangladesh offered 
some other items for export and the 
possibilities of importing them are 
being examined in consultation with 
the concerned Ministries. Both sides 
agreed to held trade Review Talks 
every six months.

Pakistan—

The last Trade Review TalkS between 
India and Pakistan were held in NEW 
DELHI in April 1977, within the 
framework of tbe Trade Agreement of 
1975, which expired in January 1978. 
We had suggested to Pakistan to 
extend that Trade Agreement by six 
months nr until a fresh one was con
cluded, whichever was earlier. Fol
lowing the visit of our Foreign Minis
ter to Pakistan last month, the’-e are 
indications that Pakistan will be wil
ling to receive our delegation to review 
the trade and discuss a new Trade 
Agreement. Mutually convenient dates 
of the visit are being ascertained

SHRI SAUGATA ROY: Si-. I have 
gone carefully through the statement 
laid on the Table of the House. The 
Janata Government has been very 
assiduously courting the present 
regimes of Bangladesh and Pakistan. 
But unfortunately, the results of the 
courtship are not evident in the fake 
figures that are given in the statement 
With regard to Bangladesh, I would 
like to ask a specific question With 
regard to Bangladesh our main pro
blem is regarding jute because from 
Bangladesh raw jute ip <nnugg'.er1 into 
India and this affects the domestic 
prices of raw jute. Tn the interna
tional market. Bangla Desh is cons
tantly trying to undercut India in jute 
and Jute products. So the proposal 
for a Jute International was taken up 
with Bangla Desh, Nepal, and Thai
land. i  see from report* that Jute
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.nternational Talks have been a flop 
and they have not succeeded. I should 
tike to know from the hon. Minister 
the present status of Jute Intma- 
tional, and whether we have been able 
to come to any agreement with Bangla 
Desh regarding not undercutting jute 
in international market,

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND COOPE
RATION CSHRi MOHAN DHARIA): 
It is our endeavour that the jute com
munity of India, Bangla Desh and 
Thailand which are the main produ
cers in the world of jute should suc
ceed and we are having a dialogue. 
In the meantime some understanding 
has been reached and the House will 
be happy to know, it is because of 
those efforts the exports of jute from 
both Bangla Desh and India this year 
have gone up, as against last year.

SHRI SAUGATA ROY: With regard 
to both Pakistan and Bangla Desh. 
one of the major items of export could 
be coal but it is a tragic fact that large 
quantities of coal are still smuggled 
out of Delhi and other places to West 
Pakistan sector in the Lahour border. 
Have any talksl been held with the 
Pakistani government to prevent smug
gling of coal so that we can export 
coal to Pakistan through the normal 
trade channels.

SHRI MOHAN DHARIA: the
policy of the government is very 
clear. We do not want any smuggl

ing to go on from our country to any 
other country or within our country; 
we are very firm on this. At the 
fame time if through bilateral discus
sions we could export coal and if it 
is beyond the needs of the country, 
we shall do so.

SHRI VINODBAI B- SETH: While 
the hon. Minister says that they do 
not want to allow smuggling of coal 
to Pakistan and Bangla Desh, may I 
draw his attention to the fact that a 
lot of animals, sheep and goats, are 
smuggled out of India from Jodia in 
Gujarat Border to Pakistan?

SHRI MOHAN DHARIA: I appre
ciate the information of the hon. 
Member; I shall look into it.

Foreign Exchange Earnings 
Jute and Rice

from

*537. SHRI RAJ KRISHNA DAWN: 
Will the Minister of COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state the net 
foreign exchange earned by exporting 
jute, jute products and rice compared 
to the total foreign exchange earned 
during the last three years?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BEG): A state
ment is laid on the Table of the 
House.

Statement

The requisite information is as fullows :

(Valur in Rs. Cmm) 
>974-75 1975-76 *07(1-77

Raw Jute . . . . >7-52 io - 10 1*23

206•70 250-80 200-83

Basmati Rice . . . . ■ • • 21-50 I V 04 6- r*

T otal • • • W 81 274-03 sto8-18

Total Foreign exchange . . . . 33«8-83 4042*8t SM T35
earned through exporta
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SHRI RAJ KRISHNA DAWN: The 
statement shows that the foreign ex
change earnmgs from raw jute had 
been steadily declining, from Rs. 17.52 
crores in 1974-75 to Rs. 10.10 crores 
in 1975-76 and to Rs. 1.23 crores in
1976-77; similarly the export of jute 
products had declined from Rs. 296.79 
crores to Rs. 250.89 crores in the year
1975-76 and to Rs. 200.83 crores in 
the year 1976-77. Again from an 
export earning o f Rs. 21 50 crores in 
1974-75, the export of Basmati had 
declined to Rs. 13.04 crores in 1975-76 
and Rs 6.12 crores in 1976-77. I should 
like to know from the hon. Minister 
the cause of this decline.

wrfre i«T : w
k w r  t  w f  #

*r srnfzff sfrr f i w f f  
if
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*nr t* r V  »nrV £ far -ŝ fr
% fnrr^ rr^qni ir *rr#
f. 1 Tfft sr^p- srsrr ?twt

wr c r r ^ t ,  *rs*r
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f f  I  %*ff, 5TTW
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T f̂rr £ 1 
t o t t  ff %  arr r̂ % ^rrf ®pt swrct 
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qfFspft 3fTrm ir ^  waft *?lr Sr 
TTTTarr̂ r ^ r f ^ r t r  <r?ft *r$tor 
| f r  v ^ r r q f t -|  i

MR. SPEAKER: Please come to 
your second question.

SHRI RAJ KRISHNA DAWN: Due 
to the failure of the Government to 
examine the statutory prices of jute 
and paddy fixed on the recommenda
tion of the Agricultural Prices Com
mission and revise it upward in’ the 
light of high cost of inputs and rise 
in the wages of agricultural labourers 
due to sudden imposition of Agricul
ture and Labour Wages Act in West 
Bengal since the commission recom
mended the statutory prices for these 
articles, the jute and paddy growers 
are incurring financial loss. They are 
not getting remunerative prices for 
their produce. In view of the above 
fact, I would like to know from the 
hon. Minister as to what steps have 
been taken by the Government to 
save the farmers from the huge fin
ancial loss, and to increase the foreign 
exchange earning through the export 
of jute and rice I would like to 
know from the hon. Minister whether 
the Government is ready to give re
munerative prices to the farmers.

THE MINISTER OP COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI MOHAN DHA
RIA): As the House is well aware, 
it is for the first time that the Jute 
Corporation of India was asked to 
open several Centres in the jute pro
ducing areas and this year we have 
taken adequate care so that reason
able prices are available to the pro
ducers and that too in the villages 
concerned, where they produce. Re
garding the export of Jute, this House 
will be happy to know that in the 
period, April to December 1976 the 
export of jute products were of the 
order of Rs. 130 crores and as against 
that, in the period, April to December 
1977, they have gone upto Rs. 166 
crores. It is because of the efforts 
made by the Government that the
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exports are more and we are also 
taking care to produce additional 
jute crop and also to pay remunera
tive prices to the .farmers.

sft ffhr WTCT : f®TT
% OT1TPT tit 

it  Mrf^Mi'T 8r «Ri g*rr 
anrw  *wrf^etir«fir *rBOT^Tcn t  
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*ft «fl£T wtfrm : v& eft «tt%-
? ? t r  % tiri Jnffjrrcrr $; i sfw r^sr 
ft srraT % i (Rprarnr) i

«ft wtorswra ?qnft : ^nr 
**rtt£wt ft § i 

*ft iftn* «nfr*n : s ft t  snrnr *tth 
ST^OT^£T?TTeftf*TO%¥T«T% 130  ^ T ff 
%*rerrf3% ^r 166+<i^ #ft srraT i
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1% 55WT5T f?T k * 5 G t* $  1P K * V%
w qn  <*n?fr 
w * n w

ip it  tnrreV T fe  if ^?rr titf  
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*ft +gH(
fa  ts*rft

SHRI KRISHNA CHANDRA HAL- 
DER: Mr. Speaker, Sir, the Minister 
has stated that since last year jute 
products are getting remunerative 
prices. But perhaps he knows that 
jute growers are demanding that the 
minimum price of jute should be 
fixed at Rs. 200 per maund. So. may 
I know whether the Government is 
ready to announce the minimum 
price as demanded by the jute grow
ers? You know that many jute mills 
are closed and more than 40,000 
workers are thrown out of job. So, 
in view of the reply given by the 
hon. Minister, may I know what steps 
the Government is going to take to 
reopen the jute mills so that the jute 
growers may get the price as they 
demanded earlier.

SHRI MOHAN DHARIA: Again,
this is a question" dealt with by the 
Minister of Industries. But I can 
assure the Member that the Govern
ment has already taken several steps 
to see that these closed jute mills re
sume their work, and Slso from the 
point of view of giving remunerative 
prices to the farmers, it is for the 
first time that we have decided to 
purchase jute at the farmers/produ
cers* centres themselves.

?wr ip*r wfiw? < m w
TfcRT

*540. I fo  TFwffr N r  : TTT
tfwr fflT f*p ;
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m m  «r*ft m  f t *
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“111 gotten wealth to be attached.”
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SHRI B. K. NAIR: Immediately
after the coming into power of the 
Janata Party, hundreds of smugglers..

MR. SPEAKER; I am not able to
hear you. Please come near the
mike and speak We are not able to
hear you.

SHRI B K NAIR: Immediately
after the coming into power of the 
Janata Party, hundreds of smugglers... 
came forward and made confessions
to Jayaprakash Narain. They said in 
Bombay that thereafter, they would
behave well. They also offered their 
services to check smuggling. I want 
to know whether the services of the 
erstwhile smugglers have been made
use of; and if so; what is the result?

SHRI SATISH AGRAWAL: After
the revocation of the emergency, more 
than 100 smugglers took a pledge be
fore Lok Nayak Jayaprakash Narayan. 
It is not within the knowledge of the 
Government that any of them has re
vived their activities. There may be a 
case of one or two. We are keeping a
close vratch over their activities. So
far as seeking their co-operation is con
cerned, Government does not seek that
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If they offer their services, the Gov
ernment would utilize their services.

SHRI SHYAMNANDAN MISHRA: 
The hon. Minister said that during the 
period of the emergency 2,000 were
under arrest and, later on, after the 
lapse of the emergency or after the 
termination of the emergency, only 
176 remain. May I know the consi
derations on the basis of which the 
rest of them were released and whe
ther any high-level committee was 
appointed to go into these cases and 
then some conclusion was arrived at 
about the release of those persons?

SHRI SATISH AGRAWAL: Prior
to the revocation of the emergency,
the total number of detention orders 
issued by the previous regime was 
not 2,000; it was 3,349. After the
revocation of the emergency, more
than 2,000 smugglers were released, 
not after the coming into force of the 
Janata Government, but by the pre
vious Government, before or during 
the elections. We did not release 
them. So, there is no question of sett
ing up any high-power committee.

Export contract for Cotton Textile Yam

•541. DR. VASANT KUMAR PAN
DIT: Will the Minister of COM.
MERCE, CIVIL SUPPLIES AND CO
OPERATION be pleased to state;

(a) whether by a judgement of Sup
reme Court, Government has been 
directed to honour all contracts for 
the export of cotton textile yam as 
on or before 8th August, 1977;

(b) i« it a fact that the Supreme
Court has extended the date for com
pleting shipment of such exports upto 
2nd February, 1978;

(c) whether the earlier action taken 
by the Cotton Textile Export Promo
tion Council in refusing registration 
and export has been corrected in view
of the decisions of the Supreme Court;

(d) is it a fact that the CTEPC has. 
not acted, nor implemented the deci
sion of the Supreme Court; and

(e) steps taken by Government to
rectify the situation and remove the
anomaly?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BEG): (a) to (e). 
A statement is laid on the Table of
the House.

Statement
(a) and (b). As a result of a writ

petition filed by M/s. Udit Exports V*. 
Union of India and others in the Sup
reme Court all contracts for export of
cotton yarn which were entered into
on or before 8th August, 1977 and 
which were supported by irrevocable 
Letters of Credit established on or be.
lore 30th September, 1977 were allow
ed to be honoured. The terminal ship
ment date in respect of such contracts 
was cxtenaed from 31st December,
1977 to 28th February, 1978 in imple
mentation of a subsequent judgement 
of the Supreme Court.

fc) and (d). The Cotton Textiles Ex
port Promotion Council implemented 
the policy as announced by Govern
ment through the issue of Public No* 
tices from time to time. The Public 
Notices had been suitably amended m 
accordance with the decisions of the 
Supreme Court by the CTEPC and it 
has acted accordingly.

(e) Does not arise.

DR. VASANT KUMAR PANDIT:
Is the hon. Minister at Commerce
aware that the notification contained 
a lacuna for which the cotton yam
exporters had to go to the court and 
got the order annulled? In the first 
case, the order did not permit all
those Anns which were not registered 
with the CTEPC to export, even though 
it was not the actual practice to  atfie* 
ter with tfeem. So. the Court annulled 
it and declared that whether they are
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registered or not, they should be allow* 
ed to export. In the second case, for 
the extension of time also they had to 
rush to the Supreme Court. May I know 
from the hon. Minister whether while 
issuing such public notifications they 
seek legal opinion or art?

THE MINISTER OP COMMERCE 
AND CIVIL SUPPLIES AND COOPE
RATION (SHRI MOHAN DHARIA): 
Whenever any notification is to be 
issued, legal opinion is taken. But 
many times the legal opinions also 
differ. This is one of such matters. 
Anyway I do appreciate and I do 
agree that Government should be 
more cautious while issuing such no
tices.

DR. VASANT KUMAR PANDIT: 
"With regard to the export or import 
of many items, there is always one 
clause about the opening of the Letter 
of Credit by a particular effective 
date. There are several transactions 
in the business world where the Letter 
of Credit is on the way or it is being 
scrutinised or approved by the banks, 
or despatched by the importer or ex
porter. These are cases of equity. I 
lave got several cases where the 
Government is sitting tight on the 

ground that the Letter of Credit was 
not opened by a particular effective 
date. In the business world when 
the Letter of Credit is on the way, it 
is not disputed. Will the Government, 
therefore, review all such cases and 
on equity basis, not on legal basis, 
sanction aH those lakhs of rupees 
worth ol imports or exports, which 
could not materialise because of the 
literal interpretation of the word 
“ opening of letter of credit” ?

SHRI MOHAN DHARIA: The hon. 
Member himself is aware that the 
stand of the Government in all such 
matters is always equitable. Some
times H so happens that Letters of 
Credit are not opened; but these are 
firm commitments. But if it is proved 
with documents that the commit

ments were firm, then, in that case, 
a review is made and a sympathetic

view is taken. But it all depends. 
Otherwise, many times it is likely 
that some parties may take undue ad
vantage of it. So, it depends upon 
the circumstances of each case. But 
I can assure the hon. Member that 
the attitude o f the Government shall 
be always equitable.

SHRI S. R. DAMANI; There are 
several complaints about the func
tioning of this TEXPROCIL. It is 
also charged that there is groupism 
in the Committee. Today we read in 
the papers that the Director-General 
has resigned on account of the 
troubles. It is a very important body, 
and it is looking after the export of 
textiles. Therefore, will be kindly 
enquire into the whole affair of the 
working of the TEXPROCIL.

SHRI MOHAN DHARIA; I have al
ready received some complaints, and 
I have asked the Secretary of Com
merce to immediately enquire into 
the working of the TEXPROCIL. I 
have discussed the matter with the 
Chairman of TEXPROCIL, and I have 
told him that it should function with 
a view to promoting and helping the 
exporters. If there is anv groupism 
or anything of that kind or any har
assment, we cannot allow it to 
happen. In that case, the powers 
given to TEXPROCIL, shall have to 
be withdrawn. I shall tell this also 
to the Chairman. The Commerce 
Secretary himself is now looking into 
the matter.

SHRI YASHWANT BOROLE: The 
answer which he has given is that 
the delect in the Notification is due 
to differences of opinion about inter
pretation, but it appears otherwise 
than that. Will he look into the 
judgment of the Supreme Court and 
kindly inform the House of the nature 
of the defects whether they are not 
due to legal interpretations, but they 
are due to omission, and deliberate 
omissions, in the Notification, which 
has caused this loss?

SHRI MOHAN DHARIA; I have 
gone through the judgment, and I can
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assure the hon. Member that the in
terpretation regarding retrospective 
effect was the point of dispute. There 
have been some in favour saying that 
we can give retrospective effect, while 
the Supreme Court was not of that 
view. So, it was an honest difference 
of opinion.

*  aft fa n  
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*r £ % wt fe n  -j»t% *pt«tt <jfr 
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Talk with tike Commerce and Industries 
Minister of Mauritius

*544. SHRI M. RAM GOPAL 
REDDY. Will the Minister of COM
MERCE, CIVIL SUPPLIES AND CO 
OPERATION be pleased to state

(a) whether the Commerce and In
dustries Minister of Mauritius held
talks ,n New Delhi during the 2nd
week of January. 1978, and

(b) ,f so. the details thereof and
conclusions drawn’

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BEG)- (a) and 
(b). Hon. Mr. D. Basant Rai, Minister 
of Commerce and Industry, Government 
of Mauritius visited New Delhi from 
5th to 9th January 1978. During his 
stay in New Delhi, he called on the 
Minister for External Affairs, Minis
ter for Commerce, Civil Supplies and 
Cooperation, Minister for Industry,

Education Minister and Minister for In
formation & Broadcasting. Some of 
these meetings were in the nature of 
courtesy calls only. A general review 
was made of Indo-Mauritian trade and 
other matters of mutual interest to- 
Mauritius and India.

SHRI M. RAM GOPAL REDDY: 1 
do not think he has said anything 
concrete, whether any trade agreement 
was considered or discussed with him; 
or simply the whole thing ended in 
courtesy calls and entertainment.

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI MOHAN DHARIA): 
The hon. House may be aware that 
there is already an agreement of eco
nomic. technical and cultural co
operation between the Government of 
India and the Government of Mauri
tius. That agreement is very much 
there. Whenever discussions take 
placc, naturally one of the aspects o f 
the discussion is how we can imple
ment these agreements. Naturally, 
that discussion was very much there.

SHRI M. RAM GOPAL REDDY: 
Can he cite one instance as far as ex
ports and imports are concerned?

SHRI MOHAN DHARIA: The hon- 
Minister of External Affairs who visit
ed Mauritius, has already made a 
detailed statement on the floor of the 
House wherein he has narrated all’ 
these steps.

Coverage of Deficit in Orissa

*546. SHSI SARAT KAR: Will the 
Minister of FINANCE be pleased to  
state

(a) whether it is a fact that the 
Finance Minister of Orissa has said 
that he expected to cover the deficit 
of Rs. 12 crores and a total deficit of 
Rs. 46.78 crores including the opening 
deficit of Rs 34.78 crores; and

(b) whether the State Government 
of Orissa has sought special accom
modation from t h e  Government of India
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to meet the remaining deficit of 
Rs. 34.78 crores, equivalent to the 
opening deficit of the year and if so, 
the reaction of Central Government 
thereto?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) and <b). 
The Finance Minister of Orissa, in his 
budget speech on 3rd March, 1978 
stated that he expected to cover the 
deficit of Rs. 12 crores out of the 
total deficit of Rs. 46.78 crores shown 
in the budget for 1978-79. He has 
sought special Central assistance to 
cover the remaining deficit of Rs. 34.78 
crores equivalent to the opening 
deficit of the year.

The ways and means of meeting the 
gaps in resources for the States' An
nual Plan 1978-79, including the open
ing deficits, will be considered during 
the course of the year, in consultation 
with the States and the Planning Com
mission.

SHRI SARAT KAR: Orissa is one 
of the poor States economically. 75 
per cent of its population live below 
poverty line and there is regional 
imbalance. May I request the Cen
tral Government to react favourably 
to thc demands of the Orissa Govern
ment so that the State can improve

SHRI H. M. PATEL; The Central 
Government is always considerate to 
the regions which are in financial diffi
culties.

sft t w  fo rm  mnvuv : sft t f *  
m ftn rT fc  f r o f  t , ^rsftr t
apTT TT3Jff T̂T % fatT

%% tit 
cTT w f  ?

SHRI H. M. PATEL; The hon. Mem
ber must be aware that there is a 
finance commission which is appointed 
every five years to try and assess the 
difficulties of all States particularly the 
backward ones and see what additional 
assistance they should be given 
from the Central Government.

Raplacemeut ot Sales Tax by Excise 
Duty

*552. SHRI ANNASAHEB GOTK* 
HINDTC; Will the Minister of FINANCF 
be pleased to refer to the reply given 
to Unstarred Question No. 1521 on 
the 3rd March, 1978 regarding deci
sion on abolition of sales tax and 
state:

(a) the names of the States with 
which the concerned discussions were 
held,

(b) whether the State Governments 
ruled by Janata Party are also re
luctant to accept the proposal to re
place sales tax by excise duty; and

(c) the reaction to the said pio- 
posal of the State Governments rule i 
by Janata Party, separately?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) to (c). The 
question of replacement of sales tax 
by excise duty has been discussed- 
with the Chief Ministers/F*rance 
Ministers of almost all the States in
cluding the States ruled by the Ja.if.ta 
Party. The Chief Ministers/Finance 
Ministers of States have generally 
shown :ack of enthusiasm for aboli
tion of sales tax. This is a matter 
which cannot be settled immediately 
and calls for continuing efforts in 
this direction

SHRI ANNASAHEB GOTKHINDE: 
Sir, I seek your protection. I think, 
this is one of the modern methods of 
giving evasive replies. Please see 
Question (b) and (c). I a/ked: 
“whether the State Covemments ruled 
by Janata Party are also reluctant to 
accept the proposal to replace sales 
tax by excise duty” . There is no reply 
t0 that: And Then Question (c) “the- 
reaction to the said proposii of the 
State Governments ruled ay Janata 
Party, separately.” He has not replied 
this. So, 7 cannot put mv supple* 
mentariet.

SHRI H. M. PATEL: I have given 
this reply. I may repeat for his bene
fit. I said: ’*___has bee.i tiiscussed
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with the Chief Ministers/Finance
Ministers of almost all the States in
cluding the States ruled by the Janata 
Party___”

“The Chief Ministers/Finance Mi
nisters of States have generally
shown lack of enthusiasm for abo
lition of sales tax*

It answers everything.
SHRI ANNASAHEB GOTKHINDE: 

I wanted to know specially about the 
States run by the Janata Party.

MR. SPEAKER: “Generally" in
cludes “specially” also.

SHRI ANNASAHEB GOTKHINDE: 
My question is specific. My submis
sion is, whether he is prepared to 
answer my question. It is a promise 
-of the Janata Party given to the 
whole country that they will replace 
sales tax by excise duty. I want to
know whether they will fulfil this 
promise so far as the States ruled by
the Janata Party are concerned.

SHRj H. M. PATEL: I am very
glad to sec that the hon. Member 
opposite is so anxious about a promise 
given by the Janata Party. I have 
already said that we do intend to do 
whatever wc can to fulfil this promise 
in sipte of the fact that there is a 
reluctance on the part of the Chief
Minister___

MR. SPEAKER: It cannot be done
only in respect of some States.

SHRT H. M. PATEL: I have said
that this is a matter which cannot 
be settled immediately and calls for
continuing efforts.

WRITTEN ANSWERS TO QUESTIONS 

Aluminium for utensil trade

*531. SHRI RAJKESHAR SINGH: 
Will the Minister of COMMERCE. 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state:

(a) whether he has received a memo
randum from the Northern Indian

Aluminium Manufacturers' Association 
regarding imposition of a ban on ex* 
port of semis of aluminium and alloca
tion of aluminium to the utensil trade 
direct;

(b) it so, Government’s reaction 
thereto; and

(c) steps taken or proposed to baa
the export of this item?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BEG): (a) Yes,
Sir.

(b) and (c). There is no proposal to 
ban export of aluminium semi-manu
factures as the volume of exports is 
small in relation to domestic consump
tion of aluminium. Considering that 
the shortage is a short-term feature 
and that arrangements are being made 
for import of required quantities of
aluminium, there is at present no pro
posal to impose control on distribution 
of non-levy aluminium required for
the utensil industry.

Import of valuable commodity

•S33. DR. BHAGWAN DASS RAT- 
HOR: Will the Minister of COM
MERCE. CIVIL SUPPLIES AND CO
OPERATION be pleased to state:

Ca> whether it is n fact <hat the 
Ministry has restricted the import of
certain valuable commodities wh’ch 
were banned till recently; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI ARIF BEG):
(a) and (b). Imports of certain items 
which had been banned earlier were 
later allowed to be Imported on res
tricted basis. A statement giving de
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tails of these items h&a been laid «p 
the Table of the House.

Statement

List of banned items allowed on 
restricted basis subsequent to the an* 
nouncement of Import Policy for
1977-74.

Name of Items
Cl) Para Nitro Phenol
(2) Bromine.
(3) Fentaerythritol.
(4) Para Nitro Chlorobenzene.
C5) Camphor.
(6) Outside micrometers iordi> 

nary) of sizes over 300 aun 
and other special types of 
micrometers.

(7) Vitamin E.

Farther taereaae in tbe prloes of 
mbber

*634. SHRI K. A. RAJ AN; WiU the 
Minister of COMMERCE, CIVIL 
SUPPLIES AND COOPERATION be 
pleased to state:

(to) whether the rubber growers in 
Kerala have urged the Government 
to further increase the prices of rub
ber; and

(b) if so, the details and Govern- 
ment’s reaction thereto?

THE MINISTER OP STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI ARIF BEG):
(a) and (b). Representations have 
been received from rubber growers

for a further retftion in the minimum 
prifces notified by the Government 
The growers have demanded a price 
of at least Rs. 800 per quintal for 
RMA-I grade of rubber.

Government /raised the minimum 
price of RMA-I grade of rubber from 
Rs. 520 to Rs. 655 per quintal, with 
differentials for other grades with 
effect from 6-8-1977. The representa
tions for further increase in minimum 
price are under consideration.

Export to and import from East Ger
many and West Germany

*538. SHRI AGHAN SINGH THA- 
KUR; Will the Minister of COM
MERCE, CIVIL SUPPLIES AND CO
OPERATION be pleased to lay a 
statement showing:

(a) the quantity of goods exported 
to West and East Germany and tbe 
quantity of goods imported into India 
from there in 1977 as compared to 
that in 1976;

(b) the details of the commodities 
imported as well as exported; and

(c) future prospects of trade with 
East and West Germany separately?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI ARIF BEG): (a) 
The figures of India's trade with 
FRG and GDR during the last three 
years, as available, are indicated 
below:

(Rs. Crores)

_  Frderal Republic 0f  Germany German Democratic Republic

2 X -  K S ,
export, __________  " T " * _________ ,

April-SepTrmbcr 1377 ~ ~  W 3 " S ' 7 —«>!>• 8 *5’ 7 ao,°  + 4 ' 3

$ ' ; Scp,rmb' r. . . « * .  -**■>
■ 975-76 . . . .  170 0 I ,7‘ 4 — W 6 2 *  + IJ .I
1Q76-77 . . . ^07-0 sag* 8 —77 '9 3 ° ‘  ̂ ^

126 LS—2.
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0>) In the case of West Germany 
the major items of Indian exports 
are clothing, woollen carpets and 
druggetaj, cotton textiles, engineering 
goods, leather and leather manufac
tures tea, Gem & Jewellery etc., while 
the major items of imports are Elec
tric Machinery, non-Eleetric Machi
nery, Iron and Steel, Chemical ele
ments and compounds, fertilisers, 
transport equipment, scientific instru
ments and apparatus, dairy products, 
wheat, medical and pharmaceutical 
products etc.

In the case of GDR the bulk of our 
exports consisted of traditional items 
like oil cakes, hides and skins, crush
ed bones, coffee, tea. mica, tobacco 
cotton textiles and jute goods, vow- 

■ ever, recently several non-traditional 
items like engineering goods, shoe 
uppers etc., have been added to our 
list of exports. India’s imports from 
J3DR include items like Muriate of 
Potash, urea, cinematographic films, 
ships, printing machinery, capital 
goods, machine tools, chemicals and 
pharmaceuticals etc.

(c) Propects of expansion of 
India’s trade with West Germany ap
pear to be bright firstly by diversifies 
ation of trade and secondly by colla
boration, through transfer of techno
logy in selected fields and export of 
labour-intensive goods from India.

As regards East Germany it is ex
pected that the trade between India 
and GDR would also continue to grow 
in future a<- it has been growing in 
the past. While GDR promises to be 
a good market for Indian manufac
tures such as machine tools, steel 
pipes, sanitao fittings and shoe-up- 
pers, it is, expected that it will conti
nue to be an important source of our 
supply for fertilisers, cinematographic 
films, capital goods etc.

Seizure of smuggled goods from 
Western Coast 

•539. SHRI AIIMED M PATEL: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether it is a fact that smug
gling on Western coast of the country

has again been brought to the notice 
of the Government;

(b) if so, whether any arrests have 
been made during the last one year; 
and

(fc) the value and details of smug
gled goods sei2ed during the last one 
year in that area?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SATISH AGARWAL); I'a) to (c). Gov
ernment is fully alive to the fad  that 
the West Coast is susceptible to smug
gling. Necessary measures have been 
taken to effectively combat smuggling 
on the West Coast. According to re
ports received by the Government, 
smuggling in this region is well con
tained. During the last one year 
(March 1977 to February, 1978) con
traband goods such as gOld, watches, 
diamonds, synthetic fabrics, * etc., 
worth Rs. 22.35 crores* were seized 
and 625* persons were arrested for 
their involvement in smuggling (tbotk 
these figure^ are provisional).

M  *  w f f  «rr mm
vrwrt if fim wg ttam

* 542. : *ht
sfrnr Swmw w t

(*f ) »rfonr % f̂ rrr v

r*Hi«* ’ lira' smzr Tsrpsff spr T**rssrm
*rTT?fta faRTPT 

f w :  % tv£ zm w  £ , srV

(*?) llfir ?T, 5TT WT ^TFTT q r
'Terror? ir % far*

w ^rftim rsT T T W  w r f t  *rf | ?
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’sm? *nrr«f? $  frnrpr?
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Reexport o f  Indian Steel Tubes and 
lro*> Ore based products to eiber 

contries

•543. SHRI c . K. CHANDRAFPAN: 
Will the Minister ol COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION be pleased to stale:

(a) whether Government are aware 
o f the fact that a number of foreign 
firms buy steel tubes and iron ore 
based products from India at loiter 
rates and re-export them to others;

<b) if so, the details thereof, and

(c) has Government taken decision 
to thjs effect to curb such nractiees 
at India’s cost?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI ARIF BEG): (a) 
to (c) No information is available 
with Government regarding the prices 
at which foreign Arms jf any, have 
re-exported steel tubes and iron ore 
based products, imported from India.

Payment of Income Tax by large 
Industrial Houses

*545. SHRI K. PRADIIANI; Will 
the Minister of FINANCE be pleased 
to state:

(a) what are the names of the large 
industrial houses and companies

whose gross arrears of income-tax 
exceeded Rs. 10 lakhs;

(b) what is the number of the large 
industrial houses which have since 
paid Rs. 26.17 crores as arrears of 
income-tax and ^hat are the details 
thereof;

(c) the amount still outstanding; 
and

(d) what steps Government have 
taken to recover the arrears and the 
results thereof?

THE MINISTER 0 7  STATE IN 
THE MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): ‘  (a) to tc). 
Gross income-tax demand exceeding 
RSw 10 lakhs in each case as on 
31*3-1977 was outstanding against 63 
tax-payers belonging to large indus
trial houses whose names are given 
in the statement laid on the Table ol 
the House. Out of Rs. 26.17 crores 
outstanding from these tax-payerK on 
31-3-1977, Rs. 4.52 crores had been 
collected/reduced during the period
1-4-1977 to 30-9-1977 in the cases ol 
33 tax-payers, leaving a balance of 
Rs. 21.65 crores as on 30-9-1977.

(d) Depending on the facts and 
circumstances of each case, suitable 
steps are taken from time to time by 
the income-tax authorities concerned 
for recovery of tax arrears in accord
ance with the provisions of the 
Income-tax Act, 1961. These steps 
include:—

(i) levy of interest on delayed 
payment of tax;

(ii) imposition of penalty for non
payment of tax;

(iii) attachment of monies due to 
the defaulters; and

(iv) attachment and sale of mov
able/immovable properties.
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SI. No. Name of the Case L.I.H. to which the case
belongs

* a S

I M/a Associated Cement Co. Ltd......................................... ACC

* M/s Associated M arketin g............................................... R .K . Agarwala

3 M/s Auckland Jute Co. Ltd...............................................Bird Heilger

4 M/s Ashoka Marketing Ltd...............................................Sahu Jain

5 M/s Asiatic Oxygen and Acetylene Co. Ltd. . . Bsyoria Jalan

6 M/s Bengal Jute Mills Co. Ltd. . . . .  Bajoria JaU*

7 M/s Bally Jute Co. Ltd...................................................... Birla

,8  M/s Bengal Coal Co. Ltd...................................................Andrew Yulfe

9 M/s Birla Jute Mfg. <2o. L t d . ..................................... Birla

10 M/s Ch&mpanui Sugar Co. Ltd. . . . .  Bajoiiajalan

II M/s Christian Mica Industries Ltd....................................R .K . Agarwala.

ia M/s Ghandpore Jute Co. Ltd.............................................Bajoriajaian

13 Chitavalacah Jute Co. Ltd.................................................Bajoriajaian

14 Hindustan Construction Co. Ltd. ■ Walchand

15 M/s Oalmia Dairy Industries (Dalmia Cement Ltd-) J- Dalmia

16 M/s Davenport & Co. (P) Ltd. . . . . . Surajmui Nagarmut

*7 M/s Fort Properties Ltd......................................................Kilarliand

18 M/s Ganges Printing Ink Factory Ltd. . R. K. Anarwaia

19 Shri G. D. Birla & B. M. B ir l a ......................................Birla

20 M/s H cwah Trading Co. Ltd..........................................Bajoriajaian

ai M/s Hashimara Industries Ltd. . . . . .  Bajotia Jalan

22 M/s Hindustan Aluminium Corpn. Ltd. . . Birla

23 M/s Indian Rubber Mfg. L t d .............R. K. Agarwala

24 M/i India Jute Co. Ltd..................................Bajoriajaian

25 M/s Jaipur Metal 81 Elect. Ltd..............................Kamani

26 M/s J. K. Synthetics Ltd. . . . . J. K.

*7 M/s Jiyajeerao Cotton Mills Ltd. . . . .  Birla

28 M/s J. K. Charitable T r u s t ............................... T-K.

20 M/s Kamani F.n^g. Comp. (P̂  Ltd. . . . .  Kamani

M/s Karamchand Prrmchand (P) Ltd. . . . Sarabhai
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1 2 3

Ji M/s Kanpur Sugar Works Ltd. . . . . . Sureymul Nagarmul

3a 1.M/* K. C. Tbapar &  Bros. Ltd. . . . . Thapar

33 M/s Killick Nixon Ltd...........................................Kapadia

34 M/s The Moon Mills Pvt. Ltd. . . . . . Surajmul Nagarmul

35 Modi Industries (P) Ltd.................................................... Modi

36 M/s Mahindra and Mahindra Ltd................................... Mahindra and Mahindra

37 M/s Modipon Ltd. . . . . . .  Modi

38 M/s Modi Spg. & Wvg. Mills C9. . . . . Modi

39 M/i Msttur Chemical & Industrie* Corpn. Ltd. . Seshasaycc

40 M/s Mukand Iron and Strcl Works . . . . Bajaj

41 M/s North Bengal Sugar Mills Go. Ltd. . . . Bajoiiajalan

4a M/s New Bhopal Textile M i l l s ...................................... J. P. Srivastava

43 M/s Narakarpara Jute Mills Co. Ltd. . . . Bayoria Jalan

4 4  M/s Nclliniailajuic Mills Co. Ltd....................................Bajoriajalan

4 5  M/s Orient Trading Corpn. Ltd........................................Bajoriajalan

46 M/s Raja Baldcodas Birla Santatikosh Birla

47 M/s Ramkumar Agarwala and Bros..................................R .K . Agarwala

48 M/s Rantangarh Viniyoga Vikas (P) Ltd. . . . Bajoriajalan

49 Radhakishan Mills Ltd....................................................... NaiduV. R.

jo  M/s Special Steel* Ltd.......................................................Shahpurji Pallonji

51 Sarabhai Sons (Pi Ltd........................................................ Sarabhai

5a Sarabhai Teclinical D *vt*lopm**nt Syndicate Pvt. Ltd.* . Sarabhai 

33 Suhrid Geigy Ltd.................................... .........  Sarabhai

54 Synbiotics Ltd.........................................  Sarabhai

55 M/s Snow White Food Products Co. Ltd. ■ . Jatia

36 M/s Surajmul N a g a r n m l l ...................................... Bajoriajalan

57 Shree Digvijay Cement Mills Co. Ltd................................Bangur

58 M/s Siemrnt India Ltd......................................................Khatau

■59 M/i Swadeshi Cotton Co. Ltd............................................S.jaipuria

*60 M/* Turner Mori ison & Co. Ltd. . . . . T . Morrison

rti IV ivitirore Riyons Ltd. . . . . . . Muthiah

<>2 Tata Iron and Steel Co. Ltd...............................................Tata

f»3 \l/s Western B̂ ncfal Coal Fields Co..................................Birla
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Recruitment RUles for Recruitment of
Indian Civil ACCOunts

*550. DR. MURLI MANOHAR
JOSHI: Will the Minister of FINANCE
be pleased to state: .

(a) whether it is a fact that in the
departmentalised accounts offices the
recruitment rules for recruitment to
the Indian Civil Accounts ('Group A)
provide for temporary appointment to'

.-..----
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posts in the senior time scale of Offi
cer* in Group ‘A ’ from Group ‘8 ’ offi
cers;

(b) whether it is a fact that several 
senior Group ‘B’ officers have been 
superseded and their juniors promot
ed on ad hoc  basis to group ‘A ' posts 
in the senior time-scale;

(c> whether it is also a fact that 
none of the officers who have been 
promoted to group ‘A’ posts was ever 
considered fit for promotion to the 
Indian Audit and Accounts Service, 
so long they were working in the 
Indian Audit Department, by the 
Comptroller and Auditor General of 
India; and

(d) if so, how their efficiency for 
promotion to the ICAS came to be 
determined so soon after department
alisation of accounts?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) Yes. The 
Indian Civil Accounts Service Group 
‘A’ Recruitment Rules provide that 
Pay & Accounts Officers (Group B) 
may, in consultation with the Union 
Public Service Commission, be allow
ed to officiate in the senior time scale 
till such time as officers of the junior 
time scale are available for promotion 
on regular basis to .senior time scale.

(b) Yes. As selection of Group ‘B’ 
officers for officiating promotion to 

senior time scale is made on the basis 
of merit with due regard to seniority, 
supersession of some officers is in
evitable.

(t) Yes. None of these officers was 
promoted to the Indian Audit and 
Accounts Service.

(d) These officers have not been 
promoted to the Indian Civil Accounts 
Service. They have been provisional
ly promoted to officiate in the senior 
time scale till officers of the Indian 
Civil Accounts Service are available 
for regular promotion. These promo
tions became necessary as a large 
number of posts in the senior time

scale remained unfilled due to short
age of officers initially transferred 
from the Indian Audit A  Accounts 
Service. It may be pointed out that 
these promotions are not comparable 
with regular promotions to the Indian 
Audit & Accounts Service or to pro. 
motions to the Indian Civil Accounts 
Service which will be made in due 
course according to Rules.
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Eqiort of Silver

*553. SHRI DHARMAVIR VASH- 
ISHT: Will the Minister of COM
MERCE, CIVIL SUPPLIES AND 
COOPERATION be pleased to state:

(a) the quantity of silver exported 
from India since the lifting of ban o f 
exports in February, 1974, together 
with the amount of foreign exchange 
earned therefrom;

(b) what factors are taken into ac
count by the State Trading Corpora
tion in fixing the silver price;

(c) whether the floor price fixed by 
the S.T.C. in the current year was 
realistic, if so, in what respects; and

(d) the steps taken to mine new 
silver?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BEG); (a) to <d). 
The quantity of silver exported as 
well as the foreign exchange earned 
therefrom, since the lifting of ban in 
February, 1974 has been as follows:
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Year Qty- 
(in M.

Tons)

Value
(Rs.
Crores

*9 7 4 *7 5  • 641 98

*9 7 5 * 7 6  •
m

1760 J90

1976*77 1650 214

1977-78 . 
(upto 22-3-78)

633 R r 12

2. There is no floor price of silver. 
The day-to-day movements in the 
international market are kept under 
continuous watch and the sales are 
so timed and the levels so determined 
that the realisation of the price is the 
maximum possible.

3. As far as is known, thete is no 
primary source of silver available in 
the country. A very little quantity of 
silver is produced as a by-product in 
the processing of Zinc.
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Small Savings Scheme Programme

5014. SHRI PARMANAND GOV- 
INDJIWALA; Will the Minister of 
FINANCE be pleased to state:

(a) whether it is a fact that in order 
to make the small savings scheme pro
gramme more reasonable and effective 
the Finance Minister of Madhya Pra
desh has placed certain suggestions 
before Central Small Savings Advisory 
Board on 3rd December, 1977;

(b) if so, what are the suggestions;
(c) whether the suggestions have 

been examined and considered; and
(d) if so, the decision thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): (a) Yes, Sir.

(b) The suggestions biiefly are as 
follows:—

(i) All deposits whether made in 
the banks or in post offices should 
be regarded as National Savings. 
Certain categories of these deposits, 
to be specified, may be classified as 
“small savings” against which loans 
may be given to States by the Cen
tral Government to the extent of 
two-thirds as at present. The Na
tional Savings Organisation and the 
State Small Savings Departments 
should function purely as extension 
agencies, educating the people in 
savings and their targets should be

MARCH 31, 1978
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fixed to cover deposits ol specified 
categories not only in post offices but 
in the banks as well.

(ii) In order to attract rural sav
ings, Government could introduce a 
‘bearer security’ or ‘bearer bond’ 
that can be purchased by anyone 
without undergoing the elaborate 
And tune consuming procedure of 
Post Office Savings Bank account 
and other existing securities, and 
can be encashed by the purchaser or 
anyone to whom it may be passed 
on.

(iii) The rate of interest on ins
titutional deposits in Post Office 
Savings Bank should be the same as 
that for individual deposits.

(iv) Institutional deposits should 
be permitted in National Savings 
Certificates (V Issue) and National 
Development Bonds.

<c) and (d). These and similar sug
gestions made by other members were 
considered by the National Savings 
Central Advisory Board in its meeting 
held on 3rd December 1977. Tbe 
Board felt that suggestions at (i) and 
<ii) above may not be pursued.

As regards the suggestion at (iii) 
above, the Board decided that the 
matter should be examined by a Com
mittee of officials, and action in this 
behalf is in progress

As regards the suggestion at (iv) 
above, the Board agreed that this 
matter, inter alia,, may be examined 
by an Expert Group it proposed to 
set up for making a comparative 
study of the small savings schemes of 
Government and those o f the com
mercial banks.

Absorption of surplus staff members 
of the Farakka Barrage Project, 

West Bengal

5015. SHRI SUKHDEV PRASAD 
VERMA: Will the Minister of FIN
ANCE be pleased to state;

(a) whether it is a fact that a large 
number of surplus staff members in
cluding clerks, auditors and assistants

were transferred from the Farakka 
Barrage Project, West Bengal, and 
were absorbed by the CD A (Fac
tories), Calcutta a few years back;

(b) if so, the details thereof includ
ing the number of persons so transfer, 
red and absorbed by the office of CDA 
(Fys), Calcutta; and

(c) whether it is also a fact that 
their absorption has not yet been 
regularised and has not been brought 
at par with the existing counterparts 
in the said office nor has the decision 
been taken in the matter of fixation 
of pay and allowances, counting of 
seniority etc;

(d) if so, the reasons therefor; and

(e) the steps being proposed to be 
taken to resolve the issue without any 
further delay?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) and (b). 
15 surplus staff of the Farakka Bar
rage Project consisting of clerks, 
Upper Division Clerks and a Junior 
Stenographer were absorbed by the 
CDA (Factories), Calcutta. The de
tails are as under:

Upper Division Clerks
(now Auditors) ..  12

Lower Division Clerks 2
Junior Stenographer .. 1

15

(c) No, Sir, the absorption of all the 
staff has been regularised except that 
of 4 Upper Division Clerks, who have, 
however, been given the benefit of 
their past service for fixation of pay 
and allowances and carry forward of 
leave.

(d) The 4 Upper Division Clerks 
mentioned at (c) above do not posses 
the minimum education qualification 
for the post.

(e) A decision has since been taken 
to relax the educational qualification 
in the case of the 4 Upper Division 
Clerks.
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Collection of Revenue from North 
Bengal

5016. SHRI PIUS TIRKEY: Will the 
Minister of FINANCE be pleased to 
state how much revenue is collected 
by Union Government from different 
sources from North Bengal compris
ing five districts e.g. Jalpaiguri, 
Cooch-Bihar, Darjeeling, West Dinaj- 
pur and Maldah?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): Information is 
being collected and will be laid on the 
Tabic of the House.

Universal adoption of Farm Levy 
proposed by Government of West 

Bengal

5017. SHRI A. BALA PAJANOR: 
Will the Minister of FINANCE be 
pleased to state;

(a) whether the attention of the 
Minister has been drawn to the pro
posed farm levy by Government of 
West Bengal as seen from the Budeet 
speech of the State Finance Minister;

(b) the salient features of the levy 
proposed; and

(c) the reaction of Government 
thereon and the possibilities of univer
sal adoption of this method of raising 
resources by all States including the 
Centre?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) Yes, Sir.

(b) A Task Force has been set up 
by the State Government to formu
late the details of the proposed farm 
holding tax and draw up appropriate 
legislative proposals.

fc) Agricultural taxation is n State 
sub [pi. t and other States can be ex- 

to consider thr> Wo<?t Bengal 
measure onlv when it, full details be
come available.

Service coodtttaas of gvploftte «t  
rubtte Sector Undertaking*

5018. SHRI HAUMUDDIN AH
MED: Will the Minister of FINANCE, 
be pleased to state:

(a) whether Government have given 
instructions to all public sector under, 
takings, which are working as corpo
rate bodies, not to negotiate with their! 
respective employees for their service 
conditions;

(b) whether it is a fact that Sup
reme Court in the case of Hindustan 
Automobiles Ltd., a public undertak
ing decided that the service conditions 
of the employees in public sector 
undertakings should be fixed on the 
basis of industry-cum-region as the 
wages prevailing in the private sector 
undertakings; and

(c) if so, whether Government pro
pose to adopt the policy as laid down 
by Supreme Court in case of all Pub
lic Undertakings Managements?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) No ins
truction of the type referred to has 
been issued. However, Government 
have decided that till a policy on in
comes and wages is formulated on the 
basis of the recommendations of the 
Study Group on Wages, Incomes and 
Prices under the Chairmanship of 
Shri S. Bhoothalingam set up in 
October, 1977, no wage agreement 
should be finalised by any Public Sec
tor Enterprise without getting the 
specific approval of Government.

(b) and (c). Presumably, the 
Hon'ble Member is referring to the 
verdict of the Supreme Court given 
in October, 1966, in respect of the 
workers in Hindustan Antibiotics 
Ltd.. a Public Enterprise. The rele
vant extract from the judgement in 
question is given in the attached 
statement. Government keep in view 
the principles enunciated in the 
judgement as well as other relevant 
factors like the need to bring about 
rationalisation in the emoluments 
structure of the employees in the
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different Public Enterprises while 
considering proposals from the Pub
lic Enterprises for the revision of 
wages of their employees. In most 
of these cases, formal wage settle' 
merits, spelling out the pay and 
allowances admissible, are entered 
into by the Managements with the 
workers.

Statement 
* • * • •
By and large, therefore, the accep
tance of the principle of region-cum- 
industry will be more conducive to 
industrial relations than that of the 
Governmental wage structure framed 
on an All India basis. Nor can we 
appreciate the argument that the 
principle of region-cum-industry will 
lead to discriminations. But, if the 
expression “ labour force” is under
stood to mean the labour force em
ployed in both the. sectors, the alleg
ed discrimination between different 
parts of the public sector will dis
appear. for, as far as possible, the 
labour to whichever sector it may 
l>elong in a particular region and in e 
particular industry, will be treated on 
equal basis?

On a consideration of the relevant 
material placed before us, we have 
come to the, conclusion that the same 
principles evolved by the industrial 
adiudication in regard to private sec
tor undertakings will govern those in 
the public sector undertakings having 
a distinct corporate existence.

• • • •

Establishments maintained Abroad 
by Public Undertakings

5019. SHRI S. S- SOMANI: Will 
the Minister of FINANCE be pleased 
to state: '

(a) the number of establishments 
mnintained abroad by public under
takings and agencies on the pattern of 
Indian Missions; and

(b) the amount of foreign exchange 
spent by these undertakings on these 
ostabli'hmpnts during the last three 
years?

THE MINISTER OF FINANCE. 
(SHRI H. M. PATEL): (« ) Accord
ing to information obtained out o f  
157 public enterprises, 23 have foreign 
offices.

(b) The information is given in the 
Statement laid 0n the Table of the 
House. [Placed in Library. See No. 
LT-1976/78].

Financial irregularity by United Com
mercial Bank, Calcutta

5020. DR. BIJOY MONDAL: Will
the Minister of FINANCE be pleased 
to state:

(a) is the Government aware that 
Chairman of United Commercial Bank 
has allowed some loans to be granted 
on political considerations without 
adhering to the Banking norms;

(b) is it a fact that a loan of about 
Rs. 60 lakhs has been given to Hima
laya Paper Board Industries Ltd. by 
the Calcutta branch of the Bank;

(c) is it also a fact some Ex- 
Ministers of Congress Government 
have interest in the'said company;

fd) if yes, the name of Ministers 
concerned;

(e) whether the amount of loan has 
been recovered; and

(f) if not, the present position of the 
account?

THE MINISTER OF FINANCE ’ 
(SHRI H. M. PATEL): (a) to ( f) . 
No advance has been granted by the* 
United Commercial Bank to Himalaya 
Paper Board Industries Ltd. How
ever, three concerns viz. (i) Hima
laya Paper and Board Mills (P) Ltd.,
(ii) P- G. Paper Mills (P) Ltd., and'
(iii) Himalaya Paper (Machinery) 
(P) Ltd., in which Shri Parimal 
Ghosh an cx-Minister of the Congress 
Government is the promoter Director 
eninv certain credit facilities at the 
Bank's Dum Dum (Calcutta) Branch. 
All lh" three concerns are constituted 
hy SI in Ghosh and his family mem
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bers. It is reported by the Reserve 
'Bank of India that mainly due to the 
slump in the Paper Industry and cer
tain labour troubles towards March/ 
April 1977 all the three concerns 
suffered a set back. The concerns 
being sick, the Bank has undertaken 
a nursing programme thereof and 

.certain enhancements in the existing 
credit limits favouring P.G. Paper 
Mills Pvt. Ltd., are under considera
tion of the Bank. In accordance with 
the practices and usages customary 
among bankers and also in confor
mity with the provisions of the 
statutes governing the public sector 
banks, information relating to indivi- 

. dual constituents of banks cannot be
.divulge<).

Advances sanctioned by United Com-. 
merdai Bank to various concerns

,5021. SHRI HUKAM CHAND 
KACHWAI: Will the Minister of
FINANCE be pleased to state:

(a) is the Government aware that 
during the period from November, *72 
to March, ’73 advances of more than 
Rs. 25 crores including Rs. 3.5 crores 
to Kinnison Jute Mills, Calcutta, Rs. 6 
crores to National‘Cooperative housing 
society, Rs. 1 crore each to Somam

- Steel, Kanpur, Hanuman Engineering 
Works, Lucknow and Bilaspur Spin
ning and Weaving Mills, Burrabazar 
and Rs. 2 crores to vegetable products, 
Bhavnagar were sanctioned by the 
United Commercial Bank as per pro
posals sent to head office by the 
branches direct under a circular in 
force from November, ’72 to March, 
*73;

(b) if so, is the Government aware 
that most of the advances have gone 
bad; and

(c) what is the position of the ac
counts of all the advances sanctioned 
in proposals directly received from 
the branches?

THE FINANCE MINISTER (SHRT
H. M. PATEL): (a) to (c). The

total outstanding advances in India 
of the United Commercial Bank 
showed an increase of about Rs. 25 
crores between the last week of 
November, 1972 and the end of 
March, 1973, which was in keeping 
with the normal trend including 
seasonal factors. United Commercial 
Bank has reported that although re
levant instruction during that period 
was that all proposals exceeding 
Rs. 25 lakhs were to be sent directly 
by the branches to the Head Office, 
the advances concerned were sanc-^ 
tioned by the Head Office of the bank 
only after going through the normal 
procedure for scrutiny and after 
complying with the usual banking 
norms and there were no contraven
tion of rules or guidelines. As regards 
the facilities given to the various 
companies mentioned in the question, 
Reserve Bank of India is looking into 
them.

Discontinuance of benefits under Sec
tion 35(B) of Income Tax Act

5022 SHRI DHARMA VIR VAS- 
ISHT: Will the Minister of
FINANCE be pleased to slate:

(a) whether the Discontinuance of 
the Benefits under Section 35(B) of 
the Income Tax Act has been resented 
by the Engineering Exports Promo
tion Council; and

(b) if so, the Government position 
regarding the review of the matter?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI ZULFIQUARULLAH): (a)
The Engineering Export Piomotion 
Council has urged re-consideration of 
the proposal contained in clause 0 of 
the Finance Bill, 1978 for the discon
tinuance of the tax concession under 
section 35B of the Income-tax A ct,^  
1961 relating to export markets deve
lopment allowance.
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(b) The representations received 
by the Government in this regard, 
including the representation made by 
the Engineering Export Promotion 
Council, are under consideration. The 
Government will take a decision in 
the matter before the Finance Bill,
1978 is taken up for consideration in 
the Lok Sabha.
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Registration of Exporters with the 
Reserve Bank of India

5025 SHRI VIJAY KUMAR MAL- 
HOTRA: Will the Minister of
FINANCE be pleased to refer to Un
starred Question No. 1498 on 3rd 
March, 1978, regarding registration 
of exporters with Reserve Bank of 
India and state

(a) how many of the 74992 ex
porters registered with the Reserve 
Bank on 1st January, 1978, were re
gistered at different regional offices 
of the Reserve Bank and what was 
their number at each regional office



.59 Written Answers MARCH 31, 1978 Written Answers 6o

when the scheme of registration came 
into effect on 1st January, 1967;

(b) how many of the exporters 
holding code numbers with Reserve 
Bank of India were foreign firms 
and how many Indians when the 
scheme of code number allotment 
came into effect and what are these 
figures in respect of 1st January, 1970 
and each of the year following till 
1st January, 1977; and

(c) what is the criteria for cancel, 
lation of code numbers and how many 
code numbers have been cancelled in 
each of the last three years?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (« ) The
number of exporters registered with 
the Regional Offices of the Reserve 
Bank of India as on 1st January, 1987
ana on 1st
under:—

January, 1978 is as

Regional
Offices

i - 1067 1r-i«io7fi

Ahmrdabad
T-T fi68 2<W«i

Ban galore * M i

Bombay . 4027 2'-’004

Calcutta (̂>Vn ofi) I

Cochin • 1 r t f

Kanpui (>07 r)t IJ

Madras -,r)^ 1128s
Nfw Ddhi j I (tan

ir>'} if] 740*12

•Exchange Control work of the 
Bangalore and Cochin regions was 
being looked after by the Madras 
Office of the Bank in 1967.

(b) The Reserve Bank of India 
does not maintain separate statistics 
of foreign firms and Indian firms to 
which code numbers have been 
allotted.

(c) The system of allotment of 
code numbexs to exporters was intro
duced to facilitate speedy collection 
and processing of statistics of exports 
and not to licence exporters. There 
is accordingly no need for cancella
tion of code numbers.

Development of JNew Tourist Spots 
during current Financial Year

5026. SHRI MOHINDER SINGH 
SAYIAN WALA: Will the Minister
of TOURISM AND CIVIL AVIATION 
be pleased to state:

(a) whether he has some plans 
during the current financial year to 
develop new tourist spots in the coun
try especially with emphasis on cheap 
tourist hotels for foreign and local 
tourists; and

(b) jf so, the names of the places 
and the money earmarked for the 
purpose?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
PURUSHOTTAM KAUSHIK): (a)
and (b). The emphasis during the 
current financial year and the
1978-79 Plan period is on the develop
ment of facilities for budget tourists 
both domestic and international In 
this connection it is proposed to con
struct Janata hotels at selected 
tourist centres. The Janata hotel 
scheme envisages the setting up of 
units of 150 to 1250 beds to be located 
at important tourist centres which 
will be determined after undei taking 
a survey The Janata hoteU will 
provide moderately priced, good, 
clean accommodation for middle in
come group domestic and foreign 
tourists. The project to constiuct a 
Janata hotel in New Delhi has been 
cleared by the, Government.

It is also proposed to take up the 
improvement/expansion of existing 
dharamshalas, sarais and the develop
ment of tourist village complexes 
along major tourist routes and at
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places of Buddhist and Archaeologi
cal interest. An amount of Ks. 33.43 
lakhs has been, proposed in the Bud
get Estimate o f '1978-79 for above- 
mentioned schemes, excluding the 
Janata hotel.

Development of Industries Hampered 
by Heavy Excise

5027. SHRI BHARAT SINGH CHO- 
WHAN: Will the Minister of
FINANCE be pleased to state:

<a) whether the Government pro
pose to conduct study for the develop
ment o f industries whose growth rate 
is strangled because of heavy excise;

(b) if so, the details thereof; and
<c) if not, reasons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
{SHRI SATISH AGARWAL): (a)
•nd (b ). There is no specific pro
posal before the Government at pre
sent for conducting a study for the 
development of industries whose 
growth rate is claimed to have been 
affected due to excise duties. How
ever, the Report of the Indirect Taxa
tion Enquiry Committee covers the 
entire gamut of indirect taxes; and 
in this report, the Committee has, 
ttmong other things, gone into the 
question whether and how far it 
would be advisable to assist any par
ticular industry or particular sectors 
o f an industry by grant of conces
sions in indirect taxes. This Report 
is presently being studied by the 
Government

(c) Does not arise.
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Income-Tax Rebate

5029. SHRI K. MALLANNA: Will
the Minister of FINANCE be pleased 
to state:

(a) whether under the present 
Income Tax Act, the different avenues 
which are available to a person to 
claim full Income-tax rebate on the 
first Rs. 4,000 of his gross emoluments 
are: Life Insurance Premia, Em
ployee’s Provident Fund, General 
Provident Fund, Public Provident 
Fund, Post Office 10-year CTD and 
Unit-link insurance; and

(b) if so, will the Government con 
sider that investments in seven year 
National Savings Certificates, five year 
National Savings Certificates, five year 
National Bond and Post Office five 
year Recurring Deposit Accounts 
should also be included m the exemp
tion limit as most of the people have 
lost faith in life insurance because of 
its very poor yield at maturity?
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THE MINISTER OP STATE IN 
THE MINISTRY OF FINANCE 
(SHRI ZULFIQUARULLAH): (a)
Yes, Sir, Long-term savings through 
specified modes, such as, life insu
rance policies, certain provident 
funds, public provident fund, 10-Year 
and 15-Year Cumulative Time De
posit Accounts, Unit-linked Insurance 
Plan, e tc , qualify for deduction 
under section 80C of the Income-tax 
Act, 1961.

(b) The tax concession under sec
tion 80C is being liberalised in cer
tain respects by clause 16 of the 
Finance Bill. 1978. Government do 
not propose to consider at present 
tiny further modification to the said 
provision, including the modification 
suggested by the Hon’ble Member.

Central Assistance to Orissa

5030. SHRI GIRIDHAR GOMAN- 
GO: Will the Minister of FINANCE 
bft pleased to state:

(a) whether the Government of 
Orissa fully utilised the money re
leased by the Government of India as 
a Central assistance to different de
partments from the Ministries at Cen
tre in the year 1977-78;

(b) if so, whether that State asked 
Government o f India to release rest 
o f  the money to be released by the 
Centre before end of 31st March-

(c) if not, the difficulties coming in 
the way to utilise the money by the 
different departments of that Stiite in 
time; and

(d) the administrative and financial 
administrative set up proposed by that 
State for speedy execution of schemes 
and timely utilisation of funds?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL); (a) Accord
ing to the statement of anticipated 
expenditure received from the Gov
ernment o f Orissa, the State Govern
ment expect to utilise fully the 
outlays approved for the Annual Plan

1977>78, except for a marginal short
fall in expenditure of Bs. 10 lakhs on 
Rengali Irrigation Project. Informa
tion regarding utilisation of outlays 
for Central and Centrally sponsored 
schemes is being collected from the 
various Ministries administering these 
schemes.

(b) Central assistance for State 
Plans is released in monthly instal
ments. Central assistance tor Cen
trally sponsored schemes is released 
by the various Ministries in suitable 
periodical instalments. The Govern
ment of Orissa recently requested 
that the balance of Central assistance 
due to the State Government should 
be released.

(c) the position regarding utilisa
tion o f allocations far Central anil 
Centrally sponsored schemas will be 
examined on receipt of details from 
the various administrative Ministries 
concerned.

(d) According to the State Govern
ment, they have appropriate admin
istrative and financial set up for 
execution of schemes and utilisation 
of funds. The State Government 
have been urged to take effective 
and determined action for proper and 
timely utilisation of Plan allocations 
and fulfilment of physical targets.
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Advancement of Loans for Harijans
by Canara Bank in Madathukulam

5033. SHRI K. A. RAJAN: Will the
Minishter of FINANCE be pleased to
state:

(a) whether the Government are
aware that there was a token fast
undertaken by the members of
Madathukulam Harijan Milk Supply
society in front of Canara Bank, Ma-
dathukulam for denial of advance-
ment of loans for Harijans to purchase
milc!1 animals in Tamil-Nadu;

(b) whether .the Government are
aware of the fact that the Manager of
Madathukulam Canara Bank in Coim-
batote is practising untouchability and
talking ill of Harijans;

(c) if so, what are the steps pro,
posed by the Government to prevent
recurrence of such incidents; and
(d) whether the genuine demands

of the Harijans of Madathukulam for
advancement of loans to purchase
milch animals from Canara Bank Ma-
dathukulam be considered at an early
date? •..
THE MINISTER OF· FINANCE

(SHRI H. M. PATEL) (a): Yes, Sir.

(b) to (d): The Bank has reported
that a Divisional Manager visited the
Madathukulam branch and did not find
the allegations levelled against the
Branch Manager true. He has issued
suitable instructions to the Branch to
consider grant of dairy loans to the
Harijan Co-operative Milk Supply
Society On merits, in consultation with
the Small Farmers Development
Agency. Loan applications are being
sanctioned without consideration of
of caste, religion and community.

Economy in Administration of Mini-
stry of Tourism and Civil Aviation

5034. SHRI DURGA CHAND: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) what steps Government have
taken in 1977 to effect economy in
the administration of his Ministry;

Indian Airlines Fokker Friendship
Flights to Aizal,. Mizoram

('3') whether Government propose
early introduction of regular Indian
Airlines Service by Fokker Frien-
ship to Aizal, Mizoram, at least thrice
a week in place of the present Private
Jamair Service;.-

5032. DR. a. ROTHUAMA: Will the
I\1inister of TOURISM AND CIVIL
AVIATION be pleased to state:

(b) if so, steps t'akento construct
pucca air field at LENGPUI about 15
km. West of Aizal;" and

(c) whether the flights by Fokker
FriendShips from Calcutta to the

"" North-Eastern States will be increased
.~ in view of the present heavy air tra-

ffics in those areas?

"THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHO·
TTAM KAUSHIK): (a) No, Sir. Not
at present.

(b) .The Survey of India have been
requested to carry out a detailed sur-
vey of the site at Langpui to assess
its suitability for possible construction
of a new aerodrom,

(c) Yes. Sir. This is proposed to
S. "be achieved by releasing one F -27 air-

craft consequent upon Indian Airlines
having taken on lease one HS-748
aircraft from the· Director General of
Civil Aviation.
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(b) what is the saving in terms of
money as a result thereof; and

(c) what further steps are being
taken in 1978 in this regard?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) to (c). The re-
quired information is being collected
and will be laid on the Table of the
Lok Sabha as soon as it becomes avail-
able.

Reason for Ilot Exporting Silver to
Foreign Countries

5035. SHRI YASHWANT BOROLE:
Will the Minister of COMMER9E,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether it. is a fact that in
spite of large stocks of silver with the
country it is not being exported for
some reasons;

(b) if so, the nature of these rea-
sons; and

(c) what is the estimated demand
abroad and the quantum of exports at
present?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI AFRIF BEG): (a) No, Sir.
Silver is permitted to be exported
under annual ceilings,

(b) Does not anise.

(c) state Trading Corporation
through whom the export of Silver is
canalised has reported that the estim?t-
ed demand abroad of Silver during
1977-78 is 14,500 M. Tonnes. State
Trading Corporation has exported 633
M. Tonnes of Silver during current
year up to 22nd March, 1978.
Improvement in Inadequate Facilities

at Dabolin (Goa) Airport
5036. SHRI AMRUT KASAR: Will

the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that .the
facilities 'at the DABOLIM (Goa) Air-

port are completely inadequate com-
pared to the number of tourists visit-
ing the territory;

(b) whether the essential facilities
like the telephone, water and waiting
lounges' are not provided;

(c) whether it is a fact that the
new CARAVILLE service introduced
from Bombay to Goa is regularly ir-
regular; and

(d) whether it is not a fact that it
affects the inflow of i'he tourists to the
Union Territory?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSffiK): (a) and (b). The
existing Iaci lities are partly provided
on the ground floor of the Naval Tech-
nical Block and partly in a purely tem-
porary structure constructed in 1973.
A new civil enclave for providing ade-
quate facilities is in advanced stages
of construction at a new location. On
. the commissioning of the new civil
enclave the p:reserit difficulties are ex-
pected to be solved and all essential
facilities will be provided. The first
phase of the civil enclave is expected
to be commissioned shortly.

(c) No, Sir.

(d) Does not arise.

Deletion of Tobacco from Central
Excise and Salt Act, 1944

5037. SHRI MANOHAR LAL: Will
the Minister of FINANCE be pleased
to state the reasons for which Tobacco
was also not deleted along with Tea
and Coffee from the Second Schedule
to the Central Excise and Salt Act,
1944, pertaining to restriction on pos-
session of excisable goods as provided
in Section 8 of the Act?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI •...•
SATISH AGARWAL): Copies of the
Second Schedule to the Central
Excises and Salt Act, 1944, prior to
and after its amendment through the

68
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Finance Act, 1956 (18 of 1956) are 
annexed It will be seen therefrom 
that tea and coflee were nevei inolud- 
.ed in the list of commodities to which 
restrictions in terms of Section 8 of 
the Cental Excises and Salt Act, i!>44, 
could be applied. On the other hand, 
tobacco remained in this list both be
fore and after the amendment. It 
may, however, be mentioned that in 
practice it has not been found necea> 
gary to invoke tthe provisions of Sec
tion 8 even in respect of Tobacco.

Annexure

(As in force prior to amendment in 
1956)

THE SECOND SCHEDULE 
CSee Section 6 and 8 

PART-A
Excisable goods specified for the pur

poses of section 6—
1. Tobacco.
2. Coffee—When supplied by a curer 

to wholesale dealer, whether directly 
or through a brokei or commission 
agent.

PART—B
Excisable goods specified for the pur

poses of section 8—
1. Tobacco

* Annexure II

[As m force alter amendment 
through the Fnance Act. 1956 (18 of 
1956)]

THE SECOND SCHEDULE 
(See Section 8)

TOBACCO
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Loss incurred due to Export of Sngat

5040 SHRI P. RAJAGOPAL NAIDU: 
Will the Minister of COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state:

(a) whether the Government are 
incurring losses due to export of 
sugar; and

(b) if so, the loss incurred during
1977-78?

THE MINISTER OF STATE IN THE 
MINISTRY OP COMMERCE AND 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BEG): (a) Yes, Sir.

(b) During 1977-78, a total of 0.69 
lakh tonnes of Sugar valued at Rs. 16.33 
crores is likely to be exported. The 
loss on exports is estimated at about 
Rs. 2 crores.

Air India's Flight from Moscow with 
the Prime Minister on Board made a 

Technical Halt at Tehran

5041. SHRI MOHD. SHAFI QUREr 
SHI; Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased to 
state;

(a) whether it is a fact that the 
Air India Flight made a technical halt 
at Tehran while flying back from 
Moscow with the Prime Minister:

(b) if so, how many persons were 
deplaned at Tehran; and

(c) how many belong to the Prime 
Minister’*, party?

THF MlN’ STER OF TOVRISM AND 
CIVIL AUAIION (SHRI PURVSHOTL- 
TAM KAUSHIK)- (a)- Ye* Sir

(b) One.

(c) One.

g fa n if
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Recovery of Income-Tax arrears

5043. SHRI S. R DAMANI; Will 
the Minister of FINANCE be pleased 
to state:

(a) tlte ".mount of income-tax 
arrears out^tE-ndinr upto 31st Decem
ber, 1977;

(b) how many cases are more than 
five years old, the amount involved 
and reasons for non-recovery; and
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(c) whether an estimate has been 
made of the amount likely to be 
written off as unrecoverable and the 
details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI ZULFIQU ARULL AH): (a)
According to presently available in
formation, the gross and net arrears 
of income-tax (including corpora
tion tax) as on 31st December, 1977 
were as under: —

Gross arrears Rs. 1004.01 crores

Net arrears Rs. 720.62 crores
(b) Information regarding the 

number of cases which are more than 
five years old as on 31st December, 
1977 and the amount involved therein 
is not readily available. However, 
information relating to 10 years and 
older and 2-to-9 years old arrears 
which were outstanding as on 
31st December, 1977 [excepting the, 
arrears in respect of Delhi (Central) 
charge] is available and is as under:__

(Amount in rrore? o f  rupees)

Gross Not

IO years and older
arrears 8(5 78 78- 11

a to g years old
arrears . • 1 2 0 *4 9  344

Some of the major factors on 
account of which tax arrears remain 
outstanding are as follow s:-.

(i) Amounts not fallen due.

(ii) Amounts for which stay/in
stalments have been allowed.

(lii) Amounts pending settlement 
of double income-tax relief.

(iv) Amounts due from com
panies; under liquidation.

(v) Amounts due from persons 
who have left India or arc other
wise not traceable.

(vi) Amounts disputed in appeals.
(c) No, Sir. However, the amounts 

written off as irrecoverable during 
the last three years are as under:—

(Amount in ciou-s of ruptes)

Financial yeai Amount written off

>9 7 4 - 7 0  •

I9 7 5 -7 G • 5 ' 3a

1976-77 .

IA placed orders for Equipment# 
without Quotations

5044. SHRI NARENDRA SINGH: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state:

(a) whether it is a fact that Indian 
Airlines recently called for tenders 
for supply of ground equipments for 
Aii bus aircraft and received cost of 
tender form (fr Rs. 15.00 from various 
interested and qualified firms;

(b) whether Indian Airlines have 
not supplied tender forms even upto 
the closing date of the tender;

(c) is it also a fact that the Indian 
Airlines have placed orders for the 
same equipments worth about Rs. 5 
lakhs even without getting quotations 
with a firm of Bombay;

(d) whether some equipments sup
plied earlier by the same firm did 
not meet the minimum technical spe
cifications laid down by the Interna
tional authorities;

(e) if so, the reaction of the Gov
ernment therein; and

(f) steps that are proposed to be 
taken to ensure for adopting proper 
procedure while giving contracts?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
PURUSHOTTAM KAUSIK): (a )
and (b) After the requirements of



Pallet DoIIeys for the Airbus aircraft 
were determined in December, 1977, 
Indian Air lines intended to advertise 
in the Press for their procurement. 
However, in view of the urgency of 
requirements and based on Past ex
perience, it was later decided to can
cel the tLndei notice leleased to the 
newspapers,. The neuspapcis con
cerned wcic accordingly advised not 
to publish the advertisement How
ever, despite an acknowledgement 
dated 23rd December, 1977, the Times 
of India, Published the advertise
ment through an oversight in its 
Bombay Edition only on 25th Decem
ber, 1977. Request for a tender form, 
accompanied by Postal Order for 
Rs. 15/- was received on 28th Decem
ber, 1977, from one party. The Postal 
Order was returned to them on 3rd 
February, 1978.

(c) and (d). This order was plac
ed at the earlier rates, after ensuring 
that the market rates of similar 
equipment had gone up and the 
equipment supplied earlier by the 
party met the corporation’s technical 
specifications and was giving satis
factory service.

(e) and ( f ). Do not arise.

u n fa r  waff $  *rtif t i i  srwrw

5045. * t  : w
f a *  n i t  t i t  f ru  t i & t  f t ? :

(«f )

(«■) fsrgTT TT^T $  t t t i t  *TCTT

(»r) *<f 1 9 7 8 - 7 9  ir 3  
ifcfr fa s H t t t  f in n r  % ?

*rsr> (*ft *&**) '

(^r) (q-) : 1 9 7 7  %
i r  t i t  *rfl»jfaw
$ t i f  t i t  v m t *  v m f  ( 10,000 Sr w n

75  Written Answer§

vftfvn rtf) Jrfarcr
f 5pr?r«qT 1 1092 «fV 1

[fosTT % ffir iroffrr w&i ft an fiifrg y  
' «2filTRn3f 1

j ^  (ir) vrr^ft>: fr^ni St sTfw-
fo q r  W  M & fT  #  1 97k  V M  
5smr vrT*iT-fa>m-r hrt #  1

*\r-n?  tV >r i t  f a  t  n?r farm %
vfTT *TpfP>T WTHT til 3T?T sfcT-

w v - w r fc r v  z p m z m tfr ifr a w , «rfer^r 

srrctffa «far?r ft «rfsr*r 5 1 1  v

«t*f s w k t  ^  ?t «nf f  1 qr?5 
frsnr 4 *  ?r ijftrer ftn rr $ f*r 
1 977 % t i t  forfer % z t i t  
% tu t %■ ?rnfW *r wrrarr 

% 98 hiu^h «t i

Scheduled Castes/Tribes Employee* la 
the PuMic Undertakings under the 

BBnlsfery of Commerce

5046. SHRI SHIV NARAJN SAR- 
SONIA: Will he Minister of COM
MERCE AND CIVIL SUPPLIES AND 
COOPERATION be pleased to state:

(a) the class-wise (I, II, III & IV) 
total number of persons in each of the 
following undertakings functioning 
under his Ministry:

1. Cashew Corporation of India
Ltd.

2. Central Cottage Industries Cor
poration of India Ltd. ^

8. Export Credit & Guarantee Cor
poration Ltd.

4. Handicrafts & Handlooms Ex
port Corporation Ltd.

5 . Mica Trading Corporation Ltd.
6. Minerals & Metals Trading Cor

poration Ltd.
7. Projects & Equipment Corpora

tion Ltd.

8. State Chemicals & Pharmaceu
ticals Corporation of India.
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9. State Trading Corporation of 
India Ltd.

10. Tea Trading Corporation of In
dia Ltd.

(b) the number of Scheduled Castes 
and Scheduled Tuhe-s in each class 
and each undertak-ng ipparutely;

(e) Vrheliur Guveinmcni of Iiidia’s 
order lolnlini; to eseivution of va
cancies uie followed in the matter of 
recruitment and promotion in these 
undertakings; and

(d) if not, the reasons thereol?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BEG): (a) to
<d). The information is being col
lected and will be laid 011 the Table 
o f the House.

Proposal to export Higrh-Ash Coal

5047. SHRIMATI PARVATHI KRI- 
SHNAN: Will the Minister of COM
MERCE AND CIVIL SUPPLIES AND 
COOPERATION be til eased to state:

(a) whether Government have a 
proposal under consideration to ex
port high-ash coal; and

(b) if so, the quantum of such coal 
proposed to be exported, at what rate 
and to which countries?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND 
CIVIL SUPPLIES AND COOPERA
TION (SHRi ARIF BEG) • (a) Coal 
with ash content ranging between 14 
to 20 per cent, which can be termed 
*s high ash coal, is already being ex
ported by India.

(b) MMTC, (through which export 
o f coal is canalised, except Nepal, to 
which the exports are made by Coal 
India Limited) proposes to export a 
quantity of about 1.5 million tonnes 
Of coal during 1978-79 as under: _

(i) About 5 lakh tonnes to neigh
bouring countries.

(ii) About 7-8 lakh tonnes to West 
European Countries.

(iii) About 2-3 lakh tonnes to Far 
Eastern Countries.

It would not be in the commercial 
interest to disclose thy price?., at which 
coal j-, pi op--sod to be* exported.

Loan Payable by Pakistan according 
to Partition Agreement

5048. SHRI R. K. MHALGI*
SHRI DAYA RAM SHAKY A:

Will the Minister of FINANCE be 
pleased to state:

(a) the total amount of loan Pa
kistan owes to India under financial 
agreements entered into with that 
country at the time of partition and 
the total interest which accrued to 
India in respect of this loan upto- 
date; and

(b) what steps have been taken 
during last one year to recover this 
loan?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) Pakistan’s 
partition debt to India is of the order 
of Rs. 300 crores; the precise amount 
has not so far been agreed upon des
pite efforts made on various occasions. 
Under the partition arrangements con
cluded in December 1947, this debt 
was repayable by Pakistan in Indian 
rupees in 50 annual equated instal
ments of principal and interest (at
2-718 per annum) commencing lrom 
the 15th August, 1952. In the absence 
of any payment by Pakistan towards 
repayment of principal or interest, the 
accumulated interest, even at the 
normal rate (2-7/8 per cent), now 
exceeds the amount of debt due from 
Pakistan.

(b) No fresh elTorls have been made 
during the last one year towards set
tlement of this issue.
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Dearness Allowance to Central Gov
ernment Pensioners

5049. SHRI SURAJ BHAN Will the 
Minister of FINANCE be pleased to 
state

(a) whether any increase in the 
Dearness Allowance o f the Central 
Government Pensioners has become 
due as a result ot increase in the 
average of cost of living index,

>
(b) if so, what action is proposed 

to be taken; and
(c) if not, when will it become due?

THE MINISTER OF FINANCE 
(SHRI H M. PATEL)- (a) No. Sir

(b) Does not arise
(c) The next instalment of lelief 

will become due when the twelve 
monthly average of the All India 
Working Class Consumer Price Index 
(I960—100) reaches 328

Hall Mark for Export of Gold /Gold 
Ornaments

5050 SHRI R KOLANTHAIVEl U 
Will the Minister of COMMERCE AND 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state

(a) whether Government are con
templating to introduce Hall Mark for 
export of Gold/Gold ornaments

(b) if so, whether quality control 
measures are also being introduced;

(r) whether Export Inspection Coun
cil and Export Inspection Agency are 
recognised for the purpose; and

(d> if there will be only Hall M irk 
of Gold/Gold Ornaments, is the work 
going to be entrusted to Export Ins
pection council and Export Inspection 
Agency?

"THF MINISTFR OF STATE IN THE 
WINIS1RY OF COMMERCE AND 
r ivII, SUPPLIES AND COOPERA- 
1 ION (S1IRI ARIF BEG) (.x) to (d>

No final decision m the matter has 
been taken by the Government as yet

Remittance by Indians living in Socia
list Countries

5051 SHRI AHMED HUSSAIN: Will 
the Minister of FINANCE be pleased 
to state

(a) whether Indians living in the 
Socialist countries like East Germany 
are not permitted to send money home 
to dependents or open accounts in 
•their own names (non-resident 
transfer), which facility is available to 
the people of the Socialist countries 
living in India;

(b) if not, why not;

(c) action taken/proposed to be 
taken to make this facility available 
tc Indians m the aforesaid countries; 
and

(d) the reason why the people of 
the same countries are being allowed 
to operate accounts while their Gov
ernments do not make available the 
same facilities to Indians abroad?

THE MINISTER OF FINANCE 
(SHRI H M PATEL) (a) to (d> All 
foretgn nationals including nationals 
of Socialist countries employed m 
India enjo\ facilities to remit part of 
their income out of India Indian na
tionals employed in the Soviet Union 
are permitted to remit part of their 
income to India. Cases of Indian na
tionals seeking similar remittance fa 
cilities in other East European So
cialist countries other than the German 
Democratic Republic have not come 
to the notice of Government The 
GDR authorities do not normally ex
tend remittance facilities to Indian na 
tionals employed in that countiy Gov- 
eirment have taken up with the GDR 
authorities the question of the exten- 
s io )  o f remittance facilities to these 
Indian nationals, on a reciprocal hasu 
an \ the response of the GDR authori
ties jq awaited
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Ban on export of CuulnaMdft

5052. SHRI MOTIBHAI R. CHOU- 
DHARY: Will the Minister of COM
MERCE, CIVIL SUPPLIES AND CO
OPERATION be pleased to state:

(a) the total production of J'era 
(cumin) in the country during the 
past live years and also the quantity 
exported during the same period, year- 
wise;

(b) the production thereof estimated 
for the current year (1977-78) and the 
quantity proposed to be exported;

(c) whether the export thereof has 
been banned recently and the years in 
which the export was banned earlier;

(d) whether, because of hike in 
price. cumin has been sown on a large 
scale and a bumper production is ex
pected and if so, whether the export 
thereof will also he increased m the 
same -c.ilo, and

(e) whelner ban on export will be 
withdrawn immediately nfter the crop 
has Marled arriving in mandis so that 
farmer, who purchased cuminseeds at 
R<? 800/. per 20 kg are not put to 
los-s*

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND 
n v i l .  SUPPLIES AND COOPERA
TION (SHRI ARIF BF.Gr): (a) and
(r) Government have recently ban
ned the export of cuminseeds. The 
total annual production of Cuminseeds 
in the country is estimated to be about 
50.000 tonnes. Quantity exported of 
cuminseeds during the last five years 
has been as under:—

Y rn r Quantity (M .T .)

1072-73 21
,073-74 33^34
. 0 7 1 - 7 5  H°4 ‘ 4 4
t07V 7r' 77
I97f*‘ 77 >334*05
dii (<!) aivl («') No accurate esti

mates o f cm rent vein 's cuminseeds 
product, vi is available vet The prices 
of <’ iinvn'!ecds a ie still prevailing very 
hifih altlioiiph they have shown a down

ward trend recently. National Agri
cultural Cooperative Marketing Fede
ration of India Ltd. and National Co
operative Consumer Federation Ltd. 
have been instructed to make purcha
ses o£ cuminseeds this year and to 
see that the prices at the mandis do 
not fall below levels which are un- 
remunerative to the growers.

Number and Nature of Advances 
made by the Bank of Baroda and 

their Recovery position
5053. SHRI SURENDRA BIKRAM: 

Will the Minister of FINANCE be- 
pleased to state:

(a) how many proposals Bank ot 
Baroda has approved during last 3- 
years at the instance of its General 
Manager/Chairman and Managing 
Director without proper scrutiny 
through the zone/area the details of 
such proposals and reasons for doing 
so;

fb> in how many cases Bank of 
Baroda has failed to recover finances 
allocated by them during Emergency 
ie . during 1975—77; the parties, am
ounts financed and recovery position, 
and

•Vi is it a f«K*t that during emergen
cy . Chairman and Managing Director 
approved proposals at the instance of 
high-ups under pressure without
proper scrutiny; if so, the number
and nature of advances and their 
recovery position?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) According 
to the Bank of Baroda. proposals for 
advances are not initiated at the in
stance of its Chairman and Managing 
Director or the General Manager.
Applications for credit limits received1
by the bank are scrutinized and sanc
tioned or rejected at different levels 
like the Branch. Regional Office, the 
Central Office and by the Board. The 
autlio'ities below the Board sanction 
the proposals within the powers dele
gate! to them by the Board.

(iii In accordance with the practices 
and usages customary among bankers.
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and also in conformity with the pro-
visions of the .statutes governing the
.public sector banks information relat-
ing to individual constituents of the
bank cannot be divulged. It will,
.therefore, not be possible for the Bank
of Baroda to disclose details relating
to parties in whose cases advances
have been recalled by it or legal steps
initiated for the recovery of bank
dues. The credit facilities are usually
sanctioned by a bank to a borrower
subject to a repayment schedule ac-
cording to the borrower's cash genera-
tion and the extreme step of recalling
an advance is taken only when the
overall position of conduct of the ac-
-count would warrant such an action.
The balance-sheets of the Bank of
.Baroda as on December 31, 1975 and
.December 31, 1976 do not indicate
.that these carried any debts consider-
-ed bad or doubtful which had not been
provided for.

(c) The Bank of Baroda has reported
:that no proposals for advances have
been sanctioned by the Chairman and
.Managtng Director under extraneous
~ircumstances and without usual scru-
-tiny and appraisal at the appropriate
J.evels in terms of the procedures and
.practices in vogue in the Bank.

.Alleged sale of £43,000 at unofficial
Exchange rate

"5054. SHRI C. K. CHANDRAPPAN:
Will the Minister of FINANCE be plea-
.sed to state:

(a) has 'Government investigation
'action resulted in finding the real cul-
prit regarding the alleged sale 0.E
'£43,000 at unofficial exchange rate by
'M. R. Jit Paul of Messrs Amin Chand
"Pyarelal group to Mr. H. K. Jain,
Chairman Mis. Stretchlon P. Limited,
:Bombay;

(b) if it is so,_ the details thereof;
'and

(c) if not, how long this investiga-
-tion will take to come to a conclusion?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISJ{ AGARWAL): (a) and (b).
The Directorate of Enforcement has
undertaken certain investigations into
the alleged sale of £ 43,000 at unoffi-
cial exchange rate by Shri Jit Paul of ..c
Mis Aminchand Pyarelal group to
Shri H. K. Jain, Chairman of Mz's,
Stretchlorn Pvt. Ltd., Bombay a show
cause notice has been issued to Mis.
Stretchlon Pvt. Ltd., Bombay for vio-
lation of sections 4(1) and 4(2) of
Foreign Exchange Regulation Act, 1947
for illegal acquisition of foreign ex-
change at rates other than those autho-
rised by the Reserve Bank of India.
The adjudication proceedings in the
case are in progress .

(c) Further investigations are in
progress. They are expected to be
completed soon.

Incentives introduced during the
current year to improve Economy and

Production'

5055. SHRI PRASANNBHAI MEH1'A:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that Re-
serve Bank of India Chief has stated
that the Indian economy required
was a ~}'stem of rewards, incentives
and ownership of wealth which corn,
mended a sufficient degree of accept-
ability by different groups;

(b) if so, whether the Ministry is
working out economic schemes while . f.
keeping these in view;

(c) if so, the details of the same;

and "-
(d) what new incentives have been

introduced during the current year
to improve OUr economy and produc-
tion?

THE MINISTER OF FIN ANCE
(SHRI H. M. PATEL): (a) Yes, Sir.
In his inaugural remarks to the GOth
session of the Indian Economic Asso-
ciation at Madras on December 28, ~/
1977, the Governor of the Reserve
Bank, reflecting on the problem of
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income disribution in our economy, 
made the following observation;

“What is required ultimately is a 
system of rewards, incentives and 
ownership of wealth, which com
mands a sufficient degree of accept
ability on the part of diirerenl 
groups that constitute our socieh; 
and it is here that economic mru.u^c- 
menl and j>oeial or politk-al man. ’̂c- 
ment or 1, air,formation get inevit
ably inthrtwined."
(b) and (c). The government has 

noted the observation made by the 
Governor of the Reserve Bank. The 
problem of income distribution is a 
multi-dimensional one and calls for 
sustained efforts on various fronts. 
Fortunately, there is sufficient con
sensus in the country among the vari
ous sections of the community for 
achieving economic growth with dis
tributive justice within the frame
work of planning. Since the bulk of 
the population lives in the rural areas 
and is poor, a positive way of reducing 
existing inequalities is to improve 
their economic condition, while con
tinuing with fiscal and other policies 
to reach the goal of an egalitarian 
society. As has been spelled out in 
the draft Five Year Plan 1978—83. the 
strategy of Planning would be oriented 
towards achieving the following ob
jectives;

(i) Removal of unemployment and 
significant under-employment;

(ii) An appreciable increase in 
the standard of living of the poorest 
sections of the population; and

(iii) To meet the basic minimum 
needs of the people.
(d) Among the various measures 

taken by the Government in the cur
rent year those which have a direct 
beaming on the improvement of the 
economy and production are; the step- 
up in the annual plan outlay by 27 per 
cent and larger allocation of plan 
outlays to agriculture, rural infrastruc
ture, power and irrigation; increase in 
procurement prices of wheat, paddy 
and groundnut; advance announcement 
of enhanced support price lor gram-

reduction in fertilizer grices; restora
tion of minimum bonus to industrial 
workers; extension of investment al
lowance to all industries except a few 
specified us low priority ones and res
tructuring of interest rates.

Grant of exemption from Excise doty
and Cu&toms duty on Ad hoc basis

303G. Sliru JYOT1KMOY BOSU: Will 
the Miriibier ol FINANCE be pleased 
to state the names and addresses ol 
dll manuluclurers and importers who 
were granted exemption from excise 
duty and customs duty as the case 
may be on ad-hoc basis, and not as a 
matter of general exemption together 
with the name of the commodity, tariff 
value and the amount of duty waived 
by way of exemption during the last 
five years?

THE xVIINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SATISH AGRAWAL): During the last 
five years more than 3.000 ad-hoc ex
emption orders under Section 25(2) of 
the Customs Act, 1962, and Rule 8(2) 
of the Central Excise Rules. 1944, were 
issued. The work of collecting the 
names and addresses of all the manu
facturers and importers who get th«* 
benefit of these exemptions, the names 
of the commodity, tariff value and the 
amount of duty involved in each of the 
cases during the last five years will 
involve a very large effort and time. 
The relevant files are spread over a 
number of places, some of them being 
with agencies like Shah Commission. 
If the Honourable Member gives an 
indication of any specific case or cases 
in respect of which he desires a de
tailed information, «the relevant de
tails will be collected and furnished.

Food grains Pilfered from Godowns 
of S.T.C.

5057. SHRI M. RAM GOPAL REDDY: 
Will the Minister of COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION be pleased to state:

(a) whether it is a fact that huge 
quantity of foodgrains is being pilfer
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ed from the godowns of the S.T.C.; 
and

(b) if so, the quantity of foodgrains 
pilfeied during 1977, its value and 
remedial measures taken?

THE MINISTER OF STATE IN THE 
MINISrRY OF COMMERCE AND 
CIVIL SUPPLIES AND COOPERA
TION (SIIR1 ARIF BEG) (a) 
STC is not storing any food grams in 
its own godowns

(b) Does not arise

5058. *To 3CTWI
w  fira #  trcrfa.

(*:) v r  1 9 7 77 snShrrr
?tfft 5fff3TT Sffv TTfsT w m  I; , 
sflfa

( v )  1rjT 
% fT^R- ^  fa r  fFT f!TT TW-
srrjft a t  m  Tft t ?

f*f?T TOFPPJ 3  TWT («fV
w itn  ) : («f) ^

frfasftSrsnr *rro $\ farrier
1 9 7 6 -7 7  *F S V R  ?R^TT

^  nT «n5V T fW 4o. 79
*fr i

(qr) % ?raV*r % ir 
arfe ffTtr *rr*rp- *  SFfal *PT*T

( i ) T f r r sr?3T, jtw t sr^?r s r V  
tnrWFT ITfiVif ?ffiT f  5Tt *T
SPfiftT *>t TNT T  W-TO *  TT1 

11

( ? )  ,r ^ T  m^rn Tt*v«n9w 
Ot Orm T * r r  x r  r f r  * r  s n to r  sjfr 
^ n r tt  Ttrr* ftrc'Tir

man iTmtfxr#, |i ir f t ir t f  »f?r 
^  an̂ r T row it  

*PT ^TcTR- W cTT V* «R f w  <mm | I

(3 )  sr?ifa sn m  *r,
sn fa  a t  sr%w r  s r *  «rm *FT9?rwnT 
V T ^^jT w rrrfe ii 3n?r^ ,

(4) tfrcjrTsrerr xftx z i v f i t

% ^ s r j  *r ^tTTTrt qrr 
fvi%fT * v t  *  fat* srofcr* a i r o r  
Ot smft 11 ^r%«m?r % «hrt it

% frrp; TnrRfjpp *rtr 
sfon i viy  %rMyjn srrer *t m s *  
* r f t O t  sr$T*n?rr»ft*ft3rT?ftt i

( 5) * t t t t  *  r o r *  m r  * r r

SfffT V̂̂ F̂TffTT W^ETT  ̂ jfrsr?TW 
sriTxnq- spt # i ?n?t*T ^rjr *rtr <wrf5iaV 
5r«prp m ^^V ?frs5r <TF?r#^cfv 

t t  t o r  tt%  % f?r^ 
r̂<? ^  n  snn*m*pr 

'RTiff ^̂ TTT̂ n ift »rt f  vtrr ^r 
sm*fr?r qfrrrrur,
*r *n«r?vhr r  N tt ^  jr^Tfrsr f«w  
3TW I  I

Excise duty on Free Sugar

5059 SHRI JAGDISH PRASAD 
MATHUR Will the Minister of 
FINANCE be pleased to state

(a) whether Government have stu
died the effects of recent cut in excise 
duty on sugar; and

(b) whether sugar manufacturers 
have further demanded more cut in 
excise duty on free sugar?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SATISH AGARWAL): (a) Yes, Sir.

(b) Yes Sir, but considering tha 
trend of wholesale prices of free sale 
sugar no reduction in basic excise 
dutj is considered necessary at pm* 
sent * T .
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Proposal to abolish Mandatory Con
vertibility Clause of Loan Agreements 

with Companies

5060. SHRI MUKHTIAR SINGH
MALIK:

SHRI G. M. BANATWALLA: 
SHRI SHYAM SUNDAR 

GUPTA:
Will the Minister of FINANCE bo 

pleased to state.-
(a) whether Government propose 

to abolish the mandatory converti
bility clause and the right to change 
management which the term lending 
institutions have had in their loan 
agreements with the private sector 
companies; and

(b) if so, what is the object of the 
contemplated change?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) and (b).
The policy inserting a mandatory 
convertibility clause in the loan agree* 
ments between the term lending in
stitutions and their assisted concerns 
in the private sector is reviewed by 
the Government from time to time, 
time.

The right to change management in 
assisted concerns is usually acquired 
by public financial institutions through 
appropriate covenant entered into bet
ween the institutions and borrowers 
on commercial considerations and 
there is no proposal to stop such 
arrangements.

Re-employment of Officials in Gov* 
eminent Offices or Public Undertakings

5061. SHRI MANORANJAN BHAK- 
TA: Will the Minister of FINANCE 
be pleased to stale-

(a) whether a largo number of 
retired Government servants are em
ployed in Public Undertakings there
by depriving chances of employment 
to the fresh cntiante;

(b) whether Government are con
sidering to put a ban on the re
employment of Government servants

in Government Offices or undertakings 
in future; and

(c) if so, details thereof?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) and (b). It 
would not be correct to say that a 
large number of retired Government* 
servants aie employed in public en
terprises, Employment of super
annuated persons is to be resorted to 
only in exceptional circumstances. 
Appointment to senior posts in public 
enterprises carrying a pay scale of 
Rs. 2500-3000 and above of persons 
who have attained the age ol 58 years, 
irrespective of their background, can 
be made only with the approval of 
Government. Some of the public en
terprises have felt the need for 
appointing senior retired officers of 
Government as Advisers and Consul
tants for limited periods in order to 
take advantage of their vast experience 
for business purposes. These appoint
ments are not expected to affect the 
career prospects of others. There is 
no proposal to put a total ban on such 
re-employment.

(c) Does not arise.

Price of Potato

5063. SHRI D. D. DESAI: Will the 
Minister of COMMERCE AND CIVIL 
SUPPLIES AND COOPERATION be 
pleased to state:

(a) whether potato prices have 
sunk to uneconomic levels this season;

(b) if so, whether National Agricul
tural Cooperatnc Maiketing Federa
tion has made purchases only after 
prices slumped to uneconomic levels;
and

(c) whetlvM potato faimers have 
been ruined Jn the jirocess.?

TIIE MINIS" I'R OF STATE IN TIIE 
MINISTRY OF COMMERCE. AND 
CIVIL SI KTLTES AND COOPERA
TION (SI1R1 KR1CJINA KUMAR 
GOYAL) (a) No. Sir.

(b) and (c) Does not arise.
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Change in REP Import Policy

<5004 SIIRI tlliN DAN  blNCII 
Will Hie Mini tei ot COMMERCE 
CIVIL SLPrilLS a n d  c o o p e r a 
t io n  be pit. ised to state

(a) what were the recommendations 
fn detail of his Mim*>tiy which led to 
the issue of Public Notice on 27th 
September, 1977 foi change m REP 
import policy, and

(b) if so, why only one recommen
dation was implemented and the rea
sons for ignoring others’

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BEG) (a) 
and (b) The Public Notice m ques
tion, was issued based on inter-depart
mental discussions held at the request 
of the Ministry of Petroleum Chemi
cals and Fertilisers to harmonise the 
Registered Exports’ policy more apro- 
priately with indigenous production

ifaRT

5065 «r> t t w  jm r  snrf * w
r t  r r r T ^ f f

( t )  f7 T *F"FP- T  rrfft
JTTTTT P '3?TTT W*
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s p r f r w  sfrr ^  ^w «rr
^  ^nrrifr,

(*r) qfar^r T̂̂ PT 1 9 7 7 -7 8  «rtT
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(iii) ^ ^ e f a f t f w  spffopfrfc 
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(iv) f f a  ?R«ft f*FTi JtT 
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(*? )  * f l r  ( * r ) .  sn>* ^  ^  t

51 Wf % ^  WWW
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( ' f ) f?^>T TT T iW r  iT‘m
5TTT 1977»TW jiTf;^  i.'TT T O T  
3>T TTJ *rt -fff T! 'Tif*TT 5fi<r ^rf-p rr 
*rqi I  I

T«&
( V )  3 T W  ( * )  ^  fiT

f ®  h-Y «r(f I

Re-Structuring' of Public Undertakings

5069. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of FINANCE 
be pleased to state:

(a) whether the government are 
considering the need of re-structuring 
the entire Public Undertakings to en
hance production; and

(bj if so, what are the major chan
ges which the Government propose to 
make in this regard?

THK MINISTER OF FINANCE 
(SHRI II. M. PATEL): (a) The Gov
ernment are not considering any gen
eral restructuring of the public en
terprises. However, it is the constant 
endeavour of Government to make 
such changes in organisation and 
working procedures whore necessary 
so as to improve efficiency and efTec 
tivencss of these enterprises.

(b) Does not arise.
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Writing off debt standing against 3rd 
World Countries

5071 SIIRI VINOD1IBI1AI B. 
SHETH: Will the Minister of FINANCE, 
be pleased to state:

(a) whether the reported decision 
o£ -writing off debt by Britain and 
other countries standing against Third 
World countries is correct;

(b) whether India will be benefited! 
by this decision;

(c) if 130, to what extent; and
(d) whether India will approve o f  

writing off such debt?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) A Special 
Session of the Trade and Development 
Board of UNCTAD held at the Minis
terial level in Geneva from 6th to. 
llth March, 1978 considered the pro
blems of external indebtendness of 
developing countries. The Session re
solved inter alia that developed donor 
countries will seek to adopt measures 
for adjusting the terms of their past 
Dilateral official development assis
tance to poorer developing countries 
in order to bring them in line with 
the softer terms which are currently 
prevailing for such assistance, or
would adopt other equivalent measu
res, as a means of improving the net
flows of official development assistance
to these countries. Union undertaking 
such measures, each developed donor 
country will determine the distribu
tion and the net flows involved within 
the context of its own aid policy.

(b) and (o .  The above decision im
plies that adjustment could he car
ried out in a flexible manner and in a 
number of ways, including writing off 
of past debts The extent of which 
India will benefit from this decision
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will depend upon the form of imple-
mentation of the above decision by
various developed donor countries.

(b) what is the total Gtrength of
employees category-wise in STC;

(e) what is the proportionate cadre;
wise representation of SC/ST among'
them;

(d) whether there is any back-log!
shortfall against recruitment quota;
and

(e) if so, what steps have been
taken by the Administration to wipe
OUt the same?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a)
Yes, Sir. Rosters are being maintained
with effect from January 1970.

(b) and (c). A statement is laid on
the Table of. the House, [Placed in
Lib1'ary. See No. LT-1977/78].

(d). Yes, Sir.

(e) A statement is laid on the Table
of the House. Ptased in Library.
See No. LT-1977/78].

•..
Criteria for removal of Excise Oft

Sweets and Confecticnarfes

5074. SHRI NATWARLAL B. PAR-
MAR: Will the Minister of FINANCE
be pleased to state:

(a) the criteria adopted in remov-
ing excis= on sweets and confection-
aries in 1977-78: and

(b) whether there are any products
similar tn sweets and confectionaries
for qualifving for the exemption of
excise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) The duty
of 10 per cent ad valorem leviable
under Item I-A of the Central Excise
Tariff on boiled sweets, toffees, can-
dies etc. was removed as part of the
1977 Budget; this was done keeping
in view, amongst other things, the

(d) India will, of course, welcome
adjustment of its past official debts
in order to bring them in line with the

~ ~present terms of such assistance from
'various bilateral sources.

.Development of Kutoshwar in North
Bihar

5072. SHRI RAM SEWAK HAZARI:
'Will the Minister of TOURISM AND
<CIVIL AVIATION be pleased to state:

(a) whether Kutoshwar is an anci-
rent and religious place in North Bihar;

(b) whether the abovs plaCe is in
"backward area and tourists find it
<difficult to visit this spot; and

(c) if so, whether Government
~'propose to develop this place as a
=tour.ism spot and build an Inspection
~House there?

THE MINISTER OF TOURISM
_AND CIVIL AVIATION (SHRI PUR-
:SHOTTAM KAUSHIK): (a) and (b).
-Yes, Sir.

(c) Kutoshwar is visited by people
~from neighbouring area to offer pray-
-ers and perform religious caremony
on the occasion of Shivratri. Thus
'being primarily a centre of local im-
-portance, any development to be un-
-dertaken at this place would be the
.responsibifity of the State Government.
'There is, therefore, no proposal in
-the Central sector to develop Kutosh-
--war.

Implementation o.f Reservatio.n orders
fo.r SC/ST in STC

5073. SHRI SHIV SAMPAT! RAM:
Will the Minister of COMMERCE,
CIVIL SUPLIES AND COOPERA-
TION be pleased to state:

(a) whether reservation orders for
Scheduled Castes/Scheduled Tribes in
~ecruitment in STC are implemented;
-if so, from which date;
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production trends and dutiability on
raw materials used in the manufac-
ture of the sweets and confectionaries.
However, the goods attract a levy of
5 per cent ad valorem under Item 58
CET.

(b) No Sir; items such as Cocoa
powder, Drinking chocolates; Chocolates
etc. continue to be assessed to duty
under Item I-A of the Central Excise
Tariff.

Memorandum from All India Paper
and Allied Manufacturers Association
regarding reduction in Customs and

other Duties

5075. SHRI R. N. RAKESH: Will
the Minister of FINANCE be pleased
to state:

(a) whether the All India Paper &
Allied Manufacturers Association,
Bombay had submitted to him a
Memorandum on 24th February, 1978
inter alia suggesting;

(i) reduction in the existng cus-
toms and any other duties on
the imported wax so as to
bring its price at a reasonable
level vis-a-vis indigenous
price of available wax; and

(Ii) fixing the pool price of both
the imported and indigenous
wax;

(b) whether it is a fact that the
present high cost of duty is seriously
affecting the packaging units, using
wax as an essential raw-material for
preserving food, Pharmaceuticals and
other allied industries thus resulting
in their inability to utilise even half
of the installed capacity; and

(c) if so, the relief which he pro-
poses to grant to this industry by way
of reduction in Customs and other
duties?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL (a) The All
India Paper & Allied Manufacturers'.
Association had submitted a represen-
tation dated 23rd February, 1978 con-
taining these suggestions.

(b) The paper based packaging
industry is facing recession in demand
and is not able to utilise the full capa-
city. The shortage of indigenous
paraffin wax and high price of import-
ed wax are factors contributing to its
cost.

(c) The matter is under considera_
tion of the Government.

Export of Essential CommoditiM

5076. SHRI SAMAR GUHA; Will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to refer to the reply given to
Unstarred Question No. 4274 on 16th
December 1977 regarding export of
Essential Commodities used as food
and state the steps taken by the Gov-
ernment in regard to export of Com-
modities for the year 1977-78 and
policy adopted for the purpose tor tbe
year 1978-79?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE ANI?
CIVIL SUPPLIES AND COOPERA:.:
TlON (SHRI ARIF BEG): (a)
Essential commodi ties of mass co~{,
sumption have been allowed to be
exported during 1977-78 only to tb~
extent that there has been ..a de¥-
surplus. Commodities having .no su~
ply constraint have been allowed tp
be exported freely. During 1977-7$,
illustratively, the exports of, .fresh
vegetables, potato, 'tonions, . turmeric,
cummin seeds, Niger seed and oiJ.
Kardi seed and Oil, HPS groundnuj,

.. '1
roasted and blanched peanuts, pulses,
Instant, dehyderated & Pre-cooked
pulses, Pomfret and dried Bombay
Duck have been either banned. or re--
stricted.

Similarly, in view of increased avai-
lability and fall in demestic prices,
exports of gur and sugar have also
been allowed.

The present policy approach to the
exports of essential commodities used
as food will be maintained in 1978-79.

98



99 Written Answers MARCH 31, 1978 Written Answers

Working of Regional Rural Banka

5077 SHRI R. V. SWAMINATHAN: 
Will the Minister of FINANCE be 
pleased to refer to the reply given to 
Starred Question No. 802 on 5th 
August, 1977 regarding loans advanc- 
ed to Scheduled Castes and Schedul
ed Tribes through rural banks and 
state:

(a) whether Government have re
ceived the report of the Committee 
which was to go into the working of 
Regional Rural Banks;

(b) if so, the salient features of the 
report;

(c) whether Government have ac
cepted the recommendations,

(d) if not received by what time 
the same is likely to be received; and

(e) steps being taken to implement
them? )

THE MINISTER OF FINANCE 
fSHRI H M. PATEL)- (a) No, Sir

(b) to (e) The Dantwala Commit
tee set up to review the working of 
the Regional Rural Banks submitted 
its Report of the Reserve Bank on 
*3-2 1978. Government have not yet 
received the Report of the Committee 
or the views of the Reserve Bank 
thereon Decisions regarding imple
mentation of the recommendations 
contained in the Report will be taken 
In the light of the advice/views of the 
Reserve Bank after the same are re
ceived by Government
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Raids by Enforcement Authorities in 
A lleppey District, Kerala

5079 SHRI VAYALAR RAVI
SHRI V M SUDHEERAN 
SHRI N SREEKANTAN 

NAIR

Will the Minister of FINANCE be 
pleased to state

(a) whether the enforcement Au
thorities made any raids in Alleppey 
District, Kerala in 1977,

(b) if so, the places raided and 
items seized, and

(c) the action taken thereon’

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SATISH AGARWAL) (a) to (c) The 
Directorate of Enforcement conducted 
three searches under Section 37 of the 
Foreign Exchange Regulation Act, 1973 
in Alleppey District of Kerala, during 
the year 1977
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Details of the searches conducted, items seized and further action taken
~hereon are furnished below:

Premises searched and dater
of search

Items seized Action taken by the Dte. of Enforcement --'

t·· Mount Pleasant, Tourist
Home ROOItl No 3,
Chengannur
Date 22-4-77

2 Annthriathu House, Near
, Pullad ] unction, Pullad,
Date 22-4-1977

Three bank pass
books

Two bank pass
books

3 An mihavady, Malakkara,
Chengannur
Date 7-6-1977

Indian currecny
Rl 11,50,000, U S
28, French Fr. 120
and 13 papers

Enquiries in this case have shown no contra-
ventiun of Foreign Exchange Regulation
Act.

Show Cause Notice has been issued to the-
concerned party on 1-3-1978 and the case
is under adjudication.

Indian currency of Rs 1 1 • 5 lakhs seized
were handed over to Income-tax Autho-
rities as the same were not found to have
been involved in any violation of the
Foreign Exchange Regulation- 'Act. The
Foreign Exchange involved .has been
released for surrender to an authorised
dealer in foreign exchange. A certificate
has since been produced from the authorised.;"
dealer evidencing the surrender of th e
foreign exchange.

Air Service between Amarkantak and
Capital of Country

5080. SHRI SHYAMLAL DHURVE:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government are con-
sidering a scheme to introduce air
service between Amarkantak, a
cultural and beautiful spot in Madhya
Pradesh and the capital of the coun-
try; and

(b) if so, the time by which the
scheme is likely to be implemented?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) No, Sir.
Not at present.

(b) Does not arise.

Proposal to change the norms for
Distribution of Imported Raw

Cashewnuts

5081. SHRI M. N. GOVINDAN
NAIR· Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
- CO-OPERATION be pleased to state:

(a) whether the Union Govern-
ment has proposed to change the

norms for the ,'distributiOn of impor-
ted raw Cashewnutsj

(b) whether Government's atten-
tion has been. drawn to the possible
repurcussions of a change in norms;..,

(c) whether this Governmenj has
been appealed by rths Kerala State
Government not to take unllateral
decision in this regard; and

(d) what .are :the details thereof
and Government's reaction thereto?

THE MINISTER OF STATE IN THEj.'
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a)
to (d). A number of representations
have been received from 'I'amilnadu,
Karnataka, Maharashtra and Goa for
changing the norms of distribution
of imported' raw cashewnuts, so as to
enable the large number of cashew
processing factories set up after 31st'
August, 1970, to get allotment of im-
ported raw cashewnuts. These re-
presentations are being examined. The
Central Government has also receivet::.
a representation from the Government
of Kerala and also from M.Ps. of
Kerala to maintain status quo.
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There is no immediate proposal ol 
making any changes in the distribu
tion policy ol imported raw cashew* 
nuts. However, the quantum of raw 
cashewnuts likely to be available 
through imports in future, would be 
considerably reduced because the pro
ducing countries have increased their 
domestic processing capacities. The 
Government are of the view that the 
long range solution to the problem lies 
In increasing indigenous production of 
raw cashewnuts, for which detailed 

progremmes are under formulation and 
implementation.

Report of Indian Institute of Public 
Administration regarding alleged Mal

practices in import of Edible Oil
5082. SHRI KISHORE LAL- Will 

the Minister of COMMERCE, CIVIL 
SUPPLIES AND COOPERATION be 
pleased to stale:

(a) whether Government have al
ready received the report from Indian 
Institute of Public Administration 
regarding alleged malpractices in the 
import of edible oil;

(b) when this was received;
(c) what action has been taken so 

far in the matter; and
(d) whether the Ministry is pre

pared to place the Report on the 
Table of the House?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND 
CIVIL SUPPLIES AND COOPERA
TION (S1IRI ARIF BEG) (a) 
Yes. Sir.

(b) The Report was submitted by 
■the Institute on December 12, 1977.

(c) On the basis of the Report,
measures have been initiated for:

(J) the formulation of a perspec
tive edible oil plan;

(ii) establishment of a Vegetable 
Oilseeds and Oils Corporation; and

(iii) formation of a buffer-stock ol 
edible oil so that there is no dis
location in supply due to strikes etc.

Other recommendations are under con
sideration.

(d) Major recommendations con
tained in the Report of the Institute 
have already been placed on the Table 
of the House.

Approval of the Centre in Launching 
the An tod ay a’ Project of Rajasthan 

State Government

5083. SHRI CHATURBHUJ: Will
the Minister of FINANCE be pleased 
to state:

(a) whether the Rajasthan State 
Government had sought consultation 
and approval ol the Centre before 
launching the ‘antodaya’ project aimed 
at upliftment ol the poor in the rural 
areas;

(b) whether the State Govern
ment had furnished information in re
gard to the philosophy, aim, objective 
and possible benefits to accrue there
from and if so, the details thereof;

(c) whether the Central Govern
ment had offered financial assistance 
towards the implementation of the 
‘antodaya’ project; and

(d) whether any evaluation had so 
lar been done about the results pro
duced under this project; the cfetails 
thereof?

THE MINISTEH OF FINANCE 
(SHRI H. M. PATEL): (a) No. Sir

(b) The State Government have 
lorwarded the details of the scheme 
to the Central Government. Accord
ing to the scheme, five poorest fami
lies in each of the villages of 
Rajasthan are to be identified and 
given economic assistance through 
allotment of surplus land. subsidies 
for purchase of bullock carts, camel 
carts, bulls, cows, buffalloes, poultry 
and pigs, credit for purchase ol agri
cultural inputs and financial and 
other assistance for setting up village 
and cottage industries. The program
me is to be gradually extended to 
cover more and more families.
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(c) The is included in the
State Plan for 1978-79. Central as
sistance lor financing the State Plan 
as a whole is given to the State Gov
ernment in the shape of block loans 
and block grants.

(d) The scheme was launched on 
the 2nd October, 1977 and according 
to the State Government it is too 
early to make an evaluation of the 
results.

Opening of a Local Head Office
S. B. I. In Orissa

of

5084 SHRI GANANATH PRA- 
DHAN: Will the Minister of FIN
ANCE be pleased to state:

(a) whethei Government has re
ceived some representations lor the 
opening of a local Head Office ol the 
State Bank of India in Orissa;

(b) whether Government is consi
dering to open more rural branches 
of the State Bank of India to cater 
to the needs of a large number of 
agriculturists small scale entreprene
urs in the State;

(c) what is the existing number of 
such Branches; and

(d) when is the State Bank of 
India local Head Office likely to be 
opened?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) and (b)
Yes, Sir.

(c) State Bank of India has report
ed that, as at the end of December,
1977, it had 111 offices in rural areas 
of Orissa out of a total of their 183 
offices in that State.

(d). A  review of the bank's orga
nisational structure, including loca
tion of the Bank's local Head Office 
has been taken up. The review is 
not yet complete.

Aid given by India to other Countries

5085. SHRI R. VENKATARAMAN: 
Will the Minister of FINANCE be 
pleased to state;

(a) the names of countries to which 
Government of India have given aid 
during 1977-78;

(b) the amount given to each coun
try, and.

(c) the purposes for which aid was 
given?

THE MINISTER OF FINANCE 
(SHRI H. M. MATEL): (a) to (c) 
Government have committed/extend
ed assistance to various countries 
during 1977-78 as under:—

Loans Amount Purposr

1 Vietnam

2 Sri L iik a  .

3 Vietnam

4 Mauritius

5 Afghanistan

6. Bhutan

Bangladesh

Grants
1. Nepal

2. Bangladesh

3. Bhutan

Rs 135 Million* 

Rs 100 „

Rb 100 „

Rs 100 „

Rs 6a*5 „

Rs 28 6 „

Rs 12*8 „

R*. 90 9 .,

R*. 1 - 7

Rs. 346- 6 „

Supply of 70,000 tonnes of wheat flour 

For supply of Indian goods

Supply of 50,000 tonnes of wheat

For Chukba Hydel Project.

„  Supply of equipment and com
modities.

„  For projects in Nepal.

„ For purchase of commodities.

„  For projects In Bhutan.
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Other Asnstanet

i. Under Colombo Plan Rs. 8 o Million

2. Under the Special Commonwealth Rs 8'0
African Assistance Plan (SCAAP) R«. a 4

3. Under Indian Technical and
Economic Co-operation
Programme Rs. 57-5

4. Under Technical Assistance to
Bangladesh Rs. 1 • 3

Purpose as stated below.

: 1
Aid to various countries is extend

ed on the basis of the requests rece
ived from and the priority require
ments of these countries and in the 
light of relations with these countries. 
Technical Assistance under the Colo
mbo Plan is extended to countries in 
the Asian and Pacific region and 
under SCAAP to Commonwealth 
countries in Africa. Thp countries 
m receipt of Colombo Plan and 
SCAAP assistance are listed below:

Colombo Plan

I- Afghanistan.

2. Bangladesh

3. Bhutan

4. Burma

5. Fiji .

6. Indonesia .

7. Iran .

8- Korea (South)

9. Malaysia

10. Nepal

11. Philippines

12. Sri Lanka

13. Singapore

14. Thailand

SCAAP

1 Botswana

2. Ghana

3. Kenya

4. Lesotho

5. Malawi

6. Mauritius

7. Nigeria

8. Sierra Leone 

g. Swaziland

10. Tanzania

11. Uganda

12. Zambia

Assistance under the ITEC Pro
gramme has been extended to:

Afghanistan, Angola, Algeria,
Barbados, Botswana, Brazil, Burma, 
Cyprus, Ethopia, Arab Republic of
Egypt. Fiji, Ghana, Guinea,
Guyana, Indonesia, Laos, Liberia, 
Lesotho, Malaysia, Mauritius, 
Mauritania Malta, Maldives, Moza
mbique, PDRY, Seychelles, Sri 
Lanka, Somalia, Sudan, Syria,
Tanzania and Zanzibar, Tonga,
SRVN Upper Volta. YAR. Zimbabwe, 
Zaire.
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% r^ r ( ^ )  %f^nr farrr* *r*rsft tit  

v m - w  tit Tftflfarrat % t o
1 9 7 5 ^  *fTT feqr *TOT «Tf I f?ST

frqTq-^>^rTffV f«nrm fo rn r
*t|V ^  I fTSsft/f-<T <T«TT ^ T h r r /f ? ^ , 

*nrF5r farntT, fsrqir
1 9 74 ^  Tfvsrfa faan »ptt, 
fyp^ 'T̂ TTT $  —

165W £
:3TtlT?-3p??£ 7 0 W<*

^TTcf qtf'TR’ fafTPT f’THTR =fF<T ?T«TT 
*rrr?ft it ?jt̂  *ttt q frq rm  ^rr 
TgT 11 f^r^FT sr ŝr w p t  fer̂ rnr f?r»w 
Tprr f̂t ir srrnr ftr^mr #*r>

tr̂ T qpfj^T ^3T r m  tr*r ZJ8TT «FT

t f h  ir g-ir̂ r m  q fW r a *  

^tcjt 11 ffnsSr ^ tt «r*f % srwrft
2T5T?̂  3TRT rtffi' fafa’TW flsP'T

£ I )  I
(»i) f ? w # j n w r  ftrtr

w s p  jrtor JTbir ?r * w  ^  
rr«rr fa<Tsarc w\x sre^sr? ?>m 11

(*r) f̂Vr «rfsr<fr tir w t *z

spT̂ - ti faq, ffsrftr<T srrfsrfrrtjft o t t  
»t^t srf*r?% ct*tt *nf*fr»T % 
stztct 3rr fit % i vnw m z *  fer^m 

fa im  % f  f^r ^ T  j r t #  n  ^  m^V 

Zfttil SPT fafrTTT T̂T% % fa q  q w f f a  

JTTSffr ( 1 9 7 8 - 8 3 )  *  40 ^

#  =q^«TT ¥Y £ W T 5 »T *TT«T spt

q̂rerser jfft t i*  *m «n ir srnror f r m  
^ h titt i f^jrr^rarsr^T TO2?rfenrrafa»rTT 

srnmr WTTfT ir cPTT f  f5T»T
«ftr ? ^ » r  tft ^ w « r r  f«?TO 

t f t s m r  sr’TT TfT 1 1  fcsftar 

f r̂wT’T spT ^  nnfr ^

=5T9*fr TT fsprrs TT^ ^ft xfn-RT f  I

f**T*T
Tprr̂ fi- $  rrrvrrt vtwft ^  % rr* *pt ^tstt f^rwr

1 f^ T  ifrr JTTT̂ rt *T flTTT f^TTff f̂ THT % *Tpft ^  jTT % f^TtT

^TTf'RJT f̂t3RT £ nwfxtit T̂T3r?rr %
pfnrr^T 'S’iwp’T W inr

^ r ^r«r ?TJr Ti&
1 9 7 J— 7 4

I
J

— — 40 00 70 00
197 4—75 
1 97 5-7 6 3 0 .0 0 45 00 65. 00 1 1 5 00
197 6— 7 7 

9 7 7 -7 8  *fr*;r(*rspT-spF$arT) 40 00 60 00 80 00 140 00
STHi *ft3fqr (^rgrr-irp#) 25. 00 40 00 65 00 120 00

* *$  % f̂ TcTĈ R: cT̂ r
£  % ^r ^  ?pt f ^ w
t  ?fcr ?nn- % ?r%?r vw k t t  fvrnrr qfnrf ^  11
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11. f fw w r  srfcr finrr«r % *rr*r*r % f  tt% i

*mm") 1 9 7 4 - 7 5 1 9 7 5 - 7 6  1 9 7 6 - 7 7  1 9 7 7 - 7 8

w l -

1 . 80 . 00 1 0 0 .0 0 1 2 5 .0 0 1 5 0 .0 0

2. apMT 1 8 .00 30. 00 30. 00 40. 00

3 . fipsrw 20. 00 50. 00 75. 00 80. 00

4 . srfsr 5. 00 5. 00 5 00 8. 00

5 . 2. 00 2. 00 2. 00 3. 00

W

1 . 18. 00 30. 00 35 . 00 35. 00

Transfer of Chemical Assistants in 
the Central Revenue Control 

Laboratories
5087. SHRI R. L. KUREEL: Will

the Minister of FINANCE be 
pleased to state:

(a) whether Grade-1 Chemical 
Assistants in Central Revenue Con
trol Laboratories are transferred nor
mally after completion of three years 
of posting at particular place;

(b) if so, how many officers are 
there who have been working for 
more than three years; and

(c) the reasons for their not trans
ferring even after serving for 4-5 
years?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SATISH AGARWAL) (a): 
No. Sir

(b): There are 21 Chemical Assis
tants Grade-I who have put in more 
than three years service in the 
various Central Revenue Control 
Laboratories.

(c): There are no specific orders 
prescriing the tenure of posting of

these officers &t one station. Trans
fer of these officers are made on com
passionate or administrative grounds 
or on promotion. There are a few 
officers who are in the zone for consi
deration for promotion as Chemical 
Examiner and their transfer will be 
linked up with their promotion.

Liberalisation of the Policy for Import 
of Cloves

5088. SHRI R. L. P. VERMA: Will
the Minister of COMMERCE AND 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state:

(a) whether policy for import of 
cloves has been liberalised in 1977-78 
and procedure for grant of import 
licences made cumbersome and ad
vantageous to foreign suppliers as the 
importers have been asked to obtain 
confirmed contracts with foreign sup
pliers before applying for import li
cence; and

(b) why contracts with Indian 
agents of foreign suppliers are not al
lowed under the procedure to save the 
importers from considerable bothera
tion and expense?
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THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI ARIF BEG): (a) 
Import of cloves is now allowed 
under Open General Licence, i.e. 
without any insistence on prior, firm 
contracts, as it was earlier.

(b) Does not arise.

Impact of Gold Control Order on high 
prices of Gold

5089 SHRI DALPAT SINGH 
PARASTE: Will the MINISTER OF 
FINANCE be pleased to state the 
effect of the Gold Control Order, as 
amended recently on the high prices 
of gold in the market?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SATISH AGARWAL) The 

concessions given to certified golds
miths recently through the issue of 
notifications/orders dated 14.2.1978 
are primarily aimed at the improve
ment of their means of livelihood. 
They may have no direct impact on 
the prices of gold in the market.

fwjTT % wTfirmft wrff H xrrim

5090 . a * m r : tot f«m
jffsrt q?r Zrrit m r

F r m r  srn h ft; s fft  vfc  § t, ?fr
« r tr  q -^ R T  f w f  %
qT r̂rf<TcT ’

f*m qew ) J
%vr it ^TJfrsr 48W5f^r %
% 7 ahr ff I, f W r  % ^
f»RTT ^fsTFT tTTTR T  WTTCT VTxTT $■ I
f ^ T T  *r vftx a s fa r f t f r

%  5 F T  <TT

fiSTETfoff Vt B*TR if TO VT 8T*TTT 
f3I% wnfHr ftrf

% vnr yiftniT % farr *rfe?r 
w  11

Relaxation for Entrance Examination 
and Departmental Promotion to SC/ 

ST In Income Tax Department

5091. SHRI SOMJIBHAI DAMOR: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether relaxation of 10 per 
cent marks for the entrance examina
tion and departmental promotion is 
allowed to SC/ST m the Income Tax 
Department and if sor how many SC/ 
ST candidates have derived the bene
fit so far during the last three years 
for recruitment and promotion in 
non-gazetted and gazetted cadres and 
what is contemplated to be done fur
ther to make up the shortfall;

(b) whether there is a heavy short
fall of ST in gazetted cadre in Income 
Tax, Customs and Central Excise de
partments and if so, what action Gov
ernment contemplates to take;

(c) is it a fact that one ST candi
date from Bombay office who has pass
ed departmental examination for pro
motion to Income tax officer’s post has 
not been promoted and if so, what was 
the fun in allowing him to appear for 
the examination; and

(d) is it a fact that one General 
candidate at Bombay office of Income 
Tax Department has been given ad 
hoc promotion as an officer from the 
category which is not eligible for pro
motion, thus ignoring the rights of 
other SC/ST candidates senior to him?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): (a) to <d).
The required information ia being* 
collected and will be laid on the Table 
of the House as soon as possible.



117 Written Answer» CHAITRA 10, 1800 (SAKA) Written Answers 118

Reduction of duties on various items

5092. SHRI G. Y. KRISHNAN: Will 
the Minister of FINANCE be pleased 
to state:

(a) whether it is a fact that Gov
ernment has announced withdrawal of 
excise duty on cotton fabrics printed 
by roller machines without the aid 
of power and steam; and

(b) if so, the details regarding re
duction of duties on other items par
ticularly on hand-operated, on roller 
printing machine and the relief given 
to the dyed power-processed fabrics?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SATISH AGARWAL): (a) Yes, Sir.

(b) There are a number of notifica
tions exempting central excise duty 
in respect of goods produced without 
the aid of power. In so far as textiles 
are concerned spun yarns are excisa
ble only when produced with the aid 
of power. In respect of fabrics also 
duties are normally chargeable when 
fabrics are produced on powerlooms 
or when they are processed with the 
aad of power.

While no excise duty is leviable on 
cotton fabrics printed on hand opera
ted roller printing machines, a duty 
of 12 per cent ad valorem is charge
able on fine and superfine power- 
loom cotton fabrics when printed on 
roller printing machines operated
with the aid of power.

No relief is available to dyed power 
processed cotton fabrics.

Value of Rupee

5093. SHRI G. M. BANATWALLA: 
Will the Minister of FINANCE be 
pleased to state the yearwise real 
value of Rupee from 1947 to 1977?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): A statement 
showing the value of Rupee as mea

sured by the All-India Industrial 
Workers’ Consumer Price Index (base 
1949-100) is attached.

Statement 
Value of Rupee

(In pa»e)

Year Value of 
Rupee

Year Value
Rupee

>949 10000 1964 65- 79
*95° 99' 00 >965 60*24

*95* 95' 24 1966 54-3S
1952 97' 09 >967 47-85

1953 94' 34 1968 46-51

*954 99 ‘ 00 >9̂ 9 46-95

>955 >04 17 1970 44-64

>956 95‘ “4 >97* 43-48
>957 90 09 >972 40- 82

>958 8621 >973 34-84
>959 82-64 >974 27-10

i960 80 • 65 >975 05-64

1961 7937 1976 27-78

1962 76- 92 >977 25-64

1963 74 63

Restoration of Commuted Pension

5094. SHRI YADVENDRA DUTT: 
Will the Minister of FINANCE be 
pleased t0 state:

(a) is it a fact that the question of 
restoration of commuted pension is 
under review in the Ministry of Fin
ance as a result of the recommenda
tions made by the Committee on Peti
tions Of the Lok Sabha; and

(b) when will this question be de
cided as this affects all cases of com
muted pension?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) No, Sir.

(b) Does not arise.
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Generation of Black Money in District 
Dhanbad

5095. SHRI AMAR ROY PRADHAN: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether it is a fact that in 
Dhanbad Coalfield there are many 
trade union leaders having luxurious 
life with cars, buildings and other 
properties but not paying any income 
tax;

(b) whether it is a fact that this ex
emption from tax has encouraged 
generation of black money in the Dis
trict; and

(c) whether Government proposes 
to have a thorough probe into the 
affair?

THE MINISTER OF STATE IN 
THE MINITRY OF FINANCE (SHRI 
ZULFIQUARULLAH) ■ (a) to (s).

Survey is being conducted to detact 
new assessees.

According to available information 
the cases of three trade union leaders 
of Dhanbad District are under 
enquiry.

Excise on Ingredients of Aerated 
Waters

5096 SHRI GOVINDA MUNDA: 
Will {he Minister of FINANCE be 
pleased to state:

(a) what is the excise on the various 
ingredients of aerated waters; and

(b) whether it is a fact that the 
finished product is also heavily ex
cised?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SATISH AGARWAL): (a) Rates of 
excise duty on ingredients of aerated 
waters are given hereunder:—

I Sugar :

a (.Urbon rhox.!ri''

Basil excise dim (a 20% ad lalantrt pUi-> r,°r ot tin basic 
dm v as special rscise and (S> 7* 3% ati valorem additional 

excise duty
Rs f  jo per kg ai baMc excist dut\ olus , of 

basic dut> as special excist dui^

Oitnc'Phosphoric AnJ 
Sodium Ben/oatt . 
Flavours,

}V'j0? ad valorem

(b) Rates of duty c <1 aerated waters are as under : 
^crated water-, which ari- onlv charge 1 with car
bon dioxide has under pressure and which ton-
Uin no other added intjredieitts

2 All others
The first clearance of 50 lakhs 

bottles, by or on behalf of the manu
facturer, oi areated waters but not 
containing extract of Cola (Kola) are 
subject to a concessional rate of basic 
duty of 35 per cent ad valorem only, 
plus 5 per cent of the basic duty as 
special excise duty.

Again, the first clearances of aerated 
waters for home consumption up to 
an aggrrgate value not exceeding 

Ss. 5 lakhs and cleared on or after the

^5%  ad valorem rate oi dutv plus r} (' Spinal 
excise dutv

r»r)%  ad valmrttt plus •j", Spfcial dul\.

1st of April in any financial year by 
or on behalf of a manufacturer, are 
also exempted from the whole of duty 
of cxcise leviable thereon if clearances 
during the preceding financial year, 
had not exceeded Rs. 15 lakhs. (For 
the year 1978-79 this exemption is 
available only if clearance in the pre
ceding financial year i.e. up to 28-2-78 
had not exceeded Rs. 13.75 lakhs).

It will thus be seen that the finished 
product is not heavily excised.
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sjwraw wi fvg T  fawn
3THT

5097 «ft q*T<> * m  : w r
farffJTft zr? ar̂ rr̂ r fnrr v ^ t far

( ^ )  1 9 7 5  1 9 7 b ? r V l 9 7 7

*rnsnrTT«j JT^nrm -?t f

r^ rv  T f^ i nwr^iT, 
fa?f*-fa^rrr TcTr̂ PT ^rsr
fanri Tf’T r ,

(1»)  S *  qT=5T *nWTT tr *r 5 M T  
*T f r w  IrrftT ?cTr>TT3TrT mzrr 
P '75T»r *r s r s r  n r «w * >

fycsV 5F5nFHTt, qfafE'Z 
qpf i r e « y t *pV ftwt

*rr t ,

(»T) W T T O T T T ^  ?TJJ^T ^ T c ft
f t  f a  f s r p r  f tp s f  7r?5r i r  t * t  3r 
WJ cft̂ T ^PRrfV ^  ^rifftr fsrcw 
ar^T viwTPff Jr f ^ r r m  w  s t  s fb - 
^TtTT^snip'T s r f a r  ?r<n>r farcrr srr

(«r) ^  ^ n w r r r r w x j t f k t

fatT TOTH* ^ TFH7 ITeft («f\
A H h r *rom *T  ) • ( ^ )

r  77 ■̂gsr fwr ttw z  
( jt f ?  rr̂ TT it )

1 9 7 * 5 1 9 7 6 1 9 7 7

I & ir jr ? 91 n  4 1 0  5 4 0 9 1 0 8 7  JO

ir-srrM 3 9 0 1 4 4 2  1 9 1 6316

T^TT 5TTST 3 S S 4 0 3 8 4 4 5 3 9 8 3 6

q fs^ T T*rrT 1 7 7 0 ^ 4 2 0 S 8 4 3 0 1 3

f a n -’ 2 1  3 fo9 2  3 SO 1 2 2 5 9 2

(*3 ) *J*PTT q 5fr w: t

(*r) *rt* ( * )  j t t t r  t r  ?rrfa 
7? ?m r  f  f r  vf 7 T ^nrsr^m ^T 
*rftrTif -« T  ,Tfri ST fa sPTT’Tfar 
?Ttr #  apr^T* ST » WF^TT^’T
?TffV ar*Tl jfTrJ f  3HT TTJT % «TfTITTO if

TT-fTT *Ttfa?>r « n fo r  fTm ffT I 3TST 
T«fr q-?r Tnrr an r ftft ? r f  .^ ^ e r fo r  
?rqfaTTT<fV  ̂ T̂ TOT t  ?TT ?Tf % 
far? *pftsrT ^  jn #  t  f f  ?*rf 
faflrsnr < m r  s*rr srfar^TT-^cr 
3FT <£T 57^F*rfT «R% T\ sn*P*H><TT 

f3PFPt 3WV aWTVrTT, T T ^  ^

qrq-̂ rq-rTT JTR'r̂ fTl r̂q' ^  fp-Td TcTr^T 
3j?T ?T wx q r ^ r  t t  -^q-r^ tv %  

ir^ 7 rr^ * r^  W"T-fasrffrf?Tzrt ?̂r
?riT sr^  *t*pt t i t t t  ^ t v*rrq 

ir r̂r̂ rr t  1 r̂̂ ur qrr faTf?rT5r 
T O  ?rrT w T frT ^ i wt gr?r^
t j  r r l  srtf^ir ?r?r| 1

O T ^ r sfrrrm ^ f e r  ^  %
Jtrfĝ ? jrm ^fspr gr^T unfV ?nr
?rm?Tf i f t  ^ t  w t  t  1



fv m r

123 Written Answers MARCH 31, 1978 Written Answers 124

u— 
1

(r 
1

US'rr 
I

r 
!||

ssrprer
snrnjRT?

ftrfonif

1 2 3 3 4 8
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( i l )  qfsranr

1 3 1 9 192 907

1 2 22 137 613

Merger of I.A.C. and Air India into 
single unit

5098 PROP P G. MAVALANKAR: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) whether Government propose to 
merge the Indian Airlines Corporation 
and Air India into single unit and if 
so, when and how;

(b) if not, why not,

(c) the names, qualifications, ex
perience etc of the members of the 
present two Beards of Directors of

these two units and whether there are 
some common Directors; and

(d) if so, reasons therefor’

THE MINISTER OF TOURISM AN«> 
CIVIL AVIATION (SHRI PURUSHO- 
TTAM KAUSHIK); (a) No. Sir.

(b) The present arrangement is 
working satisfactorily.

(c) The requisite statement is 
attached

The two Boards have a common 
Chairman and 5 common Directors.
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STAT2MENT

(d) Common Directors have been appointed for achieving better mana-
gerr.ent of the two airlines.

Name of the member of the Board of
Director

AIR-INDIA

t . ACMP.C. Lal . Cnairrnan

"

Do.

Ex-Chief of Air Staff and also
man and Managing Director,

Ex-Chair-
1.

2. Shri K. G. Appusamy Director
(Official)

Managing Director of Air-India

" Director General of Tourism.3. Shri C. B. Jain

4 Dr. (Miss) Kaumudi

5· Shri M. C. Sarin .

6 Shri N. H. Dastur

7· Shri Narotram Sahgal Director
Non-
official)

Do.

Joint Secretary, Ministry of Tourism and Civil
Aviation:

Managing Director, Indian Airlines

Deputy Managing Director, Air-India

LC.S, former-Secretary, Ministry of Tourism
and Civil Aviation (Retd )

M. Sc. in institutional Management from
Kansas State University, USA; Fellow of
Hotel Catering and Institutional Mana-
gement Association UK; Presently Prin-
cipal Institute of Hotel Managemet,
Catering Technology and Applied Nutri-
tion, Bombay.

A progressive industrialist, Bombaye

See-S. No. I above.

See S. No. 5 above.

See S. No. 3 above.

See S. No. 4 above.

See S. NO.2 above.

6. Shri G. D. Mathur Director Dy. Managing Director, Indian Airlines.
(official)

'8. Km. Tha-igam E. Philip

9 Shri,l. M. Chudasama

INDIAN AIRLINES

1. ACM p. C. Lal

'2. Shri M. C. Sarin

3· Shri C. B.Jain

4. Dr. (Miss) Kaumudi

5. Shri K. G. Appusamy

7. Km. Thangam E. Philip

8. Shri M. S. Appa Rao Director
(non-

official)

9· Shri Mamendra Prasad Barooah Directorx
(Non-
official)

See S. No.8 above.

M.A. (Economics and Politics), also
holds degree of Bachelor of laws.
Has been a director in Jayanti
Shipping Co. Ltd. and Orient Longman
Ltd

Graduate of the Harward Business School,
Presently Director of Barooahs and Asso-
ciates Pvt. Ltd. who own some important
Tea Gardens.
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Suits filed against Authorities of 
Export Inspection Council

127 Written Answers

5099 SHRI V M SUDHEERAN 
Will the Minister 0f COMMERCE 
AND CIVIL SUPPLIES AND CO- 
OPERATION be pleased to state

(a) whether it is a fact that many 
suits ha>re been filed against the autho
rities of the Export Inspection Council 
by the employees

(b) if so total number of court 
cases pending and reasons for such 
large numbei of cases filed gainst 
the Council and

(c) the stops taken to avoid the in
crease m the court cases on service 
matters’

THF MI^ISIFR OF STATE IN THE 
MINISTRY OF COMMFRCE CIVII 
SUPPLIES AND COOPFRATTON 
(SHRI ARIF BEG) (a) to (c) 9 peti
tion filed bv the employee*" of the 
Fxport Inspection CounciVFxport In 
spcction Agencies regarding eprvice 
mattirs are pending for decision in 
various courts

All efforts are made bv the Export 
Inspection Council/Agencies to 
ensure that service rules are adhered 
to and no injustice is done to the em- 
ployfes numbering over 2000 Nothing 
prevents however an employee from 
moving a rourt of law in his discretion 
and right to seek remedy in "ervice 
matters

Combined Computerised Reservation 
System for both AI & IA

5100 SHRIMATI P CHAVAN Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state

(a) whether proposal to have a 
combined computerised reservation 
system for both Air India and Indian 
Airlines is pending before the Govern 
ment tot many years,

(b) whether a foreign Airline was 
retained as consultants,

(c) whether any decisions have 
been taken and if so details thereof, 
and

(d) if not reasons for delay?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI PURU- 
SHOTTAM KAUSHIK) (a) (c) and
(d) At present Air-lndia is partici
pating m the British Airwavs Com
puter System for providing computer
ised reservations facilities to Air- 
Indiu stations in UK Europe and 
USA This computerised reservations 
facility is proposed to bp Lxtended to 
Indian st itions of An India Subse
quently the reservations system for 
all stations of An India including 
those in U K Europe ind U S \ will 
be transferred to thr Computet svst 
tcms to be installed in India for ser
ving the need of both Air Indn and 
Indian Airlines sevt inp links from 
British Anwij'S

(b) No foreign nirlino 1ns bun  re
tained as consultants bv Air Indn

Ban on Export of 1 turmeric

5101 SHRl AN ANT DAVF Wi'l the 
Minister of COMMERCF CIVIL SUP
PLIES AND COOPERATION be 
pleased to state

(a) whether it 1 true that the ex
port of turmeric was banned on 4th 
January 1978,

(b) whether in the meeting of 
Cochin Export Promotion Council 
2000 tons of turmeric for export was 
allowed bv an Officer of the Ministry 
when export was banned,

(c) it is true that the farmers of 
Tamil Nadu Andhra and Maharashtra 
are facing worst situation due to ban 
when production is double than last 
year and

(d) what actions Government de
sires to take in this regard?
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THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI ARIF BEG); (a) 
to (d). Government have banned the 
export of turmeric with effect from 
4-1-1B78. One variety of turmeric viz. 
“Alleppey Finger turmeric” is grown 
mainly for export purpose and not 
for consumption in the internal mar
ket. It was, therefore, decided at Com
merce Minister’s level to allow export 
of this variety within a ceiling of 
2,000 tonnes, during the current year
1978. Officer of the Ministry simply 
informed the trade about the said 
decision taken by the Commerce Minis* 
ter at Cochin. The domestic prices 
are still at a high level compared to 
last year and cannot be regarded es 
uneconomic for the growers.

Functioning of West Bengal industrial
Development Corporation of India

5102 SHRI SAUGATA ROY; Will 
the Minister of FINANCE be pleased 
to state.

(a) whether the industrial Develop
ment Bank of India in a report has 
expressed unhappiness over the func
tioning of West Bengal Industrial De
velopment Corporation, and pointed 
out several defects about its function
ing;

(b) if so, if it has suggested any 
measures to improve the functioning 
of the corporation; and

(c) if so, the follow up action, if 
any. taken by the WBIDC which has 
been intimated to Industrial Develop
ment Bank 0f mdia?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL); (a) to (c). The 
West Bengal Industrial Development 
Corporation Ltd. has been set up by 
the Government of West Bengal and 
functions under the administrative 
control of that Government. Central 
Government is, therefore, not prima
rily concerned with that Corporation.

Representation to IAF and IAAI oat 
Reconstituted Board of Directors of 

Air India

5104. SHRI VASANT SATHE: Will 
the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state;

(a) whether it is a fact that in the 
reconstituted Board of Directors of 
Air India, the Indian Air Force 
International Airport Authority are 
not represented although the Indian 
Air Force and the Indian Navy exclu
sively control several of our aero
dromes;

(b) if so, the reasons therefor;

(c) what is the justification for giv
ing representation for catering inte
rests on Board of Directors; a*id

(d) reaction of Government to the 
various observations made in this 
regard m a special report appearing 
in the BLITZ dated 18th February, 
1978?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
PURUSHOTTAM KAUSHIK) : (a),
(b) and (d). In accordance with the 
provisions of the Air Corporations 
Act 1953, the Board of Directors shall 
consist of a Chairman and not less 
than 8 and not more than 14 other 
Directors. Government have the dis
cretion to fix from time to time the 
strength of the Board ot Directors 
within these limits, as well as decide 
the nature of representation in, the 
best interests of the Corporation

(c) Km. Thangam E. Philip, Prin
cipal o f the Institute of Hotel Mana
gement Catering Technology and ap
plied Nutrition, Bombay, has been 
appointed °n the Boards of both Air- 
India and Indian Airlines, as her ad
vice and guidance would be available 
for improving the standard of cater
ing by these Corporations, in their 
flights

126 LS—5.
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Representative of R B I. in the Board 
of Federal Bank of Trivandrum

5105 SHRI K LAKKAPPA Will 
the Minister of FINANCE be pleased 
t0 state

(a) whether it is a fact that no re
presentative of Reserve Bank of India 
is there tn the Board of Federal Bank 
of Trivandrum, and

(b) if so, the reasons thereof’

THE MINISTER OF FINANCE 
(SHRI H M PATEL) (a) Yes, Sir

(b) It is not the practice of the 
Reserve Bank t0 appoint Directors on 
the Board of Directors of each and 
every private scctor commercial bank 
Such appointments are made by the 
Reserve Bank only when they are of 
the opinion that in the mtei ests of 
the banking company or its deposi
tors or in public interest it is neces
sary to do so

Trade In Edible Oils

5106 SHRI PRADYUMNA BAL 
Will the Minister of COMMERCE 
CIVIL SUPPLIES AND COOPERA
TION be pleased to &tate

(a) whether the mam conclusion of 
Goyal Committee on edible 0ils that 
has emerged from the committee’s ze- 
port is that the trade m edible oils 
in India is a billion rupee racket as 
reported in ‘Blitz’ dated the 21st 
January, 1978, and

(b) the reaction of Government 
thereto avid the steps taken to improve 
the situation’

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI ARIF BEG)
(a) The Government had asked the 
Indian Institute of Public Administra
tion Now Delhi m May 1977 to under
take d tompi ehensive study of all as
pect.; relating to the import of edible 
oils by private trade under the free 
licensing scheme of January, 1977 
The Institute undertook the study and

submitted their Report on December
12, 1977 The mam conclusions of the 
Report are as under —

(l) The Report provides a review 
of the edible oil economy of the 
country and brings out the impor
tant considerations which should 
be taken into account m evolving 
coordinated policies for regulation 
and development of edible oils m 
India

(n) The Report examines the 
decision of the former Government 
to allow free imports of edible oil 
through private trade and brings 
out that the decision was defective 
in following respects —

(a) The import licences were 
issued freely under the OGL 
Scheme which was meant for the 
actual users of small scale sector,

(b) no value limit was placed 
on a licence,

(c) no condition or obligations 
were laid on the importers

(d) the validity period of licen- 
oi s was one year when the need 
was to import as quickly as possi
ble,

(e) all piocodural formalities 
were drastically cut down

(f) there « cis no scrutiny, 
whatsocvu with regard t0 the 
capacity of the applicants,

(g) long term financial impli
cations of the decision were not 
taken into account

(h) there was no pioper agency 
to follow up the implementation 
of the licences,

(i) alternative^ available to 
control prices and ensure larger 
import* by usm<? institutions like 
STC were not explored
(m) The Report points out that 

the reliance of the former Govern
ment on private trade as a mecha
nism of meeting a national scarcity 
situation was a misplaced one, 
particularly as the edible oil trade
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is concentrated at a few ceatras 
and is in the hand* of a small num
ber of large trader*

(iv) The Report makes a detailed 
analysis of the utilisation of tha 
import licences and comes to the 
conclusion that nearly 80 per cent 
of the total licensed value was cor
nered by a small minority of licen
sees and the utilisation rate was 
very low. The big traders and im
porters, have a tendency to operate 
in a manner that gives them tbe 
maximum financial advantage viz., 
to restrict imports and phase the 
import programmes in a manner 
that would yield maximum advan
tage.

(v) The Report makes a number 
of recommendations with regard to 
the future management of the edible 
oils economy The recommenda
tions cover the role of the state 
agency, the need for a long term 
perspective for imports and exports, 
the importance of a single agency 
to coordinate policies and adminis
trative action for the development 
and regulation of edible oils, the 
need for statutory price controls 
and makes suggestions for improv
ing the functioning of the Office of 
CCI&E, for the proper management 
of the imports
(hi Measures have already , been 

initiated for (i) the formulation of a 
perspective edible oil plan; (ii) estab
lishment of a Vegetable Oilseeds and 
Oils Corporation; and (iii) formation 
of a buffer stock.

Scheme to attract Tourists in Bihar

5107. SHRI B. P. MANDAL: Will
the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state:

(a) whether in view of the fact that 
there are many places of tourist 
attraction in Bihar to visit Rajgir, Na- 
landa, pawapuri, Bodhgaya, National 
Park, Kosi Dam, Gandak Dam, 
Badua Dam, and so on does the Cen
tral Government intend to do some.

thing to attract tourists to the State 
as the present arrangement* are mea
gre and inadequate;

(b) if so. what; and

(c) if not, why?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
PURUSHOTTAM KAUSHIK) (a) to
(c). In the Central sector emphasis 
is being placed on the development of 
Buddhist centres in Bihar which 
attract a large number of Buddhist 
pilgrims from India and abroad. For 
this purpose the Central Department 
of Tourism has had master plans 
(land-use plans) of Rajgir and Na- 
landa prepared, and that of Bodhgaya 
is under preparation. Based on these 
master plans (land-use plans) tourist 
facilities such as different types of 
accommodation, cafetaria, camping 
site and car park will be developed, 
measures for environmental improve
ment will also be taken to enhance 
the natural setting of the monuments.

The development of tourist centres 
of local or regional interest would be 
the responsibility of the State Gov
ernment

Pattern of Operation of Smugglers

5108. SHRI C. K. JAFER SHARIEF; 
Will the Minister of FINANCE be 
pleased to state:

(a) whether Government are aware 
that smugglers in coastal strips of 
South Gujarat and on the Tndo-Pak- 
istan Border Qf Kutch are once again 
getting active;

(b) whether it is a fact that mas
sive illegal import of foreign luxury 
goods and mechanical gadgets have 
been curbed during last one year;

(c) whether it is also a fact that 
the smugglers have changed the pat
tern of illegal operations and have 
apparently switched over to illegal 
exDort of essential items to Pakistan 
oia Kutch and Dubai and other Gulf
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countries through coastal regions ot 
South Gujarat; and

(d) if so, the steps taken by Gov
ernment in this regard?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SATISH AGARWAL): (a)
Reports received by the Government 
indicate that smuggling in the Coastal 
area of South Gujarat and Kutch re
gion of Indo-Pak border continues to 
be effectively contained.

(b) Reports do not suggest any 
large scale smuggling of foreign 
luxury goods and mechanical gadgets 
during the last one year.

(c) and (d). Enquiries made in this 
behalf do not confirm this. Necessary 
steps have however been taken to 
thwart any such attempts at smug
gling

Expansion of Mangalore Airport

5109. SHRI JANARDHANA POO- 
JARY: Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased to 
state;

(a) what steps have been taken by 
the Government to expand Mangalore 
Air Port t0 cope with he increasing 
traffic in this area; and

(b) how long will it take to com
plete the pending work?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
PURUSHOTTAM KAUSHIK): (a)
and (b). The runway and associated 
pavements are suitable for operation 
of advanced version of Boeing 737 
aircraft fitted with low pressure tyres. 
Indian Airlines introduced Boeing 737 
service on Bombay-Mangalore sector 
effective 7th December, 1977. Certain 
modifications to the terminal building 
are proposed to bo made by 31-3-1979 
to provide additional area for pas
senger handling facilities. A new fire 
station is already under construction.

First All Xnd|a Conference of Urban 
Cooperative Banks and Cred# Socitles 

held at Ahmedabad

5110 SHRI SHANKERSINHJI 
VAGHELA: Will the Minister of 
COMMERCE. CIVIL SUPPLIES AND 
COOPERATION be pleased to state:

(a) whether it is a fact that the 
First All India Conference of Urban 
Cooperative Banks and Credit Socie
ties was held at Ahmedabad on March 
5 and 6, 1978;

(b) what are the main recommen
dations of the Conference and whether 
any ot the said recommendation has 
since been accepted and implemented; 
and

(c) if so, the particulars thereof?
THE MINISTER OF STATE IN 

THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI KRISHNA 
KUMAR GOYAL): (a) Yes, Sir.

(b) The main recommendations of 
the Conference are at attached state
ment. The Export Committee on 
Urban Cooperative Banks appointed 
by the Reserve Bank of India will 
examine the recommendations in the 
first instance Thereafter, they will 
be considered by the Government

(c) Does not arise
Statement 

ANNEXE ‘A’
1 The existing norms for registra

tion of new urban cooperative banks 
should be liberalised by the Reserve 
Bank of India for organising urban 
banks in uncovered areas/centres for 
future development in order to re
move regional imbalances.

2 The RB.I may set up a sP®cial 
cell in jtc Agricultural Credit Depart
ment to look after the affairs pro
blems/needs of the cooperative urban 
banks.

3. As there were a large number of 
cases of urban banks not being gran
ted licences, even for two year8 !n>
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certain eases, the Reserve Bank of 
India may take steps to expedite issue 
o f  licences to the urban banks.

4. The banks identified as weak 
ones should be given a chance by the
H.B.I. for improvement. The banks 
which could not be improved, may be 
amalgamated with nearby good urban 
banks. Cases where this is not feasi
ble, such bank8 should be liquidated.

5. Government of India may consi
der spreading out the interest earned 
on fixed deposits and cumulative time 
deposits over a period of every year 
and not in the year in which the de
posits mature for payment, for income 
tax purposes.

6. The RB.I. may direct Industrial 
Development Bank of India, Industrial 
Finance Corporation etc, to recognise 
urban cooperative banks at par with 
commercial/scheduled banks to extend 
refinance facilities against industrial 
financing, bill market scheme and the 
participation certificate etc.

7 The Reserve Bank of India may 
extend all banking facilities to the 
urban cooperative banks at par with 
the commercial banks such as dis
counting of bills and guarantee for 
term loans etc

8. Since the urban cooperative 
banks are subject to dual control, the 
State Governments may confine the 
control to management aspects and 
operation of the banks in accordance 
with the cooperative principles and 
the RBI may restrict its control to 
banking operations and financial disci
pline.

9 The facilities of fixed deposit in
surance scheme extended by the RBI 
in a few States to urban cooperative 
banks may be extended to theSfe banks 
invariably in all the States

10 The State Governments should 
set up a separate cell under the con
trol of rank of Joint Registrar with 
supporting staff to look into the ad
ministrative problems of the urban 
banks.

11. Since the urban cooperative 
banks and thrift and credit societies 
are larger in number, there should be 
a separate National Federation for 
urban Cooperative Banks and also for 
Thrift and Credit Societies.

12. States where there are no apex 
level federations of urban cooperative 
banks and thrift and credit societies, 
such federations should be set up.

13. Government may allow income 
tax rebate on compulsory deposits, 
such as thrift fund, personal guaran
tee fund etc.

14. The Reserve Bank of India may 
withhold indiscriminate issue of licen
ces to financial/commercial institutions 
to attract deposits at lucrative rate of 
interest, causing competition to the 
urban banks for mobilisation of de
posits.

15. R.B.I. may make arrangement 
for introducing training programme 
both for the members as well as bank 
functionaries at different levels of co
operative urban banks and thrift and 
credit societies at its Cooperative 
Agricultural Banking Training Col
lege at Poona.

Apprenticeship in STC

5111 DR. SUBRAMANIAM
SWAMY: Will the Minister of COM
MERCE, CIVIL SUPPLIES AND 
COOPERATION be pleased to state:

(a) the policy, being followed by 
the State Trading Corporation in res
pect of their apprenticeship scheme; 
and

(b) whether ihe apprentices who 
have been imparted training for the 
last about one year are being absorbed 
on regular basis; if not, the reasons 
therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI ARIF BSG): (a)



Apprentice* are recruited ia the STC 
for training in various trades ter a 
specified period each year as per the 
quota fixed by the Central Govern
ment under the Apprenticeship Act. 
The policy is to provide opportunities 
to persons to acquire proficiency in 
particular trades and thn# help in 
enlarging the scope of employment and 
training

(b) Apprenticeship is a contractual 
obligation under which an employer 
undertakes by contract to engage per
sons to tiain them for a trade or oc
cupation for a fixed period It is 
not obligatory on the part of the em
ployer t0 absorb them in regular em
ployment Morcovci, no fresh re
cruitment it, at present being made by 
the STC except for SC/ST candidates.
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Decanaiisation of the Import of 
Cashew by C.CI

5112 SHRI N SREEKANTAN 
NAIR- Will the Minister of COM
MERCE, CIV1I SUPPI IES AND 
COOPERATION be pleased to state

(a) whether Government have 
decided to decanalise the import of 
cashew by the Cashew Corporation of 
India;

(b) if so what are the reasons for 
the same, and

(c) total quantity of raw Cashew- 
nuts imported by the C C I. for the 
last three years?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI ARIF BEG):
(a) No, Sir

(b) Does not anse

(c) Total quantity of raw cashew- 
nuts imported by the C.C.I. during the 
last three years was as follows:—
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Quantity Value
(MT) (Rs. c«cr» 0

1975-76 • . i,35.7io 33 as

i976'77 • • 71 >835 17-4*
► di

1977. 78* 59.585 19 45

♦Figures for 1977-78 are provisional 
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AuOtion cash stolen from Custom 

Ware House, Calcutta

5116. SHRI SHYAM SUNDER 
GUPTA: Will the Minister of FIN
ANCE be pleased to state:

(a) whether Government have 
since inquired into the circumstances 
under which auction cash worth 
Rs 26,400 were stolen from the Cus
tom Ware House, Calcutta in the year 
of 1976;

(b) if not, the reasons for such" a 
long delay; and

(c) if the reply to part (a) is in 
the affirmative, the details of the in
quiry made?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SATISH AGARWAL) (a) Yes, 
Sir.

(b) Does not arise.
(c) On 6-8-1976 when the Sales 

Shed of the Calcutta Custom House 
was opened, a steel cash box contain
ing an amount of Rs. 26,243, which 
had been received as deposit money 
from the bidders who had participa
ted in an auction on 5-8-1976, was 
found broken and the entire amount 
of R$ 26,243 was found missing. The 
matter was reported to the Police.

13 13 26

8 7 IS

— 2 <) 20

102 161 263

1 1 99 110

89 148 237

1165 933 2098

In May, 1977, the Commissioner of 
Police, Calcutta, informed the Collec
tor that despite thorough investigation 
into the case, neither the stolen money 
nor the suspect could be traced. A 
Departmental Enquiry was also held 
on the conclusion of which, depart
mental action was taken against the 
Ware House Inspector and the Sales 
Officer concerned. A claim lodged 
under the fidelity insurance policy is 
still pending consideration with the 
insurer.

Indirect Taxation Enquiry Committee 
Report

5117 SHRI MOHAN LAL PIPIL: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether it is a fact that the 
Indirect Taxation Enquiry Committee 
headed by Shri L. K Jha in its Report 
Part-I (October, 1977) has suggested 
the encouragement of hand-spun and 
hand-woven synthetics like polyester 
fibre by removal of high rate of in
direct taxes;

(b) if so. Government’s reaction 
thereto; and

(c) the reliefs which Government 
proposes to grant to promote usage of 
Polyester for Khadi Fabrics?
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THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SAT1SH AGARWAL) (a) The In
direct Taxation Enquiry Committee 
has observed that there could he a 
case lor lowering of duties on some 
of the raw materials for textiles such 
as synthetic fibres on the ground that 
cheap and plentiful supply of such 
raw materials would not only benefit 
the consumer but also generate addi
tional decentralised employment as in 
the case of synthetic fibres which are 
hand-spun and hand-woven

(b) and (c) The various recom
mendations of the Indirect Taxation 
Enquiry Committee are under consi
deration of Government I t  may, 
however, be added that certain excise 
reliefs are already available for khadi 
fabrics (including polyester blended 
khadi fabrics)

National Centre for Trade Information

5118 SHRI K RAMAMURTHY 
Will the Minister of COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state:

(a) whether there is any proposal 
to set up a national centre for trade 
information

(b) if <.o the details of organisation
al set up and the annual recurring 
expenditure involved in this, and

(c) whether the Ahmedab'u] Insti
tute of Management has submitted its 
survey report m this regard7

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI ARIF BEG)’
(a) and (b) Yes, Sir A proposal 
for setting up a National Centre for 
Tradt Information is under considera- 
*ion, details of which arc being work
ed out by the Trade Development 
Authority In this connection, the 
Indian Institute of Management, 
»\hmedabad has been commissioned to 
conduct a sources and users survey

Their survey report will, mter-alia 
make recommendations regarding the 
possible location and the organisa
tional set-up of the Centre a» well 
as give an estimate of the initial cost 
and annual recurring expenditure

(c) No, Sir The Indian Institute 
of Management, Ahmedabad is to 
submit its report by 31st March, 1978

Bonus to Class in  and IV Employees 
of L. I C.

5119 SHRI SHARAD YAD AV:

SHRI AMAR ROY PRA- 
DHAN

Will the Minister of FINANCE be 
pleased to state

(a) whether Government’s attention 
has been drawn to the judgement of 
the Supreme Court delivered on 21st 
February 1978 or so declaring the 
LIC (Modification of Settlement) Act 
ds void,

(b) if so whether instructions have 
now been l&sued to the Chairman of 
Life Insurance Corporation of India, 
for releasing the Bonu>. to all class
III and IV employees of LIC of India 
at the rate of 15 per cent for the year 
1975-76 1976-77, and

(c) if not, the reasons foi the delay?

THE MINISTER OF FINANCE 
(SHRI H M PATEL) (a) to (c) 
The Supreme Court m its judgement 
dated 21-2-1978 struck down the LIC 
(Modification of Settlements) Act,
1976 and directed the Life Insurance 
Corporation of India to pay bonus to 
Class III and IV employees at the 
rate if 15 per cent of the salary for 
the years 1975-78 and 1976-77 as 
provided in the Settlements of 1974. 
The LIC has taken necessary action 
to pay bonus to class m  and
IV employees at the rate of 15 per cent 
of their annual salary for the years 
1975-70 nnd 1976-77 as provided in * 
the settlements of 1974
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5120. WftfnTT :
fcrr fiwr srcn% *fV i ^tt

fa  :
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WZTWTT % 5TTTTT <TT
*rt *rf «f1" <rtr w t  fare? 

i jv o tt  w m  3tt -^t t ,  *r>

( ^ )  *rfc aFtf f**rpfm *mihrr?ft
apt T̂T T^t |?n srr̂ TT TOT |
irV qfsr ^  m  ^*r% «rt vr̂ -nr f  ’

fim  «hrrmr if thu *W  («ft
^PBhrtTT^n) (*>) tfk
(*ST) *T srfcfTprt *rt, 19 73 £
irnr^n s fsrw t , ^ tt (^ tTT sr^r)
%isqr IT W>VQ T 7- Tg7  ®7T, W RT*

f?Tcn^T 197 7 ITPTV ®PT 
fim  Tnn «tt 1 *nr 
JWHfav *t fr*rr w t  *tt *ftr
?*r% f̂ FTT'R wtHrrsnr ?ft ^rrf ottpt 
w  3rr% % faq; *rrarr ^  

??t% %*rrc» s??pn$f #  frpT- 
zrzt 3T̂  tth *m*t favrfto  vritn tf
T ?b  vr  ^  ^5TT «TT I

Price of standard Gold on various 
dates

5121 SHRI AMARSINH V 
RATHWA: Will the Minister of
FINANCE be pleased to state:

(a) the price of Standard Gold on 
31st December, 1977 and on 31st Janu
ary, 1978 as compared to the corres
ponding years ot 1976, 1975 and 1974;

(b) whether it is a fact that the 
price of Standard Gold has gone up 
considerably after the demonetisation 
of high denomination currency notes;

(c) if so, to what extent;
(d) the reasons therefor; and

(e) the steps taken or proposed ti> 
be taken to bring down the prices of 
Standard Gold and Silver?

THE MINISTER OF FINANCE 
(SHRI H. M PATEL): (a) The price 
of standard gold on 31st December, 
1977 in Bombay was Rs 681 per 10 
grammes and on 31st January, 1978- 
Rs 697 per 10 grammes Prices in the 
years 1976, 1975 and 1974 were as 
under —

(Rs per 10 grammes)

31st Jan 31st Dec.

iq76 5ii 561

JQ7 5  5 3 7  5 3 «

* 9 7 4  4 1 7  5 * 4
30th December

(b) to (d) The pnee of gold touch
ed an all time high of Rs 710 per 10 
grammes on January 17th following 
demonetisation on January 16th, This 
was due to speculative demand gene
rated by apprehensions of demonetisa
tion of notes of other denominations. 
Howevei, this spurt was short-lived 
and the price of gold declined soon 
thereafter to predemonetisation levels.

(e) Government proposals to bring 
down the prices of gold have been 
given m the latest Budget Exports 
of silver are being regulated and 
canalised through the ST C . m order 
to check the pressure on domestic 
prices of silver

Quality Complaints of Carpets
5122 SHRI C N VISHWANA- 

THAN-
SHRI M A HANNAN 

ALHAJ-
Will the Minister of COMMERCE, 

CIVIL SUPPLIES AND COOPERA
TION be pleased to state:

(a) whether there are quality com
plaints of carpets since March, 1977;
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(b) whether hp is aware that ex
port of carpet has declined both in 
volume and value after Government 
have relaxed quality control aspects 
of Carpet since March, 1977; and

(c) whether he has stated ift Par
liament on 29th July, 1977 in connec
tion with restriction of Carpet Inspec
tion (Quality Control) above 3200 
knots that behaviour of exporters as 
well as foreign buyers should be kept 
on the constant watch; whether 
scheme w*s reviewed
plaints received/behaviour of exports/ 
declining export of carpet if so, what 
are the results?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI ARIF BEG): 

-(a) Yes Sir A few complaints had 
been received hy the Export Inspec
tion Council.

(b) From the provisional figures of 
export for the period April 1977 
Tanuary, 1978 it appears that though
there has a lal1 ln the v0lume
of export, there has been a rise in the 
value as compared to the respective 
ievels of the previous financial year.

(c) Yes, Sir The complaints from 
foreign buyers and the behaviour of 
exporters are reviewed from time to 
time The scheme has not been 
amended

Export of Pineapples and Jack Fruits 
from Tripura

5123 SHRI SAMAR MUKHERJEE: 
Will the Minister of COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state:

(a) whether Government are aware 
that there are bright prospects of ex
porting pineapples and jack fruits 
which grow in abundance in Tripura;

(b) whether Government are also 
aware that two or three countries 
have already shown keen interest in 
importing pineapples and pineapple 
juice; and

(e) whether Government a n  consi
dering to give assistance to the Tri
pura State Government in the matter?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI ARIF BEG):
(a) Fresh pineapple and pineapple 
products are presently being exported 
from India. There are good prospects 
of increasing export of pineapple pro
ducts. Export of jack fruit has been 
negligible and prospects of its export 
m future are not bright.

(b) Fresh pineapples are being ex
ported mainly to Middle East count
ries Demand for pineapple juice has 
been chiefly from Yugoslavia and 
German Democratic Republic

(c) There is no specific scheme for 
giving assistance to Tripura State for 
exports of pineapple and jack fruit

S. T C. allowed import of Filament 
Tara

5124 SHRI L. L KAPOOR* Will 
the Minister of COMMERCE, CIVIL 
SUPPLIES AND COOPERATION be 
pleased to state*

(a) whether the S.TC. allowed 
actual users to import directly huge 
quantity of Polyester filament yarn 
and that this additional quantity was 
400 tonnes more than the HOO tonnes 
during the year 1976-77;

(b) whether it is a fact that the 
imported yarn was allotted by STC 
to certain firms after charging a small 
percentage as handling charges, 
though there was premium of about
300 per cent on polyester yarn;

(c) if so, the list of Buch firms, 
quantity allotted/knported; and

(d) is there any price control on 
the goods manufactured out of this 
yam, if not, the reasons for allowing 
import of such huge quantity of this 
yam?
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THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI ARIF BEG):
(a) No, Sir

(b) Does not arise."
(c) Does not arise
(d) No, Sir During 1977-78 STC 

arranged import of Polyester filament 
yarn to supplement indigenous pro
duction

wtar, w w  % *ftsr¥ wtT

S 1 2  5. 1TTOT 1J8W :  WT
faw inft ftt

( t ) WT Jp-spTT TT sfar T̂ TT̂ T 
?T4T ^  T>*ft TT fTOfaTTJT
t t% tt f̂ r̂ rT'7 ^

(» ?)  tfcwr ?TT rr*TT T ?  ?TT fTJTT 
3rw»rr ttV

(*r) 5fhr, cr«rr %
r*p<r% frnr t x  ?nrer % 
t *

fira *nrrcw t iw  («ft 
irw?taTT3sm ) : ( t ) sft
i f f  1

( g - ) * w r a  t e r  jft  ?r?fr r ra T  1

(n ) m f t ,  1978 % ?F?r <TT
20 w w , -so * r V  100 r<pr %  
w r»rn : *tt£T srwr fa**-
%fa?r % —

ip r

20

50  *** 

100 w r

5f1?ft «Pt *rwr

30 b 

18 3
41 1 srftl

tiwrf 1 9 5 1 -
52 if fr*rfta «c«rf vV rrfir

1977-78%  fw?

5126. TWf fatt* : WTftrtl
^  ararr̂ - ^rr *p^t far 1

(w ) TTJtfr sft? *HT TT5JT WSft W\ 
*ftX 1951-52 % ^ T t
I'WUl rrftr WT *rV 3 1 f^TRTT,
1 9 7 7  % far TTf»r wm |, tflx

( s r )  TT3®r> t f ^ t s ^ ft  %
fat* ^  1977-78 % faS[far?Fft TTftr
%  %?sftxr ^  »rir

«pV cr«rr sura tfr n f a
fTJ *FT % fe r f t  TTfa
*i  ’

firei *WV t^oi^ro ) :
( ^ )  WTTcT %  fk z r w v  xftx HgTVtaT

'TTtSTT tfTTT H’̂ TTT f̂ rtr jfqr, f?TtT "Psft
% SRHTT *Pt 5fTTCT
%  srr -̂ ^  j t t t t  |  —

(TTt? vqzft 
* )

( i )  1 9 5 1 —5 2  %  «FcT it  T T ^ ft
?|fr s r w r  T T %  ( 1 9 5 1 -
5 2 ?T ? F ti TT5ZT
«fcr ^  «rr ) 244

( i i )  1975-76  % *RT
T T ^ r i  ?  T r ^ r
¥Y gn*TT rap̂ r 9783

m n  31  m m
^t% s r ^  r^rfttr apsr % f n̂? #irn: f%ir 
srnt |  1 1976-77 % farfcr ^rrjff 
^  sr«ft ?rff?nT ?r̂ t fo n  w  ?r
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(*s r) fa t f ta r  q?t s rm fa r
qrs^rr f t  w «ft tr?n h»ptt 
«ftr ^  *rf?r*r firer
orrtn rr I <R S| 1 9 7 7 - 7 8
YPTTTHt % WTOR TT ?TP̂ fHrcT
^ ftt n r  —

(* rm  sqtft 

* )

(i  ) r i^ ftvtt? <rnr
t i t  * R T R t  t t  * ? s ta  
^fTrjf t  TT *TT?T ^TfTT'T 2 0 2 0

( i i ) t w i  sr> *tt r m  sfcft
TV ?R T R >  ^  ^ T T  
Tt srg’f t '  8 6 0

(iii)  <ttTRiftsftr 
»rsr t r t  & t t  tit 
*R T R T  SRTW?T*Tf 5TT5T
tfT  SrSTOfTOT <5 24

*ro*r % fwrfVfH *ftar

5127 vft TWflW PlWR> • 3RTT 
f iW l* ^  T?T?TT%Tt fTT t H  f r

(ef) m\ T?> ?TT1- f f  STfSTT JT̂ T
tt^t tt?  art ProrNrTflT #■ fenr 

*r «r, snrr t t % t  f̂ TTT f̂ irar 
STprPT T ^ T 7?  ?R  «PTT JTfft fT T  T^T «f
*rR jj w t r  *rwr ^ r  ?

(s r) w r  t o t t  tt wrpr »nrrsrTT 
crerT n  s rcrfV p r ^  *TtrrTTT<raT t i t  
%tu f^ p rr  vm ?  fa  mift k srrt 
f a & f r  t t  %7ft %■ m w  ^  3HFT *Tt7 
^ T T ^ m  *T 3TTS-TTS t i t  I f r r  * R T R  
% <rr*r ? *t s i r t  ^  * p f  a r m r t t  o r  ? t« t 
WT t ,  «J>T

(*r) «ptt ? r « f r  irr fw*R *nr *  
tit r̂rsr tt%  *rr | vftj *rfe $t, oft 
cTcff^FtfT a fa r  w  t ?

Pm  «rxm«r if x m  *r*ft («ft 
5 p f f ik r? 3 ? ? IT  )  : (*p )  a ft,
fT I JTSlfa ??T r̂f VTRFt VRflfa
fo r *  t t  % s r t  xmt w rP w  f ^
ŜTT 7? f , fa r  sft # t  #■ SRI STSTWr 

W*rfNfTT STIT t̂ 3TRT ftcfT ^ fT
?T»n=r»r i 6 wtt? ^  wt «pt*r?r % 3% 
JT̂ T 2PT % *VZ firfarcT tit Vi f̂cT̂ T 
fafa 'TT »mfT?T %(T JTfT I JTM

*̂f t r  o tt¥  q̂rarsar f  i

(ar) 3ft, 5T?r i

(*T) T f T̂Tr̂  7 TT ?̂ V ♦T̂ t f  PTT I

Sale of Imported Raw Groundnut Oil 
to Private Refineries by STC

5128 SHRI G S REDDI Will the 
Minister of COMMERCE CIVIL SUP- 
FLIES AND COOPERATION bi> 
pleased to state

(a) whether State Trading Corpora
tion has decided to sell imported raw 
eroundnut oil to private refiners.

(b) if so, whether this will not push 
up prices of refined oil through mani
pulation by private refiners and

(c) if so what steps are being 
taken by the STC to protect the con
sumer and also ensure quality’

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI KRISHNA 
KUMAR GOYAL) (a) to (c) State 
Trading Corporation is considering a 
proposal to call for offers for sale of 
the imported groundnut oil The terms 
and conditions of sale are yet to be 
finalised
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Proposal to review the Appointments 
of Managers of Tea Gardens

5129. SHRI K. B. CHETTRI: Will
the Minister of COMMERCE, CIVIL 
SUPPLIES AND COOPERATION be 
pleased to state:

(a) the names of the Managers of 
those sick tea gardens, taken over by 
Government and the criteria adopted 
in their selections;

(b) is it a fact that the labourers 
of Peshok Tea Estate are not getting 
the facilities as per Plantation Labour 
Act;

(c) if so, whether it is because of 
the inefficiency of Management of th' 
gardens; and

(d) whether the reviewing of the 
appointments of Managers of tea gar* 
dens, taken over by Government is 
under the consideration of Govern
ment?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI ARIF BEG): 
(u) Tho names of managers of the 
four tea gardens in West Bengal taken 
over so far by the Central Govern
ment are as follows:

Shri V. R. SubbT Vah-Tuk Uar Tra
Estate

Shri D. C. Mukherjec Pashok Tea Estate

Shri \ K I W  l,«»oksan Tra Estate

Shri S. Pan Hey K um aiTen Estate

The criteria adopted by Tea Trad
ing Corporation of India in the selec
tion Of the first three managers inter 
alia includes practical experience in 
the tea gardens as manager/deputy 
manager/acting manager and reputa
tion of the incumbent in the tea in
dustry etc. Shri Pandey, appointed by 
the previous management, is continu

ing even after the take-over as his 
letention for the sake of continuity 
was considered desirable by the West 
Bengal Tea Development Corporation.

(b) and (c). Prior to the take-over, 
the previous management was not 
observing many of the obligations en
joined under the Plantation Labour 
Act. Tea Trading Corporation of 
India is now making every effort to 
observe these provisions and to fulfil 
the obligations to the maximum extent 
possible. The obligations fulfilled so 
far include timely distribution of 
firewood and rations, annual repairs 
of quarters and tubewells, better 
medical and hospital facilities, pro
viding creches, deduction and deposit 
of Provident Fund.

(d) No, Sir.

Recruitment/Promotion of SC/ST in 
STC, New Delhi

5130. SHRI R. D. RAM; Will the 
Minister of COMMERCE, CIVIL SUP
PLIES AND COOPERATION be 
pleased to state:

(a) whether reservation orders for 
Scheduled Castes/Tribes in recruit
ment/promotion are implemented in 
State Trading Corporation of India 
Ltd., New Delhi; if so, from which 
date;

(b) what is the total strength of 
employees working in STC, give 
figures of genera] class and SC/ST 
separately;

(c) whether there is any back-log/ 
short-fal] for SC/ST in recruitment 
as well as against promotion quota; 
and

(d) if so, how do you propose to 
fill-up the back-log/short-fal] for 
Scheduled Castes/Scheduled Tribes 
in recruitment and promotion?

THE MINISTER OF STATE TN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI ARIF BEG):
( i)  Yes. Sir Rosters are being main
tained for direct recruitments and 
promotion by selection with effect
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from January 1970 and for promotion 
by seniority-eum-fltness with effect 
from 27-11-1972

(b) Total strength of employees 
working m STC and the number of 
employees m the general class and 
SC and ST is given below —

General 2050
C 137

SI . 9
I O T axqfi

(c) Yes, Sir
(d) A statement is attached

Statement

( I) Advertisements have been 
issued from time to time to cover 
the backlog of unfilled reserved 
posts in various cadres

( II) In cadres like Finance where 
no applications were received, the 
unfilled posts have been earned 
forward

(III) Qualifications have been re
laxed m certain cadres

( i v ) Instructions have been issued 
that a reserved post will be kept 
vacant till a suitable SC/ST candi
date becomes available and will not 
be de-reserved

(v) Promotions will be effected
from withm the organisation against 
unfilled reserved vacancies where
ver eligible incumbents are avail
able as per the rules of the Cor
poration and the directives received 
from the Government from time to 
time ,

v tft fsrafa-srw * 7  Twm arrorr

5131. *1*11 : w
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JTScT ^ft?ft TT ¥ p *TP( tfr*E *T~JT 2700
srfcT ^  t  ^nr f r  wf’i n  vrTTrfYtr

tfTTTW ^mpfT HHPT 2 2 SO *»©
srf?r ẑ r 1 1

(*r) fa«r?Fr 1978 ^
6 50 firm &r * t  faster «tt 

W  WTI SFTOT* <jPTO*r j o  wrxt 
iso f̂ptptt p̂tt ^ 1

(«r) sft ? t 1 \

Import of Casein

5132 SHRI KACHARU LAL HEM- 
RAJ JAIN Will the Minister of 
COMMERCE. CIVIL SUPPLIES AND 
COOPERATION be pleased to state.

(a) whether Government has allow
ed the import of casein;

(b) if so, the quantity of casein to 
be imported, from which country it is 
to be imported and at what cost,
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(c) whether it is a fact that casein is 
available in abupdance indigenously 
in the country and there has never 
been a complaint of its shortage;

(d) what prompted Government to 
allow import of casein; and

(e) whether in view of above 
Government propose to cancel the 
licence already given or to be givefc 
to the Indian Dairy Corporation for 
the import of casein and thus give re
lief to small farmers who manufac
ture casein in cottage industries?

THE MINISTER OP STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI ARIF BEG):
(a) Yes, Sir. Only to the Indian Dairy 
Corporation, Baroda.

(b) An order has been placed for 
Import of 105 M/Tonnes of Casein 
from New Zealand at a total cost of 
about Rs. 13 lakhs.

(c> Casein is available indigenously, 
Government is not aware of its short
age.

(d) Casein was allowed to be im
ported through the Indian Dairy Cor
poration, as canalising agency, to 
meet the requirements of Actual Users 
engaged in the manufacture of pamt, 
glue, paper, varnish, pharmaceutical 
industry etc.

(e) Indian Dairy Corporation, 
Baroda has been advised not to take 
any .further action to import Casein.

'htt'tiw farfw & Hnra wpr

«TT ttgrif m  G w k
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Establishment of An Export Proces
sing Zone at Salt Lake

5134. SHRI ROBIN SEN: Will the 
Minister of COMMERCE AND CIVIL 
SUPPLIES AND COOPERATION be 
pleased to state:

(a) whether Government of West 
Bengal has requested the Commerce
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Ministry with a proposal for the es
tablishment of an export processing 
zone at Salt Lake area;

(b) whether 200 acres of land in 
the Salt Lake area has been set apart 
by the Government of West Bengal 
for the proposed zone; and

(c) if so, whether Government are 
considering the above proposal?

THE MINISTER OP STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI ARIF BEG): (a) 
to (c). The Government of West 
Bengal had sent a proposal to the 
Central Government in 1973 regarding 
setting up an export processing zone 
near Calcutta. In May-June 1976, 
a general decision was taken by the 
Central Government not to set up 
any further free trade zones in the 
country. This decision was communi
cated to the West Bengal Government 
in June, 1976. Thereafter in reply to 
Lok Sabha Unstarred Question No. 
1709 answered on 24th June, 1977 and 
Lok Sabha Unstarred Question No. 
968 answered on 18*11-1977. it was 
mentioned that no proposal for revi
sion of the general decision taken in 
May-June 1976, of not having any fur
ther free trade zones, was presently 
under consideration

2. In view of the above, the Ques
tion of setting up an export poces- 
sing zone in the Salt Lake Area 
does not arise at present.

Names of Indian Companies which
have Licensed Foreign Companies

5135. SHRI VIJAY KUMAR MAL- 
HOTRA: Will the Minister of FIN
ANCE be pleased to state:

(a) what are names of the indus
tries and products in respect of which 
Indian companies have licensed 
foreign companies in foreign countries 
to produce these products for overseas 
markets under licence;

(b) what is the number of Indian
joint ventures functioning abroad cur
rently alongwith their names and
address a*id products produced by 
them; and

(c) what are the names and addres
ses of fully Indian owned subsidiaries 
or companies that are both manufac
turing and selling their goods in 
foreign countries?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (c). 
Three statements are placed on the 
Table of the House. [Placed in Lib
rary. See No. LT—1978/78].

There are 90 joint ventures estab
lished by Indian entrepreneurs abroad.

Loan given to Bengal Lamps

5136. SHRI C. K. CHANDRAPPAN: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether it is a fact that Indus, 
trial Credit and Investment Corpora
tion of India, Industrial Development 
Bank of India, Bank of Baroda etc. 
have given a huge loan to Bengal 
Lamps despite poor and deficient 
balance sheets; and

(b) if it is so, the details thereof?

THE MINISTER OF FINANCE 
(SHRI ft. M. PATEL): (a) and (b). 
Presumably, the Hon’ble Member 
has in mind the assistance sanc
tioned by the all-India public 
financial institutions and public sec
tor banks to M/s. Bengal Electric 
Lamp Works Ltd., Calcutta. Of the 
public sector financial institutions, the 
Industrial Credit & Investment Cor
poration of India has sanctioned to 
the company loans aggregating Rs. 
212 lakhs between 1966 and 1977 of 
which about Rs. 114 lakhs was out
standing as at the end of December. 
1977. The Corporation has reported 
that the company has maintained av 
satisfactory debt servicing record on 
its borrowings. The company has 
also been Maintaining satisfactory



165  Written Answers CHAITRA 10, 1900 (SAKA) Written Answers 166

profitability record in spite of diffi
cult conditions faced by the lamp in
dustry in the recent years and the 
balance sheets of the company reveal 
fairly strong equity debt and current 
ratios.

M/s. Bengal Electric Lamp Works 
Ltd. has also been granted certain cash 
credit facilities by Bank of Baroda 
and United Bank of India. In accord
ance with the practice an usage cus

tomary among bankers and also in 
conformity with the provisions of the 
Banking Companies (Acquisition and 
Transfer of Undertakings) Act, 1970, 
information relating to or to the affairs 
of the constituents of the nationalised 
banks cannot be divulged
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Stnfly of port facilities by Chinese 
Delegation

5138 SHRI R KOLANTHAIVELU 
Will the Minister of COMMERCE AND 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state

(a) the particulars of the study of 
port facilities made by the members 
of the Chinese delegation from Na
tional Metals and Minerals Import and 
Export Corporation which came to 
Tamil Nadu m connection with the 
import of iron ore from India for their 
iron and steel units,

(b) the concrete proposals made by 
them and

(c) the reactions of Government 
therecn and the particulars of any 
policy formulated as a result’

TELE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCF 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI ARIF BEG) (a) 
and b) The delegation from the 
N tional Metals and Mineral., Import 
and Export Corporation of China visit 
ed the Madras Outer Harbour but did 
not make any concrete proposal^ 
either m regard to the auantum of 
iron ore required bv China or about 
further development of lhe port ficili- 
ties ir< India for the purpoi«

(c) Does not arise

Deputation of Officers from oae 
Department to another

5H0 SHRI L L KAPOOR Will 
thte Minister of F IN A L E  be pleased 
to *tate

(a) whether any guidelines to the 
terms and conditions of employment 
of persons on depuytion from one 
department to another have been laid 
down,

(b) if so details thereof,
(c) whether these guidelines are 

being followed m all cases including 
the staff deployed at the personal 
establishments of Ministers,

(d) whether it is also a fact that 
complaints have been received to the 
effect that employing persons on depu
tation m non-technical posts which 
are purely administrative has given 
rise to nepotism and development of 
centres of vested interest and

(e) whether Government intend to 
enforce the guidlines strictly’

THE MINISTER OF FINANCE 
(SHRI H M PATEL) (a) and
(b) A copy of the Ministry of 
Finance Department of Expenditure 
OM No F I (II-EIII(B )/75 dated 
7-11-7* is laid on the Tabl^ of the 
House [Placed in Library See No 
LT—1979/78]

(c) The principles laid down in the 
said Office Memorandum are followed 
m all casts of deputation ubject to 
the following relaxations m the ease* 
of those taken on deputation on the 
personal Staff of Ministers Chairman 
or Member ,̂ of anj Board Tribunal 
Commission etc —

(l) The term of deputation is 
gemi Uy co-terminus with the 
tenure of the Minister, Chairman 
etc and

(ii) the pa\ of such of the depu- 
tatiomsts who opt for the pay stale 
of the post is fixtd a1 the minimum 
of the pay scale or below the mini
mum so that the difference between 
the piy so fixed and the r £iade 
pav does not exceed *50 Ppr cent of 
their grade pay in relaxation of the 
provisions of para 4 4 of th* general 
orders referred to above
(d) No Sir 
(e> \es Sir

Offer to sell power plants in Exchange 
of Iron Ore by a British Firm

5140 SHRI SUKHENDRA SiNGH 
SHRI P K KODIYAN 

Will the Minister of COMMERCE, 
CIVIL SUPPLIES AND COOPERA-' 
TION be pleased to state

(a) whether it is a fact that one Bri
tish Firm has offered to sell power
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plants to India in exchange for Indian 
Iron Ore; and

(b) if so, whether any agreement 
has been reached in this regard and 
if so, the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI ARIF BEG): fa) 
■Government is not aware of any 
proposal by a British Firm offering to 
sell power plants to India in exchange 
for Indian Iron Ore.

(b) Does not arise

8rm iNnp? IT UPTW
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doipsncion/Superttsaion of Board o f 
Directors of Co-operative Banks in 

States

3142. SHRI MADHAVRAO SCIN- 
DIA: Will the Minister of COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION be pleased to state:

(a) whether Government are aware 
that a few States have suspended or 
superseded the Board of Directors of 
Co-operative Banks in their States;

(b) if so, the details thereof;
(c) whether the suspension and 

supersession of those is within the 
rules governing such Banks; and

(d) if not, Government’s reaction in 
the matter?

THE MINISTER OF STATL IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI KRISHNA 
KUMAR GOYAL): (a) to (oi r"he
information is being collected irom 
the State Governments and Union Ter
ritories and will be laid on the Table 
of ihe Hou«e

Credit given by Nationalised Banks 
to remove Rural Indebtedness

5143 SHRI D B. CIIANDRE 
GOWDA: Will the Minister of
FINANCE be pleased to state:

(a) the number of peasants and 
other rural poor people who were 
given credits by the nationalised 
Banks since the present Government 
has taken charge m order to save 
them from the hands of money-len
ders as per Government’s programme; 
and

(b) the number and names of the 
States which have wiped off rural in
debtedness as a part of the imple
mentation of this programme and the 
details thereof?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a)
According to data made available by
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the Reserve Bank of India, the Public 
sector banks, including the 14 
nationalised banks had outstanding 
direct finance to fnrnwrs amounting to 
Rs. 951 crores involving 39,86,010 bor- 
rowal accounts as at the end of June
1977 compared to Rs. 922 crores in
volving 39,60,975 borrowal accounts as 

, at the end of March 1977.

In addition to the direct finance 
indicated above, the public sector 
banks also finance farmers through the 
primary agricultural credit societies. 
The outstanding amount of such 
finance was Rs. 46.5 crores involving 
4,92,020 borrowal accounts os it  the 
end of June 1977 compared to Rs. 45.1 
crores involving 4,54,408 borrowal 
accounts as at the end of March 1977.

(b) As per information available the 
following States/Union Territories 
have passed legislation for liquidation 
of rural indebtedness:—

I. Andhra Ptade^h a Assam

3. Bihar 4. Gujarat

5. Haryana 6. Himachal Pradesh
7 Jammu & Kashmir 8. Karnataka 
9. Ketala 10. Madhya Pradesh
II. Mtihara-.hu a 12 Meghalava

13. Otissa 14. Punjab
15. Rajasthan if>. Manipur
17. Tamil Xadu 18 Tripura

19. Uttar Pradesh 2o. West Bengal
21. Andaman Nicobar22. Dadra & Nagar 
Islands Haveli

23. Lakshdwerp 24. Pondicherry
35. Delhi 
97. Chandigarh

26. Goa, Daman & 
Dm

The legislation provides relief in the 
form of discharge of debt to categories 
like the small and marginal farmers, 
landless agricultural labourers, rural 
artisans and share croppers. The 
criteria for discharge of debt differ 
from Stite to State.

Collaboration between LT.C. and M /s. 
Sheraton Corporation for Construc

tion of Five Star Hotels In India

5144. SHRI JYOTIRMOY BOSU: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) whether India Tobacco Com
pany (ITC) a foreign Multi-National 
firm has been allowed to enter into a 
foreign collaboration agreement with 
M/s. Sheraton Corporation of America 
a wholly-owned subsidiary of Inter
national Telephone and Telegraph Far 
East and Pacific Inc. for construction 
of a chain of five-star hotels in India;

(b) if so, what are the terms and 
conditions of this collaboration agree
ment;

(c) whether Government of India 
had laid down a firm policy that there 
will be no further foreign collabora
tion in the hotel industry; and

(d) if so, why the Government is 
now going back upon this policy?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI PURU- 
SHOTTAM KAUSHIK): (a) and <b). 
India Tobacco Company’s proposed 
collaboration agreement with M/s. 
Sheraton International Inc; USA broad
ly covers world-wide marketing and 
advertising of the 3 hotels of the 
India Tobacco Co.. through the Shera
ton system of sales, advertising, pro
motion, public relations and reserva
tions M/s. Sheraton will also provide 
assistance in system and procedures 

for hotels’ sales departments and help 
in training the staff in hotel manage
ment. The matter is under consi
deration.

(c) Proposals for foreign collabora- 
tion in the hotel industry are consi
dered on merits in the light of the role 
assigned to foreign investment in the 
new industrial Policy of the Govern
ment. Specifically foreign feollabora- 
tions involving management with a 
hotel by a foreign party are not per
mitted.

(d) Does not arise.
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Barter deal with Pakistan regarding 
Iron Ore and Natural Gas

5145. SHRI D. B. CHANDRA 
GOWDA; Will the Minister of COM
MERCE AND CIVIL SUPPLIES AND 
COOPERATION be pleased to state:

(b) whether there has recently been 
any talk between India and Pakistan 
on a bartar deal involving iron ore 
from Goa and natural gas from the Sui 
fields of Baluchistan; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI ARIF BEG): (a) 
No. Sir.

(b) Does not arias.

Appointment of Harijans & Adivasis 
in Public Undertakings

5146. DR. RAMJI SINGH: Will the 
Minister of FINANCE be pleased to 
state:

(a) the number of Harijans and 
Adivasis appointed on Class I, Class II, 
Class III and Class IV posts in the 
Central Government Public Under
takings during 1976-77 and 1977-78. 
and

(b) whether Government propose to 
appoint more Harijans and Adivasis 
on senior posts during the current 
year?

THE MINISTER OF FINANCE 
(SHRI H M. PATEL): (a)
and (b). The latest information in 
regard to employment of Scheduled 
Cashes/Scheduled Tribes is being ob
tained and will be placed on the Table 
of the House.

Excise duty and Tax on Fertilisers
5147. SHRI DHARAMSINHBHAI

PATEL: Will the Minister of
FINANCE be pleased to state:

(a) the excise duty and tile taxes 
imposed by the Central Government

at present on the fertilizers per tonne 
or on Fertilizers worth one hundred 
rupees;

(b) the date by which the tax or 
excise duty imposed by the Central 
Government on fertilizers will be eli
minated;

(c) the reduction made in the taxes 
or excise duty since the Janata Go-  ̂
vemment came into power and w hen ' 
such a reduction was made; and

(d) whether it is a fact that the 
farmers cannot make full use of fer
tilizers as it is very costly due to in
cidence of taxes and excise duty and 
if so, the steps proposed to be taken 
by Government to ensure more use of 
fertilizers by fanners?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SATISH AGARW AL): (a) The infor
mation regarding central excise and 
customs duties leviable on fertilisers 
is given in the statement annexed.

(b) There is as yet n0 decision of 
Government for elimination of excise 
or customs duty on fertilisers in the 
near future.

(c) With effect from 1st December, 
1977, excise duty in respect of Triple 
Superphosphate fertiliser has been re
duced from IS per cent to 7$ per cent 
ad valorem; effective from the 12th 
May, 1977, imported Potassium Sul
phate has also been exempted from 
whole of the additional (countervail
ing) duty leviable under section 3 of 
the Customs Tariff Act, 1975.

(d) The presumption that fertilisers 
are very costly due to the incidence of 
excise and customs duties is not cor
rect. It is the constant endeavour of 
the Government to make fertilisers 
available to farmers at suitable prices. 
In fact the prices of fertilisers have 
been reduced six times during the 
period from 18-7-75 to 12-10-77. The 
Government have also taken a number 
of other steps such as grant of exemp
tions from excise/customs duty where, 
ever called for, grant of subsidy etc.
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tor keeping the fertiliser prices as low 
as possible and ensuring more use 
thereof by farmers.

Statement
I. Central excise duty—

A  duty of Central Excise is leviable 
on fertilisers, all sorts, other than 
natural animal or vegetable fertilisers 
when not chemically treated at the 
rate of 15 per cent ad valorem. (On 
and from 1-4-1978 and upto 31-3-1979, 
special duty of excise will also be 
leviable in addition on all fertilisers 
at the rate of 5 per cent of the basic 
excise duty). However, Single Super 
phosphate and Triple Super phosphate 
fertilisers are already exempt from 
duty in excess of 7} per cent ad valo
rem; fertilisers made without the aid 
of power, and mixed fertilisers made 
with the aid of power, out of duty 
paid fertilisers, are also exempt from 
the whole of the duty; fertilisers used 
for certain specified industrial pur
poses as well as fertilisers known as 
agricultural fritted trace elements or 
micronutrients or soil stabilisers have 
also been exempted from full excise 
duty.

II Customs duty—

No basic customs duty is leviable on 
any variety of imported fertilisers. 
However, auxilliary duty of customs 
at the rate of 5 per cent ad valorem is 
leviabe on certain varieties, namely, 
Ammonium Sulphate, Potassium Sul
phate containing not more than 52 per 
cent weight of K aO Sodium nitrate 
containing not more that 16.3 per cent 
by weight of nitrogen, Composite 
fertilizers, Di Ammonium phosphate 
(13:46:0), Ammonium nitrophosphate 
(20:20:0), Ammonium phosphate, Lrea, 
Muriate of potash and Kyanite salts. 
Besides, additional (countervailing) 
duty equal to Central Excise 
duty is leviable on all the afore
said imported fertilisers at the 
rate of 15 per cent ad valorem 
except in the caae of Potas
sium Sulphate containing not more 
than 52 per oeat by weight of Ka O 
and Muriate o f potash which have 
been exempted. [Effective from 1st

April, 1078, the rate of additional 
(countervailing) duty will be increas
ed 0n imported fertilisers aforesaid 
(excluding those already exempt) by 

an amount equal to 5 per cent of the 
basic effective duty .3
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Export of Sugar through S. T. C.

5149. SHRI PARMANAND GOVIND- 
JIWALA: Will the Minister of COM
MERCE AND CIVIL SUPPLIES AND 
COOPERATION be pleased to stale:

(a) is it a fact that the Govern, 
ment has decided to export sugar 
through STC;

(b) It is also a fact that the Govern
ment are giving subsidy to the expor
ters through the STC;

(c) if so, what is expected amount 
which will be paid by way of subsidy; 
and

(d) is it also a fact that the STC 
has decided to purchase sugar for ex
port only from the mills near no 
major ports, if so, why?

THE MINISTER OF STATE IN 
THE MINISTRY OP COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI ARIF BEG): (a) 
The Government have decided to ex
port 6.50 lakh tonnes of Sugar during 
the calendar year 1978. Exports of 
Sugar are canalised through S.T.C

(b) As the current International 
price of Sugar [about £stg. 100 (Rs. 
1585) per MT] is much less than the 
cost of production ol sugar of moat of 
the countries including India. Sugar

exports cannot be undertaken without 
incurring losses. However, Sugar is 
exported by STc on Government ac
count, and no subsidy is paid to pri
vate exporters.

(t) For the present it is estimated 
that during 1978 the subsidy on ex
ports of Sugar might be about Rs. 30 
crores.

(d) Sugar for exports is orocured by 
STC against the Release Orders/Allo
cations made by the Department of 
Food, Government of India S.T.C. have 
no authority to decide the mills from 
which it will purchase sugar.

ST3T 3TWT, w f  ifhc Wffi %

5150. IflTo ITtfo :
*jtt anftrw arm amrfrv t f x  wta

«TrTT̂  #  frqT ^
far:

( ^ )  v i  »Tf™siKT ^T*m, STFT ?WT 
P̂T % *T sppp’rr 0T?. fJm v 1

«sftr *£  fTRTJMT 5ffy, 393
#  ^  *  f%rT% 5TRWR1
^ *RT trqfT % sffapT,
5T? Tfr̂ fTrT srfa; ^qrfejfy qfrcfrgr ^rrri

^nTfaf^PTT ; % ftr

(w ) %ri q f^ c r  % forfa  
sptr, %f?rq ttw  ir farcR
t s  srn^r Y r r t s v t
fa * r fa  wftCT f e r r  w  ?

frt ifhc
f l lJ in fT H f * h lR W  i f  TTHf ( « f t
S lfta  t*T) :

(® f) v f tx  ( s r ) .  ^T 5 r« tr
^ r w ^ r n :  x r i  q f W ? r  ^ n r i  %  ̂ m n r
i f  q r r f a r  ar$ v n s r H f
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T r m rr  frprtor jpfr t  •—  

frorcr gpy y rrari^

. l 56
cTf "̂'TTT . . . 14 337
qfsHH 4*1 M . 4 30
SIFST ST̂ T \ . — 30
v$rfev . . . — 8

1 . . . ---- 5
q̂ rrsr . — 2

T̂tTT sr^r . , . — 12

. . . — 1
. . . — 1

fapicT 5 arqrt % tra apt SFT f%TT *p^ fJnrfcrt % TT^farTT OTT? ÎTTSgr ^  £
■pftfo^ter snnT5fV % wref̂ r vre 3T*ft5W T^% ftrcfa * n r f  t io tr it
017% % I cT'frf'T, WS cf*TT ’Ste/JTWW f̂lcTT Uk+I TT*qJ^f TPRT sfffJTT PiMMa
vwrn; £ i

<1̂  «nf ®FteT snrct 5r^/*r^nr vtct *pr + u i
srrfr orfV

. 30 450 4 8 0
*rfipw «KW 23 35 58

2 31 3 ^
S tR  sfcir . 2 7 9
•T̂ TRT . 1 I 2

^f^rrnT . — 1 1

VTTtfk . — 2 2

2 4 6

«rr?w  sr^ur . — 14 14
v*ifev . — 7 7

60 552 612
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h i t  hJUj w i k  i r o  uvEhift 
w w f f  &  i s  f i w w  w n w  1

5151. «ftTW  w m  Tl^t: w r
v f e * l  trfhc W IT  f W R i f t f l r
sffV ftt f% :

(*> )  V T ’ f t  ’PT ’TPT
w r  t  ^  s r w r c  * f r
f^RTT faiTRSPfa^TT %)

(ST) S[^+T tf lfa c M  W T t  
3 *  TT. fa?rft EFRTftr tV ft ? j

f f t r  m » K  fVRPTT *N fr  ( * f t  
gvrhur w&ftw ) («f )
b t l  f^PTFT*Pt 4 3 1 0 ^  "FT n t^ iM  <{ ’3^1% 
fMrfcTT JTo ir*c Tt0 % T O

( ^ ) sr^r ST^TT ^ vNlfl 
% ftp?. urts^r t
<tdlM I ^  f^F ?rm  f^TRT*T ■d'TV far*TR 

f s p r n f l f v t  «T?H^ % fa r r  t a r  3TT 
Ts£T I  I f¥«TT5PT*r*r 546743 VT5TT
m  ^  ’trrtnn fisrcnr sfrrfrw  j j f f  
w\ 5TRcr tft wrf r̂a- 1 1

wrwr <pt wct»tV 0 *MI fan? fii4wi(p

5152. «ft <mn t w  fafann :
«ft w mwr «ra f:

w  f im  w & t w w f t  ¥ f  f t t

ir&r fa  :

( * )  WT ^JT R ^ tqcT T tfr 
% |f«f l5 t  ?TFF^t *PT + 1H I I  ̂ *TI% ’R
^TTffT qftffm w w  tn fm
m f a t f i v t  ( 9 f t ^ n w T T s n r ^ r ^ r | )  
3TCT% v f e v  *J^T ^TT 'TTcfT
*ftx

(w ) <rfir tf , tft r̂aro>t <tw(l 
T h ft z v fr x  anm wm v r f* r $  
t f r n x f t t ?

fkm *1wim 9f x m  *Mt («fr 
wftw wwrm) :(q>) wH («■ ). < rw x

f a f f  f v f i z f  ir  O T  Jp T ^ f ^  *$
fkzft<r&rftiPT'Tm*$i stprtt 

|  I f<»>T * f t ,  f t * r %  T T  3 R T * T  fa»IT$  
T#t T̂Tcft I  I

Chit Fund Companies

5153. SHRI MADHAVRAO SCIN- 
DIA: Will the Minister of FINANCE 
be pleased to state:

(a) whether the Government are 
aware about the number of Chit Fund 
Companies Throughout the country, if 
so, the number thereof;

(b) whether it is also a fact that a 
number of State Governments have 
enacted legislation for the proper 
control on the business of these com
panies; and

(c) if so, the names of the States?

THE to llS T E R  OF FINANCE
(SHRI H. M. PATEL): (a)
As per the Reserve Bank’s records, 
2098 chit fund and prize chit comp
anies were functioning in the country 
as on January 81, 1978.

(b) and (c). The Governments of 
Tamil Nadu, Delhi, Andhra Pradesh, 
Maharashtra, Kerala, Uttar Pradesh, 
Goa, Daman & Diu, Chandigarh and 
Pondicherry have enacted legislation 
for the proper conduct of chit fund 
business of the conventional type. 
Legislation has also been enacted by 
the ’Government of, Andhra Pradesb 
to prohibit the conduct of prize chits 
and by the Government of Madhya 
Pradesh to prohibit conduct of both 
conventional and non-conventional 
chits.

Percentage of Growth of Exports
5154. SHRI MADHAVRAO SCIN- 

DIA: Will the Minister of COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION be pleased to state:

(a) the percentage of growth of 
exports during the current financial 
year upto February, 1978;
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(b) whether Government consider 
that the growth rate is much higher 
compared to last year; and

(c) if so, the figures for the last 
two years?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE. AND 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BEG): (a) to (c). 
Based on latest provisional data, 
India’s overall exports including re
imports during April-December, 1977 
amounted to Rs. 3952 crores register- 
mg an increase of 8.7 per cent over 
the corresponding period of the pre
vious year. The growth rates of ex
ports including re-exports during 1975- 
76 and 1976-77 were 21.3 per cent and 
27 4 per cent respectively,

26 qrorft, 1978 TTJTT tfiPTT 
f*WM f*T WfJTuj nfrffTIT

5155. **TTTW K W  : «PTT
iftT STPTC f W W  JTsft

f?TT f a  *

(*fr) *TT 26 <*T5Tft, 1978 
tJTR % ¥>r» r fa *T R  *FT

v W s r  ^  a r r t  i r  f W r  350 
aqfWrT *raTT fftr qP*T T*t 
% s r r t  $  orpTy r f t  s n ^ r  $  *rf  « ft;

(sr) ?ft w ^
irfqrt’*  % Jnrr T f w ^ r f a ^ t  ?

iftr m*r* («ft
g f rfkw  ) 1 (*>)

(^r). 26T>T*rfr, 1978®Pt *PT*PT 
0625 *3? (flfVo #PT
firorwr wv <re
*r¥r^T *j*ranr *>fsr
srre r g f  ftF  ^  f f w r
^  T*o w f o - 1 3 5  <TT<** WR
-m  q v  vet

f a  «TT I t*° trr f-1 3 5  OTT T̂ fT %
n  * « r f / w r  tffr ^

3TTPT «ft I 26 T>T*ft, 1978
0200 * *  (afro xrq0 jfto ) *rar$ 
W TT I

stftofrr *Ffa srr<r ^  tt  
^*tt ffiRTi ^ w w  *P •Frnrc
Vt cT?SFTrT iRTTVft fa
W  T O  -0 7 2 0  ^  (^fto ^ o  <fto ) 

^ft t^t «tt 1 
% c t i t  % grenr ^  % far*
faT R  «T5T TT, Wt fa  fa+drfH 
«tt, mr faonr fam  1 faMH
0735 ST? (afro tTTTo j To ) 
fafTPT W3T 'TT 3cTT *PTr tftT
*nft JTTf^rrt t̂ -ap̂ ft ?r ^ tt t  fatfT w  
^ tt m m *  ttpt «ft VTTP" forr
TOT I fa*TFT 3PY fsnTPTSTof TT
itut ifis m  % ^ ^ r fT ^  wt flfrnrcTT 

^nf=snfrzfr j r t  ^ ^ ‘Tf ftrrtt 
arr̂ f 1 nTf%rfr wrrOfT^
rremft ?fj- »Tf trtr m m *  vfv 
a rrB r^ t^ : ^rsn-^rnfr^^TH

f^ r n
TT 335 qrwt cRTT 6 ”S\i W  ^
^  1

srf w ti $ f̂ r?nrT
’ TTSFer farrr % % fa?ff ?f^ ifatf
SRrT ^  I

if fWwft icn f vr tprm *

5156. «To Tm fa* S SWT
fiwnfeft :

(«f) tnrgr t t  § h  facrrr 
^  1TPIT I  5WT V T  TT WTT̂  

5ff5T«rt f a ^ R T ^  ^THT Tr?fT

I ;
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(«r) «rt fw rr  m ftwrr ipr 
’'n r r  ^ r ^ r ^ o r

&  TT  ̂ SPFTT anfr *TT3T if

SPT Vt, 3Tt RTT3T % ¥*T i f  ^TT TirtfT

9TW1% F̂T ^ J |

(*T) qfe eft 3"??% W  <*>K4
I ;  xftx

(*r) "Wi ^ncvrrvr'itTT ^ fa ’
% ^  frnr *t r t  ?trt *ffarr ^?r

3T% ^nn1 qfr ij*rt 
mx f̂ RTT «TT ; <ftr ^R% 'flTr’T-
?F*rFT f  f f  fc ?

Advance sanctioned to States by 
L. I. O.

5157. SHRI SARAT KAR; Will the 
Minister of FINANCE be pleased to- 
state:

(a) the amount advanced to each- 
State out of the sanctioned amount 
which the Life Insurance Corporation 
had agreed to advance in addition to 
the special loan of the already advanc
ed loan by it to the State Housing 
Boards; and

(b) the amount which has been 
received back by the Life Insurance 
Corporation out of the previous loan?

fim*=hft (sftqw o tnro q£*r) : ( * )  
farftsT ^  % *F?T it ( 31 ITT#, 

78 ) fafW T TTT TT T̂TcT
wizrrr f  ^ r̂nrr

1 1 , 3 3 9 . 4 1  ^  SFt

«ft I ^*PT *T 1 9 7 8 - 7 9  if, =5TT5J

5TT TT, ’EPT^PPT: 6 4 8 . 9 2

^  ( 4 0 0 . 1 1  sprte ^ s p t
% F«T if xftK 248 .8 1
ssrnsr % ir) ®pV *m V  *rai*pfV q?t 
srnrift i 

(sr) sfr, ?r$r» 

(*r) w m t  srero*ft sn5PHtr?r*r
*tpt fan: m  ^ «r 

i f  *R ff  *  v n m x  ^  1 1

( * )  strt m rx -

JTRt sparer 'OT*r*t
umaar % afte fsrasfor *tpr% %■ yrcifwT 
£, srw rc ^  TT rffar
apr^ if $ I

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) and (b). 
During the year 1976-77, loans sanc
tioned and disbursed by the L.I.C. to 
State Governments including Delhi 
Development Authority for their 
various social housing schemes (in
cluding Special flood loan etc.) amoun
ted to Rs. 20.25 crores and Rs. 22.06 
crores respectively. A statement 
showing the state-wise break up of 
these amounts is attached.

Information relating to the amounts 
which have been received back by the 
L.l.C. from the State Governments out 
of the previous loans is being collect
ed and will be laid on the Table o£ 
the House as soon as it is available.

As regards the loans granted to State 
Housing Boards, the LIC as a matter 
of policy had stopped granting loans 
to these Boards after the formation 
of Housing and Urban Development 
Corporation Ltd. Total loans granted 
by the LIC and the loans repaid by 
the State Housing Boards as on date 
amounted to Rs. 9.75 crores and Rs



2.17 crores respectively. Break-up of these figures is given below:-*
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K in "  of Hoaung d% Loan advanced 

Rs.

Loan repaid 

Ri.

\n 1 i n  Pi 11 *»n H > avng Board 

G  ljarat H j i,m* ]BaarJ .

Mahaia>htra Housing Board . 

ivajaai i<tn Housing Board

* W * - oimng Hoard .

Uttar It. . ir-.li llo js in » an 1 Development Board

T o t a l  .

1,00,00,000
1.50.00.000

3.00.00.000

1.25.00.000

1.00.00.000

2.00.00.000

9.75.00.000

15.00.000 

37,50,000

1.02.81.500 

fc, 25,000

25 00,000

30.00.000

2.16.56.500

Statement

(In crores of rupees)

Name of State Amount Amount
sane- dw-
tioncd buried

Andhra Pradesh 1 70 1 70

Assam . 0 20 0 20

Bihar 1 00 1 00

Gujarat 0 qo 0 qo

Haryana 0 50 0 50

Himachal Pradesh 0 50 0 50

Jammu & Kashmir 0 50 0 50

Karnataka 1 00 1 19

Kerala 1 00 1 00

Madhya Pradesh * 25 1 2-,

Maharashtra . 0 90 0 90

Manipur 0-15 0 15

Meghalaya O’ 15 0 15

Nagaland 0 15 0 15

Orissa . * » 5 1 85

Punjab . 0 80 O’ 80

Rajasthan *• 10 I* 10

Tamil Nadu . i « 5 1 2 5

Name
of

State

Amount
sanctioned

Amount
dis

bursed

Tripura . 0 25 0 85

Uttar Pradesh 1 60 1 60

West Bengal » 55 * 55

Sikkim . 0 05 0 05

Delhi Development 
Authority 2 r,o 4  12

T o t x l .so 25 22 06

Orissa Government Master Flan for 
Tourism sent to Government of India

5158 SHRI GIRIDHAR GOMANGO: 
Will the Minister ol TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) whether the Government of 
Orissa prepared a Master Plan for the 
development of tourism and submitted 
to Government of India for approval;

(b) if so, what are those program* 
mes and the assistance asked from the 
Government of India;

(c) the names of the districts in
cluded in the Master Plan for the 
tourist development; and
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(d) the reason* thereof, if any, lor 
non-inclusion o f districts having 
beautiful tourist resorts, historical 
-sites, flora and fauna and the like?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI PURU- 
•SHOTTAM KAUSHIK): (a) and (b). 
The Central Department of Tourism 
has received from the Government of 
Orissa a general 'note on tounsm 
potential of Orissa’. This will be dis
cussed with the State Government at 
the time of finalisatien of their next 
Five Year Plan (1978—83), and de
pending upon the availability of re
sources it will be determined which 
places would be taken up for deve
lopment in the Central and State 
Sectors.

(c) The places included in the above 
note sent by the State Government 
are*—

(i) Tourist centres of national
importance mainly visited by do. 
mestic tourists:

Puri, Konarka. Pradeep, Kapilas. 
Rourkela. Behrampur Gupteswar, Jey- 
pore, Changaneshwar, Atri, Bangri 
Post, Hirakud, Barkul, Chandrakhol

(u) Miscellaneous:
Youth hostels at places of tourist 
interest.

(iii) Tourist centres of inter
national importance:
Bhubaneswar, Puri, Konarka, 

Rathnagiri, Udaigiri, Gopalpur-on-sea, 
Chenatipur-on-sea, Chandeshwar, 
Balighat, Chilka Lake, Simlipal Natio
nal Park, Tikarpara Gorge, Chandaka 
Reserve Forest, Khandagiri-Udaigiri 
Hills.

(d) No reasons have been assigned 
for non-inclusion of other centres Jn 
the note received from the State Gov
ernment.

Change of Financial Tear

5159. SHRI GIRIDHAR GOMANGO: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether this Ministry discussed 
with Central Ministries and the States

regarding the change of financial year 
from 31st March to June 15th;

(b) if so, the views by the Minis
tries and States regarding the exten
sion of the financial year; and

(c) if not, the change in financial 
administrative set up at Centre level * 
and State level proposed to get 
through the difficulties ansing due to 
climatic condition in rural India at 
the time of implementation and exe
cution and clearance of projects and 
programmes m time by Centre and 
States?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) No Sir.

(b) Does not arise

(c) While no proposal for change 
of the financial year from 31st March 
to 15th June was considered. pro
posals for starting the flnancial year 
from a different date (such as 1st 
July, 1st August, 1st November, etc.) 
instead of 1st April have been consi
dered by Government from time to 
time. The National Development 
Council, which considered the matter 
in Apnl 1969, was generally of the 
view that no change need be made In 
the financial year. In the light of this 
view. Government considered the mat
ter further and decided in May 1969 
that the status quo should be main
tained. This decision was also brought 
to the notice of Parliament in July 
1969 In coming to this decision, the 
various relevant factors like the 
behaviour of principal monsoon, the 
advantage of having the entire work
ing season in one financial year, the 
need to have the same flnancial year 
for the Central Government and all 
the State Governments etc. were duly 
taken into account When the matter 
was examined again m subsequent 
years it was decided that the present 
financial year may be retained as 
there were no new grounds warrant
ing a change in the earlier decision.



Instructions to States retarding delay 
In utilising the Earmarked Funds

5160. SHRI G1RIDHAR GOMANGO: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether this Ministry Issued 
instructions to the States to study the 
delay in utilising eafrnarked funds of 
different departments and intimate 
the steps adopted by them to utilise 
the funds in time particularly the 
funds for the Minimum Needs Pro
gramme, Rural Development Pro
gramme and tribal development pro
grammes;

(b) whether this Ministry is aware 
of the fact that some States are un
able to utilise the funds in time so 
far; and

(c) the reaction of Government of 
India regarding the utilisation of 
funds by the States?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a> to (c).
While no specific instructions/ have 
been issued by the Ministry of Finance 
to the State Governments to study the 
delay m utilising earmarked funds, 
the State Governments have been 
urged from time to time to gear up 
thejr machinery for implementation 
of Plan schemes and to take effective 
and determined action for proper utili
sation of Plan allocations, including 
funds for the minimum needs program 
me, rural development and tribal 
development programme. Under the 
existing procedure for release of Cen
tral assistance for State Plans, any 
shortfall in the expenditure on the 
earmarked sectors/projects results in 
a proportionate reduction in the Cen
tral assistance and there is thus an 
inbuilt measure of deterrence against 
poor performance.

^ 9  «ffcr*r hw I wnf P w w  

5 1 6 1 . «ft s 'u itfra  : w r  

f i^rr q3*r far t 
( * )  aprr fr f o r f a i t e r
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*ffaPTT SRT̂T vr 9RVR «FT |;

( * )  Jfft $T, cTT 
3RTT i ?

ywtoiw  : ( * )  11k  (sr).
ftwnr % Trafnr 

<mr % JTifjrr (fo-i^r-
c?rr»T) fare *PTr farcj | 1 wra*PTT 
im z r  (fow-xw-viTiv) i m r
fspUT 3TT T?T I  I ^  TTHRTT: c5TT*f1 

% *rrmr «rr fafaw 
srqnrr % w m , *rar**ra-
5T«rr sftt ttp 'nresr

fawm  fain  smriTT 1 t %
srnrfasF «rfrt*r f t  sfmTffig- % 
fao ^  o t r  fa**
3TT*Ht I

Direct flight between Coimbatore and 
New Delhi

5162. SHRI K. A RAJU; Will the 
Minister of TOURISM AND CIVIL 
AVIATION be pleased to state;

(a) whether there is any proposal 
with the Government of India to in
troduce a direct flight between Coim
batore and New Delhi; and

(b) if so, when will the proposed 
flight be introduced?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI PURUSHO- 
TTAM KAUSHIK): (a) No, Sir. Not 
at present.

(b) Does not arise.

Economy In Administration

5163. SHRI DURGA CHAND: Will 
the Minister of COMMERCE AND 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state:

(a) what steps Government have 
taken in 1*77 fo effect economy in the 
administration of his Ministry;
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(b) what is the saving in terms of
money as a result thereof; and

(c) what further steps are being
taken in 1978 in this regard?

194

subordinate offices is subjected to
review and strict control is being
exercised on such expenditure.

(iv) Tours both within the coun-
try and abroad are restricted to in-
escapable occasions and the expendi.
ture thereon is restricted to the mi-
nimum. Proposals for sending dele-
gations abroad are scrutinised with
particular care and are approved
only when the need for such delega-
tions is established beyond doubt.
The duration of the delegations and
the number of persons to be includ-
ed in .the delegation are also kept to
the absolute minimum. As far as
possible our Ambassadors or High
Commissioners or Commercial re-
presentatives in foreign countries
are asked to participate in interna-
tional forums at various levels.

(b) While it is difficult to precisely
quantify the savings in terms of money
as a result of the economy measures
mentioned at (a) above, an idea of
the extent of savings effected can be
had from the following:-

(i) The abolition of the post of
Secretary to the Government in the

"'Deptt. of Commerce along with his
personal staff has resulted in an
annual recurring saving of Rs.
75000/-.

(ii) The abolition/holding in
abeyance of 78 posts in the Depart-
ment of Civil Supplies and Co-ope-
ration and its attached offices has
resulted in a saving of Rs. 5 lakhs
per annum.

(iii) The abolitio-, of a large num-
ber of posts in the organisation of
C.C.I&E. involves a recurring saving
of Rs, 9.7 lakhs per annum.

(iv) The anticipated expenditure
under the sub-head 'Office expenses'
in the year 1977-78 in the Dentt, of
Commerce is expected to be less by
Rs. 1.85 lakhs compared to the
previous year.

The above mentioned items of sav-
ing are only illustrative and not ex-
haustive. The cumulative effect of
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND' COOPERATION
(SHR! ARIF BEG); (a) The steps
taken in 1977 by the Ministry of Com-
merce, Civil Supplies and Co-opera-
tion to effect economy in the adminis-
tration of the Ministry are as fol-
lows:-

(i) The detailed instructions is-
sued in May 1977 by the Ministry
of Finance for effecting economy in
administrative expenditure parti-
cularly in regard to creation and
filling up posts, travelling allowance,
over-time allowance, staff cars, tele-
phones and contingent expenditure
were brought to the notice of all the
officers in the Ministry and were
also circulated to all the attached
and subordinate offices, commodity
boards, granted organisations and
public sector undertakings under
the administrative control of the
Ministry for strict observance.

em On the basis of a quick re-
view of the staff strength in the
Ministry and in the subordinate
organisations a number of posts at
various' lebels were either abolished
or held in abeyance including one
post of Secretary to the Govern-
ment in the Department of Com-
merce. All fresh proposals for crea-
tion of additional posts are subject-
ed to very rigorous scrutiny and
normally no new posts are allowed
to be created unless they are in
connection with approved plan sche-
mes or are found absolutely neces-
sary. There has also been reduc-
tion in the number of posts and
consequent economy owing to intro-
duction of Desk Officer system of

~ working.

(iii) Payment of overtime allow-
ance to all categories of employees
in the Ministry and its attached and

127 LS-7
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the observance of the economy in
structions issued by the Government 
is expected to be considerable

(c) During the year 1978-79 also, the
economy instructions will continue to 
be observed and all efforts made to 
contain the growth in administrative 
expenditure It is also proposed to 
subject as many organisations as pos 
sible to detailed v\oik-study with a 
view to regulating strength of staff on 
a more scientific basis

Export Publicity

5164 SHRi YASHWANT BOROLE
Will the Minister ot COMMERCE 
CIVII SUPPLIES AND COOPERA
TION be pleased to state

(a) whether he is aware of the fact 
that all is not well with our export 
publicity and m any a buyei abroad 
does not even know what India can 
sell him and

(b) f so what stepf. art being taken 
to impro\e the situation’

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMFRC E AND 
CIVII SUPPLirS AND COOPERA
TION (SHRI ARIF BEG) (a) and (b) 
The Government is fully seized of the 
r ec>d Inr ut<ns ve publicity of India s 
grow ng export potent als ibroad and 
hi e undertaken various measures ir' 
this direction Some of the imp 
tant steps taken by the Governm 
are —

(i> C illectton and dissemination 
of inforrmtinn regarding India's ex 
port potentialities through the ex
port-oriented publications of the 
Commercial Pul licity Wing of the 
Trade Fair Authority the Trade 
Development Authority Export Pro
motion Councils Commodity Bo^ds 
etc

(u) Participation in the trade 
fairs abroad and holding wholly 
Indian exhibitions m selected mar 
kets m order to publicise India’s 
vast export potentialities
(in) Regular collection of material 
relating to market intelligence

abroad, as well as Tender notices 
issued by purchasing organisations 
in the foreign countries through the 
Indian Missions and publishing them 
11 the Export Service Bulletin To 
ensure expeditious publicity of 
overseas tenders a mid-week supple 
ment of the Bulletin is also publish
ed Information on liberalisation 
of imports in foreign tountnes 
G S P concessions and trade 
arrangements b*tween India and 
other countries are collected from 
official sources and published in the 
Bulletin regulirly so that our enter- 
preneurs could nvail themselves of 
the export opportunities

(iv) The Trade Development 
Authority tnter-aha compiles and 
brings out special publicity cata
logues ind Organises Buyei-Sollei 
Meets

(\) Financial assistance lrom the 
Market Development Fund is beini* 
extended on schemes ind projects 
for development of markets abroad 
for Indun products, and commod 
ti*i» Grants-in ^id from the M DF 
inf<*r-atto also over publi ation of 
loumals directories brochures 
pamphlets etc for distribution 
abroad, advertisements of India’s 
export products to the approved 
organisations publicity films setting 
up of show-rooms etc

Goa Allowance to Employees of State 
Bank of India

5165 SHRI AMRUT KASAR Will 
the Minster of FINANCE be pleased 
to refer to the reply Riven to part (b) 
of USQ No 6*>94 on *5th August 1977 
regarding Goa Ahowance to employees 
of State Bank of India and subsidiary 
banks and lay on the Table of the 
House a copv of the agreement bet
ween the State Bank of India and All 
ItuJip State Bank of India Staff 
Federation authorising the StBte Bank 
of I ldia to withdraw the Goa Allowance 
paid to its employees in Goa’

THE MINISTER OF FINANCE 
('SHRI H M PATEL) State Bank of
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India has reported that though no for
mal settlement was signed with the 
All India State Bank of India Staff 
Federation regarding the withdrawal
ot Goa Allowance, an understanding 
was reached with the Federation 
about its phased withdrawal m one 
of tbe bipartite discussions held bet
ween the Bank and the Federation on 
30th-31st May and 1st June, 1977. A 
copy of the letter dated 13th June 1977 
from the State Bank of India ad
dressed to the State Bank ot India 
Staff Federation conveying the under
standing reached is in the given in 
the attached statement

Statement

Copy of State Bank of India letter 
No. PER/IR/23912 dated the 13th
June, 1977 addressed to the State Bank 
of India Staff Federation.

With reference to your *etter No 
FED/i>81 dated the 24th March 1977. 
and our reply thereto vide our letter
No. PER/IR/16230 dated the 15th

April 1977, the matter was further dis
cussed between us at the Bipart'te 
Meoting held at this Office on the 30th 
and 31st May and the 1st June, 1977.

2 Although no reasons could be
assigned to justify continuance of the 
allowance, as a gesture of goodwill, 
and with a view to avoid hardship 
which may result on account of sub
stantial reduction in cary-home pay, 
wo agreed to consider withdrawal of 
the allowance 111 4, equal annual uistal 
mrnts. In a further gesture to meet 
the Federations demand to the extent 
possible, we agreed to consider ‘ ’'3 
beginning of withdrawal from the 1-' 
July 1977.

3. Accordingly, we are advising our 
Bombay and Ahmedabad Local Head 
Offices that the Goa Allowance may 
now be withdrawn in 4 equal annual 
instalments with effect from the 1st 

*July 1977 thereby reducing it by 25 
per cent on the 1st July 1977. by 
another 25 per cent on the 1st July. 
1978 by further 25 per cent on the 1st

July, 1979. No allowance will be pay
able as from the 1st July 1980.

4. The above Scheme will exclude 
Panjim at present, but will apply to 
Daman.

Export of Canned Fish

5166 SHRI AMRUT KASAR- Will 
the Minister of COMMERCE AND 
CIVIL SUPPLIES AND COOPEKA- 
TION he pleased to state:

(a) whether due to the export of 
canned fish to the foreign countries, 
the coastal States and the Union Ter
ritory 0f Goa where fish is an essen
tial commodity are facing acute short
age of fish;

(b) whether it is a fact that the 
fi„ h caught by the mechanised boats 
used by big business houses has been 
exported at the cost of the local con
sumers; and

(c) what steps Government have 
taksn to diveit the supply of fish to 
local markets in order to reach the 
local consumers?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BEG)- (a) No re
port of shortage of fish in the coastal 
States and the Union Territory of Goa 
has so far been received. The export 
of canned fish from India is too 
meagre to create a shortage of fish

(b) Fish caught by mechanised 
boats used 4>y big business houses 
are high prided items like shrimp and 
lobsters which are not mass consump
tion items for domestic consumers. 
The exports are not at the cost of 
local consumers.

(c) The Government has restricted 
the export of Pomfret and dried Bom
bay duck in order to ensure supply of 
these fish to domestic consumers at 
a reasonable price.
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Release of Foreign Exchange to 
Exporters

5187 SHRI VIJAY KUMAR MALHO 
TRA Will the Minister ot FINANCE 
be pleased to state

(a) how much foreign exchange 
was released and to how many expor
ters for advertising expenditures 
abroad during the last year and what 
were these figures during the last 
years of the First and the Third Five 
Year Plans respectively, and

(b) how much foreign exchange 
was released and to how many ex
porters for participating in traa» lairs 
and exhibitions abroad in the past 
year and what were these figures for 
the last years of the First and the 
Third Five Year Plans respectively’

THE MINISTER OF FINANCE 
(SHRI H M PATEL) (a) and (b) 
As the records of the Reserve Bank of 
India pertaining to the last years of 
the First and Third Five Year Plans 
have been destroyed under normal 
departmental rules it is not possible 
to furnish the information pertaining 
to those years Informat on for the 
year 1977 is being collected and will be 
laid on the table of the House

Foreign Exchange released tQ 
businessmen

0168 SHRI VIJAY KUMAR MALHO- 
TRA Will the Minister of FINANCE 
be plensed to state

(a) how much foreign exchange 
was released and to how many export 
personnel on overseas busir^ss tours 
m the past year and what were these 
figures for the last years of the First 
and the Third Five Year Plans

(b) how much forei^i exchange 
was avowed to and how many busi
nessmen holding blanket permits dur
ing the past five years and what were 
the figures for the last years of the 
First and Third Five Year Plans, and

(c) how much money m foreign ex- 
chanpe was released for paying 
agency commission to exporters 
agents abroad last year of the First

and the Third Five Year Plans res
pectively?

THE MINISTER OF FINANCE 
(SHKI H M PATEL) (a) to (c) As- 
the records of the Reserve Bank of 
India pertaining to the last years of 
the Fust and the Third Five Year 
Plans have been destroyed according 
to departmental rules it is not possi
ble to furnish information for those 
years The information pertaining to 
1977 m respect of parts (a) and (c) 
and the information pertaining to the 
last three years m respect of part (b) 
are being collected and will be laid 
on the table of the House
Application ot self removal procedure 

to Tobacco Warehouses
5169 SHRI MANOHAR LAL Will 

the Minister of FINANCE be 
pleased to state the reason why 
‘Self Removal Procedure’ Scheme was 
not Applied m case of remaining to
bacco warehouses not attached to 
Cigarette Factories when system of 
‘Physical Control' was dispensed with 
in case of all other Excisable Goods 
on the ground that there was abuse 
of power associated with the ‘Systsn 
of Physical Control’ ’

THF FINISTER OF STATE IN THF 
MIN)<?TT Y OF r INANCT (SHRI 
SATrSH AC \RWAI) When the deci
sion was taken to extend the system 
of self-assessment embodied m the 
Self Removal Procedurce exceptions 
were made in respect of a few ex
cisable commodities which were found 
to present complications in assessment 
or where there was substantial move
ment in bond, There is substantial 
movement of unmanufactured tobac 
co m bond and it was not found suita
ble for being covered by the Self Re
moval Procedure The Self Removal 
Procedure was however allowed in 
the case of tobacco m warehouses at
tached to cigarette factories since 
cigarette factories were to be covered 
by the Self Removal Procedure and 
the movement of tobacco from such 
warehouses was normally made to the 
cigarette factories on payment o f 
duty
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Sclf-Assettment Scheme of Income- 
Tax Assessees

5171. SHRI S. R. DAMANI: Will
the Minister of FINANCE be pleased 
to state:

(a) how many income-tax cases are 
pending for more than two years as 
on 31st December, 1077;

(b) whether the self-assessment 
scheme is working satisfactorily and 
what their number and how does 
it work aB percentage of total income- 
tax assessees; and

(c) whether all assessments under 
this scheme are completed and, if not, 
how many are pending and for what 
reasons?

THE MINISTER OF STATE IN THE 
■MINISTRY OF FINANCE {SHRI 
ZULFIQUARULLAH): (a) The in
formation is being collected and will 
be laid on the Table of the House as 
soon as it is available.

(b) Self-assessment in fact is a re 
qui remen t under the Income-tax Act, 
1961 by which an assessee is made 
liable to deposit the tax payable by 
him according to his total income be
fore filing the return of income. There 
is no scheme of self-assessment for 
the completion of assessments.

Perhaps the intention of the Hon. 
Member is to enquire about the work
ing of Summary Assessment Scheme. 
According to this Scheme, Income-tax 
assessments in all non-company cases 
(subject to certain exceptions) where 
the returned income in the assessment 
year under consideration and the
assessed income in any of the two
preceding assessments is less than 
Rs. 75,000/- in the cases of registered 
firms or Rs. 50,000/-in other cases 
will be completed under section 143(1) 
of the Income-tax Act, i.e., without 
calling the assessees to the Income- 
tax Office.

This Scheme' is working saisfac- 
torily. According to information avail
able with the Central Board of Direct

Taxes, out of a total of 35,84,005 as
sessments completed upto the end of 
February, 1978, 27,13,829 assessments 
have been completed under this Sche
me which includes both arrear and 
current assessments. The number of 
assessments completed during the last 
year under this scheme in the corres
ponding period was 23,42,388.

Number of assesses who are being 
assessed under this Scheme is 23,08,435 
which is 68.5 per cent of the total 
number of 33,71,339 of the effective 
Income-tax assessees.

(c) At the end of February, 1978, 
6,88.872 assessments were pending 
under the Summary Assessment Sche
me. These assessments are pending 
due to a veriety of reasons such as 
absence of complete derails, delay in 
submission of return of income and 
non-furnishing of the documents along 
with the return. It is, however, expec
ted that at the end of March, 1978, 
the pendency of the Summary As
sessments will be considerably reduo 
ed.

Ban on export 0/  Cumminseeds

5172. SHRI ANANT DAVE; Will the 
Minister of COMMERCE, CIVIL SUP
PLIES AND COOPERATION be pleased 
to state:

(a) whether it is true that the cum- 
minseeds export is banned;

(b) whether Government are aware 
that bumper crop of cumminseeds are 
laying in the fields and the present ex
ports are just about 1 to 2 per cent of 
normal production;

(c) whether this step will only 
harass the farmers who are producing 
cumminseeds; and

(d) what steps are being taken by 
Government to protect the farmers?

THE MINISTER OF STATE IN THE 
MINISTRY OP COMMERCE AND 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BEG): (a) to (d). 
Government have recently banned the
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export of cumminseed because of ab
normal rise in its prices in the country. 
The National Agricultural Cooperative 
Marketing Federation Ltd. and the 
National Cooperative Consumer 
Federation Ltd have been directed by 
the Government to make purchases ol 
cumrmnsceds and to see that the pri
ces do not fall below the remunera
tive levels +o the growers.

Criteria adopted by Federation of 
Indian Export Organisation and De
partment of Commercial Intelligence 
and Statistics, Calcutta for inclusion of 
Names of Export Firms in Directories

5173 SHRI NA1HU SINGH Will 
the Minister of COMMERCE. CIVIL 
SUPPLIES AND COOPERATION be 
pleased to state.

(a) what i-> the difference m the 
enter.a adopte-i bv tn=> Federation of 
Indian Export Organisation (FIEO) 
and Department of Commercial In
telligence and Statistics Calcutta 
(DCIS) for inclusion of names of ex
port firms in thei* r L^pective direc
tories orf the Indian exporters and 
how do their directories of exporters 
differ from each othei

(b) what percentage of total Indian 
exports (value and weight) are expor
ted to foreign countries by (1) Air,
(2) land and (3) Sea presently and 
what were the figures at the end of 
the First and the Third Five Year 
Plans respectively;

(c) what percentage of Indian ex. 
ports (value and weight) are carried 
by (1) Rail, (2) Road, (3) Inland 
waterways to International ports and 
airports from the hinterland present
ly and what were the figures at the 
end of the First and the Third live  
Year Plans respectively?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BEG): (a)
F.I.E.O.’s Directory of Exporters in
cludes names of exporters who are 
members of $I.EO. or any of their

constituents, whereas the Directory of 
Indian Exporters of the D.G.C.I.&& 
includes names of exporters who have 
good financial standing, export per
formance/manufacturing experience. 
Hence, the two directories are not 
comparable.

(b) and (c). Statistics showing quan
tum and value of exports carried 
by different modes of transport from 
hinterland are not maintained.

During 1975-76 about 84 per cent of 
India’s total exports including re
exports in terms of value were by land 
and sea

Number ot persons in Undertakings 
under Ministry of Finance

5174 SHRI SHIV NARAIN SAR- 
SONIA Will the Minister of FINANCE 
be pleased to state

(a) the class-wise (I, II, in  and 
IV) total number of persons in each 
of the following Undertakings func
tioning under his Ministry-

1 General Insurance Corporation 
of India.

2 Life Insurance Corporation of 
India,

3 National Insurance Corporation 
Ltd.,

4 New India Assurance Company 
Ltd.

5. Oriental Fire and General In
surance Corporation.

6. United India Fire & General 
Insurance Company Ltd.;
(b) the number of Scheduled Castes 

and Scheduled Tribes in each class 
and each Undertakings separately;

(c) whether the Government of 
India’s Orders relating to reservation 
of vacancies are followed in the mat
ter of recruitment and promotion m 
these Undertakings; and

(d) if not, the reasons thereof?
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THE MINISTER OF FINANCE (SHRI H. M. PATEL)

Officers Develop- Clerical Others 
ment 
Staff

'National' 757 1146 4025 1030
‘New India 7<tf 1668 3881 706
G . I  C 7(> 156 33
‘ United India’ 970 13*9 4034 1143
’Oriental’ 1187 13192 4380 1 no

T o t a l  . 378c» 5425 16376 4042
L IC 4086 7J5& 367*9 F- 7997

G r a n d  T o t a l 7875 12781 53095 12039

(b) S<hct I I ( i et Scheduled Trtb't I 'f0 indicatedi» bracket*)

OflltMS Devdop
ment
Staff

Clerical Other*

'National . 1 - ) 21(1 8) 68(1 6) 33(3 0
‘New India. a ( 3) 49(» 3) 3 i (4 3)
G I C . 1(1 ;) _ ( _ ) 12(7 6) 10(30)
‘United India 1(0 1) i(o-8) 170(1 2) 98(8-5)

‘Oriental’ - < - ) 2(0*6) 124(2 9) i»o(9*3)^
L I C , . 8̂ (0 5) v>( 68) 133 5 (3  6) >3 2 7 0 7 )

(c) and (d) The LIC has been pro 
vidmg for reservation for SC /S .T . !n 
its services from 1965 onwards After 
nationalisation of the Life Insurance 
Business in 1956 most of the employees 
belonging to various grades were in
herited from the erstwhile life insur
ance companies where there was no 
provision for reservation of SC  and 
S T For the first time the Corporation 
introduced reservations for SC. and 
ST  with effect from 1965 However, 
as no direct recruitment to Class I 
could be held from 1965-R6 to 1975-76 
it could not be possible to increase 
the intake of S C /S T  candidates in 
Class Z service of LIC The direct re

cruitment to Class I service has been 
resumed since last year and provision 
for reservation of posts for SC /S T . 
has been made As regards recruit
ment to Class II posts (Development 
Officers) generally selection to this 
cadre is made from amongst success
ful agents The Corporation has 
issued instructions to its Zonal and 
Divisional Offices to make efforts to 
enroll more and more candidates be
longing to SC  /S T  communities as 
insurance agents so that sufficient 
number of suitable candidates belong
ing to these communities would be 
available for appointment to this cadre 
of development officers in th# a n r
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future To improve the intake of 
S C /S  T in the service of the Corpora
tion the Corporation has taken the 
following special measures —

(i) relaxation of 10 per cent marks 
at each of the three stages of selec
tion viz (1) eligibility (2) pre 
recruitment test and (3) interview,

(u) Relaxation of upper age limit 
by 5 years

(m) Separate interview for S C /
S T candidates,

(iv) Re imbursement of T A for 
candidates called for interview

(v) Recourse to ad hoc recruit 
ment in the event of unsatisfactory 
response from S C /S T  candidates 
at the time of general selection

(vi) Extention of reservation and 
other concessions in the matter of 
promotion as well, and

(vu) Appointment of Liasion Offl 
cers for the effective implementa
tion of the Reservation orders

After nationalisation of general in
surance business it took some time for 
the various general insurance com 
panies to be fully integrated and they 
started functioning on an integrated 
basis only from 1975 Most of the em
ployees of G IC  and its subsidiaries 
are transferred employees from over 
100 insurance companies which were 
not following any reservation rules 
In Recruitment Rules the G IC  has 
provided for 20 per cent of vacancies 
for members of Scheduled Castes and
10 per cent for members of Scheduled 
Tribes

Reservation for Promotion and Re
cruitment of SC/ST in Undertakings 
under Ministry of Tourism & Civil 

Aviation

5175 SHRI SHIV NARAIN SAR- 
SONIA Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased to 
state

(a) the class-wise (I II III & 
IV) total number of perscms in each 
of the following Undertaking® func
tioning under his Ministry

1 Air India
2 Air India Charters Ltd,
3 Hotel Corporation of India Ltd
4 Indian Airlines 

International Airports Autho
rity of India

6 India Tourism Development
Corporation Ltd

(b) the number of Scheduled Castes 
and Scheduled Tribes in each class 
and each Undertaking separately

(c) whether the Government of 
India’s Orders relating to reservation 
of vacancies are followed in the mat
ter of recruitment and promotion in 
these Undertakings and

(d) if not the reasons thereof9

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI PURUSHOT 
TAM KAUSHIK) (a) and (b) The 
information is given in the attached 
statement fl

(c) Yes Sir
(d) Does not arise

si No V a m c o f  the Organisation Total number Number of Number of Remarks 
o f employees Scheduled Scheduled 

Castes Tribes 
employees employees

, & 3 Air India and Air India 
Charters Ltd

Class I 
(Group A)
Class II 
(Group B)

a,343

9.535

4

64

18 0

As on 
3i-»**77

<>8
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3 Hotel Corporation of India Ltd.

4  Indian Airlines.

Class III 
(Group C)

Claw IV 
(Group D)

Class I 
(Group A)

Class II 
(Group B)

Class III 
(Group C)

Class IV 
(Group D)

Class 1 
(Group A)

Claw II 
(Group B)

Class II 
(Group C)

Class IV 
(Group D)

<5 International \irports Authority of Class I
India*

C> India Tourism Development Cor
poration Ltd

(Group A) 

Class II

8 ? lP
(Group C) 
Class IV 
(Group D) 
Class I 
(Group A) 
Class II 
(Group B) 
Class III 
(Group C) 
Class IV 
(Group D)

4 5 6

5,804 1428 187

108 94 ••

49 s ••

43 1 ••

778 61 6

704 3*9 16

3,107 4« 9 As on

8,087 59« 130
1-1-78

4,871 778 79

No

104

such posts 

7 1 as on

148 12 4

31-12.77

1.545 230 3«
1.234 5*i 36

39* *4 3 as on
n o 7 . 31-13-77

3.373 611 ao

1,976 570 36

Complaints against the Management ot 
(Kurtha) Gaya Branch of Union Bank 

of India

5176 SHRIMATI PARVATHl KRI- 
SHNAN: Will the Minister of FINANCE 
be pleased to state

(a) whether Finance Minister has 
received any complaint from the resi
dents of village Musari, Thama 
Kurtha (Gaya), Bihar against the ma

nagement of Kurtha (Gaya) Branch 
of Union Bank of India;

(b) if so, the details;
(c) whether Government are aware 

that residents approached Rnnir 
authorities for loan for purchasing 
pumping set from authorised dealer 
Hindustan Machinery and Pipe, 
Kurtha (Gaya);

(d) whether it is a fact that the 
Bank management sanctioned loan and
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.nsisted that pump set be purchased 
lrom another dealer (long distance) 
Adarsh Machinery Kznjar,

(e) whether they have complained 
that this cost them transport charges 
of Rs 50/ and the pump set supplied 
is ol mlenor material, and

(f) if so, whether any enquiry will 
be made?

THE MINISTER OF FINANCE 
(SHRI H M PATEL) (a) Yes Sir

(b) to (e) The signatories have 
complained that the Kurtha Branch 
ol the Union Bank of India wanted the 
pumping set and accessories for which 
the} had applied for a loan purchased 
from a non authorised dealer whose 
shop was located at a distance of 15 
KM resulting in an extra transporta 
tion expenditure of Rs 50 The 
material supplied by the dealer was 
also substandard The signatories have 
prayed that such mal practices should 
be stopped and defaulting offlc als 
punished

(f) The complaint has been forward
ed to the Union Bank who have also 
received a similar complaint directly 
The Regional Manager of the Union 
Bank has been instructed to proceed 
to Kurtha and investigate thoroughly 
into the complaint on the spot and take 
suitable remedial action
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Bringing of Nationalised Banks, LIC 
and Fubllc Undertakings under Comp

troller and -Auditor General
5178 SHRI K A RAJ AN Will the 

Minister of FINANCE be pleased to 
state

(a) whether Government have 
a proposal under consideration lor 
bringing the Nationalised Banks LIC 
and Public Undertakings under the 
audit umbrella of the Comptroller 
and Auditor General, and

(b) if so, what action is proposed 
to be mit ated in this direction?

THE MINISTER OF FINANCF 
(SHRI H M PATEL) (a) and (b). 
The powers of the Comptroller and 
Auditor General m connection witb 
audit of accounts are regulated in ac 
cordance with the provisions of the 
Comptroller and Auditor General’s 
(Duties, Powers and Conditions of
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Service) Act, 1071. This Act provides 
that his duties and powers in relation 
to the audit of accounts of Government 
companies shall be performed and ex
ercised by him in accordance with the 
provisions of the Companies Act, 1956. 
and in relation to the audit of the ac
counts of corporations (not being com
panies) established by or under law 
made by Parliament in accordance 
with the provisions of the respective 
legislations. Accordingly the accounts 
of Nationalised Banks and Life Insur
ance Corporation of India are not 
subject to the audit of the Comptroller 
and Auditor General of India and there 
is no proposal under consideration of 
Government ior bringing them undex 
his audit.

Selection grade Auditors in the Audit 
Department

1517S. SHRI K. A. RAJAN: Will the 
Minister of FINANCE be pleased to 
state.

(a) whether it is a fact that a Sub
committee of the Departmental Coun
cil of the Indian Audit and Accounts 
Department has recommended that 
the selection Grade Auditors in the 
Audit Department be given a higher 
Scale of Rs. 425—800 in order to 
remove the stagnation in that Cadre;

(b) if so, whether any action has 
been taken thereon;

(c) if so, the details; and

(d) if not, the reasons for delay?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) to (d). No, 
Sir. An item "removal of stagnation 
in the Selection Grade Auditor’s Cadre" 
had come up for discussion in the third 
ordinary meeting of the Departmental 
Council, Indian Audit and Accounts 
Department. This item was remitted 
to a Committee of the Council for 
further consideration and report. The 
report of the Committee is awaited.

Leave Reserve for ITOs In Income 
Tax Department

5180. SHRI RAGHAVJI: Will the 
Minister of FINANCE be pleased to 
state:

(a) whether it is a fact that some 
Leave Reserve Posts were sanctioned 
in the cadre of ITO Class I in the 
Income-Tax Department in the year
1977, and if so, how many;

(b) whether similar posts were 
sanctioned in the cadre of I.T.O. Class 
II; and

(c) if not, what are the reasons 
thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI ZUL- 
FIQUARULLAH): (a) Yes, Sir. One 
hundred posts of ITOs, Class I (Junioi 
Scale) were sanctioned as leave reserve 
posts in August, 1977.

(b) and (c). In the cadre of ITOs, 
Class II, 135 leave reserve posts exist
ed till December, 1975 when all those 
posts were converted into duty posts. 
The question of sanctioning leave re
serve posts in this cadre is under 
active consideration.
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1 2 3 4

VI. fPMJt
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1978
?Tfl)

( « )  famt* 2PT 197 5 -7 6  rPTT 1976-77  ^St'hnfW irtT  8FT frrErhoft 
fctr srr̂  <tt »rf sft #  *r g^prr sft% snjfnr
* —

?pfr¥ w f r  *r)

TT 1975-76 1976-77

«rre r»- (fira^ f^nr ?ft sft wTfâ r |) 241 24 299 07
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Remittances by Indian Residents from 
Abroad

5183 SHRI K MALLANNA W'll 
the Minister of FINANCE be pleased 
to state

(a) whether any cases have been 
brought to the notice of Government

regarding the Indian residents abroad 
who remit money to India through 
compensatory payments, and

(b) if so, the action Government 
have taken in this regard?

THE MINISTER IN THE MINISTRY 
OP FINANCE (SHRI SATISH AGAR- 
WAL) (a) and (b) Several ca3es 
have come to the notice of the Gov 
ernment where Indians abroad remit 
money to India through compensatory 
payments (i e otherwise than through 
authorised dealers, as provided under 
the Foieign Exchange Regulation Act, 
l ‘)7d) m contravention of the provi
sions contained in Sections i)(l)(b>, 
9 (l ) (d)  and >)(i) ot the Foreign Ex
change Regulation Act, 1073 In such 
eases wherever the parties are found 
guilty, penalties are imposed in the 
adjudication proceedings as provide3 
under the Foreign Exchange Regula 
tion Act, 1973 Wherever neu*ssa:y, 
prosecution is launched

Involvement of Grindlays Bank Ltd 
in Maruti Motors Ltd ..

5184 DTR VASANT KUMAR PAN
DIT Will the Minister of FINANCE 
be pleased to state

(a) has the Government inquired 
from Grindlays Bank Ltd about its 
involvement in Maruti Motors Limit
ed if so what was the reply received 
from their Bank at Bombay and its 
other Branches in the Country,

(b) has the Department of Mer
chant Banking Division of Grindlays 
Bank written off Rs 250001 - for pre
paring project report of Maruti 
Motors, and

(c) in view of the questionable 
methods like commission, discount, 
advertisement, finance brokerage etc. 
m the books of Grindlays Bank per
taining to Maruti Motors, Government 
propose to investigate or initiate a 
thorough probe of this Bank m the 
above matter?
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THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) to (c). The 
dealings of the banks with their con
stituents. including dealings of the 
type referred to m the question, are 
looked into by the Reserve Bank dur 
ing the course of their regular/ad hoc 
inspections and if any corrective action 
is necessary the matter is taken up 
with the banks. The Reserve Bank 
have, however, advised that according 
to the practices and usages customary 
among bankers any information relat
ing to individual constituents is not to 
he divulged.

Payment of Excise duty by Jute Mills 
in West Bengal

5185. SHRI C. K. CHANDRAPPAN: 
Will the Minister of FINANCE be 
pleased to state :

(a) whether a number of jute mills 
in West Bengal are removing jute 
goods without paying excise duty;

(b) if so, whether Government have 
made any investigation to this effect;

(c) if so, the details thereof; and
fd) what action has been taken 

against those jute mill owners?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SATISH AGARWAL): <d) to (d). The 
reports received by the Government 
do not indicate that a large number 
of Jute Mills in West Bengal are re
moving jute goods without paying 
excise duty. However, the information 
in regard to the Jute Mills which are 
indulging in this type of malpractice, 
in the recent past, is being collected 
and will be laid down on the Table 
of the House.

Exemption of farmers from Wealth 
Tax and Death duties

5186 SHRI CHITTA BASU: Will the 
Minister of FINANCE be pleased to 
state;

(a) whether the Chief Minister of 
Punjab has recently sent a proposal 
to the effect that the farmers should

be exempted from Wealth Tax and 
death duties; and

(b) if so, the reaction of the Gov. 
ernment thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): (a) The Gov
ernment of Punjab have stated that, 
according to the custom prevalent in 
Punjab, agricultural land and imple
ments used for agriculture, which, in 
fact, belong to the members of the 
family, are shown as assets owned by 
the head of the family. Hence, the 
value of such assets also gets included 
in the value of the property passing 
on the death of the head of the family. 
The Government of Punjab have sug
gested that having regard to this con
sideration and witjj a view to improv
ing the lot of agriculturists, who have 
contributed a lot to the development 
of the State of Punjab and to the 
economy of the country as a whole, the 
value of agricultural land and imple
ments used for agriculture by farmers 
in that State should be exempted from 
estaie duty.

(b) The suggestion made by the 
Government of Punjab is under con
sideration.

Fertilizer Loan from Canada

5187. SHRI M. RAM GOPAL REDDY: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether Canada has recently 
given Fertilizer loan to India; and

(b) if so, the total loan given and 
its terms and conditions?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) and (b). 
Yes. Sir. By an Agreement signed on 
22nd February, 1978, Canada has pro
vided a loan of C$ 10 million for 
financing the import of fertilizers and 
fertilizer materials (i e. Muriate of 
Potash, Urea and Sulphur, etc.) The 
loan will also finance 90 per cent of 
the ocean freight costs involved in the 
transportation of these commodities.
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The loan xs supplementary to the 
loan of C$ 32 million provided by 
Canada on 6th October, 1977 for the 
same commodities

The loan carries no interest service 
or commitment charges and is repay
able in 50 years with an initial grace 
period of 10 years

House Rent Allowance and Bonus to 
Tea Board Employees

5188 SHRI CHITTA BASU Will the 
Minister of COMMERCE CIVIL SUP 
PLIES AND COOP1* RATION be pleas
ed to state

(a) whether Government are aware 
of the long standing grievances of the 
employees of the Tea Board in respect 
of House Rent Allowance payment of 
bonus etc and

(b) it so the action taken for the 
redressal of their grievances’

THE MINISTLR OF STATE IN I HE 
MINISTRY OF COMMERCE AND 
CIVIL SUPPLIES AND COOPERA
TION (SIIRI ARIF BEG) (a) Yes 
Sir The main deminds of the Tea 
Board employees are as under —

(I) Enhancement of House Rent
Allowance

(II) P i>ment of Bonus
(m) Introduction of selection

grades m the Tea Board

(b) Increased rite oi House Rent 
allowance to the employees of the Tea 
Board has already been sanctioned by 
the Government from 1st March 1()78

Since the Tea Board is not an insti
tution established for purposes ol 
profit hence prowsions regarding pay
ment of bonus do not apply to the 
employees of the Tea Board

The other demands concerning selec
tion grade have been considered by 
the Government and grant of selec 
tion grade to Group C’ and D’ cadres 
excluding staff car drivers has already 
been approved m principle and the Tea

Board directed to process the creation 
of selection grade posts, in accordance 
with the guidelines given m Ministry 
of Finance O M dated 10-1-1977 Other 
demands within the purview of the 
Tea Board are being looked into by 
the Board

Increase in Productive Potential In 
Public Sector

>5189 SHRI PRASANNBHAI MEHTA 
Will the Minister of FINANCE be 
pie abed to state

(a) whethf r durmg the 1977-78 the 
publu ector has laised its productive 
potential in companson to 1976-77,

(b) if so, to what extent,
( t ) the ma n reasons for this in-

ci ease
(d) whethir the Government hive 

approved various projects for expan
sion of existing capacity and new 
schemes,

(e) if so what aie the projects for 
expansion and

(f) the details of the new scheme’

THE MINISTER OF FINANCE 
(SHRI H M PATEL) (a) and (b) 
The information legarding enterprises 
in which production mere lsed signi
ficantly duung 1977-78 as compared 
to the previous ve’ir is given in the 
statement laid on the Table ot the 
House [Placed tn Library See No 
LT 1980/78]

(c) the major reasons for improve 
ment in performance are

(l) Higher demand resulting m 
better utilisation of capacity,

(a) Commissioning of new pro- 
lects,

(in) Better utilisation of capacity 
by diversification and

( i v ) Provisioning of balancing 
facilities
(d) to (f) Information regarding 
investments exceeding Rs crores,
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which require the approval of the Gov
ernment of India that have been sanc
tioned is given in the statement laid 
on the Table of the House. [Placed in 
Library. See No. LT-1980/78].
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Misuse Of Staff cam

5191. SHRI MAHI LAL; Will the 
Minister of FINANCE be pleased to 
state:

(a) whether Government have re
ceived complaints that the official 
staff cars are being misused for per
sonal work by the senior officers and 
drivers of various offices of Govern
ment of India; and

(b) If so, the steps taken by the 
Government to check the misuse of 
Government vehicles?

THE MINISTER OP FINANCE 
(SHRI H. M. PATEL): (a) and (b). No 
specific complaints about the misuse 
of Staff Cars for personal work by 
the senior officers and drivers of 
various offices of the Government of 
India have been brought to the notice 
of the Finance Ministry in the recent 
past. However, certain instances of 
improper use of Staff Cars for private 
purposes were brought to the notice 
of Government in earlier years and 
detailed instructions were issued to 
ensure that the rules framed for regu
lating the use of staff cars are strictly 
enforced. The Ministries were in
structed to take effective steps to en
sure the use of Staff Cars strictly in 
accordance with those instructions. 
The Staff Car Rules contain detailed 
instructions regarding control of staff 
cars, the responsibilities of the con
trolling officers, the kind of journeys 
for which staff cars are intended to 
be used, the journeys for which the 
use of staff cars is totally prohibited, 
the kind of non-duty journeys for 
which staff cars can be used on pay
ment at prescribed rates etc. The rules 
also stipulate that the use of staff cars 
is not permissible for journeys to 
places of entertainment, public amuse
ment, parties, pleasure trips etc. Jour
neys for purposes of shopping or for 
taking children to schools also fall in 
the prohibited category. The use of 
staff cars for such purposes even on 
payment is not allowed. The con
trolling officers have been made res
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ponsible to ensure effective supervi
sion over the use of staff cars. For 
this purpose, they are required to see 
inter alia that the Log Book is main
tained in the prescribed form in ac
cordance with the instructions. Thus 
the steps already tsjken by Govern
ment would act as a deterrent against 
misuse of staff cars.

Changes In Policy to Export Iron Ore

5192. SHRI MUKHTIAR SINGH
MALIK:

SHRI G. M. BANATWALLA:

Will the Minister of COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION be pleased to state:

(a) whether Government propose 
to make some changes in the policy 
in regard to the export of iron ore; 
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BEG): (a) and
(b). There is no proposal at present 
under consideration of Government to 
make any change in the policy in re
gard to the export of iron ore except 
that efforts would be directed towards 
diversifying the markets as -well as 
the commodity mix so as to maximise 
domestic value added to this tradi
tional export item.

Foreign Debt/Aid

5193. SHRI VUAY KUMAR 
MALHOTRA: Will the Ministen of 
FINANCE be pleased to state:

(a) what is the total external debt 
of India as at the current financial 
year and which are the top ten donor 
countries;

Ob) what is the Government's policy 
in regard to receipt of foreign aid in 
consonance with India’s objective of 
self-reMnnce; and -

(c) how much time will the Gov. 
eminent take to achieve the objective 
of net zero foreign aid and complete 
freedom from external debt?

THE MINISTER OF FINANCE' 
(SHRI H. M. PATEL): (a) The esti
mated total amount of external debt 
of the Government of India outstand
ing as at the end of current financial 
year (March 31, 1978) is Rs. 11,339.41 
crores at the current rates, and the 
top ten donor countries are the U.S A. 
Federal Republic of Germany, the .« 
U.K., Japan, Iran, Canada, France, the 
Netherlands, U.S.S.R. and Iraq.

(b) and (c). One of the primary 
objectives of our planning is to ensure 
the country’s continued progress to
wards self-reliance. However, nci 
target date has been proposed for 
attaining a 'zero net-aid’ position in 
the Draft Five Year Plan (1978 83) 
since external assistance on conces
sional terms is needed at the present 
stage of the country’s development as 
a supplement to the domestic resource 
mobilisation.
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Suggestion given by AU India Food- 
grains Dealers

5195. SHRI PRASANNBHAI MEH
TA: Will the Minister of COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION be pleased to state:

(a) whether the recent order which 
provides for goods in transit to W  
included in the stock-limit that food- 
graing dealers are permitted to keep 
has been blamed for the steep rise in 
pulses prices by dealers;

Ob) if so, how far this is true;

fc) what steps are being taken in 
this regard;

(d) whether the latest amendment 
to the Pulses and Edible Oil (Storage 
Control) Amendment Order has been 
declared as totally impracticable by 
the All India Foodgrains Dealers;

(e) whether they have suggested its 
improvement; and

(f) the reaction of the Government 
thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND 
CIVIL SUPPLIES AND COOPERA
TION (SHRI KRISHNA KUMAR 
GOYAL): (a) to (c). The in-
tention of the provision to 
include goods in transit in the stock- 
limits is to prevent accumulation of 
stock in the hands of the traders and 
to ensure availability of pulses and 
oils in adequate quantities to the con
sumers. After the issue of this order, 
the wholesale prices of pulses have 
not shown any appreciable rising 
trend.

(d) to (f). The Federation of All 
India Foodgrains Dealers’ Association 
have suggested withdrawal of the 
amending order in respect of goods in 
transit or to double the stocks and 
period limits. The impact of the 
order will have to be watched for 
some time before further amendments 
can be considered.
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Issue of Bonus Shares by South East 
Asia Shipping Company

5196. SHRI PRASANNBHAI MEH
TA: Will the Minister of FINANCE 
be pleased to state :

(a) whether it is a fact that South 
East Asia Shipping Company Limited, 
Bombay, has been refused consent lor 
issue of bonus shares worth Rs.
54,60,000 only;

(b) if so, the main reasons for the 
same;

(c) whether Government have re
ceived any petition in this regard from 
the company;

(d) if so, whether Government has 
agreed to re-examine the issue; and

(e) if not, the main reasons?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL); (a) Yes, Sir.

(b) The proposal did not fulfil the 
prescribed guidelines for issue of 
bonus shares.

(c) Yes, Sir.

(d) Government have already ap
proved the company’s revised applica
tion for issue of bonus shares worth 
Rs. 7,80,000/-.

(e) Does not arise

Raisinr of Capital by Firms

5197. SHRI PRASANNBHAI MEH
TA; Will the Minister of FINANCE 
be, pleased to state:

(a) whether it is a fact that during 
the month of February, 1978 eight firm* 
were allowed to raise the capital of 
Rs. 28.20 million;

(b) if so, the details of the same;

(c) whether these include some 
foreign firms also; and

(d) what are the firms and how 
much each firm has been allowed?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) According 
to a press release issued by Govt, on 
24th Feb., 1978 eight firms were al
lowed to raise the capital of Rs. 28.20 
million under the Capital Issues (Con
trol) Act, 1947.

(b) Details are as under:—

Name of Ihe Company Amount allowed 
to be raised

(Rs. in lakhs)

i. Hein Lehmann (India) Ltd. 18 00

a* Atic Industries Ltd. 300' OO

3. International Combustion 
(India) Ltd. .

4. Bakelitc Hylam Ltd. 3.76

5. PrcMuxe Cookers & Appliances 
Ltd...................................... 24- OO

6. Kishan Prasad & Co. Ltd. 2* 5<>
7. Supreme Industries Ltd. 13-43

8. Wintex Mills Ltd. >7 - 75

T o t a l  . 282-0*

(c) and (d). Of the above, first 
four companies are having foreign 
share holding of more than 40 per cent 
in their respective share capital.

Arrest of Smugglers

5198. SHRI MAHI LAL: Will the 
Minister of FINANCE be pleased to 
state:

(a) whether Delhi Police has arrest
ed smugglers recently;

(b) whether these smugglers have 
any link with any political parties; and 
if not whether they have any link with 
international smugglers; and

(c) the details of articles recovered 
from their possession?
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THE MINISTER OP STATE IN THE 
MINISTRY OP FINANCE (SHRI 
SATISH AGARWAL): (a) to (c). Re
ports received by the Government 
show that on 7th march, 1078, the 
Delhi Police seized 690 metres of 
synthetic fabrics valued at Rs. 50,000/- 
£long with one car and one attache 
case containing wearing apparel, 
under Section 411 of the I.P.C. and 
arrested three persons in this regard. 
A ll the persons have been released on 
bail by the Court. Investigations 

made by the Police indicated that the 
seized synthetic fabrics were of smugg
led nature. Accordingly, the seized 
goods have been taken over by the 
Customs authorities on 26-3-78 for 
action under the Customs Act.

(b) According to the information 
presently available with the Govern
ment, there is nothing to suggest that 
the persons arrested m this case have 
any link with political parties or with 
international smugglers
Replacement of Sales Tax by Excise In 

Phases
5199. SHRI DURGA CHAND: Will 

the Minister of FINANCE be pleased 
to state;

t a) what are the views of each State 
on the Centre’s proposal for the re
placement of sales tax by the excise 
duty;

(b) whether the Central Government 
have formulated or propose to formu
late a proposal to replace the sales tax 
by the excise duty in phases and in 
certain items to begin with as has been 
done in case of textiles, sugar and 
tobacco pending the States consent 
on the replacement of sales tax with 
excise;

(c) if so, what are details thereof;
(d) whether the Government propose 

to replace the sales tax with excise 
duty in respect of certain items in the 
Union Territories; 1

<e) if so, what are the details there
of; and

(t) If tjbe answer to part '(d) above 
be in the negative, what are the diffi

culties facing the Government in res
pect of Union Territories?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL); (a) The ques
tion of replacement of sales tax by 
excise duty has been discussed with 
the Chief or the Finance Ministers of 
the States. The State Governments 
have shown lack of enthusiasm for 
the abolition of sales tax. No State, 
except Delhi Administration which 
is a Union Territory, has written to 
us for abolition of sales tax and its 
replacement by Central excise duty.

(b) and (c). In view of States 
opposition to the proposal to replace 
sales tax by excise duty, it is propos
ed to discuss the question of rationa
lisation and uniformity as between 
States of their respective sales tax 
rates. The opportunity is also pro
posed to be utilised to discuss the 
suggestion made by the Indirect Taxa
tion Enquiry Committee to extend the 
scheme of replacement of sales tax 
by excise duty to some more items 
like cement, medicines, vanaspati and 
petroleum products

(d) to (f). It will not be possible 
to abolish sales tax in Union Terri
tories alone and replace it by excise 
duty. Such a course would lead to ad
ministrative and other complications

irro ft wtawf

5200. «ft r^To :
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Withdrawal of Excise Dufy on Genera* 
tion of Electricity in Tamil Nadu

5201. SHRI D B CHANDRE GOW
DA: Will the Minister of FINANCE be 
pleased to state.

(a) whether it is a fact that the 
Chief Minister of Tamil Nadu has urg
ed the Centre to withdraw the proposed 
two paise excise duty on electricity 
generated both on grounds of principle 
and practical consideration; and

(b) whether it is also a fact that in 
the present context, when States are 
pressing for additional transfers of re
sources from the Centre to States this 
unprecedented tax seeks to transfer 
resources from State Electricity Boards 
to Central Exchequer and curtails even 
the present limited scope for State Zlec- 
trieity Boards and 8tate Governments 
to raise resources?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SATISH AGARWAL): (a) Yes, Sir

(b) It is not correct to say that the 
Central Government seeks to trans
fer resources from State Electricity 
Boards to the Central Exchequer, 
through the excise levy on electricity. 
Excise duty being in the nature of an 
indirect tax, it is expected that the 
incidence of the new levy will be 
passed on to the consumers. The 
power of State Electricity Boards and 
State Governments to raise resources 
by revising the electricity tariffs, or 
imposing taxes on the consumption 
and sale of electricity remains un
changed

Exploration for New Market for Iron 
Ore

5203 SHRI C K. CHANDRAPPAN: 
Will the Minister of COMMERCE. 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state

(a) whether it is fact that India is 
exploring the possibility of new market 
for Iron ore Zincs and steel billets and 
is carrying negotiations with several 
nations following the 40 per cent reces
sion in the Japanese Steel industry,

(b) if it is so, the details thereof;

(c) whether it is a fact that the 
Japanese Government would not take 
more than six million tonnes of Iron 
ore lump in 1978-79 against the con
tracted target of eight million tonnes;

(d) if it is so, what is annual out put 
of Bailadila iron ore mines; and

(e) what will be the loss annually?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BEG): <a) and
Cb). Presumably the Hon’ble Member 
is referring to the export o f iron ore 
fines. India, as a matter of policy is 
making continuous effort* towards 
diversifying its markets lor Das export
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of iron ore. The important, among 
the new markets, are West Europe. 
Middle East and Far East. As for 
steel billets, the SAIL International is 
not registering new demands in view 
of the sufficient export surplus not 
being available.

(c) The Hon'ble Member is pr&ran. 
bly referring to the likely oft-tak" of 
lumpy ore by the Japanese Steel 
Mills under the existing Bailadila Ion* 
term contract. Exports under th.s 
contract are likely to be 6 million ton
nes during 1977*78, ageinst the con 
traded quantity of about 8 m’ tu^n 
tonnes, 10 per cent more or less. The 
Japanese propose to import the same 
quantity in 1978-79 also with an 
assurance that increased import? o! 
Bailadila lumps would be considered 
favourably in case the steel produc
tion improves.

(d) According to an operational 
plan prepared by National Mineral 
Development Corporation, the produc
tion of Bailadila mines during 1978-79 
would be around 6 million tonnes.

(e) The loss, if any, would accrue 
only if the Japanese do not increase 
their off-take as promised.

Cases against a Transporter of 
Muzaffarpur, Bihar

5204. SHRI SURENDRA VIKRAM: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether cases for smuggling and 
hoarding were registered against a 
prominent transporter and political 
elite of Muzaffarpur in Bihar;

(b) if so, what is the position in 
regard to the cases; and

(c) if the answer to (a) above is in 
the negative will the Government look 
into the charges against the persons 
concerned?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SATISH AGARWAL): (a) and <b). 
'Presumably, tbe question refers to 
one Ram Udar Jfca of Muzaffaqmr. 
According to Information available

with the Government, cases of smugg
ling of contraband goods were re
gistered against him by the Customs 
authorities. Prosecution proceedings 
against him are pending in tbe court.

(c) Does not arise.

Comprehensive Beview of the Existing 
system of Tea Marketing

5205. SHRI CHITTA BASU:
SHRI K. RAMAMURTHY:

Will the Minister of COMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION be pleased to state:

(a) whether Government consider it 
necessary to make comprehensive 
review of the existing system of tea 
marketing; and

(b) if so, the steps taken in this 
regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BEG): (a) and
(b). The Public Accounts Committee 
(1977-78) in its 15th Report on “ Cus
toms Receipts” has inter-alia consi
dered and given its recommendations 
on the present system of marketing of 
tea in India and abroad particularly 
in London. The entire range of mar
keting activities, as at present being 
followed, has to be carefully reconsi
dered in the light of the recommenda
tions made in the above-mentioned re
port. To consider these and other re
lated matters, the Government of 
India have constituted a Committee of 
Experts on 3rd February, 1978 head
ed by Shri Prakash Tandon, Director 
General, National Council of Applied 
Economic Research, New Delhi.

Probe Into sources of High Value 
notes after Demonetisation

5207. SHRI CHITTA BASU; Will 
the Minister of FINANCE be pleased 
to state:

(a) whether any probe vas osoduo 
led by the concerned sceneies into «te
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sources ot the high value notes after 
the demonetisation measures; and

(b) if so, the results of the probe?
THE MINISTER OP STATE IN THE 

MINISTRY OP FINANCE (SHRI 
ZULFIQUARULLAH): (a) and (b).
The Income-tax Department is making 
the enquiries, as necessary, into the 
sources of the high denomination notes 
tendered for exchange.

As per information presently availa
ble, survey under section 133A ex
amination under section 131 of the 
Income-Tax Act, 1961 has been con
ducted in respect of 9850 declarations 
Search & seizure operations have also 
been conducted under section 132 
wherever warranted. Evidence gather
ed indicates substantial evasion of 
tax in a number of cases.

Release and Sale of Gold
5208. SHRI AHMED M PATEL: 

WiU the Minister of FINANCE be 
pleased to state:

(a) whether Government have an
nounced to sell gold in the open mar
ket; and if so, the quantity of gold re
leased and the rate at which it has 
been sold; and

(c) the media through which it has 
been released?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SATISH AGARWAL): (a) and (b). 
Finance Minister in his budget speech 
announced the Government’s decision 
to sell gold from the stocks held by 
it as &n anti-smuggling measures. The 
scheme for such sale is being finalised 
and will be announced soon. 
Suggestions made by Projects and 
Equipment Corporation for large scale 

Export Orders

5209. DR. VASANT KUMAR PAN
DIT: Will the Minister of COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION be pleased to state;

(a) whether his Ministry is con
sidering the suggestions made by the 
Projects and Equipment Corporation 
ofi India limited to secure Mrge ex
port orders; and

(b) whether Government have deci
ded on the suggestion that the En
gineering Projects of India and Pro
jects and Equipment Corporation 
(PEC & EPI) should be encouraged to 
enter into collaboration agreements 
with the world sources for export of 
potential items and equipments on 
behalf of the Indian manufacturers?

THE MINISTER OP STATE IN THE 
MINISTRY OF COMMERCE AND 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BEG); (a) and
(b). Yes, Sir.
Equity shares Issued and Paid up by 

Lakshmi Commercial Bank
5210. DR. VASANT KUMAR PAN

DIT: Will the Minister of FINANCE 
be plaesed to state:

(a) the total number of equity 
shares issued and paid up by Lakshmi 
Commercial Bank;

(b) how many shares are held in 
the names of its Directors, their rela
tions and the concerns m which they 
are interested;

(c) the total number of shares of 
this Bank against which loans and 
advances have been made by other 
banks;

(d) out of the shares held in the 
names of Lakshmi Commercial Bank's 
Directors, their relations and the con
cerns In which they are interested, 
how many shares are pledged with 
other Bonks and for what considera
tions;

(e) what was the position of such 
loans when emergency was dedared 
and as on 30th September, 1976, 31st 
December, 1976, 30th June, 1977 and 
31st December, 7977;

(f) name* of banks with whom these 
shares were pledged; and

(g) whpt corrective steps has the 
Government taken according to the 
Reserve Bank o f Ipdla norms?

THE MINISTER OP FINANCE 
(SHRI H. M. PATEL): (a) and (b). 
A i on 81st December, 1977 the issued 
and paid up shares of Lakshmi Com*
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30th June, 1977, 27,812 shares (re
presenting 16.8 per cent of the paid- 
up capital) were held by the Bank's 
•directors. Another about 24 per 
eent shares were held by their rela
tions.

(c) to (£). While Section 20 of the 
Banking Regulation Act prohibits a 
banking company from granting loans/ 
advances on the security of its own 
shares, there is no prohibition on the 
grant of loans or advances by one 
bank on the security of the shares of 
another bank. As such the informa
tion asked for by the Hon’ble Mem
ber is not available with the Reserve 
Bank.

(g) Does not arise.

<ri tftaw rw

5 2 1 2 . f i m  wVciTt: TOT
f * m  a ft fTCT f a  :

( * )  *rr*FR % 'TFT
it srfaaffa q i  fn u

TPTt T̂OTT % cTWTT
#  STT* VS % ’nrfJTiffcT T? f  ;

( ^ )  ^ ^ ^ fv < T fr e r v t f fn j
it sr t  ?r«rT wnjsft VTT*ff f t

w ^ tf rgr fa *  m

(it) fr, ?ftv s  «rnm $
STTT *WT V n N l^ t’tf ts rT T ^ tf ;  s ftr  

TO V t VST <TV f’TMiSF 

f5fuT srm r ?

{vfr x & o l& o ifa t )  : 
^*l>)4t*rr VVTfaj/f % TFT 1| M<r> j f e -
?n«fr % ^♦̂rfv̂ cT irf?n>ffcr aft*rr ^rnft

Sr v t  a r r * #  t

f t  wnpft 1
(w )  f t ,  *($ 1

(»0  *wfa aftTRTT 
v f  3T?afV f i n s i ^  %  f ^ r  ^  snrpr 
V T t f t  t fq n r v ft a ft r r r f w  
w f i w  « f t r  aft*rr 'm r fo s ft  %  i p tr̂ u  

t p t  T r f w  ?nr s n m n r
^ i 5 ^ T T  ?t S ^ E T c T  f l f E T f V ^ V ^ r  
*r  w w  ^ptcit $  1
wst i t e r  % m w t
s f< r  %  ^ R r v ? r f  f t m  y p r P p f f anrtr 

s m r ^ f t  v r  N f a r c  ^  v r f r  
ufa^nm (* te r

t f f p F T  $ F )  %  * R | %  nferT JTRHC
5TRT ^ m f q v r » f f  (*T te T  

trfa?r$£ [vvppsr f f n R ? 3 )  %  fsnfar 
[ ^ t  t  ^ r t r  v r t w r f  Jf 

' f t  ^ t r i t  1 1
*
t o  iftr srnrr f im m  *hm=m % 

w sfar w fvw ro  w ^ n s ff  * f  f ir w r  * t  
*?iwra

5213. «ft flWfff fa*  : WT 
<W3*T JTHTT f^ R T S R  ifs ft *T f  
qft f*TT *Ft*T far :

( v )  5WT
s fa F T  tyqr isiHft^r-w VT*rf*r<fT * t  v s r  
f%?T% srftrer»r ^r^rnr | ;

(m ) ?n«TRt ^  fatrir qi5?r-

( » r )  ^  Ir  fa??r% q i^ i n w  f ^ r  
% % fftr snrsfV jttw t

% |; irtr

( * )  w v m  % 3
f& ft  TrrsqTT 5rnj; %  f ^ [ ,  fsr^nr 
s n ft  i f t  * n h f t  m s n r  fsrr ^ rr c r  
f a r *  I ?

<nhnr ^  m*rc fw n w  
ihft (<ft )  : ( v )
I t  ) .  $ V T T  S l d ^ T  *l*t 3TT T f t  |
i f t r  ^ n rr-q ^w  q r  t w  j



12.00 hrs.

MR. SPEAKER: Paper to be laid 
on the Table. Shri Sikandar Bakht. 
{Interruptions) .

f t ,
ffcrr |  fa  <ft® ftpfi 

'art fa^rc $
5TR 7$ $, 29

TTP# ?pt TTTT ^  ^in- frr
<rr »rf *rk srnr f c t f  *fr$w rt
sp> tost n #  *ptt i srcarrc

11

MR. SPEAKER: You have not
given any notice at all.

«ft trqrrrJT : Trfetf forc

t  ■

MR. SPEAKER: Your notice under 
rule 377 is under consideration. It 
will be considered. (Interruptions).

Don’t record anything. Papers to 
be laid. (Interruptions) *

243 Papers Laid

12.02 hrs.

PAPERS LAID ON THE TABLE

Detailed Demands for Grants of 
the Ministry of Wokks and Housing 

rOR 1978-79

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR 
BAKHT): I beg to lay on the Table a 
copy ot the Detailed Demands tor 
'Grants (Hindi and English versions) 
o f the Ministry of Works and Housing 
for 1977-78. [Placed in Library, see  
Vo. LT-1980/78].

Report of Study Group on Indus-  
trial Regulations and Procedures 

and a  Statement

THE MINISTER OF INDUSTRY 
(SHRI GEORGE FERNANDES): I 
beg to lay on the Table a copy each 
of the following papers (Hindi and 
English versions): —

(1) Report of the Study Group 
on Industrial Regulations and 
Procedures.

(2) Statement of the decisions o f  
the Government on the above Re
port. [Placed in Library. See No. 
LT-1961/78].

Notification under Air craft Act. 
A nnual Reports and Certified Ac
counts of Indian Airlines and Air 
India for 1976-77, Summary of 
Budget Estimates of Indian Air
lines and Air India for 1977-78, etc.

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
PURUSHOTTAM KAUSHIK): I beg 
to lay on the Table: —

(1) (i) A copy of the Aircraft 
(Third Amendment) Rules, 197T 
(Hindi and English versions) pub
lished in Notification No. G.S.R. 
1118 in Gazette of India dated the 
27th August, 1977, under section 
14A of the Aircraft Act, 1934 to
gether with an explanatory note.

(ii) A  statement (Hindi and Eng
lish versions) showing reasons for 
delay in laying the above Notifica
tion. [Placed in Library. See No. 
LT-1962/78].

(2) A copy each of the following 
papers (Hindi and English ver
sions) under sub-section (2) o f  
section 37 of the Air Corporations
Act, 1953:—

(i) Annual Report of the Indian 
Airlines for the year 1976-77. 
[Placed in Library. See No. LT - 
1963/78].

Papers LaidMARCH 31, 1978

•Not recorded.
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(ii) Annual Report o f the Air 
India for the year 1970-77. 
[Placed in Library. See No. LT- 
1964/78].

(3) A copy each of the following 
papers (Hindi and English ver
sions) under sub-section (4) of 
section 15 of the Air Corporations 
Act, 1953:—

(i) Certified Accounts of the 
Indian Airlines for the year 
,1976-77 together with the Audit 
Report thereon.

(il) Certified Accounts of the 
Air India for the year 1976-77 
together with the Audit Report 
thereon. [Placed in Library. See 
No. LT-1965/78].
(4) A statement (Hindi and Eng

lish versions) showing reasons for 
delay in laying the documents men
tioned at (2) and (3) above. 
[Placed in Library, see  No. LT- 
1966/78].

(5) A copy each of the following 
papers (Hindi and English ver
sions) under sub-rule (5) of rule
3 of the Air Corporations Rules, 
1954:—

(a) (i) Summary of Budget 
Estimates for Revenue and Ex
penditure of the Indian Airlines 
for the year 1977-78.

(ii) Summary of Actuals for 
the year 1975-76, Budget Esti
mates and Revised Estimates 
for the year 1976-77 and Budget 
Estimates for the year 1977-78, 
under Capital of Indian Airlines. 
[Placed in Library. See No. LT- 
1967/78].

(b) (i) Summary of Budget 
Estimates for Revenue and Expen
diture Of Air India for the year 
1977-78.

(ii) Summary of Actual* to t  
the year 1979-79, Budget Esti
mates and Revised Estimates for 
the year 1976-77 and Budget

Estimate* for the year 1977-78, 
under Capital o f Air India.
(6) A  statement (Hindi and 

English versions) showing reasons 
for delay in laying the document 
/mentioned at item (5) above. 
[Placed in Library. See No. LT- 
1968/78],

Annual Report of C orns Board for 
1976-77, and Notifications roots  
Cardamom A ct and Export (Quauty- 

Control and Inspection) A ct.

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI ARIF BEG): I 
beg to lay on the Table:—

( 1 ) A  copy of the Annual Re
port (Hindi and English versions) 
of the Coffee Board for the year
1976-77. [Placed in Library. See 
No. LT-1969/78].

(2) A  copy of the Cardamom 
(Amendment) Rules, 1978 (Hindi 
and English versions) published in 
Notification No. G.S.R. 345 in 
Gazette of India dated the 11th 
March, 1978 under sub-section (3) 
section 33 of the Cardamom Act, 
1965. [Placed in Library. See No. 
LT-1970/78].

(3) A  copy each of the follow
ing Notifications (Hindi and Eng
lish versions) under sub-section.
(3) of section 17 of the Export 
(Quality Control and Inspection) 
Act, 1963:—

(i) The Export of Automobile 
Spares, Components and Acces
sories (Quality Control and In-

, spection) Amendment Rules, 1978, 
published in Notification No. 
S.O. 717 in Gazette of India, 
dated the llth  March, 1978.

(ii) The Export of Silver Plat
ed Wares (Inspection) Rules,.
1978, published in Notification 
No. 8,0. 719 in Gazette of India 
dated the llth  March. 19781 
[Placed in Library. See No. LT- 
1971/78].
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A mendment to th*  Risehvx Bank of 
India Guarantee Fund Regulations

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI ZULFIQUARULLAH): I beg
to lay on the Table a copy of amend

ment (Hindi and English versions) to 
the Reserve Bank of India Guarantee 
Fund Regulations, under sub-section
(4) of section 58 of the Reserve Bank 
of India Act, 1934. [Placed in
Library. See No. LT-1972/78].

12.03 hre.

ASSENT TO BILLS

SECRETARY: Sir, I lay on the Table 
following eight Bills passed by the 
"Houses of Parliament during the cur
rent session and assented to since a 
report was last made to the House on 
the 21st February, 1978:—

1. The Appropriation (Vote on 
Account) Bill, 1978.

2. The Appropriation (Railways) 
Bill, 1978.

3. The Appropriation (Railways) 
No. 2 Bill, 1978.

4. The Appropriation (Railways) 
No. 3 Bill, 1978.

5. The Appropriation Bill, 1978.
6. The Appropriation (No. 2)

Bill, 1978.
7. The Mizoram Appropriation

(Vote on Account) Bill, 1978.

8. The Mizoram Appropriation
Bill, 1978.

MR. SPEAKER: Do not record 
anything.

(Interruptions) •

PROF. P. G. MAVALANKAR 
"(Gkmdhinagar): I am on a point

•Not recorded.

of order. When you called Shri 
Sikandar Bakht, the hon. Minister 
of Works and Housing and Supply 
and Rehabilitation to lay papers on 
the Table of the House and other 
hon. Ministers had also followed 
him, simultaneously, several Mem
bers of this House, our hon. col
leagues, because of some agitated 
problems that they had, went on 
saying something; and at that point 
of time, you said: nothing will go on 
(record. But they kept on talking 
and while they kept on talking.........

MR. SPEAKER: What is your
point of order. Please formulate it.

PROF. P. G. MAVALANKAR: My 
point of order is that while they 
were talking at the top of their voices 
and nothing was being recorded, 
simultaneously, Ministers laid papers 
on the Table of the House.

M R SPEAKER: That has been
recorded.

(Interruptions)''

PROF. P. G. MAVALANKAR: 
But we do not know what is being 
laid on the Table of the House. If 
a Member speaks without your per
mission, you can say at the last point: 
off the record. That 1 can under
stand. But when the Members con
tinue to speak at the top of their 
voices and other regular business is 
coming, we cannot hear; we cannot 
even raise our voice. Therefore, I 
request you to kindly ask the Minis
ters to lay the papers on the Table 
of the House again. (Interruptions) 
Mr. Speaker, Sir, we have some sub
missions to make. (Interruptions) 
Yesterday, you also said to the Minis
ters one after another including Shri 
Ravindra Varraa, the hon. Minister 
of Parliamentary Affairs about the 
delay in various Reports. Today also 
the same thing happens. That is 
why, w e wanted to say something 
on these ipattexs and nothing is beard
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amidst loud voices (Interruptions) 
That is my point of order. When 
things were not recorded, but only 
when the members were quiet, then 
you should have asked the Ministers 
to lay the papers. May I make my. 
submission?

MR. SPEAKER: On whet item?

PROF. P. G. MAVALANKAR: 
We have items nos. 2, 3 and 4 regard
ing papers laid on the Table of the 
House. You see that Ministers are 
again and again coming with explana
tions as to the delay for this and that 
paper and order that are to be laid 
on the Table of the House. You have 
been saying repeatedly to the Minis
ters: please be more prompt and
more quick. But, it seems to me that 
nothing is happening. Surely, there 
must be some reason. 1 am not say
ing that Government is to be blamed 
all the time. There are two proce
dures. One is that there is a Com
mittee on papers Laid on the Table.
I want to know whether all these 
delays which are occasionally being 
objected to by us—and quite often 
are not objected to—are being brought 
to the notice of the Committee on 
papers laid on the Table. Now, Sir 
jf they are brought to the notice of 
the Committee on papers laid on the 
Table, then what is the Committee 
doing with those things. After the 
Reports come t0 the House, after
wards, we have no chance to discuss 

1 the failure on the, part of the Gov
ernment to lay the Papers etc. On 
the Table of the House, I mean the 
important documents and regulations 
which must come on time. Where is 
the remedy? We have no remedy. 
Just now you stopped us. Next time, 
also you will stop us. When the Com
mittee lays a Report on the Table of 
the House, again you will say, that 
since the Report is laid on the Table 
of the House, no discussion. If there 
is to be no discussion, what has this 
House to do with regard to the 
failure of the Government to place

the papers on the Table of the House- 
on time .

MR. SPEAKER : Mr, Mavalankar,
you are now and then quoting chap
ter and verse about rules without 
obeying them. Whenever you have 
any objection in regard to papers be
ing laid on the Table, you have to 
give notice to me. Have you given 
notice to me? Without giving any 
notice, how can you raise it?

PROF. P. G. MAVALANKAR:
I have given many number of notices 
in the past.

AN HON. MEMBER: These are 
all routine matters.

PROF. P. G. MAVALANKAR:
What is the point in giving notices 
on the same subject of delay again 
and again?

MR. SPEAKER: Otherwise, you
cannot raise it. I would have called 
you if you had given notice to me. 
You have not given any notice. That 
is why I called the Ministers without 
calling you.

PROF. P. G. MAVALANKAR:
You are right, Sir. But if delay takes 
place everyday should I give notice 
everyday? What is the remedy?

MR. SPEAKER: The remedy is to
follow the rules. Every thing is be
ing sent to the Committee. If you 
want a discussion, you can give 
notice under rule 184. There is no 
difficulty. You know the rules. The
rules are there. They are not there 
merely to raise a point of order.

SHRI BALDEV SINGH JASROTIA 
(Jammu) rose—

MR. SPEAKER: I have not per
mitted him. Do not record.

SHRI BALDEV SINGH JAS
ROTIA: *

•Not Recorded
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MR. SPEAKER: You are asking

this House to discuss a legislative 
measure that is pending before a 

•■State Legislature! This House has no 
jurisdiction at all to discuss a legisla
tive measure that a pending before a 
State Legislature. You must be 
familiar with ell these matters. Are 
we t0 discuss in this House a legisla
tive measure that is pending before 
another legislature? Something un
heard of! And on that you are talk

in g  so much!

SHRI VAYALAR RAVI (Chirayin- 
kil): Sir, we are going to discuss the 
Demands for Grants of the Depart
ment of Civil Aviation. You had 
allowed us to discuss, through a call- 
attention, the Boeing crash in the sea 
near Bombay. The inquiry report 
has already been published in the 
papers When the discussion on De
mands for Grants is coming up on 
the floor of the House, we, Members, 
would like to know what that report 
is. Please direct the Minister to make 
it available...

MR. SPEAKER: Before the dis
cussion comes up, I will certainly ask 
him to do it.

SHRI HARl VISHNU KAMATH 
(Hoshangabad): When Mr. Mava
lankar raised a point, you cited some 
rule, Sir. Which rule was it?

Which rule was this under which 
he can raise it?

MR. SPEAKER: A  direction has
been given by the Speaker under his 
powers that whoever wants to object 
to the laying of any papers, he has 
to give notice for that.

SHRI HARI VISHNU KAMATH: 
Under which rule?

MR. SPEAKER: I am not under
cross-examination. You can come to 
my chamber; we will discuss.

12.15 hrs. 

CALLING ATTENTION TO MATTER 
OP URGENT PUBLIC IMPORTANCE

R eported  s it u a t io n  arxssng  o u t  o f
ACCUMULATION OP SALT STOCKS IN 

VEDARANIYAM SALT COMPLEX
(T a m il  N a d u ) .

•SHRI S. D. SOMASUNDARAM 
(Thanjavur): I call the attention of
the Minister of- Railways to the fol
lowing matter of urgent public im
portance and request that he may 
make a statement thereon:

“The reported situation arising 
from unprecedented accumulation 
of stock of salt in the Vedaraniyam 
Salt Complex in Thanjavur District 
of Tamil Nadu for want of Railway 
wagons leading to thousands of 
workers being out of job.”

•THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE): 
Mr. Speaker, Sir, in reply to the 
Calling Attention Notice, I will read 
the following statement in English.

Vedaraniyam Salt Complex on the 
Southern Railway comprises of three 
salt loading stations—Agasthiyampal- 
li, Vedaraniyam and Adirampattinam.

From these stations salt moves 
under three priorities (I) salt pro
grammed by Salt Commissioner for 
human consumption under priority 
class ‘C’, (2) salt for industrial use 
under priority class ‘D’ and other non
programmed salt under priority class 
*E\

For the calendar year 1977 Salt 
Commissioner programmed for a move, 
ment of 3517 wagons for human con
sumption from these three stations* 
As against this programme, 3214 
wagons were loaded. Loading would 
have been full upto the quota but for 
the severe dislocation caused by the 
cyclone which affected the Metre

•The original speech was delivered in Tamil.



Gauge working of the Southern Railway 
in  November and December, 1977. Fur
ther, the quota given to Adirampatti- 
Jnam station was not utilised.

In the current year, from January 
•to 30th March, 1978, the shortfall caus
ed in 1977 of programmed salt has 
been more or less made up by loading 
1134 wagons against the quota of 882 
wagons from these three stations. 
During these three months last year 
only 890 wagons were loaded.

In spite of keeping up the loading 
of salt for human consumption there 
are outstanding indents for 709 wagons 
<on 30th March at these three stations. 
These demands are due to the free, 
that is, unlimited acceptance of indents 
by the Southern Railway for the 
movement of salt programmed by the 
Salt Commissioner though they are in 
excess of the quotas laid down by him.

However, there has been a shortfall 
in the first three months of the current 
year in the loading of salt for ndust- 
rial use as well as that of non-pro- 
grammed salt. Between January und 
March 1977. 2130 wagons of salt were 
loaded under ‘D’ &‘E’ priorities where
as in the current year loading has 
been only of 500 wagons under these 
priorities. Less loading of industrial 
salt and non-programmed salt has 
■been caused by the need to step up 
loading of imported fertilisers from 
the sourthern ports Loading of ferti
lisers had to be undertaken on an 
over-riding priority to rush them to 
the farmers in Punjab. Haryana and 
U.P. in time for sowing season. Less 
loading of salt also resulted from the 
reluctance on the part of traders to 
accept open wagons in dry weather 
for loading salt as they were doing 
upto 1976-77.

The Officers of the Southern Rail
way have already had a meeting with 
the Deputy Salt Commissioner, 
Madras, on the 27th Ma’-ch, 1978 and 
in this meeting strategy for improv
ing the loading of salt from Vedaran- 
iyam complex has been worked out in 
detail. The Deputy Salt Commissioner 
has also agreed to pursuade the mer
chants to maxmise loading of salt in
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open wagons for increasing the load
ing of salt.

I give a firm assurance to the House 
that whatever be the difficulties in the 
past, the backlok in the loading of 
salt will be fully cleared within four 
to six weeks, so that there is no ap
prehension of workers being deprived 
of their jobs.

SHRI D. D. SOMASUNDARAM: I 
really appreciate that the hon. Minister 
is taking timely action. Even then I 
want to urge upon him one aspcct of 
this matter.

You know, Sir, Vedaranyam is the 
birth place of Sardar Vedaratnam Pil- 
lai who is called the Thennattu Gandhi, 
that is the Gandhi of South India. 
Two years ago the 10 km railway line 
between Vedaranyam and Kodikkar&i 
was proposed to be dismantled but 
since then the proposal has been with
drawn at my request. But the : ail- 
way track needs to be strengthened 
and I request the hon. Minister to 
strengthen this line permanently.

Regarding the delay in transporting 
of salt, about 1 8 lakhs of bags of salt 
are loaded in Agasthyampalli. The 
value of this salt is more than a crore 
of ruppes. As this salt is not trans
ported in time about 10,000 workers 
are thrown out of employment.

The Minister has already made all 
the arrangements. Even then I re" 
quest him and I know the difficulties. 
The wagons are needed for transport
ing cement, foodgrains and other 
essential items. Then they must find 
and allot more wagons.

Now, the present position in Agas
thyampalli is that the acumulation 
of salt there is so much that it needs 
more than 800 wagons to clear them. 
I want to know from the Minister 
what is the strategy that has been 
worked out for lifting the salt from 
that area and in what time it will be 
implemented. Thls is my first quest
ion.

I do not know how the Minister 
wants the merchants to accent open
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[Shri D. D. Somasundaram] 
wagons. I want the Minister should 
allot an increased number ol coveted 
wagons lor the removal ol salt tiom 
that place.

PROF, MADHU DANDAVATE: I am 
happy to find that the hon. Member 
has realised that whatever piompt 
steps are to be taken, we are already 
bn the move.

He has raised certain issues. In 
connection with those issues I may 
point out to him that if there are 
ceriain bottlenecks regarding the move
ment ol salt, it is because there are 
three categories of salt to be moved. 
The first priority is given to program
med salt that is required for human 
consumption. Second comes the salt 
that is required for industrial uses, for 
chemicals and other things. These 
movements are completely controlled 
by the Salt Commissioner and the Rail
way authorities because a definite 
quota is given to them. That is called 
the Programmed Traffic. I wish to 
point out to the hon. Member that the 
salt that is there is not mainly against 
the shortfall in the programme quota 
of the movement of salt. Tlien over 
and above the programmed traffic 
there is the non-programmed salt *hat 
is to be moved. It is mainly here 
that it has failed and there are two 
important reasons for that. One of 
the reasons was that the movement of 
fertilisers has caused certain cons
traints. I would like the hon. House 
to remember what exactly the cons
traints are and what was the total 
number of wagons that were required 
in an extraordinary situation for the 
movement of fertilisers.

I will just give you the figure of 
four months. In December, for ins
tance. in 1976-77, 82 wagons were 
required per day on an average for 
loading of fertilizers. This year that 
is, 1977-78 instead of 82 wagons 123 
wagons were required per day. In 
January 1976-77, 84 wagons were 
required but in 1977-78, 98 wagons were 
required. In February 1976-77, 11 
wagons per day were required but in
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1977-78 96 wagons par day were 
needed. In March 1976*77 36 wagons 
per day were needed but in 1977-76 as 
many as 116 wagons per day were 
required to move the imported 
fertilizers.

The figures show that whereas in
1976-77 we were utilising only 63. 
wagons to move the fertilizers, now in
1977-78 we are using 108 wagons per 
day to move the fertilizer. This is one
constraint.

The second difficulty which we have 
not been able to remove by having 
talks with the traders is regarding the 
failure of the traders to move the salt 
in fair weather in open wagons 
because there is a lot of constraint on 
the closed wagons. In fair weather we 
are providing them open wagons as 
during such weather we can move the 
goods. Without any damage to them. 
Here again very interesting figures are 
there as far as the use of open wagons, 
by salt merchants is concerned. In
1976-77 the open wagons which were 
utilised to move the salt on the South
ern Railway were 12699 and now lor 
reasons best known to the traders in
1977-78 the number of open wagons 
which were used to move the salt on 
the Southern Railway is 2460 only.

We have provided them open wagons 
but whereas in 1976-77 they were Pre” 
pared to move 12699 open wagons for 
Carrying the movement of salt, now 
in 1977 that number has come down 
to 2460. But this does not mean that 
the number of open wagons provided 
by the Railways is lew- It is because 
of their failure to accept even in fair 
weather the open wagons. What we 
have done is. I have already stated in 
the statement that has been made that 
on 27th March 1978 there had already 
been a meeting of the Deputy Com
missioner Salt and the Southern Rail
way authority is and they h«ive already 
planned a strategy with an assurance 
that they will be able to persuade the 
salt traders in their own Interest and 
in the Interest of general community 
to accept the open wagons in the fair 
weather.
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There are two aspects of the *air 
weather. Sometimes the weather is 
not fair at the place from which thy 
salt is moved, Sometimes it is not fair 
at the receiving centre. We have to 
find out which are the months which 
are free of rainy season in both the 
South and the West as well as Bengal. 
Bihar and other regions where actually 
the entire commodity is to be carried. 
We have to persuade the traders to 
accept the open wagons as in the past. 
There is one more difficulty, to which 
I will make a reference. There have 
been some complaints from some mem
bers, particularly from Gujarat and 
West Bengal that in the past there has 
been certain provision regarding the 
movement of salt which is moved by 
manufacturers with the higher working 
average and manufacturers with the 
lower working area For instance, us 
per the rule, we have divided entire 
acreage into two categories- thos>e 
who have more than 10 acres lrom 
which fait is produi ud, they jre decla
red a5' licenced manufacturer. There 
are certain advantages and there are 
certain disadvantages to them from 
their point of view and no* trom the 
poml ot view, oi the workers 'I he 
disadvantage to them is those who are 
licenced manufacturers moving Ihfeir 
salt to riiflerent parts is that their 
woik^ts art .subject to Bonus Ad 
Provident Fund Act and many other 
Acts That is ‘ constraint on the 
manufacturers The advantage is, if 
they are licenced inanufacluiers they 
have got the facility of moving the 
salt under higher pnontv Ac you 
very well know all the priorities aie 
divided betwpen A, B, C & D Priority 
A is given to defence operations. Pri
ority B is given to foodgrains. fertili
zers and iodised salt which is used with 
certain medicine to prevent aberrations 
of the glands to prevent Goitre. Then 
cement, coal, railway mateuals and 
some ores, all of them come under C 
Under D we have got industrial salt, 
pulses, edible oils, etc. And the rest 
of the commodities come under E.

Naturally the manufacluierg ’ ’ke 
that higher priority should be given.

Therefore, those who are licenced 
manufacturers, to'them the priority i* 
given, subject to the condition that 
their wage earners ar« subject to the 
Bonus Act, Provident Act, etc. That 
is the constraint. The advantage is 
that they get a higher priority. The 
difficulty is this; Those who have less 
than 10 acres are not able to get higher 
priority-—they get E priority. We iiave 
therefore recommended to the Industry 
Ministry a new formula by which irrea. 
pective of the limit of land all wiU be 
able to get some advantage which will 
go to the interest of the consumers.

Those recommendations are very 
important. I will mention these two 
recommendations and complete my 
submissions

The first one is- this: The ceiling 
limit on the manufacturing area 
for taking licence to manufacture salt 
should be lowered from the present 
level of over jo acres to 3 acres. This 
provision will enable all sal4 manufac
turers who produce salt in working 
areas of three acres and pbove to be 
included for allotment of quotas under 
the zonal scheme.

What happens to those who have less 
than 3 acres’  We have made another 
recommendation to the Industry Minis, 
try that those who have got working 
lands less than 3 acres i’an combine 
together . . .

MR. SPEAKER: Salt has become 
very salty.......

PROF. MADHU DANDAVATE: I
know how intricate the problem is 
with the South and he is the only 
Member who has raised the issue. 
Therefore I want to give a complete 
answer so that he will be fully satis
fied

As far as mv Ministry Is concerned 
in order to avoid the difficulties, we 
have made recommendation to the 
industry Ministry that the small manu
facturers could group together and they 
could form a cooperative society. H 
they form such cooperative societies

126 LS—9.
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[Prof. Madhu Dandavate) 
even those who have got working land 
less than 3 acres will be able to get 
priority on this basis and the problem 
will be solved.

I am sure th at in view of what 1 
have stated now, no fu r th er  Q uestions

• will be asked.

12.33 hrs.

PUBLIC ACCOUNTS COMMITTEE 
S i x t y - n i n t h  R e p o r t

SHRI C. M. STEPHEN Udukki): 1 
beg to present the sixty-mnth Report 
of the Public Accounts Committee on 
Action Taken by Government on the 
recommendations contained m their 
Two hundred and thirtieth Report 
(Fifth Lok Sabha) on Expansion of 
Mormugao Port

12.34 hrs.

RAILWAYS CONVENTION COM
MITTEE

Second Report

SHRI KRISHAN KANT (Chandi
garh): I beg to present the second 
Report of the Railway Convenlion 
Committee on Action taken by Govern
ment on the recommendations contain- 
ed in the Eighth Report of the Railway 
Convention Committee. 1973 on “Rail
ways” Fourth and Fifth Five Year 
Plans anj other Ancillary matters ”

12.35 hrs.

PETITION RE G R IEV A N CES O F 
W ORKERS OF K A L T A  IRON MINE 
UNDER HINDUSTAN STEEL LIM IT
ED (ROURKELA STEEL PLAN T), 

K A L TA  (ORISSA)

SHRI ROBIN SEN (Apansoi): Sir, I 
beg to present a petition signed by

Shri Rabi Narayan Navak and other 
workers of Kalta Iron Mine under 
Hindustan Steel Limited (Rourkela 
Steel Plant), Kalta District Sundergarh 
(Orissa) regarding their gnenvances.

I am demanding that all the 15G0 
workers including 550 former Gorakh
pur! workers in Kalta Mine? should Le 
absorbed as regular workers Ail the 
termination notices should be with
drawn foithwith The management 
should be prevailed upon not to m iuige 
in creating communal a ad re«ir.nai 
tension among workers All hbour 
laws should be implemented m the 
mines m full

12.37 hrs.
MATTERS UNDER RULE 377

(i) S a r k a r i a  C o m m i s s i o n  R e p o r t

SHRI S D SOMASUNDARAM 
(Thanjavur)- Sir, I wish to raise an 
important matter The present Chief 
Minister of Tamil Nadu Thiru M G 
Ramachandran made allegations 
against Thiru Karunanidhi, the for
mer Chief Minister of Tamil Nadu 
Government constituted a Commis
sion headed by Justice Sarkaria to 
enquire into the allegations

I feel there has been great delay 
in sending the Sarkaria Corr mis
sion Report to the Tamil Nadu Gov
ernment The Report should be sent 
to the Tamil Nadu Government im
mediately with necessary directions 
for follow-up action 

I also feel that there has been 
delay in lading the Report an the 
Tables of both the Houses of Parlia
ment

I want to know from the Govern
ment as to when the Report will be 
laid on the Tables of both the Houses.

(ii) R e p o rte d  R e o r g a n is a t io n  or
Telecom Factories

SHRI SOMNATH CHATTERJEE ' 
(Jadavpur): I rise to bring to your 
notice a serious matter.
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The office of the General Manager 
Telecom Factories Calcutta has at 
present been directing and supervis
ing and coordinating the three de
partmental telecom factories at Cal
cutta, Jabalpur and Bombay under 
the Director General P. & T. New 
Delhi. The factories manufacture 
telecommunication equipments to 
meet the demands of the P. & T. and 
Telephone services of the country. 
A  fourth factory is coming up at 
Bhilai and there is a proposal to 
start another factory for which the 
site has not yet been selected. It is 
necessary to build up an efficient or
ganisational set up which will 
modernise and expand the factory 
and coordinate the manufacturing 
programme of the four factories in 
a better and more efficient manner.

At present, the General Manager, 
Telecom Factories, Calcutta is in 
overall control of the factories at 
Calcutta, Jabalpur and Bombay 
which has helped in proper and 
coordinated control of the factories 
and their devlopment.

It is understood that a proposal 
has now been n-.ade, in the name of 
reorganisation, for the upgradation 
of the posts of heads of Telecom 
Factories at Jabalpur and Bombay 
to the status of General Manager 
(with the rank of Post Master Gen
eral) and for delinking them from 
the control of the General Manager, 
Telecom Factories, Calcutta and fur
ther providing that the General 
Manager at Calcutta would be 
looking after only the Calcutta 
Factory. By this process, the pre
sent control level in the office of the 
General Manager at Calcutta is being 
done away with resulting in substan
tial dilution of the proper control 
and coordination of the three Fac
tories and also in phenomenal in
crease in the cost of production by 
not only raising the status of the 
General Manager at Jabalpur and 
Bombay but also by inducting more 
persons at the officers level. The 
present strength of officers at Jabal

pur and Bombay is already top- 
heavy. The move of reorganisation 
has been made surreptitiously and 
is not for the benefit of either the 
organisation or control of the Tele
com Factories. The proposed reor
ganisation has no relation with public 
interest on the other hand, it is to 
be implemented by creating posts at 
higher echelons and granting accele
rated promotion to a large number 
of officers.

There seems to be a move now-a- 
days upon political considerations to 
shift offices of various Government 
undertakings from Calcutta and other 
places in West Bengal or to dilute 
the importance of such offices. The 
employment potential in West 
Bengal will be seriously hampered if 
an important Central Gavernment 
headquarters established at Calcutta 
and functioning efficiently since 1942 
is wound up and taken away from 
the State of West Bengal. There is 
no justification for shifting the con
trol level out of the State. The ex
isting staff in the control offices of 
General Manager at Calcutta will be 
faced with losing all promotional and 
other service privileges and it will 
also result in the shrinkage of the 
cadre.

The move has created great re
sentment amongst the employees 
and also great uncertainties and the 
Government should immediately take 
steps not to give any effect to such 
proposals which will only embitter 
the relations between the manage
ment and the workers and will also 
prejudicially affect the State of West 
Bengal.

(iii) R e p o r te d  c r i s i s  f a c e d  b y  pad dy
CULTIVATION IN KUTTANAD KERALA

SHRI B. K. NAIR (Mavelikara): 
Mr. Speaker, Sir, I wish to draw the 
attention of this House and through 
the House, of the Government of 
India to the grave crisis developing 
in Kuttanad, the rice bowl of Kerala. 
The cost of cultivation of paddy has
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reached exhorbitant levels, the yield 
has been steadily going down, damage 
and crop-failures widespread and 
frequent and currently the price has 
been going down to such low levels 
that the farmers in large numbers 
ate constrained to abandon cultiva
tion and leave their holdings fallow. 
According to an official estimate made 
some time ago, the loss incurred was 
Rs 500 per acre In actual fact, in 
most cases it ir.ay be anything upto 
six or seven hundred rupees

Kuttanai comprises of about
60,000 hectares of paddy land The 
cultivators number about a lakh and 
the workers dependant on agricul- 
tuial operation number about four 
lakhs The entire area, the entire 
population is facing desolation

I take this opportunity to make a 
fervent appeal to the Government of 
India to make available whatever 
assistance and iolief they can to 
save the situation A Committee of 
experts may be appointed immedia
tely to studv the whole problem and 
suggest remedial measures The  
scope and dimension of th e nreasures 
needed are entirely beyond the capa
city of the State Government to pro
vide
( i v ) R eported atr o c it ie s  o n  H a r ija n s  
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*MR. SPEAKER: Do not record.

MR. SPEAKER: No, No. Nothing 
doing. Do not record Rules do not 
permit me

^SHRIMATI MRINAL GORE: **

SHRI UGRASEN (DEORIA): **

MR. SPEAKER I understand 
yesterday one of the Chairman on 
the Panel of Chairman allowed some
body to make a statement which is 
totally against the ruLs You have 
given the Calling Attention notice 
today which can be considered lor 
Monday. I cannot change the rules.
II somebody has allowed it, it is 
totally illegal. Once I allow, it will 
become a precedent So, do not re
cord.

SHRIMATI MRINAL GORE.**

MR. SPEAKER: There are many 
champions for ladies but the rules do 
not champion them. So. I will not 
allow. Do not record anything. I 
do not want to set a bad precedent.

SHRIMATI MRINAL GORE: ••

MR. SPEAKER: I told you already 
it would be a bad precedent. I will 
not allow it. I will never set a bad 
precedent.

SHRI MOHD. SHAFI QURESHI 
(Anantnag): Sir, I would like to 
know whether my 877 has been ac
cepted.

267 Matters under
MR. SPEAKER: No, no. Not today. 

Now Mr. Sivaji Patnaik.

( v )  R e p o r te d  tk bm w aw ow r or ta w -
MENT FOR SUPPLY OF WORKEBS BY
C e n t r a l  E m p lo y m e n t  E x ch a n g e  
( L a b o u r )  G ora k h p tth  t o  Hnrotrs- 
t a n  S t e e l  L td .

SHRI SIVAJI PATNAIK (Bhuba
neswar) : Sir, I beg to submit the 
following under Rule 377. Conse
quent to the termination of agree
ment for supply of workers by the 
Central Employment Exchange (lab
our) Gorakhpur to Hindustan Steel 
Ltd. (Kalta Iron (Mines) 550 workers 
are likely to be terminated after 
17th April, 1978. The action of the 
HSL management is arising out of the 
successful struggle of the workers to 
win a higher rates of wages and im
provement xn living conditions. 
When the management of Rourkela 
Steel Plant is purchasing iron ore 
of 20,000 tonnes and manganese of 
7000 tonnes from outside, the retrench, 
ment notice to these workers is 
clearly meant to recruit new cheap 
labour by throwing on Street these 
550 workers who worked for 5-6 
years in this mine.

The decision of the Hindustan Steel 
management amounts to an unfair 
labour practice and the Govern
ment should take immediate steps to 
prevent the management from indulg
ing in such malpractices. The 
workers who were opposing the re
trenchment orders were lathi charged 
on 26th March while 55 workers in
cluding women with children were 
arrested. Further, the petitioner, 

Shri Rabinarayan Nalk, that is. the 
first signatory to the petition to 
to Lok Sabha which was presented 
just in few minutes back today, has 
been arrested In this connection, 
I would request the Government to 
intervene in the matter so that job 
security of these unfortunate work
ers is assured.

Rule 377 268MARCH 31, 1978

♦♦Not recorded.
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DEMANDS* FOR GRANTS, 1978-79— 
Contd.

M in is t r y  o f  Sh ip p in g  a n d  Th a n spo b t

MR. SPEAKER; Now, we come to 
Budget discussion. The House will 
now take up discussion and voting on 
Demands Nos. 75 to 78 relating to the 
Ministry of Shipping and Transport 
for which 4 hours have been allotted.

Hon. Members whose cut motions to 
the Demands for Grants have been 
circulated may, if they desire to move 
their cut motions send slips to the 
Table within 15 minutes indicating the

serial numbers of the cut motions 
they would like to move.

Motion moved:

“That the respective sums not ex
ceeding the amounts on Revenue Ac
count and Capital Account shown In 
the fourth column of the Order 
Paper be granted to the President 
out of the Consolidated Fund of 
India to complete the sums necessary 
to defray the charges that will come 
in course of payment during the year 
ending the 31st day of March, 1979, 

in respect of the heads of demands 
entered in the second column thereof 
against Demands Nos. 75 to 78 re* 
lating to the Ministry of Shipping 
and Transport,”

Demands for Grants, i 977*7* *« respect o f the Ministry o f Stopping and Transport submated 
to the vote o f Lok Sabha

No of 
Demand

Naim df D*mand Amount of Demand for Grant 
on icrount voted by th< 

Hojsc on
Amount of Demand for Grant 

submitted to th< voir ol 
tht Houw

M INISTRY OF SHIPP

Reunue

$0
Rs

* *
Capital

Rs

Revenue

Rs

T *
Capital

Rs.
ING AND TRANSPORT 
Ministry of Shipping and 
Transport 50,73,000 2 ,̂ 4 , *7,0 0 0
Roads 17,08,68,000 , 6>30>H.oro 5̂ . 13. 10,000 81,07,07,000
Ports, Lighthouses and 
Shipping 6,66,05,000 32,61,50,000 32,66,57,000 163,07,48,000
Road and Inland Watci 
I ransport 12,09,000 1,63,00,000 60.46,000 8,15,00,000

SHRI K. LAKKAPPA (Tumkur): 
Mr. Speaker, Sir, the demands of the 
Ministry of Shipping and Transport are 
under consideration; for several years 
these demands had been discussed in 
this House. It is vital for the integra
tion of the country and for formulating 
a socio economic policy based on the 
construction of roads and provision of

transport facilities linking every nook 
and corner of the country. There is no 
coordinated, integrated transport policy 
as announced by the present govern
ment, by no other person than Prof. 
Dandavate sometime back. The total 
road mileage under various categories 
upto 71-72 is 1,001,080 kilo-metres and 
of this only 4,72,000 are surfaced. That

•Moved with the recommendation of the President.
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means two and half time* this length 
is unsurfaced. We have been talking 
of development of industries and indus
trial growth and economic prosperity of 
this country based on rural communi
cation. Rural communication has been 
completely neglected and no improve
ment has been made so far. The plann
ing allocation of Rs. 800 crores is 
meagre to meet the need*.

MR. SPEAKER: Are you suggesting 
that ships should be taken to Tumkur?

SHRI K. LAKKAPPA: No, Sir; this 
is the most important and vital aspect 
which has not been covered by the 
Planning Commission. Without rural 
development how can industrial growth 
take placc without communication, 
organisation, investment and strategy 
of development?

13.00 hrs.

Road mileage increased at the rate of 
9 per cent in 1955-56 and it was 41 per 
cent in 1965-66. In 1970-71 the rate fell 
down to 17 per cent from the previous 
figure of 25 per cent. From 1970-71 to 
1971—75 it is declining. I am not cate
gorising that this was Ihe previous gov
ernment’s fault and this was the pre
sent government’s fault But the point 
is that the allocation of funds to rural 
communication has been declining. This 
has created a backlog in the transport 
movement itself. There is not even a 
phased or integrated programme that 
has been covered under the report. Be
sides the report has been so shabbily 
drafted; jugglery of figures has been 
given; it will not satisfy the country’s 
requirements. Though waterways are 
comparatively smaller than the rail' 
ways or the surfaced road, the water
ways perform an important function 
which is not performed either by road 
or rail, namely, they serve to link the 
different interior places on the water
ways directly with the outside world.

13.91 hr*.

[Shiu Ram Murti in the Chair]

The entire coastal line from Kanya> 
kumari in Tamil Nadu including 
Kerala, Karnataka, Gujarat and Maha
rashtra has not been covered. Even 
the National Highway has been com
pletely neglected. Therefore, it is in a 
very dilapidated condition. This Minis* 
try has not been taken care of lor the 
last several years and during the last 
one year, it has been completely neg
lected.

In thig regard, I would like to quote 
certain figures that I have got. It has 
to be recognised that having regard to 
the quantum of revenues collected 
from road transport, the road user has 
a right to expect that not only the mi
nimum needs of such transport such as 
good highways of required width, with 
sufficient bridges be provided but ame
nities such as good surfaced roads, rest 
houses, first aid boxes etc. must be 
provided.

This is how the tax money collected 
has not been utilised for the develop
mental activities to provide further 
facilities to the travelling passengers 
and to increase the facilities for goods 
traffic. Here again, I would like to 
quote: The total number of vehicles in 
India in 1975 has been placed around 
23.5 lakhs. This includes trucks, buses, 
cars, jeeps, taxis, station wagons, 
scooters, etc. Even so India has only 
three vehicles for thousand population 
as comoared to Thailand, a developing 
country which has 24 and Japan 257.

There has been a spurt recently m 
passenger transport facilities. A lot of 
economic activities have to be taken up 
in the country. Many facilities have 
not been provided and even the meagre 
money at the disposal of the State 
Government are not properly utilised 
and sometimes they are diverted to
wards other purposes. Even though the 
Union Government collects a large am-' 
ount of money, only a fraction of it is 
spent for providing facilities, for im



provement of roads 
rest houses, so on and so forth. While 
a country like Thailand spends 1.44 
per cent of its national income on 
Highways, India spends only 0.66 per 

This is according to October 19 <7 
statistics. Money is not being spent for 
such developmental activities and the 
developmental activities have come to a 
complete halt. With more than two- 
thirds of our population being rural, it 
is imperative that roads should link the 
villages with urban centres. At present 
nearly thirty per cent of our villages 
are isolated lacking in approach roads. 
The Centre does not envisage a policy 
to link all the roads and see that the 
roads are linked with all important 
cities. Therefore, there is no compre
hensive policy in spite of the announce
ment by the present Government that 
they would envisage an integrated 
transport policy of rail, road and water. 
So these are the important aspects of 
the subject. In isolation of this sub
ject, we cannot discuss anything or we 
cannot have any comprehensive policy 
at all. I would like to say that it i# 
lacking on the part of the present Gov
ernment to create an atmosphere for 
formulating an integrated policy on 
this matter through discussions, con
ferences etc. Because of the industrial 
character of this transport system, it 
needs an integrated policy to be for
mulated.

Regarding the figures of employment 
potential, the calculation based on the 
Research studies of the National Coun
cil of Applied Economic Research 
shows that if we plough back into road 
development, no more than two-thirds 
of the colossal revenue of Rs. 1500 
crores collected from road users and 
if there are no special impediments to 
the normal expansion of road trans
port, 17 million hands can find em
ployment in it at the end of one year. 
Well, you are urging to fight unem
ployment and you require a 10-year 
programme or a 15-year programme or 
a 20-year programme for it. But how 
can you neglect this sector which pro
vides jobs for 30 million people? So far
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there is no integrated policy that has 
been formulated.

The important city transport organi
sations are in utter confusion. The loop 
line is under construction in Calcutta. 
The transport system in metropolitan 
cities like Bombay and Calcutta is in 
a very shabby manner in respect of its 
functioning as well as delays in the 
execution and completion of works. In 
contrast to Bombay, Delhi and Calcutta 
are hopelessly ill served by a public 
transport system. Starting an under
ground railway system and augment
ing the existing fleet of buses may 
help, but will not offer a real or dur
able remedy to the deep-seated 
malaise. Unfortunately, construction of 
an under-ground railway has been de
layed. t ti L

The Planning Commission will 
shortly appoint a team to formulate 
an integrated policy involving rail, 
road and water transport systems. 
This announcement was made by the 
Railway Minister in Lok Sabha on 
March 10, 1978. But they have not 
done anything so far. It is probably 
because there is no cohesive under
standing between one Ministry and the 
other. This is one of the handicaps.

There should be improvement only 
of the national Highways and rail 
transport to link the various States. 
But at the same time we have to esta
blish a link between Ganga and Cau- 
veri under the Ganga-Cauveri canal 
schcme. For this purpose, we have 
to implement the Dastur Plan for 
inter-linking of rivers. Water trans
port provides a completely cheaper 
mode of transport. The Scheme when 
implemented, will also help industrial 
development, particularly in Central 
India. But so far, not even a survey 
has been made in this regard. And 
we are spending crores of rupees on 
transport. This has not even become 
viable. It is not enough to meet the 
situation. Even the new lines have 
not been taken up. The suggestions 
made in the Dastur Committee's re-
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port have not been taken note of by 
Government. Indian ships carry bare
ly 28 per cent of India's foreign trade 
against the minimum desirable 40 per 
cent. In 1975-76, as a consequence, 
the foreign exchange outgo on foreign 
bill to foreign flag carriers was about 
Rs. 553 crores. The Ffth Plan allotted 
a bare Rs. 5 crore for new ship build
ing yards.

Paradip is one of the 8 biggest 
ports. It is such an important port; 
and it has got facilities for export and 
import. We are importing fertilizers 
etc and exporting the mineral wealth 
of this country. We have been urging 
the importance of the Paradip port 
foi a long time. At Paradip, even the 
constitution of the Port Trust Board 
for ensuring the smooth management 
of the Port, has been utterly neglec
ted. A political game has been intro
duced into it Even the Union there 
has not been recognized. The request 
lor verification of its membership, has 
not been given due consideration.

Vizag has a ship-building yard; and 
Paradip Port comes next. At Paradip, 
even to clear the cargo, there is need 
to have a second cargo berth. It has 
not been provided. In regard to the 
Cochin yard, there is stagnation in its 
work. It has not been completed ac
cording to schedule. And I am told 
that even in construction, there is a lot 
of corruption going on there They 
have placed an order for a crane from 
Madras. But there is a lot of under
hand dealings going on. Corruption 
and so many other things are there. 
Wherever there is a contract system, 
these things are there—always. Such 
contract systems have been envisaged 
even in these ship-building yards and 
in the construction of the cargo cen
tres and cargo berths. The demand 
for a second berth at Paradip has not 
been looked into. It is necessary.

Now about the extension programme 
of the Kudremukh project, in Karna
taka State. Kudremukh is the first

project to directly draw on the oil 
money assistance from Iran. Under 
the agreement with Iran, first ship* 
mcnts of iron ore to Iran have to com- 
mcnce from August, 1980. The project 
is facing formidable constructional 
problems and there is no indication 
that this target will be kept up. Apart 
from the timely construction of the 
project, port and berthing facilities at 
Mangalore have to be speedily ex
panded to accommodate ships upto
60,000 dwt. to carry the iron ore. Iran 
released in February, 1976 the first Ins
talment of 100 million dollars of the 
total credit of 630 million dollars. If 
the first shipment of iron ore is not 
made in August, 1978, strict penalties 
are provided for in the agreement with 
Iran. If Government of India fails to 
ensure this, we will have to pay the 
penalty. 1 do not know whether the 
hon. Minister has even visited that 
place. There is not even an integrated 
programme There is not even a mind 
to see that these things are done pro
perly.

Coming to the operation of the 
permit system, according to this Re
port, they are distributing about 50 
permits for the States. There are 
several States like Tamil Nadu, 
Karnataka and Kerala which are 
paradise for tourists. Therefore, the 
promotion of tourism should be linked 
up with the provision of certain facjli- 
tip<? for tourists. So, I would suggest 
that the number of permit? should 
be increased to at least 100 as the 
number of internal and foreign 
tourists going round the country is 
increasing and *s it will help us to 
improve the economy of the country. 
Why should it be only a meagre 50 
permits? Many States have got 
places of tourist interest and they 
should be encouraged. Road transport 
should be provided to all places of 
tourist interest, thus improving the 
economy of those areas.

It is a matter of regret that you 
could not coordinate transport by  
road and shipping. Now the trans
port industry ig in a very pitiable
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condition. Public sector has been 
completely neglected, so far as trams* 
sport is concerned. You are giving 
more opportunities to the private 
sector than to the public sector. In 
the public sector units there is a lot 

of corruption and the goods despatch
ed are not reaching the destination. 
Yet, the Ministry has no control over 
them.

There is no regular supply of 
chassis, tyres etc. to the state road 
transport organisations with the result 
they are suffering. In fact the whole 
system is collapsing in various States. 
There is also a lot of corruption. 
Therefore, I would conclude by say
ing that there should be a national 
policy for coordination of functioning 
of the three vital organisations so 
that the country can prosper.

SHRI PURNA SINHA (Tezpur):
1 beg to move:—

‘That the demand under the head 
•Roads’ be reduce<j by Rs. 100.*’

[Need to convert the North 
Trunk in Assam into a National 
Highway (8)].

“That the demand une’ er the head 
‘Roads’ be reduced by Rs 100.*’

[Need to provide bridges over 
the Brahmaputra (4)].
“That the demand under the head 

‘Roads’ be reduced by Rs, 100.”

[Employment of bonded labour 
in Border Roads Development 
Boards in Northeast (5)].
“That the demand under the head 

‘Road and Inland Water Transport’ 
be reduced by Rs. 100.”

[Failure to make Brahmaputra 
navigable (8)].
“That the demand under the head 

‘Road and Inland Water Transport’ 
be reduced by Rs. 100.”

[Working of the Central Inland 
Water Transport Corporation (9)3.

SHRI ANNASAHEB GOTKHINDET 
(Sangli): I beg to move:—

“That the demand under the-
head ‘Roads’ be reduced by
Rs. 100.”

[Need to declare Ratnagiri- 
Kolhapur-Sangli-Miraj -  Shola- 
pur - Osmanabad -  Nanded -  
Yavatmal -  Nagpur road as
National Highway (6)].
“That the demand under the 

hed ‘Ports, Lighthouses and 
Shipping’ be reduced by Rs. 100.”

[Need to augment the pre
sent fleet of Mogul lines that 
operates on Konkan Coast (7)].
“That the demand under the 

head *Road and Inland Water 
Transport’ be reduced by Rs. 100.”

[Need to raise the quota of 
National Permits, for public 
goods vehicles, to 1000 permits 
for Maharashtra (10)].

DR. VASANT KUMAR PANDIT 
(Rajgarh): I beg to move: —

“That the demand under the 
head ‘Ministry of Shipping and 
Transport’ be reduced by Rs. 100.”

[Need to check malpractices 
in the Shipping Corporation of 
India, the delays, red-tape and 
harassment of claimants with 
ulterior motives forcing the pa r  
ties to settle accounts to tft 
disadvantage of the SCI (16)].
“That the demand under the 

head ‘Ministry of Shipping and 
Transport’ be reduced hy Rs. 100.”

[Need to curb extravagant 
expenditure on non-productive 
items, such as, entertainments, 
foreign travels, luxurious estab
lishments and other facilities in 
the context of increasing losses 
by the Shipping Corporation of 
India and the likely economic 
setback due to the freight-war 
in the shipping world and the
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urgency of the problem to re
organise the whole administra
tion (17)].

SHRI VINODBHAI B. SHETH 
(Jamnagar): Sir, we are passing
through a time when the shipping 
industry throughout the world is 
passing through a crisis. With 42 
million tonnes of world tonnage laid 
down, this is the time when every 
national Government is coming to the 
help and rescue of the shipping in
dustry. I congratulate our Shipping 
Minister, Shri Chand Ram, for con
vening a meeting of all shipping in
terests in the country, including the 
•ship-yards, shippers and ship-owners, 
where the problems facing them were 
discussed at length, on the basis of 
which this budget for this industry 
has been framed.

It is heartening to note that a sum 
of Rs 79 crores has been car-marked 
■to make provision for giving loans to 
the shipping industry and Rs. 13.93 
crores as subsidy to shipping There 
is a representation from the Indian 
National Ship-owners’ Association that 
this is the proper time for the Gov
ernment to come to the aid of this 
industry. I am sure our hon. Minister 
of Shipping and Transport will give 
sympathetic attention to this aspect.

They want that a part of the soft 
loan should be in the form of foreign 
exchange. Then, for some other loans 
they plead that the rate of interest 
should be lower.

At time when so much of world 
tonnage in the shipping industry is 
laid down, none of our ships 'are laid 
down because the name and integrity 
of the shipping of this country in the 
world is proved to be very high. And 
♦he credit for that goes to the vision 
with which both the Ministry and the 
industry are facing the crisis.

T would like to give the back
ground. The total DWT in the world 
Ss 638 m'llion, in which our share is 
about 80 lakh tonnes. Our GRT is
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approximately 53.14 million tonnea. 
We have got 371 ships, out of which 
75 tire coastal and 298 overseas. I 
would request the hon. Minister to see 
that coastal shipping survives. It Is 
almost dead. Sufficient attention has 
to be paid to this side also.

The world capacity for construction 
of ships is 40 million GRT, and today 
the world demand is 13 million GRT, 
only 33 per cent, from which we car. 
understand to what extent this in
dustry is facing a crisis in the in
ternational market also. Formerly 
cargo was chasing the ships, today 
ships are chasing the cargo. And 
some of the policies of our Govern
ment are not satisfactory both of this 
Ministry and other Ministries also? 
Public undertakinks should pay pro
per attention to the shipping of th’ s 
country. When there is an export 
contract, it should be on the c.Lf. 
basis, and when there is an important 
contract it should be on the FOB. 
basis, and yet the reverse is done. 
This fact was also discussed at the 
meeting convened by the hon. Minis
ter. We have to carve out the slogan 
that Indian cargo should be carried 
under the Indian flag. Today there 
is cut-throat competition. There are 
underhand practices even by foreign 
shipping companies. These should be 
checked as our shipping industry 
suffers a loss because of them

Today there is the argument thar 
vsince there is an international crisis 
in the shipping industry, why should 
we go in for shipyards? We should 
not look at it from today’s point of 
view only but from the point of vie^ 
of the future also. Our capacity is 
very much limited. I wish to congra
tulate the hon. Minister for calling 
for tenders for detailed project re
ports for the two shipyards of Para- 
deep on the east and Hajira on the 
west coast I would request the Fin
ance Ministry and the Planning Com
mission to see that work on then* 
starts as soon as the project reports 
hecome available. Sufficient provision 
should be made in the interim Budget 
for the construction of the shipyards.

Shipping & Tr. 280MARCH SI, 1978
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I may recall a very eminent man 
in the shipping world; Mr. M. A. 
Master, who, ten or 15 years ago, 
said; “I don’t understand why we 
Should not have a shipyard in the 
cduntry. Why should we import 
ships from other countries?” Even 
Mahatma Gandhi said at the time of 
the British rule that Indian shipping 
may die so that British shipping: 
could flourish' Those days are gone 
We have gained freedom and inde
pendence, and our self-reliant 
economy as envisaged in our mani
festo should be implemented It is 
not only a capital-intensive industry, 
it should be treated as an employ
ment-oriented and export oriented 
industry.

There are three points to be noted 
here. Firstly, we should make 
optimum utilisation rtf th0 present 
shipyards. Unfortunately our ship- 
vaids navp not delivered the floods to 
the extent we expected of them 
I do not know the reasons behind thj 
but it requites som, scrutiny 
Secondly, expansion of the shipyards 
should be expedited Sufficient funds 
should be provided for the import of 
machinery aKo, in case it is not 
ava’lahlc in the country.

Thirdly, when we think of estab
lishing a shipyard wc should think 
in (eirns of an integrated system Wo 
hould construct shipyards not only 

for lhr construction of ships but for 
.♦eti'.'r md dtv dorking also For the 
last 30 years we have not got anv 
facility for dry docking and repair
ing We are utilising more than 
Rs. 25 crores in repairs. We send our 
ship- to Hongkong and Singapore. 
Small countries like Japan, Korea, 
Norway, Yugoslavia and some other 
countries have established shipyards 
at the cost of Indian shipping The 
total tonnage constructed bv the 
Indian shipyards i* hardly 10 per 
cent There is monopoly of only one 
shipyard from Japan which sells 
Ihlps to us. This should not be there 
in the competitive market. We should 
see and we must issue tenders in the 
world t0 get the ships at a very very

cheaper rate. Of course, now most ot 
our industries suffer losses. The 
Shipping Corporation of India is a 
major owner in the country under the 
public sector. Now, there is a change 
in the entire administration of the 
Shipping Corporation under Dr. 
Raghunath Singh and Admiral 
Kishan Dev. I hope, they will take 
measures to minimise the losses as 
far as possible.

When the ship owners are demand
ing all the facilities from the Govern
ment, they should also observe dis
cipline. Some of the big owners have 
declared huge dividends and some of 
the loans which were earmarked 
were not utilised for the purpose for 
which they were meant. When the 
shipping industry gets loans and sub
sidy from the Government, some 
sort of discipline is expected of them.

Our Shipping Development Fund 
Committee through which these loans 
are channelised, is working most 
efficiently They are taking complete 
security from the ship owners and 
Rs 577 crores loan has been given to 
the shipping industry till now, out of 
which Rs X30 crores is in public 
sector, Rs 238 crores in private sector 
and about Rs 9 crores in shipyards. 
When we are going to increase their 
facilities of loan etc there should be 
some popular representation also in 
the SDF Committee.

In order to have efficient working 
of shipyards there should be orders 
in series and standardisation Unless 
and until there is standardisation, it 
is difficult to meet the requirements 
This aspect should be kept in mind.

Now, so far as ports are concerned, 
now the Mimstor is going to arm 
them with powers by extending the 
limit of all major ports In fact, I 
would request the Minister that when 
we are extending thc limit of major 
ports and faTcfng some of the minor 
ports under the arm you should give 
sufficient compensation to the State 
concerned. I cite the example of 
Kandla port, the limit of which has
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been extended to Salaya port. The 
State Government has requested you 
to construct a dry cargo jetty and the 
repayment can be scheduled by way 

tfiaiing the port dues, wharfage 
and other cMff^es between the Centre 
and the Stafe Governments. We 
should not keep the entire take with 
us.

So much of import is done by the 
Government There are ports of 
Salaya and Pipaway which are
natural ports in Gujarat. The port
of Okha is dying because there is no 
traffic and there is no proper dredg
ing of the port. I would request the 
hon. Minister lo pay particular atten
tion to this port. The dreding is 
being done with the MO.T. dredger. 
Only yesterday I discussed it that in 
Okha the dredger is not properly 
working. The Gujarat Government 
is paying a huge amount for this
dredger But that is not doing the
quantum of work which it was ex- 
pecte'd to do. It is not delivering the 
goods. I would request the hon. 
Minister to look into this matter also.

Ther0 are very important ports, 
like, Porbunder, Salaya and Pipawav. 
These are natural ports The Gov
ernment schould not be very much 
adamant in saying that they will give 
assistance only for the development 
of one port in one State. That 
formula should end now. The Gov
ernment should develop some very 
good ports in Gujarat, particularly, 
Salaya and Pipawav ports.

A provision of Rs. 80 lakhs has 
been made for the DPR of the ship
yard. I heard Mr. Lakkappa saying 
that it requires a lot of vigilance nnd 
that it cannot deliver the goods as 
per schedule. That shows the un
satisfactory working of the shipyard. 
There is the shipping piracy. Some
times, the ships are diverting the 
goods to some other foreign countries, 
thereby cheating the Indian ex
porters. Our Indian shippers have

algo got some responsibility. If our 
Indian shippers and ship-owner^ ex
ercise control and have a proper 
liaison, this problem can be thrashed 
out. A part of the responsibility 
should be placed on the brokers and 
the agents of the shipping companies, 
as has been done in some countries, I 
mean, in the Persian Gulf countries.

Now, there is a talk of centralisa
tion and aggregation of cargo. That 
is a good idea. But it should not 
remain only on the flies of the Shipp
ing and Transport Ministry. The 
cargo should be imported and ex
ported and exported at a proper time*. 
We are seeing what is happening at 
the Bombay port There is a lot of 
congestion. The dock workers are 
going on strike; the labour is going 
on strike. The clearing agents are 
also going on strike. Even the pilots 
are going on strike. There are about 
60 ships at the Bombay port which 
are waiting for berth Sufficient 
attention should be paid to this 
matter I think, the hon Minister 
should be very strict in this matter 
and see that the Indian import and 
export trade does not suffer

The shipping industry has done a 
verv good job. There is an increase 
in the tonnage from 4.79,880 in 1956 
to 53,46,000 upto end of 1977 The 
total investment i? of the order of 
about Rs. 1500 crores out of which 
there is a big investment by the Gov
ernment. The space occupied by 
Indian shipping is about 41 per cent. 
There is a target of 50 per cent to be 
reached within a short time. That 
is our expectation and, if we stick 
to the policy that the Indian cargo 
should be carried by Indian ships, we 
ran achieve that target. Only then,
I think, we will be able to achieve 
th© target.

I would like to draw the attention 
of the hon Minister to one more 
thing. Some concession in tax should 
be given to sea-farers and officers ’ 
employed in the merchant navy. In 
every maritime country, there is 
some tax concession given to them.
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These people have to pass their lives 
in foreign contries, leaving their 
families behind. All other countries 
are giving some tax concession. I 
would urge upon the hon. Minister 
to request the Finance Ministry to 
look into this matter also.

So far as the roads are concerned, 
of course, much has been said. I am 
told, there are no funds or there are 
very meagre funds available lor the 
construction of roads. When the hon. 
Minister visited Gujarat, our Chief 
Minister told him that hardly one- 
third of national highways provision 
has been made. Only one-third of 
it has been constructed in Gujarat 
and two-thirds remains to be con
structed. Gujarat has a coastal high
way It is a very strategic State. 
There is a Pakistan border nearby.
I would request him to pay sufficient 
attention to the problem of construc
tion of roads in Gujarat.

In short, the general attitude of the 
Ministry towards shipping and trans
port business is sympathetic. I would 
request the Minister to at least move 
further and further and see that in 
view of the self-reliant economy and 
Hxoort and employment oriented 
industry we must have shipyards in 
the country—one in the eastern coast 
in Paradeep and one in the western 
coast in Haiira

SHRI PXJRNA SINHA (Tezpur): 
Mr. Chairman, Sir while speaking on 
the Ministry of Shipping & Transport,
I have two cut motions to move. 
Though it is not expected of me, being 
on this side, to move any cut motion, 
yet I have certain complaints to make 
alonft with the compliments which I 
would like to give to the Ministry 
for presenting this budget. The 
complaints are mainly on the neglect 
of the backward north east area. I 
have gone through the Ministry’s Re
port that was given to us (1978-79).

After our Party has come to power 
with all the responsibility of looking 
towards the interest of the backward 
areas and development of communica

tions, I would only like to remind our 
Minister that during the last Assembly 
elections, when our 83-year old Prime 
Minister had taken the rOad transport 
for the purpose of his party work, his 
bones must have been shattered be
cause of the worst condition of the 
national highway, a single national 
high way which serves the whole of* 
Assam. It is to be noted that, only 
those who have the misfortune to take 
road transport from Gauhati onwards 
to Shadiya, know that the condition 
of the national highway is so bad 
that it cannot be compared with other 
roads in the country. In spite of 
spending money by the staff there 
because of the bad road work, at the 
same time, defective alignment, this 
road which is considered to be the 
life line of the people m the north
east, has remained in the worst condi
tion. This road is not comparable to 
any other road in the south.

I have toured most parts of the 
country and I have also driven on 
certain roads, but the road m Assam, 
north-east, though consumed a lot of 
money, is not comparable to the roads 
in other parts of the country. Assam 
has only one national highway along 
the south bank of the river Brahma
putra which was previously the 
State trunk road and that road is the 
pride of the people as a contribution 
by the Centre. But the area on the 
north bank which is most under deve
loped, which is also important f-om 
the defence point of view, was consi
dered fit to be taken up by the rail
way administration only after the 
Chinese aggression. This road, north 
trunk road, is neglected. When the hill 
streams damage the road, it is divert
ed to further north without bridging 
the river. Whenever there is erosion, 
whenever it is damaged, it will be 
diverted through the hills and at last 
there will be round and semi round 
circles upto Shadiya.

We have to consider it not only 
from the defence point of view but 
also for the development of the eco
nomy of that area. A road that passes
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through Cooch Behar along the north 
bank of the river upto Shadiya should 
be taken up by the Centre as a
national highway and be developed
for which not much expenditure will 
be necessary, because the road is al
ready there, the State PWD road; it 
needs to be widened and strengthened 
where necessary and some bridges are 
to be constructed. It is not that be
cause there are some cities or bug 
industries that a road has to be laid 
for development. It is the other way. 
To wherever there are roads, develop
ment goes there, progress goes there. 
Why should I, as a citizen of this 
country living in the North East,
confine my thinking only to this that 
the North East region will always 
be confined by hills, will be hill-lock
ed and land-locked, will be a termi
nus, a one-way traffic, will be the 
dead end of the country? I ask our 
Minister. Could I not think of there 
being an international road to the new 
areas oi friendship? Would you al
ways remain at logeerhends with 
China, as enemies? Are you not 
going to make friends with them 
based on eternal friendship with 
them? Are you not foing to receive 
the new generations coming up in 
Vietnam, Cambodia and Lao-? where 
our civilization spread? Cambodia is 
full of Hindu temples Our fore
fathers could po there to spread our 
civilization and religion Can you 
not lay a railway line or a road to 
reach the East Asian shores of the 
Pacific’  Can you not make that 
nearer our home’  Will we remain 
always land-locked like this? This is 
my demand on the Government. Gov
ernment should take this view that 
we are not going to remain closed 
there for all time to come Let us 
not think that we are go>ng to remain 
confined there. Unless there is a road 
leading to the other countries of the 
world on the east, there will be no 
development in the north-east. The 
people will have parochial and tribal 
minds, remaining confined in their 
own social atmosphere, in their own

narrow thinking, thinking about their 
own clans and tribes. Let them have 
some light of civilization and some 
international relations. It will not 
bring only danger for us; it will bring 
in happiness, culture and friendship. 
You may think that, if you build such 
a road, perhaps j,ome day there will 
be a conflict and the other countries 
will exploit. We need not have this 
fear. There was the Stillwell road in 
the last Great War, the road through 
the Patkai hills into Burma. Did it 
bring the Japanese? No. But it 
brought lakhs of Indians who were 
forced to leave Burma and come to 
India for shelter. That was in 1942. 
There was the road to Pallel through 
which Netaji Subash Chandra Bose 
brought the Indian army, the Azad 
Hind Force, to make India free. There
fore. roads also bring blessings for us 
roadc of which we can take enough 
pride

So, 1 submit to the Government thdi 
this region should not be neglected. 
There are provisions for building roads 
by the Centre in the Union territories. 
Will the hon. Members believe if I *>av 
that even now people have got to rope- 
walk m order to reach certain stations 
m Arunachal Pradesh? Not to speak 
of hanging cane bridges, rope-walk
ing! The officeis who are posted 
there do not go for fear that they 
may fall down thousands of feet if 
they miss—just like that acrobat in 
America who, walking on a rope fell 
down and died. Therefore, roids have 
to he developed The per capita 
expenditure in Nagaland is the high
est in India. To go to Nagaland, to 
visit Kohima and Mokakchung, there 
is no good road, passable throughout 
the year. I have been there. I have 
the experience A stretch of 45 kms. 
will take you six hours Even today 
roads which are financed by the 
Centre and built hy the State Gov
ernments or the Central PWD are not 
fit to be used all the year round

Now, I would say something about 
the Border Road Organization. In this 
Organization, there are forty thousand
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civilians a» othe civilian employees 
of the Government of India. Their 
services have been lent to the General 
Reserve Engineer Force for building 
border roads but they are serving 
under military officers like slaves. 
Whenever they are tried for any com
plaint, they are punished under 
the army rules and put under 
quarter guard; they are locked up. 
Even to ask favours, two jawans es
cort them on both sides for producing 
them before the Commanding Officer. 
They do not have the liberty like 
civilian officers serving under the 
Government. While they are under 
thi.s Ministry, their grievances need 
to be looked into properly.

As we know, there is a quota
reserved for scheduled castes and 
scheduled tribes in services. The hon. 
Minister of Defence an the Minister 
for Shipping and Transport belong 
to the weaker sections of the people. 
I make a complaint to them that for 
the last thirty '•oi'- more particular
ly after ISfl’J the quota resprved for 
the scheduled cartes and scheduled 
tribes has been denied in the matter 
of recruitment as civilians m the Bor
der Roaris Organisation or the General 
Reserve Engineer Force According 
to the reservation quota of 22.5 per 
cent for scheduled castes and scheduled 
tribes there should have been 8820 
people belonging to these communi
ties m this total strength of 40,000 
but no single soul belonging to sche
duled castes and scheduled tribes of 
North East has been recruited. The 
recruitment centre is. at Poona. People 
living in North-East have got to run 
to Poonu for taking employment at 
their own expenses. Can they qo there 
t0 appeal for their recruitment test? 
They cannot go The persons 
who are already employed in the 
Border Roads Organization bring in 
their relatives and village men The 
quota reserved for scheduled castes 
and scheduled tribes is being denied.

I, therefore, want that the Border 
Roads Organization which is under 
this Ministry should be completely 
overhauled. In my town Town, Tez-
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pur, there is the Eastern Base Work
shop. There, the civilian mechanics, 
attendants, cleaners and others'work 
like slaves under military commanders.
1 am well conversant with their diffi
culties. In the last assembly elections,
I had to write to the District Magis
trate as they were not allowing the 
persons to go out to cast* 
their votes. If they go, they do 
not get wages for the day; if they 
avail themselves of leave by one or 
two days they do not get wages 
two more days also. These are the 
true complaints and I stand by what 
I say. Why is such treatment meted 
out to these people? They are civi
lians employees and should get the 
privileges of other civilian employees.

I Would also like to tell the hon 
Minister that these civilian employe
es are temporary and casual. They 
are kept for two months and twenty 
nine days and then after a break of 
two days are again employed for two 
months and twenty-nine days. Like 
this they have been continuing for 
the last 10-15 years*. This requires to 
be completely changed and the emp
loyees treated properly.

Now, I come to the question of 
bridging Brahmputra. I would 
request the hon Minister to go through 
the Report of his Ministry for 1977-78 
There is a provision for the Centn' 
Government taking up roads connect
ing diffetent States Now. North-East 
is a composition of several 
States and Arunacha] is a 
cut vc* surrounding the North-Eastern 
tip of Assam There is no road 
connectiong the either part of the 
State across the river Brahmputra 
There has been a persistent demand 
for the last 11 years foi a bndp» ovei 
Brahmputra from Tezpur to Silghat. 
This has to be done by the State Gov
ernment because the connecting road 
is in the list of State roads. But this 
bridge, if built, would connect the two 
parts of Arunachal Pradesh through 
Assam and then to Nagaland, Mani
pur and Meghalaya. This is the 
shortest route. It costs Rs. 27 crores.
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A  survey has been made. But the 
money is not there.The North-Eastern 
Council has submitted a proposal and 
it is pending with the Planning Com
mission. What is the Planning Com
mission? It is a clog 1*1 the wheel of 
progress in this country. The Plan
ning Commission does not give clear

ance for years together for projects 
submitted by backward regions and 
the Governments of backward, states. 
In the north east which is neglected 
for the last 30 years why 30 years? 
even more—the North-Eastern Coun
cil has demanded the money. They 
have submitted project reports but 
they are not being accepted yet.

So, Sir, while making my demand 
once again for the construction of 
Silghat-Tezpur bridge which costs 
only Rs. 27 crores, 1 will continue 
to do until the Government makes 
a declaraiton granting it. I am 
coming to the question of making 
the Brahmaputra navigable. While 
there are no roads, the Brahmaputra 
is the only means of communication 
in Assam and in the north-east re
gion of the country. After the 1050 
earthquake the river has become 
shallow. There are two dodgers sta
tioned at Gauhati for the last so many 
years. The dredgers are there to 
dredge the river and to make the bed 
navigable but they are lying idle. 
There is no driver to operate it. There 
are no technically-qualified people to 
run it. Some little work was done 
2-3 years ago and good results were 
obtained Upto Dibrugarh the river 
was navigable and could be made 
navigable even to-day provided some 
labour is done and some effort is mjdo. 
But we find that it is going to be com
pletely silted and filled up with s^nd, 
w ater overflowing the banks, eroding 
them and destroying the villages and 
the entire civilisation of the people. 
This is the eastern granary. What 
is Assam? Assam is two arms 
stretched both sides along the river 
Brahmputra. It is producing 30 lakhs 
tonnes of rice every year. It is feed
ing itself, the hills, its rice is being 
sold to other parts of the country

and smuggled outside. Assam produ
ces tea which earns us valuable 
foreign exchange. That is the black 
gold and the road transport is helping 
to carry it to the markets of Calcutta. 
Incidentally, it also helps to carry 
tea into the smugglers’ markets of 
Amritsar. Wagibunder, Sundemagar, 
etc. Trucks are coming every day— 
diesel trucks of transporters of dif
ferent parts of the country. They 
carry thousands of truckloads of tea. 
Our valuable tea is being smuggled 
out into Pakistan and through Tri
pura to Bangladesh and other count
ries without paying the revenue to 
the government. This is also to be 
noted. Amritsar is the clearance de
pot for all the good tea into 
Pakistan and then onwards to other 
countries without paying the neces
sary customs and excise duties. That 
is also to be noted.

I submit that these three are the 
basic demands of the people of Ab- 
sam which should be taken up by 
the government and improvements 
made and sufficient money allocated. 
Of course there are figures which, 
for want of time, I will not quote. 
These figures will show how much 
discouraging it is for the people of 
Assam and the north-east. These fig
ures should be considered

MR. CHAIRMAN: Please conclude.
SIIRI PURNA SINHA: Sir, you

will be surprised to hear it. For Ma
harashtra—I am reading from the 
statement showing the cost of n'hemes 
and expenditure incurred upto 1976- 
77 from the Central Road Fund— 
the allocation is Rs 2341.97 crores; 
Rs. 1269 crores for Tamil Nadu; Rs. 
1874 crores for West Bengal: Rs. 705 
crores for Delhi; even for the cen
trally administered Nagaland it was 
Rs. 24 crores: Meghalaya—Rs. 22 2ft 
crores. Comparison of these figures 
is more discouraging. I want that 
more money should be allocated for 
the development of the backward 
areas of the north-east, along with 
the other backward areas too, as the 
north-east claims a special preference 
because of the neglect for the last 30 
years by the erstwhile government.
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With these demands I thank you 
very much for giving me time. I 
conclude.

SHRI C. N. VISVANATHAN (Tirup- 
pattur): On behalf of Anna D.M.K.
I support the demands for Transport 
and Shipping. I am also proud to 
say, as the hon. Minister knows very 
well, that Tamilnadu is leading in 
-the road transport as compared to any 
other State in India. But, unfor
tunately, due to cyclone road link 
has been affected very much. The loss 
in Highways has been roughly of 
Rs. 20 to 35 crores. Though the grants 
were very much less, yet he has 
to look into Tamil Nadu National 
Highways and also State Highways.

Regarding Highways in Tamil Nadu, 
we are proud that nearly 75 per cent 
ol the roads had been covered with 
the black surface and also with the 
metal. But, unfortunately, due to 
cyclonc, there was huge loss on the 
Highways IRTDA meeting was held 
on 5th October, 1977. It was clearly 
stated that Tamil Nadu and Andhra 
rural roads arc of much importance. 
The Minister of Slate in Tamil Nadu, 
Kon’ble Ponmyar, also suggested that 
rural roads will be developed by the 
persons who will get permits Those 
permits will be given to those persons 
who will undertake the development 
of rural roads and laying of pancha- 
yat roads. This is the first time that 
this has been introduced in Tamil 
Nadu and Andhra Pradesh The road 
permit wil lbe given to the owners 
who will undertake the responsibility 
of repairing the rural roads and re
pairing of the panchayat roads. I am 
suggesting that this method may be 
followed throughout India. The hon. 
Minister also supports this view to 
make rural roads very efficient.

Our industries and other depart- 
ments are dependent upon the rural 
roads.

I am very much thankful to the 
lion. Minister to have made a state
ment on February 27, that he wanted

Transport and Shipping Department 
to .be included in the core sector. This 
may be included without any delay.

I also support the statement made 
by the hon. Minister on February 27 
in the Conference of the Association 
of State Transport Undertakings. The 
Minister very well stated that this, 
sector is of great importance in the 
country which is giving ample oppor
tunity for employment. But, unfor
tunately, for the last 30 years this sec
tor has not been given proper grants 
and proper money.

I am requesting that the Janata Gov
ernment which is in power must 
recommend to the Planning Commis
sion to include it in the core sector.
14. hrs.

In the Conference, the Chairman of 
the Conference—Shri S. V. Ranade— 
had, also stated that the Government 
policy should be that transport must 
be in the core sector. Government 
should not make any delay in this re
gard. I request that this Government 
should take immediate steps to streng
then this Department by including 
Transport and Shipping in the core 
sector. Further, Sir, we have to see the 
position of India is in respect of vehi
cles compared to other countries. I 
am not taking the European nations. I 
am only taking the eastern Asian na
tions. According to the statistics of 
1975 our vehicles m India are to the 
tune of 23.5 lakhs. If you compare it 
with the population in India the posi
tion is this. The vehicles ratio is 
three vehicles to thousand persons xn 
India while in Thailand it is 24 vehi
cles per thousand persons and in 
Japan, 257 vehicles per thousand per
sons. This is the position in those 
countries. So, it will be seen that 
India is very much poor in this res
pect.

Then, what about the income from 
the Transport Departments? In 1975-76 
Rs. 1320 crores was the income from 
the road transport departments alone. 
But, the expenditure of both the Cen*
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tre and the States comes to Rs 320 
crores alone That is to say the net 
proht trom transport the Government 
is making is Rs 1 000 crores

But unfortunately Sir the Govern 
ment is not looking to the transport 
^nci highway needs of the country m 
a proper way Therefore 1 request 
the hon Minister to kindly look into 
this I request the Minister who had 
seen the Vishakapatnam port which 
had been damaged b> the c j clone also 
to come and visit Nagapattmam 
Pondicheiry and Cuddalore These 
places have been hit by the cyclone 
and there has been a complete damage 
I request him especially to visit 
N is'aputtinam which has been com
pletely ruined This has been a ver> 
good port which has been exporting 
salt and tanneries to the neighbouring 
countries

But now this port has» been com 
pUtely damaged So I request the 
Mu ister to visit Nagapattinam once 
an see that proper steps are taken 
in this regard so that the exports from 
this port will go on smoothb

Lastly I wish to refer to one thing 
which has been stated by one Dr 
Snmvasan who is an expert m traffic 
Ho has been awarded a Nadirsbah 
award He has given a very good sug
gestion to the government regarding 
national permits He has suggested 
that 5300 to 10000 national permits 
may bt *,iven without delay I do not 
know whj the Governments the Cen
tra ind the States, do not gne these 
national permits If these permits are 
given automatically the unemployment 
piotlem wll be solved to some extent 
It may be said that the cost of diesel 
etc whuh we are exporting may artect 
these things But, at the sime time 
it must be remembered that lot of 
employment opportunities will be given 
to nutomobile industry tyre industries 
etc I request him through you that 
more national permits should be given 
I request him to use his good offices 
and ask the State Governments to

make 100 per cent improvement m 
respect of issue of national permits 
compared to what the old Government 
did Theie will not be any bargain
ing or any corruption in granting the 
peimits If we improve the sjstem 
of g.ving national permits I°* lorries 
etc we will improve the income by 
waj of taxation both to the Centre and 
to the States

With these words 1 conclude and 1 
thank >ou very much for giving me 
the time

SHRI SASANKASEKHAR &ANYAL 
(Jangipur) Sir my friend* the previ 
ous speakers have ver\ abl> (and 
atleitionately 1 should aa>) exposed 
the apathy of the Government towards 
this matter In the matter of shipping, 
and transport I would onl> plead 
beciuse we from these benches ate 
friendly critics and the friendly watch
dogs of the Government though wt 
are not identifiable with them that 
the} should shake off the apathy and 
resummon the dvmmii energv that 
thej exhibited when the\ took ofl\ce

I tome from a plare where Faruk- 
ka is situated Farakka is an interna
tional proposition When Firakka 
complex was contemplated m the 
map there was an inland harboui 
After this House came into existence 
in the course of several sessions 1 
put the quebtion whether the harbour 
is i  part of the propel or not they 
said that it was part ot the p r o j e c t  

But nothing has betn done Why 
nothing has been done as yet' That 
IS a part of my constituency SUll 
nothing has been done If the national 
harbour w pul mto harness then 
in Ilaldia and m Calcutta as also m 
Farakka there will be sophisticated 
vebsels powerdnven ships, steam 
boats, can come up and goods traffic 
will flow There will be brisk 
movement o! goodb and passengertra- 
ffic Why has that not been done? 
This is my friendly question Secondly 
xt has been stated that originally it 
was a part of the plan Trom Farakka 
to Allahabad it «  navigable Now
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they say that is not navigable. Why, 
because Congress managed to get 
illegible 40,000 causes of water.
Indira Gandhi managed 24 chan
nels in the upper stream in 
U.P. and through booster. The result 
is much of the flow has been lowered 
down even in the lean weeks. If we 
withdraw some of the flow of water 
through the channels, there will be 
sizeable quantity of further flow of 
water and between Allahabad and 
Haldia or at least from Calcutta to 
Haldia there will be flow. There will 
be blooming factory and mills on 
cither side of the rivers from Farakka 
to Hooghly basin.

Now, the C.I W.T.C.. Corporation, 
has been pleading with Government 
lor facilities to carry on goods traffic 
and passenger traffic along the river 
route through the Sunderbans upto 
Assam and upto Bangladesh and 
even beyond. We can have interna
tional relations through these channels. 
But why have they not been doing 
anything in this behalf? My submis
sion js this that when once you have 
taken up the matter, to keep the pro
ject idle and throw money on it is 
the worst crime of the Cabinet. I am 
not saying in anger but in anguish. 
The people held high hopes, threw 
up the Janata Government to the 
heights propelled by their velocity of 
their own enthusiasm. But, is that 
remaining still? They are either 
static or even retrograde. Delhi has 
found the fall of many an empire. 
They went away and they never came 
back. Indira Congress went out like 
the Britishers and like the Britishers 
Indira Government will not come back. 
But. if this is the way the Janata Gov
ernment behaves, you will also go 
away and you will never be able to 
come back.

THE MINISTER OF STATE IN 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANPORT (Shri 
Chand Ram); Therefore, you will come 
back.

SHRI SASANKASEKHAR SANYAL: 
I am hoping also at this age of 77

that we shall go there. I shall be the 
Minister of Shipping and Transport.
1 do not want to waste your time.

Mr. Chairman, you have been good 
enough to call me out of turn. Re
garding the shipping, one matter I 
want to touch. In Bombay freight 
charges for loading and unloading are 
absolutely minimum. So, the goods* 
which are sold, by carrying them in 
ships, in Bombay market are much 
cheaper than the goods which are 
sold in the eastern and north-eastern 
ports including U.P. We have to pay 
more because we have to pay more 
lor the freights. Therefore. I will 
plead with the Government that this 
is a matter which the Corporation 
should consider and the suggestions I 
have given may be accepted. This 
will improve employment potential. 
There will be plenty of people who 
will be provided with employment il 
the national artery and the spinal 
chord of the international forum is 
taken up—I repeat that—I am still en^ 
tertaining high hopes for this Govern
ment. But, unless the Government is 
on its legs, writing on the wall is 
very clear.

SHRI B. K. NAIR (Mavelikara): 
Sir. I only want to make certain 
observations on these Demands for' 
Grants. It is not my intention to 
find fault with this Government or 
proposals made by this Government. 
After all this country will go on for 
centuries and Governments will come 
and go. The previous Government 
had shortcomings. There are certain 
distortions. But then, Sir, how can we 
overlook the colossal achievements 
made by the previous Government. 
My friend here was referring to em
pires. Now. the old thrones in Delhi 
are being occupied by the successors 
of Moghal Kings. The latter day 
Moghals had set up a tradition. As 
the father grew old, the son and his 
aocomplic joined together and put 
the old man in jaiL Later when it 
came to sons turn, he also shared the 
same fate. Let us not follow their 
example. Let us recognise there are
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good things done in the previous years 
Of course we want our country to 
progress even further But I am sure 
of one thing Even after the Janata 
Government goes out of office may 
be after 5 years may be 10 years, if 
they like after 200 years even 
then pioblems will remain in this 
countrj Iven them I am suie the 
Ganges will not be flowing with honey 
nor the Jamuna with milk Shortages 
wdl continue to be there It is a huge 
country with 60 crores of population 
There are many problems So what 
is the use of casting aspersions like 
this unless it is intended to cover up 
their own weaknesses, short comings 
Sir, this is a national question in so far 
as the transport is concerned Theie 
are three ireans of transport—one the 
railway, the other the roadways and 
the third shipping With regaid to 
railways and in fact with regard to all 
the three means of transport there 
is a lack of clear policy Mr George 
Fernandes was explaining the new 
schemes for expansion of industries 
He intends to set up about 450 Dis
trict Industrial Centres These dis 
tnct industrial centres—a good many 
of them a few hundreds of them—are 
gomg to be situated m backward and 
hilly aieas If the industries are to 
be established m these areas whether 
laige scale or small scale transport 
is the basic infrastructure We do not 
say that Kerala is a backward State 
either from the point of view of educa
tion or from the point of view of 
availability *f raw materials or skil
led personnel But m the mattrr of 
railwavs

Now what is the average mileage 
of railway lines in our countrv,) The 
total length of railway lines is over 
60 000 kilometers and the total popu 
lation of our countrv is about 60 
crores So It works out to one thou
sand kilometers per crore of people 
The total population m Kerala is about
2 crores We are legitimately entitl
ed to two thousand kilometers of rail
way lines whereas actually our share

is only about 800 km It is certainly 
on the low side To make up the 
shortage of railway transport system 
we have got to depend upon road 
transport which is comparatively 
costly For the improvement of in
dustries we have got to provide the 
basic infrastructure that is transport 
I evpect Mr Bamala too would be 
coming foiward with his own big 
schemes for agricultural development 
How are we going to transport these 
goods we are going to produce without 
sufficient road and railway systems’  
Witiout transport facilities, estab
lishment of industries in the 
rural areas cannot be a success 
Tim is a basic thing Priority
should be given first to the 
backward States and backward 
States and backward districts for the 
development of transport system But 
we ire lagging in this respect We 
ha\e miles to go before we satisfy 
our transport needs in all respects 
But even now, theie is no policy with 
regard to developmment of transport

Th«re is the other aspect Mr Fer- 
nande-, was also emphasising the need 
for generally improving the b ick 
ward ar<*as So, Sir m laying down 
the tran->poit schemes priority should 
be uven to backwaid states and back
ward districts All this talk of deve- 
lopim n1 and improvement in rural 
economv cannot succeed unless due 
attention is paid to internal trans
port development Mi Fernandes' 
scheme of district industrial centres 
within a period of four years cannot 
succeed unless the backlog of rail 
and toad transport is made up, other
wise it will not succeed even m 10 
or 2 * vears It will take a lot of 
time and we are m for a lot of oi  ̂
appointment even after the Janata 
rule

Of the three main transport sys
tems we have—rail road and ship, 
the entire railway system is owned 
by the state, except for about a few 
score miles With regard to road 
transport also pnvate transport is 
very limited in the ease ot passenger
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transport because all the States are 
running their own state transport 
Corporations. In regard to shipping 
also, the state's share is substantial 
though it is not a majority share. 
So the state’s responsibility in res
pect of all the three systems cannot 
be overlooked or minimised. There
fore, unless the state lays down its 
policy and comes out to meet its ob
ligations with regard to the develop
ment of transport,, none of our other 
development programmes will go 
ahead to the extent we want them.

Now I come to the road transport 
system. I have spoken about the shoi- 
tage of the railway system in Kerala. 
I am particularly referring to the 
Alleppey district. This area is in 
a mood to develop. It was supposed 
to be a backward area; strife-ridden 
and all that and a lot of time has 
been wasted But now industries arc 
coming up But when we talk of 
extended railway Hne to Alleppey, 
the Railway Minister asks unless you 
develop and unless there is scope for 
future development, how can you put 
in railways; the railways have to 
be economical. On the other side, my 
question is;: how can we develop 
without the railways? The point is: 
which should have precedence? Rail
ways or development. Give us the 
railway and we will develop. All the 
possibilities are there. The raw ma
terials are there; some small indus
trial units are already there; also 
big units coir industry, fishing industry 
mining industry. They are all com
ing up. A  stage has been reached 
that unless we get the Emakulam- 
Alleppey railway line further deve
lopment will suffer a serious set back. 
We have always been crying house 
about it. But somehow the old-tra- 
dition continues in regard to Kerala. 
There is a saying in Kerala: Delhi 
door ast; Delhi was always far oway 
so far a? Kerala was concerned. Even 
now it is so Nobody listens. We are 
not political heavyweights. Kerala is 
a small state. Nobody cares not even 
in the Janata dispensation Unfortu
nately, people did not have the good

sense to elect a Juvalthan man to 
Parliament. We are all on this side; 
we are neglected in general. Mayb* 
it is part o f our heritage; the old 
scheme of things continues; being far 
away we are unable to pull the 
strings.

1 was referring to the Railway 
Minister's insistence on having 
development first and then arilways 
coming. Neverthless I feel that 
priority should be given to the basic 
need of having a railway line, the 
Alkppey-Emakulam line. I did not 
raise this issue so far this time be
cause I had given up hope getting 
anything like that done by the Janata 
Parl.y. I am however taking this oc
casion to mention this aspect because 
it it abo part of the transport prob
lem.

With regard t0 the road transport, 
Kerala State had submitted a num
ber of schemes to the Central Gov
ernment. There are five or six instan
ces of bypasses having to be cons
tructed, a few miles, five or ten kilo
metres each just to avoid cities or 
big towns. The entire Kerala is a 
semi-urban complex. There are 
areas in Kerala where w e have 
a population of three thousand per 
km. in many places and in my own 
district Alleppey, it exceeds that fig
ure and still our Railway Minister 
does not condescend to give us the 
much-needed Railway line. Leave 
that apart, these by-passes are in
tended just only to by-pass 
the centres of heavy popu
lation such as are—Quilon, Alleppey, 
Calicut, Cannanore, Mahe and Telh- 
cherry. These are on the highways 
which cannot be allowed to pass 
through the big towns because a lot 
of land is required and there is a lot 
of congestion and the speed of traffic 
cannot be maintained. The Govern
ment of Kerala have asked for these 
bv-passes and that representation has 
been pending with the Government for 
over five years. Evan the other day.
? representation was submitted by so
nr.anv of us, MP«? f»*om K<*raJa. and 
we waited upon the Prime Minister.
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But the Prime Minister had an al

ternative to suggest He asked “why 
do you not meet your requirements 
out of your own resources’  ’ Our 
resources are limited Already the 
otate Government is spending its ma
ximum possible on roads Even that is 
not sufficient If, is a developing area 
I would request the Minister to look 
into this proposal about the six by
passes, which l have mentioned 

There is also the question of lea- 
iignment of the National Highways— 
Nos 17 and 47 which will lielp con
nect Boimbav to Kanyakuman and 
it will be a big step of advancement, 
a step towards further integration It 
will also speed up transport and faci
litate the movement of goods It is a 
much needed amenity that should be 
provided for Even in that case Shn 
Morarji Desai has not been 
very considerate, but I hope he will 
still give it proper consideration

Let us take the question of shipping 
In shipping as I was submitting the 
majority is under the private owner
ship But still the State Shipping Cor
poration has its own political commit
ment The entire world of shipping 
is passing through a crisis Mainly it 
is due to the hike m oil price and 
secondly it is also due to International 
recession We are also suffering on 
that account Even though our friends 
would «?iy that oil price has nothing 
to do with it was a big factor m creat
ing recession m the world But al
though we got a small share of it, 
ethers had to pay a high
price because of the hige in the oil 
price Because 0f that, the
world of shipping is m dol
drums However in India we have 
been able to do a substantial lot to 
save our shipping mdustr> The Ship
ping Corporation of India I should 
say has been doing SOme good work 
But then two things can be done by 
the Government by way of substantial 
assistance to our shipping One is, 
mainly we are going in for industrial 
and agricultural growth and export 
expansion we are going to export

even wheat and other foodgrains How 
are we going to export them’  We 
should remember that when we got a 
loan and gift from USA, many years 
ago -the* were sending us. a bad 
qualttv wheat and calling it a charity 
—thev insisted that the entire wheat 
should be carried m their vessels so 
that whatever loss they incurred be 
ca lss of the supply of wheat at cheap 
rate or free of cost they could make 
it up m part because of the shipping 
ire 1 ht Even the USSR they were 
ms sting when we had to repay the 
two -nillion wheat that the entire 
wheat should be sent in (heir vessels 
Whether it is a capitalist country or 
a socialist country ever> country is 
insisting on this and they look to their 
own trade and their own profit

Wh> should then we not do it’  
When we go in for a big programme 
of expoit why should we not why a 
poor tountry like ours should not 
m M St on this particular aspect that 
whatever we export whether it is iron 
01 mica whatever stuil we export in
cluding the export of engineetmg 
goodjs to the Arab countries that all 
these exports should be in our own 
ships’  There is another aspect ot it 
Because of the clear case of high price 
of oil all this set back is there So, 
wh should we not go in ior a laige- 
scale subsidy of interest to the ship
ping companies’  It is necessary that 
we go in tor a scheme of subsidy It 
is m our own interests

In Kerala State we have some 
minor ports, Apart from the major 
port that is Cochm The Cochin hai- 
bour had a bug dredger Lord Willing- 
don. It had been in service for 50 
years The Cochin harbour including 
the Wilhngdon island had been created 
by the efforts and labours of this re 
markably serviceable dredger The 
other day, on 21st February last, this 
dredger went down sea. There has 
been a lot of hue and cry by the work
ers and members of the public that 
the dredger should be salvaged But 
the port authorities said* ‘ We are giv
ing it up It is nul worthwhile We
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will rather go in for a new dredger.” 
That approach should not be there. 1 
understand it sank only the day aftei 
it was taken into the waters after 
repairs. That was due either to the 
neglect of the Engineering Depart
ment or the repairing workshop or it 
wa* due to careless handling. In any 
case 1 suggest that efforts should still 
be made to salvage this invaluable 
piece of equipment and make it ser
viceable once again because a new 
one may not be able to serve the pur
pose equally well.

Sir, the bridge in the Alleppey port 
is well over 60 years old. The bridge 
serves the purpose of taking the goods 
oat to some distance into the sea lor 
loadmg into the country boats. Now 
the bridge is unserviceable and so 
shipping of goods at the present has 
become absolutely difficult. As a re
sult. about 30 0 0  workers remain un
employed. Hardly any ship calls at 
Alleppey port. I would, therefore, sug
gest that the Government should take 
immediate interest in assisting the 
State Government in repairing the 
bridge at the Alleppey port.

Another thing is about waterways 
in Kerala. The main excuse given by 
the authorities for not giving us our 
own share of the railways is that we 
have extensive waterways. No doubt 
waterways used to provide the cheap
est means of transport and if developed 
properly that will continue to be the 
cheapest means of transport. But the 
waterways in Kerala are now unus
able because of silting up and being 
overgrown with weeds. When we are 
going in for Highways and when we 
are going in for the development of 
railways and long-distance roads, why 
not we give proper attention to the 
development of major waterways in 
the country? There is no question of 
having to build new waterways at 
least in Kerala. They are there. It is 
only a matter of repairing and main- 
tailing them properly and making use 
of them. Unleer the Central Govern
ment pays some attention and takes 
upon it the responsibility of partly

meeting the expenses on waterways, 
the State Government by itself will 
not be able to meet the entire buiden 
as it is entirely beyond its means. We 
have to give a new look to the entire 
problem.

Let me re state the new aspects of 
policy which I would like to emphasise. 
First, there should be priority for back*; 
ward areas, backward States, next 
development of roads and railways and 
then putting our shipping industry on 
a healthy footing. Frorr. that point 
of view I would suggest that all our 
export and irnpoit trade should be 
handled by our own ships.

SHRI BAPUSAHEB PARULE- 
KAR (Ratnagiri): J rise t0 support 
the Demand’s piesented by the Mi
nistry. At the tame time, I congra
tulate the hon. Minister for the per
formance of his Ministry during the 
last 12 months. Many good things 
have been done by his Ministry. As 
the lime at my disposal is short—I 
believe it is only 15 minutes—I don’t 
intend to dwell upon them. I intend 
to make a few suggestions on the 
different wings of his Ministry.

The Report which has been pre
sented, gives a very sorry and, if I 
may say so, dismal picture regarding 
the representation given to the Sche
duled Castes and Scheduled Tribes 
in the various wings of the Minis
try. Just a look at pages 152 to 157
will show that the Ministry has
totally violated the directions given 
in Article 46 of the Constitu
tion which lays down that the inter
ests of the Scheduled Castes and 
Scheduled Tribes are t0 be promoted 
with special interest— 1 would em
phasize the last two words—and we 
should protect them from social in
justice. If we read these schedules 
in Appendix 13, we will find that in 
Groups A, B and C of the services, 
the percentage undei scheduled castes 
and scheduled tribes is somewhere 
between 7.5 and 12: while in Group 
D under non-Sweepers, the Harij«ns 
are recruited to the extent of 17 per 
cent whereas under Sweepers, Hari- 
jens and Scheduled Tribes are re-
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cruited to the extent of 100 per cent 
in all the wings—namely, the Trans* 
port Wing, the Roads Wing and all 
other wings. If I may be permitted 
to say so, this is most deplorable. 
And I have no words to express my 
agony about this. (Interruptions) I 
wish that in the coming year, the 
Ministry would give a better perfor
mance in this particular connection. 
At least a foot-note was expected 
to be given by the Ministry. There 
may be some difficulties for them.

I went through all the report. But 
I did not find a word as to why 100 
per cent in Group D (Sweepers) 
posts given to Harijans, especially 
when my friend, Mr. Chand Ram is 
heading the Ministry.

The second point is regarding the 
inland water transport I went 
through the entire Report; and I feel 
that the performance is not very 
much inspiring. Everybody knows 
that Edmund Hillary came from his 
country and made a feat by going 
from Calcutta to Gangotri, that too 
against the current Instead of tak
ing any inspiration from this, we find 
that many of the services in these 
inland waters, creeks and rivers have 
been discontinued.

I would invite the attention of the 
Minister to page 88. There, we find 
that the river service on the Ganga 
between Patna and Ghazipur has 
been discontinued from 31st October, 
1977 because of losses. I am unable 
to agree with this thinking of the 
Ministry. I will dwell upon it in de
tail when I come to the question of 
Moghul Lines. That there are losses* 
has been mentioned in the Report 
But the figures of the losses are not 
given. 1 do not know whether it is 
a mistake or not That place has 
been left blank. I would invite the 
attention of the Minister to thj* four 
lines from the bottom of the first 
paragarph of page 88 It says:

“This service carried about nine 
thousand tonner of cargo from  
Novemfer, 1976 to October, 1977

and earned Rs. 2,65 lakhs by way 
of freight resulting in loss of Rs. 
lacs during^this p er iod ...."

(Interruptions) No explanation has 
been given for the loss. This is not 
the only servive which is being dis
continued.

At page 91, we find it mentioned 
that the service between Calcutla- 
Karimganj-Calcutta, and Calcutta- 
Dhubri-Calcutta routes is to be dis
continued; and th« result is that 631 
persons would be out of employment. 
In the days of growing unemp.oy- 
ment, I feel this performance is add
ing fuel to the fire. No reasons have 
been given; the only reason given is 
that it is not profitable At least 
these services should bn (rated as 
public utility concerns and not as 
commercial undertakings

Again, I find from page 88 that the 
landing craft tanker service between 
Colgong and Karagola, which was 
started from 23rd August, 1976 is to 
be discontinued from 30th Jun<», 1978.
I would suggest that this. mland wa
ter transport should be developed. 
The people living on bo*h. aides of 
the rivers and creeks of this country 
have no other means of transport. 
Bearing this in mind, 1 would re
quest the hon. Minister to do better 
next year, as far as this J3 concern
ed.

Coming to the question ox co-ordi
nation of transport, I would support 
the suggestion of Shri Lakkappa that 
there should be co-ordination bet
ween the three services. At many 
places we find that there is no co
ordination. To give an example from 
my constituency, if I wore to go by 
steamer and get down at Ratnagiri 
port, there are no buses. People have 
to wait overnight. If we are at Kol
hapur, to get bus for Konkan we 
have got to wait for hours In 
Osmanabad, district the position j s  

the same. I would lequest the hon. 
Minister to have a national trans
port policy so that there could be 
coordination between all these wings 
or different system^ of transport
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At the same time, I would also re
quest that there should be a similar 
scheme lor metropolitan transport. 1 
find from the Report that Bombay 
City is the only city which is running 
its State transport on profit. In the 
other metropolitan cities like Madras, 
Delhi and Allahabad the State trans
port. is running at a loss. Since they 
are industrial towns, where the popu
lation is increasing rapidly, I suggest 
that some policy should be chalked 
out tor them

Another suggestion that I would 
like to give to the hon. Minister is 
with regard to the crew and the sail
ors working on the countrycruit. In 
the West Coast of Maharashtra a 
number of countrycrafts are operating 
and good.; are transported. Though 
there a compulsory insurance
scheme lor the sailors working on 
ships and liners, unfortunately, for 
the poor sailors and crew working on 
the countrycraft there is no insur
ance Many a time in the accidents 
due to cyclone or other reasons, the 
ships smk and the sailors and crew 
lose their lives. Their family mem
bers are just thrown to the winds with 
nobodv to look after them. So, I 
would request the hon. Minister 'hat 
therc fhould be a compulsory insur
ance scheme for those working on 
tht* rountrycrafts.

Then I come to the performance of 
the Mughal Lines. In this connection.
I have written a letter to the hon. 
Minister on the 23rd November. He 
informed me that the matter would 
be examined. I waited for fhree 
months. I again sent a reminder on 
the 14th March. I am sorry to men
tion that no reply, not even an ack
nowledgement, has been received 
Therefore, i  feel it is my duty to ven
tilate here the grievances of the peo
ple of Konkan, as far as the services 
offered by the Mughal Lines Limited 
is concerned.

The Report at page 15 mentions 
that these Lines have completed 100 
years of their existence in 1977 and

the overall operating results of the 
Company showed a gross revenue of 
Rs. 31.49 crores and gross profit of 
Rs. 3.84 crores in 1976-77. While this 
is the gross profit, the Report also 
mentions that the Konkan Passenger 
Service run by the Mughal Lines is 
incurring a loss and in the year 1976* 
77 the loss is Rs. 50.24 lakhs. The 
reason given for this loss is the un- 
econonmic freight structure—that is 
what is mentioned at page 16. With 
due respect, I would like to inform 
the hon. Minister that this does not 
seem to be correct. I would request 
him to examine this question again.

This Line was nationalised in 1973, 
and you will be surprised to know 
that within one year after the natio
nalisation, the fare was increased 100 
per cent, a unique feature of this 
particular company, and Government 
sanctioned that increase. To Unstar
red Question No. 4208 dated 20th .Tuly. 
1977, a reply has been given to me 
where it has been mentioned that in
creases were sanctioned as under: in 
November, 1973—30 per cent; in Apr'l,
1974—10 per cent, in November, 1974 
—60 per cent. So, between November, 
1973 and November, 1974, there was a 
hundred per cent increase*. And to 
give relief to the Konkan passengers 
the fare was reduced by 14.5 per cent, 
thereby keeping the increase at 35.5 
per cent.

Now, in sPite of this increase, no 
service is being rendered to the peo
ple The nomber of ports of call is 
beflng reduced and the Report men
tions that this can be remedied by in
creasing the fare. I would like to 
utter a word of caution to the Gov
ernment that this would be improper 
and doing injustice to the lakhs of 
passengers who travel on this parti
cular line.

In this connection, Mr. Raghunalh 
Singh, Chairman of the SCI, has made 
certain suggestions*, and I would like 
to bring to the notice of the hon. 
Minister two suggestions as far as 
the passenger services ana the eons-
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tai service are concerned In his ad
dress* to the Board of Directors on 
23lh January he has said

Nowhere m the world passenger 
services have been a paying propo
sition

So that should not be taken as a cri
terion loi deciding whether the ooits 
of call should be cancelled He sjys 
further

The operation ol passenger '■er 
vices ig quite different from th it ol 
liner and bulk earner services 
Pdiseagcr services require specia
lise i attention I am therefore of 
the view thdt a separate orgamsa 
tion is necessary for handling our 
coastal and overseas passenger ser
vices ”

1 would request the hon Minister 
through you to consider this valuable 
suggestion made by the Chairman

The second suggestion which he ms 
made is this

Coastal shipping is already lan
guishing The cost of operation has 
already become prohibitive because 
of the increase m wages port dues 
etc The recent hike in the oil price 
and the increase m excise duty 
will further aggravate this position 
It is necessary that the coastal ope
rators jre compensated for 'his 
increase

I would request the hon Minister to 
consider this suggestion also

MR CHAIRMAN Please wind up
SHRI BAPUSAHEB PARULEKAR 

Regarding losses I would like to in
vite the attention of the hon Minister

° ”e fa<* rn this first meeting of 
the Consultative Committee he dec- 
^rGd that the losses were borne by 

the Government of Maharashtra the 
Government of Goa and the Centre in 
the ratio of 40, 35 and 25 So, the 
bon’s share of the loss is being borne 
bv the Maharashtra Government And 
what is the return hat has been g w n

to the persons of that State? The 
number of ports of call has been re
duced from 20 to 4 Some private 
operators were calling at 20 ports, 
others at 16, but immediately after 
nationalisation the Moghul Lines 
started calling only at four porta

One important thing to which I 
would like to draw the attention of 
the hon Minister ls'this that in the 
first meeting of the Consultative Com 
mittee of the Ministry he Jectarcd 
Governments policy that the Konkan 
service would be run on the same 
basis as that of the previous .,ear 
You know what was the response of 
the Moghul Lines They reduced the 
ports of call irom 16 to 4 and ince 
last October the ships are not tvtn 
touching Ratnagin where the Govern
ment of India have spent Rs 107 lakhs 
for the construction ol the dll weather 
port I therefore request the hon 
Minister to consider this

As for the iteason given wh> the 
ports of call have been cirn-c 1* I, 
there is a grave discrepancy 1 would 
invite the attention of the hon Minis
ter to two Unstarred Questions nJ 
the replies to them—firstly to Q 
No 4208 dated 20th July 1977 where 
1 was told that the ports touched en- 
route are decided by the State Gov
ernments thereby suggesting thu *ho 
Centre has no concern To Q "Mo 
2077 the reply was The> do not t U1 
at other ports because of limited Inn* 
sit penod But if 1 may be permit' 
ted to say so both these answers are 
contradictory to the reasons given ’ n 
the Report of 1976 77 at patje 21 
The Report mentions that Study 
Group has suggested various measures 
in order to bnng about increase in 
revenue and economy in expenditure 
like reduction of the number of norts 
of call and these measures have al
ready been implemented So t is 
because of the decision of the Central 
Government that the ports of call 
have been cancelled and not because 
of any decision of the State Govern
ment The real reason I would like 
to tell the hon Mims(»r is that the
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ships have gone very old. They con
sume more fuel. Many times, there 
are breakdowns. Service is not regu
lar. Formerly, six ships were oeing 
operated Even the Mogul Lines 
started operating with three ships and 
now only two ships are operating. 
And it is because of these reasons tha* 
there is reduction in the number of 
ports of call. Lastly, there is no pro
per check on ticketless travelling. All 
these factors contribute to losses and 
the losses are not due to any uneco
nomic fare structure I, would, there
fore. request the Minister to consider 
all there aspects and direct the Mogul 
Lines immediately to take all the 
ports of call which this very company 
was taking prior to May, 1977. fhis 
would ser\e the rieedi of thousands 
and thousands of people living in that 
area

With these word-: I support the
Demtinds 0? the Ministry.

fTPT 3T5T? ir $  *T SfaT
I «r P̂T anpr PTterr jtT^T 

ffsfor *r f a i r  «tt srre trir 
fn r  % tjppt w  &  fsn r  *tt f r  inn- 

yg<i|d^R «ft 
srsFsr m r  ^rf?ra 1 snfV er̂ r

*tr  f w  w r  & 1 T*pf7T v r f  ^rnrnr 
^  f  m  t  1 farr s*t $  ^fssT
Jr ?r srtfT f p ^  *r gr 1

5*r 3|?V 3fT 53T7
*it*r $ t  Rrnw tfrr
f  I *T5ft WFW  W?T ^ 3TWrf T̂T T̂fTrTT 
ff% f© 5Tf^3r*r? wrrr »  , % ^7^  
g f r  m  v t  whsr wmrr *rrw

ir spr trsRj 1 TrmSrif-
£ST»T qrj ^  ^  3̂ T*FT »grRT KIR 
&TT =*T%$ I

sre?r v f  ^  t  f f a
w$r m  vsrrr ir*jrftfrfc*r ifa 

fc, WT f̂apf?

afr f*«rfr t
JTTlte ^  I  I ^  <T STTT % |

% W  ir f  ® gsrrsr ^ t t

$  f^rar f  wr % f r  ftr fw  
fsw rtrs  vfe *r 1349 95 arrrsr r̂r 
5fr?r fwm mr 1 %fr?r s?r m?r 
wrr fw «ra*te 51f?r frcrr t o t  |  1 
^TSR 63 5 iftTZ f t  f^rsr^t | 1 
f  »T̂ T WT |  #  ■jfcHI ^T f̂TT
g I 9TPT ŴF5T*T feTT 'STTcTT |  VW I
fw w *w z %'m & sr* rrgt % 1 
*vt fa r  vr  *rz %fu | r^pT
f̂ TTTTT % 1 frrq; « rm r  w w  w in
3TRT I

ff»T irf5HRT ?r?T2ffPT5f arq’Zt % 
?TW ^mrpr fvnfTsrTT rpr q 1 3Tft qr
^r?r ^  ir ?=fr «ft 1
f i r  q-? ^ffnrr inrr | f r  
fft *TR’ t  I ^ n R i^  ^JJTT ^ T f^ - 
%  ?r st, fr?? ?r ^»r^fr p̂ t  

*rc w t t  f ,  ^ rn r  i
*rre^f w  ir ^p°Fftt ?rr^nTrTT 
firfsRT? t ,  ^  ^f^TT «TT
m  ^ t t t  I  1 1  g f r
jFTTTsr % arrr ir rr^ 
jftffT fW t -sifgii, 3r?p7T qrf^nfi"
^rfgv 1 >mcr% f ^ T  t  f r  cTf?^ 
ir 5THT fTcTT t  I ^TT 5TPT ?PTT |
3ETPT ^  I 2 5 WWZ f rT n n  3I5T f^ T
f r r  tft STrTT I  I T̂TTrr TO T

I  1 f t  f r ^  JT̂ fr ^ r
E*TH ^  1

1967 t  
fTT7^ft?j?r ^ rr , %frrT girir 
«ctzt ?i?tt 11 «rar f r  ^r% t̂t aFtT̂ ft 
%% flfsrcr ^ t  «R?ft w v
t̂cTT «rr 1 SrfrJT mviftm  ?r? ^  
21 v r tr  t t  •T+̂ ii,i p̂f*T ^ v
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?T^Tt? TTTTT̂ pT % fre%  $?£T- 
% ^rz % 7 0 ,0 0 0  t o  fa*rr*prr i 

5ft 3»̂ T % WfaflTV I, 
tH>*TT *17 #%f3PT BTH f̂dT Ifife
^fr ? R v n ?  fsF pft |  flrarrrr 300 ,

* 40 0 , 500  * 0  srf?r *rr$ %

f*w  f*nr?TT | 1 srrrqf^FT ?pt srro 
*rr y q w  w 5 »  ^ r ¥ t  ^ ri 

^  t  1 5 ?r vTTtn^vnr srr^ T  
shp fip̂ rr 'srw 1

®fnf%»T 1 0 0  ®PTT5
55 o $wnr $w *rr iftr fV̂ rnc “Tt fr  
1976 it zr?rr *r snr wrr fw # ^  1
f̂*ti»f ?T̂ ft rT'fi ^T T?JW T

^rr ^  %, -3Rfo  79 ^ tt*  *0
w *  w  *nr p  > 1 f<*TTs? *rr^»r
?>m & f% w ft  tffcr, t t t  w  
*rV  *t*ptt, f s n m  qfrorrR' zrf ?t»tt far 

vr fp f t  j t  ^rznft 1

f w  sr*^ sttri =5rrf^

f^TT? *  fasrr fa r  £ f r  w r t  
it  s rV  T #r»n  tr q-prista *  t o t  
f a m r t  ^PTr 1 s*t t ? w  ** fsp f f r q r  

1

‘ It has been decided to get detail
ed project reports prepared by 
foreign consultants in respect o£ two 
sites, viz Hanra in Gujarat ana 
Paradip in Orissa lor setting up n 
new shipyard ’

Please omit the word “a” . cnp
“ a new”  srs* T̂T XtihtS *T?fr TTn
*ra * *  wm  JTffr # r f  w r fr  wr 
*TrT?T3r *T irfV ftpf^rTT £ f r  7T  f w n f  

sr^rr 1 wpt «r?P7!r *r ftnmnf srt*? 
W  'R  rrrPTST %, ’TTTTlW
%  * f t  3 T * T  fT R T  !®rrffT apftfap ^TT 
■‘Ttcf tt jt  % fa-j? «qpr $  4^ f i w  
■I 1 *nft «nfrenr % w  *ft fkm
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I , f t  *TT xrw WfT W  t , if ir  VfT I
%  f i r w #  TrTr?>r it ft»rr 1 

%tt % fv  srrorrcrc 
fapanr ̂ mr frfti ir art “ a New”  »r«r
f w  t  ^R-̂ fr f^FTsr ^rr wrffrr 1

mri^H'TT^ i9 6 6 * t ^ f? r  »m ^z- 
v r  ’sf ^ T ,wt «ftr ^*r *r*nr
?TV 'J®VflTT 5EPTPTT % 16 TTtf ?  o ^  
ftnrr «rr w m  u iw  f * m r

I ^  f*F*IT

| 1 % f^r *nrt ?tt ^  w t t  Tit^nr 
t o t t t  ¥1 ^  f^rr »wr % i 10

w w  fV w  t  wift »wr 't^rr ^  f^rr 1
*PTT ^ihTT A W T  n
?r^r ^fV I  ’fr ^  tt %ffr |f 
%fr?r 3fr p r n r  «fm t  «ft 
frm^rr %, *n?r ^t $ t  Tjfr i

1 9 7 7  n aft Sfarer m  i%n trr 
$*$*( TRPT*nr TT 7»T% TĤTT $
ffr g-yrm r  ir 92  Jffirsnr 
irWV ^r ^ jt  ^  «fW xsn * 1

During the Congress regime while 
in 1974-75 it was *>5 per cent, >n
1975-76 it was 78 per cent in 1976-77, 
it was 8*> per cent and in 1977-78 it 
was 92 per cent ^  ^  fVrsc

■3TTm t  i Tt *r̂ rw ?r 
»nfhr sr^r f ,  ^rff?r i
?TFR?r JTTSPT ?TTfTT =STTf?̂  f r  ^
w*TTf*PF ^nfhi^ rs^ % qn^Sr 
^sffrsfH rnT^ft i

q ^ f fq -  *mr?n ir inrc qra?r t t  
5 21  sp m  w *  5fTT% % frnr t^ t 
W  «IT I cr̂ T 5r 348 TKV? t̂PU
m3 «rr, %f^?r f m  t  f*rf>
325 ^CT¥ rcfq-T I 1 9 7 7 -7 8  5* aft 
w t t  <fi2*r % f w n r ?  % 3^ r 

*PT  ̂ % T«rr w  t  ^  
’tttrV t j t r  sT̂ r % i ftrfiffgr
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ih sn W  % <1 i t o r t  i t i x
*T?T VIFTT ^T75Sm £ I v f t  ^ T 7 , 

*flr ia ra q ite  % 
* t s t  4 *tt ^ t t  53rf?q  1 ?rm* faftPT

f a f f f S T T  *T*T ajT^ *

foffc? ^ «^ * T »R r ^ % iT T W t I

qfer w  s W
^ r f ^  v t W  f^ R T  T rq ri wfa: trsFrrte 
t t  TgT % * r < m *r % 3?rr f*$* ^ ?rr 
$  I AT* WPT TT STPTT *ftr WHT q'TS*?r 
% srN  ?̂TT f  I prt? i ^ E  *  ?[W S* 
?**rtar nr^m e: wft ^ jtp ^  «p*t ift 
t i

tt fr s  arrarr ?rf5r?r % *r* 
ir *r*r?Rfy % 1970% «rq^> fVqrs
^  «ft, ^rfif^r w  w i ^ q r  *f t £

% w  & I JTJTSf sflT?* it  <?T*T g>TT 
& 1 * rw f t  *fr fTtfr?
* t  fararr $ m  I  %  £ *h tt  ^ r p t  it  * r s » n r  
*r 3fr w m  jrrrr £ ??r q r  1 f w j f t e r  
% fare 4 4 0 <r*r t t  ^  m r ,
•TT*f £*7 ^  if 5 *q*i 40  T^
f ^ f f r ^ T  frnrr, ?rm f*?r
TJf^F v^r# % 11 Tpqrq 70 q ir q r  fosrr 
*teT q r  z *  * s $  su it, Srfar* m z r  
^m q te  ir hoo  fapfnfteT- q r  12 rqra 
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sf?r ? w ^ r w! *r  s r %  ^  0 ^
^ * P  ♦ TW  «q?T W»T fTTR" "̂)dl q I

* r n r  q f ^ r  ^  ^ t  ^  i 
^ r  ^  Jr  ^ p r q t t  w  ^  1 1

^ w N r r  f ir w  T g r  |  h g  
% |̂5T vrii TT STTT’3I'jT f^IT ’HTT

%fq»»r ^  spT + i * (  j f t v  ^

I

w « r r q f k  * ^ t p t  :  i m R h T  »T9r^
VW W^cT ^  I ^T 27T*T ^ T  T̂ W  
t  I

v ft  T f u w rf tn w m R f r f « f i ? T : ^ 1 2 5 . ?fr 
^fr f * R T %  %  f^rir irrs n rft % f\x 

# fr n ifV  ^ r f e f t  q ?  fi^sr * j t *  ^ r r fk ^  i 
% sfcrfV^ *r?T'^Y <r> «fV 

^ f r n r r  s t r t  ^ r f g r r , ?TrfV s p a v -^ r « i  T'r ?
®p>  O t h i k i i  ^T7 * t%  i q r f % f f t
5 FT T f srTJfr =3|7f?Tr fw  ? * w t i ?  
«rV fiR r f a m i r  % sfr^

ST* % r̂rrnr
i r  r r r  t z t  -»Trrr $ i ??r f w q
TT g Fr^V  q r  t p r  s r t t t  ^ r r ^ r a :  I  i

y r ^ f s p - -  ^ F r D ^ v  -  -  f r ? r ^ r ir

« r F r - f ^  f r s r  < tq »
f t r P T R T  % t ^ r  ? fro  Sj^ t  f ^ r a r  1 1  

^  i r  fif^TT *rcrr | ,
*r%r n̂fV ^  Ssf wrrr jatt 11 ^
tpp sFT^ri irqrr



319 DG Mtn of MARCH 81, 1978 Shipping & Tr. 330

[ ST'lT̂ nfatTT ]

% fr  »repf̂ ?r f Tfqyr *rr T#t 
t l  

wiwffl *nfhp? iTFFfhr 
5TRTOT SFT ir)T  grTT* ^  fw® W~r JTift 

. ? t  ?  ?  1

v f  W l f W  WWPJTfĤ T
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l r>02 hrs

[Shr N K Shftwaikar m the Chair]

DR HENRY AUSTIN (ERNAKU 
LAM) Mr Chairman Sir m view of 
the limitations vou have imposed or 
perhaps we had to iccept I shall 
makp m\ intervention v°ry brief

I et me start with some of the x i,ent 
problems which my own constituency 
facos 1 hop«* I will not be accustd of 
being parochial

The hon Minister knows I bad 
011 tsion to exchange views with him 
regarding the \ery serious situation 
that is annoying or engaging the atten
tion of the people in the Kerala S'ate 
particularly in my constituency Re
cently a few weeks back on? oi the

best dredgers m the country Lord 
Willingdon all of a sudden sank Just 
outside the mouth of the harbour It 
k  a matter which affects all of us 
because when one surveys and looks 
back to the history of Lord Willing
don the dredger, one will find that it 
was the sole dredger or ship that re
claimed the Wellington Island and 
made the Cochin harbour I would 
not like to plead for that name ‘Wil- 
lingdon —because it is associated 
with a verv bad background one does 
not want to recall the name ‘Lord 
Willingdon’ formed viceroy who sup
pressed the Congress movement--, hat
apart the dredger ‘Lord Willingdon’ 
all of a sudden sank and then some 
kind of an inquir\ was ordered I o 
not know what happened to that in- 
nuir\ Now it is rumoured.—I hive 
come back from mv constituency onlv 
vestesrdav- that this ship is .joing 1 > 
be blasted or dynamited because they 
have been finding it unable to ..alvage 
the ship This hac crcate 1 a lot of 
anguish and disappowtiri nt *0 the 
people conected with shipping and 
harboui I uifce the Minister to tike 
a statement alla\ing the f“ ars irfl 
anxieties of the people of the State, 
and the country itself whv such a ship 
hu  to sink The Shipping Corpoi 1 
tmn ol India or the Directoiate of 
Shipping Organisation or other roi 
<<*rmd authorities should <ssue a 
categorical statement and you should 
also tell us as t i how a shin of that 
si7e and importance could be s>unk 
like this This is because sabotage 
is feared in this As 1 said Cochin is 
a bif» harbour and if things like th s 
happen it would adverseW affect 
the operations m the Harbour

Again Cochin harbour is one of the 
most natural harbours in the world T 
had the opportunity of travelling ex
tensively different parts o* the world, 
different countries and I think thfa 
is one of the most natural harbours 
but the way that is being neglected is 
most deplorable In the interest of 
brevity I would just say that consclou, 
efforts should be made to see that
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Cochin harbour is brought on stand* 
ard with other major harbours. Now 
that another harbour has come close to 
Cochin i.e. Mangalore on the northern 
side and Tuticorin on the southern 
side, people are fearing that this har
bour will decline in its importance. I 
am not worried, because after all I 
view this country as one and Cochin, 
Tuticorin or Mangalore are parts of 
the same country; but I would say that 
step* should be taken to see that all 
the thr«e ports come up including 
Cochin harbour. It was in con« 
nection that the Super Tanker Berth 
project should be thought o£ th e  
Government had announced the coift- 
m*hc*Aient of the project and the 
authoritative spokesman, no less a 
person than the prime Minister, had 
said a public meeting that me pro* 
ject was cleared and thejr had 'spent 
Rs. 2 crores already, but it is still 
hanging fire. We want to know what 
has happened to that project and What 
steps the Government is taking to 
allay the anxiety of the people in this 
regard.

Sir, pamphlets after pamphlets are 
coining to us with regard to the natio
nal highway bridge Moothakunnam- 
Valiapanlkkanthuruthu -Manimokkom. 
The Minister came and laid the foun
dation stone, i do not want to go into 
the details because of lack of time. 
Unfortunately, this problem got intert 
wined with communal problems; I do 
not want to go into that and would 
like to extricate myself from that, 
however, one central point remains to 
be answered. According to the origi
nal survey this 850 metre-long bridge 
should have been shortened to 316 
metre-long bridge, if the original pro
posal to have Gothuruthy-Kottappu- 
rair. bridge had been implemented. 
When that clear report was made avail, 
able, what were the circumstances 
under which this longer distance had 
to be taken for this bridge. I do not 
want lo go into the merits, but kindly 

‘ allay, the fears because we are receiv
ing a number of letters in this respect

126 LS—4

There i8 another thing. I would re
quest you to kindly take some inte
rest and expedite the work on th« 
Cochin by-pass. This work has been 
going qn for a long time. Kindly do 
attend to this.

THE MINISTER OP STATE IN 
CHARGE OF THE MINISTRY OP, 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): There is no dearth of 
money. It i8 for the State.

DR. HENRY AUSTIN: Regarding 
Cochin Shipyard, the keel had been laid 
down and the first ship is supposed to 
be lanched next year. X hope, then 
would be no difficulty  in ft*** respect. 
We are also trying to see that the 
labour situation is kept normal.

SHRI CHAND RAM: This has been 
sanctioned.

DR. HENRY AUSTIN; I would now 
like to touch briefly on the national 
problems. As has been pointed out 
by my esteemed colleague, who ini- 
tiateg the debate, a national shipping 
policy is vital for our country. I had 
the occasion to take an over-land trip 
from UK to India after my studies 
abroad. 1 drove back along with two 
other friends. At that time there was 
no Asian Highway and at the Boshe- 
rous we had to take a ferry boat. But 
to-day. the Asian Highway is nearly 
getting complete because over the 
Bospherous a huge bridge has been 
completed. But we stop somewhere 
around Afghanistan. So, our govern
ment should take interest and see that 
1he Asian Highway is brought up to 
our eastern borders so that India and 
Burma can have a highway and we go 
right upto Thailand. This project 
should be taken up. We should not 
always look inwards, we should also 
look outward.

In the same way, the West Coast 
road is nearing completion and w.th 
the completion of some bridges, the 
Bombay-Kanyakumari road will be 
complete. But it should not stop
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with Kanyakuxnari, it should go upto 
Tripura and beyond from there and 
there should be an integrated East 
Coast n>ad.

There is another point. The present 
government Is emphasizing rural deve
lopment. But how on earth can the 
objective of rural development be 
realised unless we have a wide network 
ol road systems throughout the coun
try? There are important States in our 
country like the Uttar Pradesh where 
it is said one has to go over same 
40-50 miles to reach a village So, 
unlgSE the necessary road infrastruc
ture connecting all the villages with 
the nearest important road is made, 
there is no possibility of rural recons
truction. So, a wide network'of roads 
1)nk<r|g Ole villages with the urban 
areas is a sine qua non for any deve
lopment in the country.

These are the only points I have to 
make although I have got more to 
speak. This Ministry is a very import, 
ant Ministry because if one surveys the 
history of British imperialism, he will 
And that the Britishers were able to 
conquer India because they had a very 
good merchant shipping fleet. They 
had very good naval facilities. Again, 
to consolidate their conquest of India, 
they built up huge railway and road 
systems. But, here, there is no integ
ration between our railway system, 
the shipping system and the inland 
water transport. For instance, to get 
coal for our industries in Kerala, we 
have to depend on the railways 
wagons which come after 2 months or
3 months from Eastern India. Suppose 
there is a good shipping system, then 
coal can be transported by ship from 
Calcutta and people in Kerala can get 
it in a couple of days. So also we can 
have coastal shipping from Bombay 
to Cochin and from Cochin to Calcutta.

Then, Sir, the concept of the Gangs- 
Kaverl link connecting all the river* 
should be revived. The Dastur Teport 
is them. Connecting aH the riven will 
relieve th* pleasure On tte railway! at 
alao on tbipptng.

These are the points I had in mind 
Thank you very much for accommo
dating me. I have exceeded my time 
I hope there 1b still some more time 
for my friend here.

SHRI ANNASAHEB GOTKHINDE: 
(Sangli)s- I would like to know Mini* 
ter/Saheb kindly listen. Sir, I will 
take only 2 or 3 minutes.

I would like to know the thinking 
of the Ministry regarding the National 
Highways. All along we have been 
told in the Consultative committee 
meetings as also when we raised the 
question in the Parliament, this this 
Ministry has been advised by (be 
Finance Ministry to keep the entire 
question of new additions to the 
National Highways system in abeyan
ce. It is said, 'The better your roads 
in the country, tKe cheaper your food.** 
But here ig a Ministry, the Finance 
Ministry. I know, but I want to know 
the thinking o f the Janata Govern
ment regarding the whole National 
Highway system in the country and 
whether they want to keep the entire 
system in the cold storage for the 
Sixth Plan period also. I want to 
know whether the Minister will give 
us an idea regarding the next Plan 
allocations for National Highways in 
the entire country and Statewise. That 
will allay the fears that this particu
lar vital sector of the economy is total
ly neglected by the Janata Govern
ment. Please allay these fears.

So far as this particular aspect is 
concerned, I refer to one of my sug
gestions that I have mentioned in my 
cut motion which relates to the need 
to declare the Ratnagiri-Kolhapur- 
Sangli-Miraj-Sholapur — Osmanabad 
Nanded Yavatmal Nagpur road as a 
National Highway.

My point is that this is the one 
Highway suggested by the State 'Gov
ernment in the Fifth Plan period. It 
ha» not been sanctioned. It connects 
the backward area like Konkan and 
opens the same for development Tfcen 
it will jofai Western Mahanufctra, 
Marathwada and Vidaith* n&mm.
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Marathwada is such a region where 
there is not a single mile of National 
Highway. I would urge upon the dy
namic Minister of this new Ministry 
to sanction this particular new High
way.

This has been suggested by the State 
Government. It will have a sort of 
emotional link with all the regions of 
Maharashtra if this road is declared 
as a National Highway.

X have another suggestion to make. 
I would refer to the system of National 
Permit which was started by the Gov
ernment. No doubt, it is a very good 
system. Encouraging response has 
been received from all the States. The 
Maharashtra Government has urged 
upon tbe Government of India to »anc> 
tion additional permits on the basis 
of vehicular population. What has hap
pened? At random, on parity basis, 
a particular number of permits has 
been assigned to so many States with
out attaching any importance to the 
vehicular population.

1 have moved a cut motion demand
ing increase in the quota of National 
permits. Formerly when 25o permits 
were sanctioned for Maharashtra, the 
number of applications was ’ 126. 
When additional 200 permits were al
lotted to Maharashtra, the number of 
applications rose to 1563. This shows 
that there is a large demand and 
Maharashtra has the largest popula
tion of goods vehicles in the country 
and the number of public carriers 
registered in the State is as much as 
56111 on 31st March, 1977.

THE MINISTER OF STATE IN
CHARGE OF THU MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM ): But we have adopted 
this formula of vehicular population.

SHRI ANNASAHEB GOTHX1NDE: 
. On these grounds the request of tbe 

Maharashtra Government should be 
accepted both on the basis of demand 
and the number o f good vehicle* that

they have. Additional quota, a* 
requested by the tate Government of 
Maharashtra abouiH be sanctioned as 
early as possible.

SHRI SHAMBHU NATH CHATUR- 
VEDI (Agra): We are discussing ihe 
Demands of the Ministry of Shipp* 
ing and Transport. This is a very 
important portfolio. Transport wn<5r 
ther by rail or road not only provides 
arteries of trade and commerce but 
carries benefits of growth and develop
ment and civilisation also to the inte
rior areas. It provides employment 
to hundreds and thousands of people. 
Tbe importance of roads in this country 
cannot be exaggerated. There rir® 
many areas where roads are to b© 
constructed so as to bring them into 
contact with the rest of the country. 
It is, therefore, regrettable that the 
progress of road construction has not 
kept pace with the needs of the people. 
The targets in this regard have not 
been fulfilled. As a matter of fact 
there has been a great backlog. The 
spill over of the Third Five Year Plan 
is not likely to be completed even by 
the end of the Fifth Plan. This is the 
present position.

In this connection I would like to 
quota the observations of the Public 
Accounts Committee. It says:

‘The history of road development 
in the National Highway sector from 
the down of independence upto the 
beginning of the Fourth Plan pre
sents a picture of unfulfilled promi
ses of wide divergence between pro
grammes and actions gripping gulfs 
between estimates and actuals »«d 
the pronounced disparities between 
assurances and implementation.
In April 1947, the Central Govern

ment assumed the responsibility for 
development of National Highway, 
which then numbered 34 and had a 
total length of about 21,440 Kms. At 
the end of the Third Plan, followed 
by three Annual Plans, ue. April, 1969, 
the total mileage of National Highway 
stood at 24,000 kms. This indicates 
that in a period o f over 22 years « 
length of only 2990 luna. at an average
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rate of 116 kms. per year was added 
to the total length, of 1947.

Against this, keeping in view the 
futuie trends of road traffic pattern 
a n d  development activity, the length 
of National Highways under the Road 
Development Plan (1961—81) was to 
be raised from 23,770 k.ms. in 1961 to
52.000 k.ms. in 1981, which meant, on 
an average, an addition of 1400 k.ms. 
per year. At this rate, the length of 
National Highway in April, 1969 
should have been about 35.00C K.Ms. 
as against the then existing total of
24.000 K.Ms. Thus, there was a heavy 
shortfall of about 11,000 K.Ms.

X am sorry to say that even during 
the year 1977*8 the achievement Is 
also falling short of the target. Tor 
Example on the construction of missing 
links bye-pass and diversions, the tar
get was 160 K.M. but the achieve
ment *s not likely to exceed 70 K.M.

I would also like to draw the atten
tion of the Minister to the other obseiv 
vations of the PAC regarding the need 
for detailed study of availability and 
capability of resources of men, mate
rial and equipments sufficiently in 
advance before inclusion of the pro
jects in the plans. Institutional ar
rangements which would provide an 
in-built check on timely completion of 
works and to ensure that these con
form to quality specifications.

I have very little time at my dis
posal I will go into other matters, 
except to draw attention to an item 
with regard to the Chambal bridge, 
which is mentioned in item No 231, 
Appendix VII of the Annual Report 
which provide for repair, reconstruc
tion and strengthening of the existing 
damaged submersible bridge across the 
Chambal river near Dholpur This 
brig? was completed in December 1959 
and thrown open to traffic in March 
I960 While the bridge was still under 
construction a junior engineer reported 
lnruescile theft of cemeni and other 
materials and substandard execution 
of work. A technical expert was asked

to look into it and he is said to have 
made a very superficial report saying 
that the allegations were not borne 
out Meanwhile pressure was brought 
to bear upon the junior engineer Shri 
Gurdial Upadhyaya to turn a blind eye 
to these malpractices and fall in line, 
which he refused to do.

He was therefore subjected to all 
sorts of harassments of which I shall 
speak later.

But thirteen years later, the bridge 
collapsed at precisely the same point. 
Pier No, 17 on which sub-standard 
work and pilferage o f  cement and 
other materials was reported by ISM 
Junior Engineer. Another expert 
eommittee went into the matter *nd 
gave the verdict that the substandard 
work was not the cause of the break
down of the bridge.

I put the question on the subject 
to which a written answer was give® 
on the 1st August saying that the mat
ter has been looked into and there is 
no need for any further enquiry into 
the matter

I  wanted to get hold o f the report 
of this Expert Committee to which 
this matter was referred. But I 
could not gel it. However I looked up 
the lecord of the earlier proceedings 
of both the Houses and found that in 
the Rajya Sabha on th'e 25th of July, 
the following rely was given as to the 
cause of the breakdown

“Post failure subsoil investig»" 
tions have revealed that the bed 
rock in the river is overlaid by a 
cap rock consisting of clay matrix 
conglomerate of varying thickness 
and is not considered safe founda
tion strata” .

In the Lok Sabha, on the 26th August 
1974, the replv was*

“The * foundations of pied No 17 
were resting on a highly altered 
zone of the clay matrix conglomerate 
an fl this strata was nof Sttohg 
enough to withstand the loads* com
ing over it."
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Sir. the contract for  the repair and 
reconstruction of the bridge was given 
tor R& 297.23 lakhs and lakhs must 
have been spent on the ferry service 
being run since 1973 for carying pas
sengers and vehicles across the river.

Now, Sir, a number of questjons 
that arise. Why, in spite ol this heavy 
loss, nobody has been held accountable 
lor the defective construction of the 
bridge if sub-standard work was not 
the cause of the breakdown of the 
bridge even though it broke down 
precisely at the point pier No. 17 tin 
which pilferage of cement and sub
standard work was reported. Then 
what else was responsible for its 
collapse. From the replies given in 
the Rajya Sabha and Lok Sabha, ex
tracts of which have been cited above* 
it would appear that shorn of its jar- 
•gon, in plain language the foundation 
of the bridge was unstable, and so 

the bridge collapsed. If that was so, then 
the top most engineers must be held 
accountable. Tt was their duty and 
responsibility to see that the founda
tions were laid on hard and stable 
strike otherwise What they were there 
for if they could not do even this 
much. As a matter of fact there have 
been gross malpractices and embezzle
ments of money. All these are be
ing hushed up. I have to request the 
Minister to look into this matter not 
only bccause about Rs. 3 to 4 crores of 
public exchequer’s money is involved 
but also because the person who had 
the guts to expose and stand against 
malpractices, Shri Gurdial Upadhyaya, 
had been subjected to every type of 
harassment. He has been under sus
pension now for 18 years. Every effort 
is made to pu? off the matter. So that 
by the time it is cffsposed of he will 
have retired frotai service. Shri Upa
dhyaya was forced to enter the lunatic 
asylum at Agra so that he may be dec
lared as a man of 'unsound mind.

Sir, but this design* did not succeed. 
We have seen during the emergency, 
what was the morale and standard of 
even the highest officials in this coun
try? For fear of transfer or other

adverse entries in their rolls, they com
promised with their conscience and 
had no compultion in inflicting all 
sorts of atrocities on the people and 
here was a person of a very small 
status who despite all the harassment 
by the department stood his ground. If 
no enquiry is made, I wonder if any
body will have the courage to gtanfl 
up against malpractices and shady 
dealing in the department.

So, my appeal to the hon. Minister 
is to please see that a probe and a 
sifting inquiry, into this matter by 
the C3.I. or other independent agency. 
Otherwise every effort will be made to 
hush up the matter as has been done 
during the last five or six years. If 
this is allowed to happen, then it will 
be the greatest disincentive to upright 
and honest people in the services. 
Men like Shri Upadhyaya, will con
tinue to be victimised and, as I said, 
he has been under suspension for 18 
years. Sir, this is a matter therefore 
which calls for immediate enquiring 
and action. All the records pertaining 
to the case should be seized and ex
amined There are so many points 
that remain unanswered. Was Shri 
Upadhyaya given an opportunity to 
substantiate his allegation was the 
mortar of the collapsed bridge sub
jected to chemical test and analysis to 
ascertain if composition. It is a fact 
that the cracks extend to the remain
ing part of the bridge also. The cost 
of the entire bridge was in lakhs of 
rupees only and now for the repair 
of a portion thereof it will cost about 
Rs. 297.23 lakhs. That is about Rs. 3 0 
crores. Only an impartial and inde
pendent enquiry will bring to light 
true facts and I hope the hon. Minister 
will order it in the interest of integrity 
in the services and to protect honest 
people from being victimised in the 
manner that has been done in this 
case. Thank you.

MR. CHAIRMAN: Now, the discus
sion will continue later on. Now we 
come to Private Members’ Business.

SHRI K. RAMAMURTHY (Dharma- 
puri): Sir, I am on a point of order.
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In the Private Members Resolution, 
in the previous list of business dated 
17th March, I was considered to be 
the co-mover of the Resolution along 
with Mr. S. D Somasundaram. But 
today in the list of Business, I find 
that my name has been omitted and 
J do not know what happened to the 
Secretariat

MR. CHAIRMAN: The information 
is that the mover is only one and so 
the mover’s name is mentioned in the 
list of business.

SHRI K. RAMAMURTHY: No, Sir. 
In this Resolution, my name has been 
found in the second place in the bal
lot.

MR. CHAIRMAN: That is not deni
ed.

SHRI K. RAMAMURTHY- I have 
given a letter to the Secretariat also 
stating that this Resolution may be 
clubbed if it is permissible under the 
rule.

MR. CHAIRMAN: The second per
son’s name will come only when the 
first person is not there.

SHRI K. RAMAMURTHY: Your 
Secretariat has informed me that my 
name has been clubbed along with 
Mr. S- D. Somasundaram. Now the 
same thing is also printed in the List 
of Business for last week and this 
week I find even without intimating 
me, my name has been dropped. Does 
it not show the authoritarian attitude 
of the Secretariat? I am not able to 
understand this.

MR. CHAIRMAN: Actually the 
names will come here along with the 
other names. When it is already 
moved, of course, there is no necessity 
of putting the names again.

SHRI K RAMAMURTHY I could 
not find anywhere this sort of thing. I 
have also gone carefully through the 
rules and procedures.

MR. CHAIRMAN: It wil be checked 
up.

SHRI K. RAMAMURTHY: X do not 
give up my right. Firstly, my name 
is to be there. But it is not there. 
They have not informed me about 
this also.

PROF. P G. MAVALANKAH 
(Gandhinagar): Sir, may I help my 
friend’  It seems very genuine that 
since he had given resolution on the 
same subject and since his name was 
clubbed together with Mr. S. D. 
Somasundaram two weeks back, hi» 
complaint is why it is dropped today. 
Let me tell for the information of the 
House, if I am right, that only at the 
initial stage all the Members who 
have given notices of a resolution on 
the same subject are listed on the 
Order Paper. The first Member who 
is present and if he moves the resolu
tion and when that resolution is car
ried forward for two weeks or three 
weeks, whatever the period, then it is 
that Member only who has moved the 
resolution and actually spoken whose 
name continues in the Order Paper, 
and other names are automatically 
dropped.

MR. CHAIRMAN: That is what I 
am statmg. The clubbing of names 
is only for the purpose of noting.

SHRI K RAMAMURTHY- Suppos
ing I had mentioned m my letter that 
my resolution need not be clubbed, 
then the entire resolution would have 
been in my name. If it was possible 
to accept the first, I have given an 
alternative resolution also and the 
Secretariat itself told me that my name 
was clubbed with the name of Mr. 
Somasundaram.

MR. CHAIRMAN: According to the 
rules, once the Resolution has been 
moved in the House, only the name of 
the person who has actually moved 
the motion will continue. Originally 
more than one name was there because 
if the person whose name appears 
first in the list is not present to m ove  
it, the person second in the list could 
move

SHRI K. RAMAMURTHY: I am 
losing my chance.



MIL CHAIRMAN; You will get your 
chance.
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15-35 hnL
COMMITTEE ON PRIVATE MEM
BERS’ BILLS AND RESOLUTIONS

Fifteenth Report

SHRI NIRMAL CHANDRA JAIN 
(Seoni): I beg to move:

“That this House do agree with 
the Fifteenth Report of the Com
mittee on Private Members’ (Bills 
and Resolutions presented to the 
House on the 29th March, 1978.”
MR. CHAIRMAN: The question is:

"That this House do agree with 
the Fifteenth Report of the Com
mittee on Private Member* Bills 
and Resolutions presented to the 
House on the 29th March, 1978”.
The motion was adopted.

15.36. hrs.
RESOLUTION RE. CONTINUANCE 
OP ENGLISH AS ADDITIONAL LINK 
LANGUAGE—Contd.

MR. CHAIRMAN: The House will 
now take up further discussion of the 
following Resolution moved by Shri
S. D. Somasundarm on the 17th March 
1978:—

“This House do urge upon the 
Government to amend the Constitu
tion so as to implement Pandit 
Nehru's solemn assurance to Parlia
ment that, besides Hindi being the 
link language, English would con
tinue as additional link language 
bo long as non-Hindi speaking 
people want it.”

SHRI SAUGATA ROY: (Barrack- 
pore): I was speaking in support of 
the resolution moved by Shri Somasun- 
daram and cautioned friends from 
all sides of the House not to take the 
language issue on an emotional plane 
because history has proved time and 
again that language can be and is a 
very touchy and a very emotional 
issue. We all know about the birtt
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of, Bangla Desh, when the new nation 
was bom by the efforts of the people 
who protested against the imposition 
of another language on them. Bangla 
Desh never resented Urdu but when 
Urdu was imposed on them and when 
Urdu was forcibly made the official 
language in the whole of Pakistan, 
the people of Bangla Desh rose in 
revolt against the alien rule. Hete 
also, in India one may have emotio
nal links with one’s language. Per
sonally speaking I should support, I 
would dream in fEe same way as 
Mahatma Gandhi had dreamed that 
one day Hindustani would become the 
lingua franca of India. As a patriot 
I also think that if really an original 
Indian language could become the 
lingua franca of India, it would be the 
best thing possible. It has happened 
in other countries like the Soviet 
Union which is a multinational coun
try with a large number of languages, 
but Russian is used as a link language. 
Unfortunately the same was not fol
lowed in our country and the whole 
introduction of Hindi was done in 
such a way as to wound the feelings 
of the Non-Hindi speaking people, as 
if to give them the feeling that they 
were second class citizens in India It 
is against thi9 that we must caution 
today. As it is, India has get 
a lot of problems, problems 
such as poverty, unemployment and 
language is not an issue which should 
be tinkered with and dealt with cal
lously. It is unfortunate that after 
the Janata party has come to power 
due to the enthusiasm of some zea
lots, in their zeal to propagate Hindi, 
they have deprecated the other 
Indian languages, like our Health 
Minister Mr. Raj Nerain who said in 
London that English was the Rani 
and the Tamil and other Indian 
languages were Dasi. . .  (Interrupt 
tions)

AN HON. MEMBER: He did not
say that. t

SHRI SAUGATA ROY: These are
the words which offend the senti
ments of non-Hindi speaking people 
Ours is a country which is essentially
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CShri Saugata Boy] 
multinational; people speak many 
languages. We have many problems 
at hand. The sentiments of the non- 
Hindi speaking people are already
atuned against the imposition of 
Hindi, instead of pursuing this 
policy of imposing Hindi with un
necessary zeal, government should
come out with a practical solution of 
the problem and a practical solution 
to the problem was shown by Pandit 
Nehru long time back. Long time 
ago, he said in the Parliament that 
besides Hindi being the link lan
guage, English would continue as
additional link language so long as 
non-Hindi speaking people want it. I 
agree that English was the language 
of the Imperialists in India; 1 agree 
that English was the language of the 
people who were foreign to India and 
who exploited this country. But it is 
a fact of history that English has be
come entwined with the Indians, with 
the Indian culture, with the Indian 
languages today. I quote, not from 
any political leader, but from one of 
the greatest linguists and Philologists 
of our times, Dr. Suniti Kumar 
Chattopadhyay, who recently passed 
away. He said:

“English is not so foreign any 
longer. After some two hundred 
years, it has virtually become an 
Indian language. Its vocabulary 
far transcends that of any other 
language, either living or dead. 
English alone, and no other Indian 
language, not even Sanskrit, can 
meet with our new type of intel
lectual hunger and our eagerness 
for knowledge, which have come to 
us in the modem age. We accept
ed English voluntarily. It was 
never forced upon us, in the way 
that Hindi is sought to be forced 
on the non-Hindi parts. In the 
work of the Sahitya Akademi, our 
national institution for the advance
ment and coordination of Indian 
literatures in the different langu
ages, English serves as the only 
effective bond Or link. English has 
opened to the whole of India—and

the world in addition—the trea
sures of old Tamil, o f Kan- 
nada, «jt Marathi, of Sikhism, 
of Ghalib and Urdu poets of 
Bamakrishna Paramahamsa, Viveka- 
nanda, of Rabindranath, and of 
Puran Singh."

Even when he was the President of 
the Sahitya Akademi which is meant 
for propagating the Indian languages, 
he spoke it not «s a zealot, but he 
spoke it as a word of caution ber 
cause he felt that today renouncing 
English will be to close our window 
to the outside world, as Pandit 
Jawahar Lai Nehru, who himself 
came from a Hindi-speaking State, 
once said that English is our window 
to the outside world.

A t this stage the only possible 
practical solution could be first to 
continue with Jawahlal Nehru's for
mula and secondly to start an experi
ment with the three language for
mula, which was decided upon in the 
Chief Ministers’ Conference in 1961. 
It was then decided that every stu
dent in North India will have to 
study apart from Hindi and English, 
an extra Indian language. Similarly 
every student in South India and 
other parts of the non-Hindi speak
ing parts of the country will have to 
learn English and Hindi in addition 
to his or her mother tongue. If the 
three language formula had been 
followed up instead of trying to im
pose Hindi, as it is being done today, 
then the problems would have been 
resolved to a greater extent. I sub
mit to you in all humility that when 
we write to the Minister in English 
and they reply to us in Hindi, they 
may be practising their own for 
their language or their own particu
lar political culture, but it does 
offend the sentiments of those who 
do not speak Hindi or those who do 
not understand Hindi. If a Minister 
of the Government of India writes a 
letter in Hindi in reply to a letter in 
English, it is a sort o f insult to a 
person who does not speak Hindi.
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I will quote another greet Bengali, 
Dr. B. C. Boy, what he spoke while 
speaking ôn the language issue in 
West Bengal Assembly when the 
issue was discussed. He said:

“ It is a fact that constitutionalists 
who were discussing this problem 
were obsessed with the idea of a 
country having one language* but 
they forgot that India is a polyglot 
country, that there is a large 
volume of people who have deve
loped their culture and tradition on 
the Dravidian languages. The 
Mongolian language also has got a. 
fairly greet and large influence 
•over the language of some people 
of the country. Therefore, in a 
country which is a polyglot country 
so far as language is concerned, the 
question of having one language 
only need not be such a difficult 
problem and it is possible to have 
In a country like this more than 
one language, which may be called 
the official.”
Sir, while we are pleading for con

tinuing English as an additional link 
language, I remind you of the exam
ple of Belgium where they also have 
a language problem and in a small 
State like Belgium there are, two 
official languages. In a small State 
like Switzerland there are four offi
cial languages. Then why can’t we 
in India have two official language?? 
And when you say that English is 
not an Indian language, do you not 
offend the sentiments of our Anglo- 
Indian friends, two of whom are 
nominated to Parliament? To an 
Anglo-Indian English is his mother- 
tongue and he has no other mother- 
tongua. it is at this point I would 
give a word of caution to my friends 
sitting on Government benches. I 
can understand their zeal for either 
the Hindi language or for Dr. Lohia’s 
own doctrine on the language pro
blem in India. But in their zeal they 
should not do anything in haste which 
w ill endanger and weaken, the unity 
o f  the country the integrity of the, 
country and oftend the sentiments of 
n'on-Hindi-speaking people, make

them feel like second-class citizens 
in this country of ours when the 
country has already a tremendous 
problem in front of it in the shape of 
acute poverty in the shape of un
employment, 0f  hunger, lack of food 
and clothing. That is why, in the 
present situation, till we adopt the 
three-language formula and till in 
India we are able to sort out this pro
blem of languages on a national 
basis. Pandit Nehru’s assurance to 
the Parliament which he gave after 
1962 when the Chinese aggression was 
there—there was Pandit Nehru’s pos
ter all over the country and in the 
poster below the similing Nehru was 
the caption which read:

“English will continue as an as
sociate language, and I would not 
take it away till I am asked to take 
it away.”

This was done for national integra
tion. Does it mean that at the moment 
you don’t have an external threat and 
you turn back from that asiuranee? 
It is not proper either to the people 
of India or to the integrity 0f this 
great country. If you are going to 
fritter away your energy in pursuing 
a fruitless policy which unfortunately 
some of the Janata Party people seem 
to be following even on political cr n- 
siderations, I remind my friends in 
the Janata Party that it caused them 
a lot of votes in Karnataka and 
Andhra when Mr. Charan Singh and 
Mr. Raj Narain refused to speak in 
English in South. They possibly 
understood to their peril that language 
fanaticism cannot have its sway in a 
big country like India.

With that. Sir. I strongly support
this Resolution and urge upon the
Parliament, this august House repre
senting the people of India to adopt 
this Resolution for the sake of unity, 
integrity and solidarity of our great 
country.

THE MINISTER OF STEEL AND 
MINES (SHRI BIJU PATNAIK): Only 
to set the record straight on what Mr. 
Saugata Roy said, I recollect Chau-
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[Shri Biju Patnaik] 
dhuri Charan Singh having spoken in 
English in Bangalore for two-and-a- 
half hours. I am only setting the re
cord straight.

SHRI SAUGATA ROY: I don’t think 
the Minister is making a correct state
ment. In Bangalore city he refused 
to speak in English.

SHRI BIJU PATNAIK: That was 
not correct because I happened to be 
there. You were not there.

fcWWft JWW W W  (WJOT) : 
T*TT *TT tfT

farqrr ipTT £ I t  T*  «TT fa.
jjst < m r ^
^  % 3TR 3  *n*T>T ^  I

5?Wtrf?T «q{U«4 : ;®ra’ STPT HMT 
flTSTPnTT STFTW?HRT :

SHRI B. P. MANDAL (Madhepura): 
When an amendment has been circul
ated, it means that it has been accept
ed to be quite in order and the hon. 
Member’s amendment has to be cir
culated to all the Members and he 
should be allowed to move it

•SHRI KUDANTHAI N. RAMA- 
LINGAM (Mayuram): Hon. Mr.
Chairman, Sir, I am very happy to 
participate in the discussion on the 
Resolution of my hon. friends Shri 
Ramamurthy and Shri S. D- Soma- 
sundaram seeking constitutional status 
to Nehru’s assurance to non-Hindi 
speaking people that English would 
continue so long as they want it.

Though Shri Saugata Roy, who pre
ceded me, belongs to the other Con
gress Party, I am duty bound to com
mend his unstinted support to the 
Resolution. Language is the most in
strument of national integration. Some 
Janata Ministers unreservedly express 
their readiness to honour Nehru’s is-
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surance to the non-Hindi speaking 
people. Some other Janata Party 
Ministers repudiate everything Nehru 
said and did. Shri Raj Narayan and 
Shri Charan Singh, day in and day 
out, chirp and chime that Nehru's 
policies have brought the nation to 
this sorry pass. Shri Jagjivan Ram, 
Shri Bahuguna and others have loudly 
acknowledged Nehru’s contribution in 
our nation’s economic growth. Thsjr 
still remember with the legitimate 
pride the role of the Congress Party 
in getting India a* premier place in the 
comity of nations. Since there Is this 
acute conflict in the Janata Govern
ment about Nehru’s principles, policies- 
and programmes, we are afraid that 
Nehru's assurance regarding language 
may be buried deep in the bowels of 
earth and that is why we want con
stitutional status and protection to 
that.

Shri Morarji Desai was recently in 
Coimbatore to address the Janata 
Party Conference. He stated tlu<t 
Hindi would never be imposed on the 
non-Hindi speaking people. On his re
turn here, he said that Hindi is ‘leing 
spoken by 60 per cent of the people 
and that the patriotism of non-Hindi 
speaking people would persuade them 
to learn Hindi. I would ask him: is 
this the way to foster national integ
ration? Does this mean that those 
who do not want English to go are 
less petriotic than those who want to 
impose Hindi on others? According to 
our Prime Minister, 36 crores of peo
ple speak Hindi.

Dr. L. M. Singhvi from Rajasthan, 
a reputed constitutional expert, has 
stated that so many other languages 
have been sewn together to swell the 
number of Hindi speaking people. 
While speaking on a Resolution in the 
West Bengal Legislative Assembly, the 
then Chief Minister, Dr. B. C. Roy 
referred to India as the mosaic of 
many races, religions and languages. 
Dravidian languages have nurtured 
Indian culture. Mongolian languages.

•The »r lginal speech was delivered in Tamil.
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bave made significant contribution in 
the growth of Indian culture. It cannot 
be claimed that Hindi alone is the 
torch-bearer of Indian culture. Shri 
Satyanarayan, a member of the Laiioi- 
age Committee of the Constituent 
Assembly, delivering his 1975 Gandhi 
Memorial Lecture, pointed out that 
Khadi Boli, true Hindi, is being spoken 
only by less than 2 crores of people. 
So many dialects have been grouped 
together under the head Hindi to make 
it a majority-speaking language.

Our Prime Minister and his colleague 
may not place much reliance on thes® 
statistical arguments. But I hope that 
they will accept the statistical truths 
presented in a pamphlet published by 
the Central Government. The Pockct 
Book of Population Statistics publish
ed in 1972 says that according to 1971 
Census 16.25 crores of people, i.e. 28 
per cent o£ the population, speak Hindi 
in the country. But 47 dialects are 
being spoken by these 16.25 crores of 
people. In view of this, the claim that 
36 crores of people speak Hindi do 
not hold good.

Shri Raj Narayan said on the iloor 
of this House that he would not speak 
in EngUsh because his parents were 
not EngUsh. My parents do not *now 
Hindi. If I say that why should Hindi 
become the official language, especi
ally when it is not known to my parents 
or if I say that since Hindi is not 
known to my parents, it is a dasi 
language, will he accept this conten
tion?

After his first visit in his life to 
Madras recently, our Home Minister 
suddenly developed a love for regional 
languages. He has stated that within 
two years all the regional languages 
should hecome the official languages 
of the concerned States and he would 
offer any amount of money for ihat 
purpose. What happens if regional 
languages become the official languages 
and English is done away with?

India is a vast garden of fragraat
flowers in different hues. Unity ir< 
diversity is the unique concept given 
to the world by the Government. 
Language is the outer exhibit of the 
inner heart-beart. It should be settled 
in an atmosphere of amity and ap
preciation. Lingua franca should not 
lead to linguistic fracas. If you fan* 
the linguistic fanaticism, it will not be 
easy to flush it out. I warn that : nger 
will be paid back in anger. Tiruk- 
kural has been translated in many 
international languages, but not one 
authentic version of Tirukkural i» 
available in Hindi which tfeeks to 
claim the status of the only official 
language. EngUsh is an international 
language and it has become an in
herent part and parcel of Indian cut- 
ture. We should have constitutional 
guarantee to choose our language in- 
terms of Nehru’s assurance.

Shri Morarji Desai and his colleagues 
may feel that Nehru had not given 
much to the nation. I wish that their 
revolutionary fervour reflects in their 
readiness to move a legislation incor
porating Nehru’s assurance that so 
long as non-Hindi speaking peeple 
want English to continue as the 
additional link language, it will con* 
tinue.

Extending my support to this Reso
lution, I conclude my speech.

16 hrs.

MR. CHAIRMAN: Before I call on 
Mr. Mavalankar, regarding the point 
of order raised by Mr. Yadav, the 
office informs me that he has already- 
been informed yesterday that the 
amendment cannot be taken into con
sideration because it was not moved 
immediately after the motion. On this 
point there are decisions already of 
the Assemblies as well as of the Lok 
Sabha to the following effect:

•‘Amendment, to a motion of which 
notice has been given, but which is 
not moved immediately after the 
motion is made, cannot be moved a*' 
a later stage.”
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“Amendments should not be mov
ed as the debate proceeds from day 
to day. There is no objection to 
tabling of agreed amendments or 
those which are really necessary for 
the purpose of the debate, subject 
to the discretion of tfie Chair.”

In this case, the Chair was not agree
able. So, I am sorry the amendment 
cannot be moved.

f o r m *  srcrr* 1x m  : wmvifo 

wrnfw ’t v  f e n

Ho  W*«W :
* n w t f<<W H O ~ crr«r*f % srrr

^ c?rrf 1

*t$m  : &  sm  vfarx
% T̂TR% T̂3T I

sfto <fto s fto  v n r r v r  ( i r h r h p R ) : 
H f 'H m f a  ^  ^ T H T F IP T  s firs ft
^3rttTcrr|f^fa?rsrnr ^ f © s r ^ t  
3r «fhp $r ’srrfa *rnr% t»srt ^t^tt 
f  1 ̂ TT w  srft: f  f»tV V

^  & 1 $  p*tt ttptctt g f o
t  ff* ft ’ttt ?r«n?r srk sr^rc ^ tt 

’mfftr » %f«nr tr? $ fa  fff^v
s r f™  *rH *rh?* sra i % w pm
f[  f a  *i f  ^ p r r  % fa?r tr?
i f  ? *r? srv?T prrt; ?rm% | t fasr
«*r % fa s t  swrr Ppt sfmt 

?TT*r ^  ^  tr? p r  ? f i w
$ 1 f?*ft % »r^Fsr it ?*r factor srm
*ftr *rt *rr?rr | ? ^fapr it?  *rsr apnr

ft eft ? t  t o t ’ I  I fftm
*Ft sro  %■ fr  ?> *pp?rT | 1 wrr̂ r

i f  f s r r c f  $■ sr$)r, srrarf f t  ?rr?r?
vft̂ T I  -sfr *TFT% |— *HT

f  m  »m ? r f  tr ?  cr?r t ~ f a
*TPTT % STVfT $  ?*TT̂  *TI«I 3[5*T |j t  

t  1 spit <*r % ?rWr Sr ^
W T^TT ?T rft fTRT^ T F ? f f  f ^ V

^  «prr tr??^f =srrf?q[ 
f% f?F?t vwt ^ n f^ ,
^r^fYq^r ’snt^r arr w r m  ^Tf^r 
w r  ff^ft t t̂ «fV
r̂yvfy apt ?TOWR ft,

r̂, r*iH4»i
ff^V wtt s f w f  ^  i  535m  
m  it ?r ^nl^T ? ^  ^
tftrsp wh: ^ ^ T T t t  1 v s
«rT  ̂ f  ffptftsnft f*Rff % ŵ ctt 
f  ftr ffV?r wm *fbt fa  
wnft ^rf^rr, wnft ^rffrr
jf? t  *rr*n $ fa  f*r qwr wnri^ ^ r%  
jmrft^r | wtT s*?r* ^  ^  W if r w
%K ?>TT ^tf^r «f\r *f WTnTTW
trrrr *nf&  1 ?rfar *r wt w s* % 
fTT  ̂TT^ff ^  '[STTT T̂?rTT | fa  f^ V  
spt q f  r% % fair farf̂ TT fairr, 

fVTSTT f>r farRT 5T*TR faHT t 
?fr?r ?tt̂ t enrr w^fr f̂tr sr^^Rcr ^r 
farter ^  fTTvfr t̂r ^  5̂ 1 ?^t 1 1
5»r T̂FTT ^ fa^n> ^ T̂3r f ’T T̂STFT
^  1 w i  ^?r m  ? ? * m  w?<*r ^  t  fa
ir? fTTft T̂1TTOT «ft I
ir ?fWr % «rm ^
55W  T O  w r ^ -  ? f t n r  ^  sreffa 
«fV *rk ^nrT^r 
*qftsiY«T?T %; t o r  %, ’trr r̂rft t̂ 

wmsfT % fa*.s «tt 1 irrsr^V
% 3TTT wnr *fT*HT CRTJ *raT | I

Now, Sir, I will continue the rost 
of my speech in English. We do not 
want English because it is a foreign 
language, we do not want English be
cause it is even used by many more 
people including our own people in 
India, but we want English because 
Hindi has not yet become acceptable
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In all parts of this country, i f  that 
is so, then in spite of my great love 
for Hindi, not Hindi as language alone 
but Hindi as symbol which makes me 
leel that I belong to my own country, 
I must go gradually. After all, that 
sense o f belonging to my country must 
not come merely by compulsion or 
force but it must come through per
suasion. education, propaganda and 
ao allowing a certain time factor. 3£ 
that is gOt, I ask this question to my. 
•elf: have we done anything in the fast 
$0 years to get rid of English bossism? 
What about bureaucracy? Look at 
our ministerial ways of functioning. 
Look at our universities. Look at our 
House here how we behave, how much 
English imperialism is there, how 
little English language and its culture 
and refinement is there. We are not 
against English language and its :ul- 
tore, we are against English bossism. 
That w£ts before Independence, inde
pendence has come and the whole cli
mate has changed. Because of this 
change, what is this English-Hindi 
controversy now? If English were so 
easy to be replaced, the makers o£ our 
constitution in 1950 would have said 
let us have Hindi alone and no English 
at all. But they were wise and /erv 
practical people with lot of common- 
sense. They had, therefore, put in 
certain constitutional provisions. 7 
will not go into those details for -vant 
of time hut I will only suggest that 
they have mentioned that although 
Hindi in devnagari script is the offi
cial language of the Union that for a 
period of first 15 years, upto 25th 
January. 1{»65, English shall also re
main as an official language side by 
side with Hindi, and only after 15 
years, if at that time the people 
thought, this Parliament thought that 
Hindi is not yet being able to replace 
adequately English, it will continue 
for such a period as is practicably 
found necessary and essential both for 
official purposes as well as for integra
tion and for unity. If that is so, then 
obviously. English will continue as 
long as Hmdr has not become accep
table in all parts b y  the people. That 
is my contention.

Some people are-arguing that' Article- 
343 (3>— in fact, the whole Article 343 
—needs to be amended. My friend, 
Shri Somasundaram and his colleague, 
Shri Ramamurthy have even asked *n 
this Resolution that, if pecessary, let 
the amendment 0f the constitution take 
place and let English become as an 
additional language, as a link langu
age as long as non-Hindi speaking 
people are not able to converse freely* 
and conveniently in Hindi, which Is 
the only official language under the 
constitution. Mr Ramamurthy’s and 
Mr. Somasundaram’s Resolution makes 
mention of Pandit Nehru. 1 want this 
hon. House to recollect what Pandit 
Nehru said. Here is my friend, Mr. 
Barrow sitting, one of the two Mem
bers of the Anglo-Indian community. 
It was on August 7, 1959 that a pri
vate Member's Resolution was moved 
in this House and that was moved by 
my friend, Shri Frank Anthony. He- 
wanted English to be included in the 
Eighth Schedule of our Constitution. 
That Resolution was discussed on the 
floor of this House. At that time what 
was it that Pandit Nehru said? 1 want 
those people who talk about Pandit 
Nehru and respect him to remember 
these words with great care and cau
tion. He asked as to why English 
should continue? Not because English 
is spoken by many people in India, 
not because English is the language 
of Shakespere and Milton but because 
it is practicable and it is a window 
to the world for us. But before I am 
able to come to ar^uc on “a window 
to the world” , I want to read out 
two very important and significant 
paragraphs from Pandit Nehru's 
speech on that occasion, on August 7» 
1959. I quote:

“ I believe also, two things. As I 
just said, there must be no imposi
tion. Secondly, for an indefinite
period— I do no! know how long—I 
should have, I would have, English 
as an associate additional language 
which ran be us«'d, not because of 
facilities and all that, though there 
is something in that, but because J 
do not wish the people of the non- 
Hindi areas to feel that certain doors
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of advance are closed to them, be
cause they are forced to correspond 
—the Government, I mean—in the 
Hindi language, they can correspond 

in English. So, I would have it 
as an alternate language as long as 
people require it and the decision for 
that, I would leave not to the Hxndi- 
knowmg people, but to the ion- 
Hindi-knowing people.”

Further, %in  the same speech, Pandit 
.Nehru said:

“I will repeat what I mean. Hindi 
progressively develops; I try for that 
but I have Engli& to come into the 
picture to the used as long as people 
require it. Some States have follow
ed it; they can go on using it and 
gradually allow languages to de
velop and to replace English.”

Then, very briefly, I would refer also 
to  Rajaji, another great leader. Don’t 
forget that Rajaji was one of the 

-pioneers in south India for the de
velopment and propagation of Hindi 
language. The Dakshtn Bharat Hindi 
Prechar Sabha was founded by him. 
Even he came to a conclusion, after 
.seeing the over-enthusiaism of Hindi 
zealots who were talking of Hindi but 
not doing much to propagate Hindi 
which is significant, and he gave this 
Tr»p*mngp in the Swarajya (Annual 
Number 1969). I quote a couple of 
lines from Rajaji’s message:

“You should never think of foist
ing Hindi on the peoples of non- 
Hindi States against their will Your 
unthinking zeal harms and will con
tinue to harm the cause which you 
are espousing. You should know 
the elementary fact that to all men 
their mother tongue is as near as 
their skin. It is woven into the 
warp and woof of their thought. 
Your insistence on Hindi as the link 
and the official language harms the 

•.cause of national integration, Hindi- 
jingoism naturally arouses the ire 
and opposition ol the non-®lndi- 
jpeakfof people."

What is the situation now? In the 
last Parliament, this question hardly 
arose. I remember vividly we never 
quarreled, whether Hindi or English, 
all the more because simultaneous 
interpretation was there. While I am 
talking of simultaneous interpretation, 
may I also make a point lest I for
get it. It is an important point. The 
simultaneous interpretation m all the 
languages in spite of thirty years 
having been gone by has not become 
a practice in this Parliament of our 
country. I And, among the south 
Indian languages, only in two langu
ages there is simultaneous interpreta
tion. Only Malayalam and Tamil are 
being interpreted simultaneously by 
the Interpreters. But what about 
Telugu, Kannada, Gujarati, Marathi, 
Oriya and many other languages? For 
Bengali, of course, it is there. All these 
languages are yet to be simultaneously 
interpreted. The hon. Speaker has 
been telling us that there are difficul
ties, that advertisements have gone 
but the Interpreters are not available.

How can they be available? If the 
Interpreters are given such a small 
salary, such a small pittance, how can 
they be available to the Parliament of 
India? In the United Nations where 
there are five major languages, and 
now the sixth language, Arabic having 
been added to it, an Interpreter gets 
as much as Rs. 5000 per month. If you 
are prepared to give them adequate 
and decent salary, they will come for
ward. The Interpreters’ job is not 
only to sit in this House from 11 A.M. 
till the House rises but they have to 
go on simultaneously interpreting the 
speeches in all the languages My God, 
at what speed’ At the speed of ‘ Raj- 
dhani Express” ! They will go on doing 
the simultaneous interpretation. They 
are our alter-ego. Only a thin glass 
separates them from us in this House. 
What do we pay them? We pay them 
very little. This aspect of the pro
blem has to be tackled. Their grades 
have to be improved to such a level 
that more talented and expert peotfte 
will be available to this Parliament pf 
India. On this, money cannot be the



only consideration In selecting these 
people. It that is so, I conclude by 
saying that this question had not 
arisen in the last Parliament, but this 
time it has arisen. Why? The reason 
ig obvious. Politically speaking, it so 
happens that my friends from the 
Janata Party who are in a majority, 
most of that majority happens to come 
from the northern bell. They are 
happy about it. Speaking for myself 
I am happy that the Janata Govern- 
ment came into power because of the 
emergency and the authoritarianism 
of the erstwhile congress Government 
which had now been demolished. So 
far so good. But do not let this enthus
iasm drive you too fast and too quick 
ly! Do not let you feel that because 
you are in a majority from a parti
cular belt, that therefore you are con
sidering the entire country equal to 
your own northern belt! The northern 
belt is part of India, but the northern 
belt is not the whole of India. There
fore, do not let the unity of India be 
endangered’—that is my sincere, hum
ble and honest prayer—-and let not 
the integrity of this country be put 
into jeopardy by equating your pre
sent mood of majority with the entirety 
of the nation and thereby doing some
thing which even Pandit Jawaharlal 
Nehru and many other leaders did not 
do for 30 years for the obvious prac
tical common sense reason. Why do 
you want t0 participate matters and 
do things which are very sensitive, 
which are very explosive?
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The recent elections in the South 
have given us a warning. Do 
we want the repetition of that 
thing to happen? Do we want 
that authoritarian tendency to 
come back again on the political scene 
under the same sort of excuses? If 
you give that excuse, then authorita
rian tendencies are only top ready, 
too willing, too eager to come 
on the horizon. Shall we give them 
fq.î  excuses, or shall we rather say 
that language is important, but Joining 
hearts is more important? If that is 
m» I  want my friends from the Janata 
parly to remember vividly the example
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ol Canada. The Canadian federation 
has faced many explosive situations 
because of their difficulty with English 
and French, and the moment they 
tried to do one thing or the other, the 
balance was upset and the entire 
Canadian federation was in jeopardy. 
Therefore, we are a federal polity, we 
are rich in diversity. Let this <iiver- 
sity remain, as long as they are able 
to get one link language. Let second 
or additional language English con
tinue; and let it remain so, as long as 
people in the South feel that Hindi is 
not yet their language and until a day 
comes when they are able to own it, 
they are able to understand it, they 
are able to study it. 1 can tell you one 
thing about Hindi If wei got to south— 
as I have sometimes gone—you will 
find that Hindi is spreading *here. 
But let us spread it naturally, let us 
spread it in an educational way, let us 
spread it in a persuasive way and not 
in this coercive way and certainly not 
in this dictatorial way which has conv^ 
after this new party came into power 
thinking because they are speaking 
Hindi, automatically they are patriots 
and somebody not speaking Hindi is 
unpatriotic. Why do you become so 
uncharitable? Why do you become go 
irrational? I may speak the English 
language but I may not be less patrio
tic in terms of patriotism and love for 
my motherland than any one of the 
people speaking the Hindi language. 
It is not a question, in which language 
you speak. It is a question of attitude 
and the general eagerness and the 
enthusiasm to keep the country to
gether.

If that is so, I am concluding my 
speech by asking three simple ques
tions in three simple propositions. I 
am asking this question. Is this an 
urgent issue? Is the language issue fa  
urgent issue? If somebody says in 
Hindi that he is poor and if somebody 
says 1» &ogU*h that he is poor, the 
fact remains that both are poor. 
Which language they use is not Urtjport- 
ant. The fact that both are poor is 
important. Therefore, let us do -jonw 
thing to eradicate poverty rather
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create this artificial controversy and 
divide this country meaningless ly 
That is mv question No I Secondly, 
what has happened to our priorities’  
Supposing everybody speaks in Hinli 
Would you say that India is a better 
country with all the poverty, with all 
the diseases and with all the sxplo ta- 
tion merely because they all speak 
faindi’  Therefore, what is the priori
ty’  And thirdly (3) Why this 
coercion’  If you answer all these 
questions which 1 think are simple and 
they ought to be simple, then 1 git 
down by saying that let us have per
suasion, let us have education and let 
us not make this issue unnecessarily a 
hot political issue let us not have any 
controversy on this

Let Us remember the eternal message 
of the ancient scripture old Rig Veda, 
the Rig Veda philosophy is also ■mown 
by the people In the south Of course, 
Sanskrit language has gone every
where Common words of Sanskrit 
are everywhere What does the Rig 
Veda say’  In one of the walls o f the 
Committee Rooms in the Parliament 
House, there is an inscription about it 
J«d I want to quote only the first 
three lines of that long and beautiful 
quotation I would conclude by making 
an appeal to mv friends m the Janata 
Party especially to those who rotn  ̂
from the northern belt I am with 
them in the propagation of Hindi but 
I am not with them if they try to 
dictate or dominate by the fact lhat 
Jhey ir0 in power at the moment 
That is not the way What does the 
Rig Veda It says let us nil *?o
together iet us all think together 
Why’  We all belong to the same 
country India hag been one land 
India his had one culture in the 
midst of rich diversities There were 
many languages in the past today aiso 
there are many languages Languages 
have ne\or divided the countr> But 
too much insistence on a particular 
language h is dividi l the countn 
Language s i s such have never done 
that Our unity depends on culture

our unity depends on our way o l 
living on our past heritage and on the 
ancient message which is, even now, 
fresh and modem The Rig Veda 
says

1

This is the message I, therefore, 
make this request to my friends in the 
Janata Party let us all go together, 
let us sit together, let as do things 
together and not carry on something 
at the cost of many people being felt 
injured or insulted or humiliated t  
hope my friends in the Janata Party 
will take this point in the spirit In 
which I have tried to offer these view*

1622 hrs.
[Shri Dhxrendranath Basu in the 

Choir]

'fTRrcfti «n*rr *h ih

otisi | wit f r p iw -  
? t r t  * n p r  fa? * *  fcr

it art art flr ^ tt ®it *PTnr-
|tr I  =ant eff sft $1,

v^T?Frr *rreflr
qT ^hrnft sift ? t ’snf
7^5?rr«r E*nr ? t f r ^ r n r  *?r

fa *  r  tpttt
«fV f r  f?% it qfTspf q-

»TPTf^T ^  f̂cTT Wf®FT TT ^WfWFT 
$T «RTT5f fatfV f^rwt «TWT *FT HfTTT 
^  fsprr f^T^crpft t t
asrrrfaarT 1

ft *rre> w&n snf *rr f r  
f^ fr  m ^ T  ^  t  fnr t w
faTTtft1 I 3TT TT»T TT 
t  V\r FR ?rWT TT

*pn* f  , % n  fa ts*
m m  fa: $*r *tt»t
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inNft-fircfoflf f  i 5 *
$ %  tar % taft t o r  1

SHBl C. N. VISVANATHAN (Tirup- 
pattur): Hindi is also a foreign langu
age of Tamil Nadu and other non- 
Hindi speaking states.

N  w n w i v m  : S irrc 
aft? wx srnbrr fr  *R?frr xsw 
n ^ -wn, w r ,  arnnft,
tjfiraiT irr *r <TT?ft 5r artSf 1 # « n * f t  *rnr- 
t o t  vf?r fr n jp r  foarra 1 * *  £ * 9 5  
*rosft t o t  % srfcT t o r  ^  -tftf, rfr 
spt * r m  v r  fiw rc r ?

inr % ?ftn>T
*  g m  uror if m  ^  ^  
*w n ? *r  «ft fn rr *i7 f r  «rr, cfr % 

t o t  ?FT f a m  m  1
c r f^ r  * f t r  t o t  i f  tfr  T n m r»r
fatft » r f , w ?rr *nsrar * r t r  fc, 
^  srnfft * n b f t  t o t  m
*r&¥t$i &rm * T |  ft? ij?riTr5r*r, 
crfim , **rs ?pt»t, srrfe t o t o t
% »T8Tt % f w *  %■ trsp f^R TR > um i

m t  i t  snrn- wtw n *  *  m s m  
?&TT | I *T fT O ?  «TCFPfT *Tk 
^TpWRf ^  ?n*TT t  I 'JR <TPT VTTTT *Ftf

afrs»ft w V  «n n r *r t o t  t  
s r ^ ^ f t , ^ 5̂  ^ i m r  wi*ft 1

^trr '5TTcTT £ f% wibft sprrrfeftsr 
t o t  | 1 fsrfrrV $r *rfaft *rrTr *ft 
f ^ R T R  p r r  t .  ? w
t o t  w\t w «f)r  w m  w  f o m r  |*tt 
m «fVT qr?ft ctot <*>nsrt f i r * *  t o k  

’RTT̂ ft VteFt ZTWt 
*rr rnr jfsrar ir srfsnp ?rt ’fcrr sit 
?fr qjRffV t o t  vr *ft sr^rr 
fPfr £ *rr «rr 1 a w  ^  * r o *
€PT OT jafn ffjrqT *  T̂TZTT «TT eft 'TFft
trr«rr vr vt $x err «rn
126 LS—12.

?m v t inRflr 'JH % v|«ti ̂ i^di
g, w  ^  WV*fV 1TWT f ,  w  
^ rq ^ fr t o t  fc, v t p t p t # ^ f r  

fsm ? r ^ » r  |  w t  s n ? f r  i n ^ n w r r
t  *TT ^  %frK WITT 1 3 * v m x f t  %  ^  
frr ^  5TTWV f f  JTT ^ ?  *

*  XT? af̂ TT ^rrpr ^ ft? ^
?W  t , f̂ RT ^  f  W lT -W  I 
p r  s P T 'ft  h f i t  %  i r r f e r  f ^ r r C V i r w  
t  f s n r  t o t  ^  ^  s r w  u n r

’SRcTT ^ r, f * « H  I r ,

# , ^ r  ^  ^  f  %  s r fk  ^  v t f t
% f R  *1̂ 1 T^TT ^ I

^ V *  * n  t  ftr % f̂ TT 
v s fc T  ^ r a h r  I  I t  ^  ap^HT 

f r  ^ri'T f f p f t  v t  i n f q t r  1 ^  <ft s ^ r r  f?
^ f t  s r r ^ f w  t o t  |  ^  T O r  

H  t K ^ K  ¥ T  ^>;T R T T  ^ f i fc T
*T H *T W * T

%  ftnflr s w ^ r a ft  s ft  s r r ^ ft n r  i t t t t  ^  
^r?ft s r r ^ t e  t o t  «  ? R * r r e  w  

^  1 kF §  s n ^ f w  T O n f r  ?pV « t t
^ 5 r n r . 1 ^ T ^ f t p F  * n * r o « f ¥  ’ P t  w « c
*rTKTrn t  I f *T T ^  W ^ T  ^ T %  f ^  
?T*:R7»T |  I f f 5̂  %  SrftT f 3 R R T  ^ F * r R "  1 1 
^ n P R ,  %  srf?r < ft
T O H  t  I ^  < t  f r m t  f t ^ V T a i f r  T O R
1 1 sfij ’• ft  f p r r f t  m ^ v r m  % 1

SrfarsT WTcT S  ^ F^ T T  ^ c I T  |  » 
Trsp f?57 * r  t ^ T  «»T cTT ^ R T t  %  a f t  
SST5TT f t ®  % o  #  *TT *ft |
^ F f r  *TT WT«ft 5RTT?T W I?ft ^ « T T  <TT s f W ^  
^  fa  ^f^nr %(H
f r o f  ap f %  s ftift  ^rr f t w n r  ?> 1 1

w  *r ?  Jrm srT s f ^ * r r , s f t m r  %  ^ rt 
^ 3 f t  z n  f a s f  % n f  1 1  ^ r r |
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TtrrfirT frrir 3?  3ft w
5fn ^  sr^r, f^ r r ,
T rererre, v \ s r ^ ft
%  Sfssrct t f t r  f r o s  %  srf?r «tpt %  
-fesff #  «fr?r *r t  s -w tft  $  tft s t t  tfr 

'  ^  * f c r r r  :? n f ^  f a s r i b f t  %  ^  ^  
cfrr ^r»ft ’ f t  f ^ n r  i T  s w  
% sriNt «rm  % *  *nft «F**fte 

spt ^  t ,  ^ r  ^  ^  «n*r
55 ?nft * r ^  1 ^Hf^Tcr snhrfr ^
f g y e rw % %*& s**r % «fWr ^  srr 
<rt ftr f̂nr t , 3tt »r<te t , r̂t fa s t  
% ^ f t  qrfiw fft | farro
^ r tT t ^ T  |  I

3ft erfsprr % * r f  |  m  tr t  ^^?tt 
• T̂T̂ rrT p , #  ^r%fY-^fr s * V  * ^ r  %  *rm  
5 ^ - * ^  gf t f k  *>srerr p  for 
^ r m r s r  s n r r  3 $  srnrct f ^ c T R  % 

ir  o t?  < rrt ^r%?r «rf%r?r ^ p ^ t t  
f?TT T T  ^ r t t t  v t  JTP^rarr
f*r^ *fpT 1 f̂*sT°r % stst: TnrirsmfV 
5 T T W  % ^ r r r f ^ T  ^ r n r r
%far?r ^ r  % t r w t o H  *>'T %ar?T cnfasr- 

ir  ^  *f t  a t t  % t ^t frroT, ’ tj^ t

tTTTcT i t  ^ T  ^r « T F ^ T  =FT S R T ^  ^
?nrr ** f t  f ¥  srnr ^  snr^ft %  h t c t t t  ir 

T TW T^W )’ ^TPPFT # 591%  *T #5f
t^ t t  1 T n rre rm t ^ r m r  w t  snrc 
f ^ T F f t  «rm  % m v m  tr *rrcr %
3JTT eft VTTcT %  B?tT

fjffr  BflT cpfr ^ T  *r  sm ^f? ¥ T  5 R T T  
f  W  ^tcTT I ’̂ r f^ t r  *Tjjffr 3TcT STT7  ^T 
WfZffft f r f t  I

r̂r f ^ - st̂ st % vfr̂ r | ^ r  %
% =ferrMTyV TgV ̂  1 w fV  ̂ nrryV 
% f̂ fJFiT % wwt f t  «fr»ir ^
Tqrr ^ I %cTT eft ^ SrtTT % q  sflT
^arr^r t |  1 1  f ^ t s r ^ r  %

% jffiT 5t fg^ft sr^r % *mn <pt

?nr<H f^nr « fk  w g #  sfm% % mvn 
irvrft sr*?ft m  m fa  fam  %tux « f a w

^c!T t  rS T  ?T79 «I*T% T |  I %cTT
f jr ^  sĵ »r % «rh: srihfr, ??r ?tt?
^Rt sr’Tft % jfcjf? spr % «R 

^wnrr 1 fVn>
flftvw  vr f̂ PT ?>Tr ftm  f^ r *Ptf jtt.

utot m  m  srrzpft f^ ^rr?r 
*ft??T3;sftf*ff<n:faTn%*ft sr^r% 
?ft»fr % fwp q? ^ ?ft
f^r ?>rr m  f^rr fgsffrTPft 3ft vmr

i t t  I ?5frf5rn «rrq
» W  «JfT $ , w rr  q N ? p ( l  f«r
'̂ RrT ^ W2TT %, JĴ T % «T?T
?r ^tf f^FT spfTT 3PT T̂ «rf’Jsr
irreft*! r r  m ^ i  srFfr stt m

»rFrr % it sn<r
^ R fN  & TT % f̂T?5r T̂ T T  ?TT?T
& j sftrfrar *p  ̂wr w *  m i *v wtf*m?r 

irk  ^mrr ift f^r?T 1 m  
^ 3rrfT^T*rrfr^r^*TR »?n*r w&rrz 
fa  vihft vrm wsz ?m?T %— D- 
^pt ^t =frV?ft %7tt ^— wfrsrt nrrcr ir 
?r«rar sxjT̂ r ^  t  » fp^w R  ^ ’sf^t 
ftnr4t «TT̂ rt t, fT*rnr tttotot %
vrs?T f t  *f t  t f r f m , ?tt «rnr ^  
far r̂tafy trm % s w  ^  % TT^-^rt 
*4> fVf 1 m aft- «jt«ft *r %*y*?rRf 
"*rm % i|̂ rnr% «*trt bi«?  ̂1 «râ ft 
«rmr % f^TfrrnfV f̂ rrî TT vrrfsror
^  t  1

WI'Tf̂ T *Tft r̂, 4 1  Tf^ s •tpt i w 7  
% ift?ft f̂r r̂ar «r*Fn ir »rnn srmr t, 
m «r? ^#ft % fWT t o r r  vFrf^r 
^ r r  i ,  ¥k*r &r vr  spy*!* *rr 
%srirsft%« r n r T r  f ,  fTT̂ rrr «fd*iiti«, 
ar? fa r t  ^ f t  f t  $p#^=nr t o t  | i 
%?rT sf) ^ritr ^?r  ̂ 3w wnrmV
f t  ? r y i t  «pt % ^ r  f w ,  ^  W t %  
t o t  »rm apr ̂ t t t  f^nt «n,
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»rm  vr ^ r r r  Tmr «rr, wrtfr 
q?r *rsT*r^faw r«rn

^i^?rr 5— qfa  2 sR n rt  wNrt 
r̂f?r% arrwlr % M  *rtatft 

^  s t w t  % *bg*TT f% ^ r % fw  q fcfa rf 
ir VRifor % 1 wnr % f?w 20 
jrfa-*r<r sftfacr m  qfe 
w r  s s  tit 30 srRTflrer *ft £*f, <ra 

^r ffr ^frf «rnr%
9̂T % 3 *  «ft«ff % fa* firT ^t «R̂ V̂ 

^  3«T5f |, 3*1 «ft * r t ^  vt*
srr w«r«T s t fa q  1$  w r  tT « «r % «rr5r«rt 
5* fa# ? i?qr % grrcr ^ r r  wrffrr f -  
q fc mv snrsft vl- ^  ^  ?r«n% t|»t 
'Tt *Trf af(orj»T<.' ^ftsrtsFW  ij  j^r^r 
jfc x *  ®rV cf>® ts  sTrom, *r*r % 

s<t* sr̂ ur % Bfmf © tr-
* jtM , sft «r#3fV srwr 1 1 f 1* stft 
tR  ^  «TWT 3TP3FTT JTft ^Tpr *rf%* 
^frqT wsr, ^  #
TP^Tfrr, *T*q<TT, ^ -ffT  F̂T f̂ r̂ T’T 
cR- ffr w ft  *mr #  *nro?r f*rr 1 1 
T̂R-fT̂ f *ft *ft «rrqrr %, f̂tWr, ^rr

m  tit *m r w rr 1 1 ?tpt «frt tit qte-
TTC ’TT ?T«ft tit ■*TT̂TT ftWMMI
?tt * ?  ^ n r r ,  s tft § ^T«ft
spt #?T % f̂ W r̂eq- sp?,
eft «ref '̂ r|f sffar *r%*rr 1 wnr̂ rr |, 
?*t vfr %crit «rm  %  srfa s r - t .  ? m t  
r̂r*rr % srfcr sto tr  |, %f«Fr f̂ |^TR 
% f * r  * r r ^  w rrr  % s rf? r^ rf ^ * t f t
&, *  *rrpTW % JTfir £ «rY< n rr^  
TRTqT % srRr 1 1

*f fT«r 3r>y VT STTW <f!W ^ %  <rTT
f ^ « f r r w 3ft ^ T ^ m »R r4^ T ^ t f^  1 
t  f ^ t  ^r ?nr4^ ^  f ,  wafV 
wrr fa rts ft i  1 f^ t  ^ r  tit t t * ?  wm 
«r̂  qT *  sr̂ , ttc£ »n«rr
#  »rft q r  r̂r ?rftR?R ^  1 1 * ft

d r * f d , w * ,  *TcT*rrerRr, ^ r w r , 
^ rfv rT  « f t r  ^ r  ^ t  » r « r  m t  w rm f t i t  
w r i t  * r ^ , q- t it
m r ^ T  ^ r  « f t r  vvj w z f t  t  
f«ramcf *pt wRT?r-sr3TJr jfr , i f
t e r  ff^ T T ift  TTTTR f t  f ^ t  *  
t | ,  *  ^ t ,  % f^PT *r# 3 ft x$ ft wrffz, 
tftr wwm'r $r ^  *rte
« r T 7 ^ ^ N - ? f  f t r a r R ^ t  1

•ft %o »ft*rw : Sr q[v r̂?r 
^ r r  'TTf5rr f — ^ *r  ?r>fr * f t  m tfr  
^  T O  sftfir * ^ t  f ,  5 T f^ r  «r?t
^rtflRft KTPTT ^Tf^ q -, q ^  ^ T  p fT *

1 ^  ^>i‘t til *rihft n w i ^ r f  
rftfir * f V  f ,  ? *t s fv ^ ft  pf^t

qr?t «*frr #  ^ 1  ^T%q,
WtWt T? ®>¥ ^JTT, *TT<T f¥?T1^ 

*??T titfiHT I

«ft f  w»r ^  mrmoi tmnf : ^ r
?ft*t V T T  TK WfcSt %  f ? R  f a n  & ? *fo rr 
w r  sR,r?ft s n t f^ R . « r m  ^r ^ R t ? T T  

crsr %* t it  t i r t  ^ r s r  * f t  i , 
# f o *  ^  «r^ 3 ft %  f a f n f t  1 1

SHRI A. E. T. BARROW (Nominat
ed—Anglo-Indians): After the emo
tional outburst of my friend, the pre
vious speaker, I propose to be very 
factual.

I rise to support unequivocally the 
resolution before the House. It is un
fortunate that I have to assert—al
though to me it is axiomatic—that 
English is an Indian language because 
it is the mother tongue of the Anglo- 
Indian community and the Anglo- 
Indian community is an Indian com
munity. Therefore, English is an 
Indian language.

Judicial seal was given to this fac
tual position that English is an Indian
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language, because it is the mother 
tongue of Anglo Indian community in 
the judgement of the Chief Justice. 
Mr. M. C. Chagla, in 1954, when 
Striking down the Order of the then 
Bombay Government, of which my 
friend, Morarji Desai was the Chief 
Minister. The order sought t0 debar 
&hools from instructing children 
through the medium, of English “who 
were not members of the Anglo-Indian 
community or citizens of Asiatic 
dercent ”

In the courso of his historic judge
ment Mr. Justice Chagla said:

“ . . .  Therefore in the eye of the 
Constitution no distinction is made 
between the English language and 
the language spoken by other Indian 
minorities......... But in the Constitu
tional sense and that is the only 
sense we are concerned with—it is 
ris such an Indian language to-day, as 
much recognised by the Constitu
tion, and as much entitled 
to protection as any other language 
spoken by any other section 01 com
munity m this country

We Anglo-Indians are proud of 
be.ng an Indian community, we are also 
proud of our inalienable Indian birth
right. Our sons and daughters have 
fought ghoulder to shoulder and shed 
iheir blood with members of other 
communities, in the campaigns in 
Kashmir, Pakistan, Kutch and Bangla 
Desh, their names illuminate the 
scrolls of military history.

Therefore, when some members of 
the Treasury Benches refer to English 
as a foreign language or pass dispa
raging remarks about English whether 
wittingly or unwittingly. I say with 
sorrow it is gratuitous insult to the 
Anglo-India community. I as an indi
vidual can forgive them for their tres
passes but the scarg caused by their 
wounding words cannot be easily obli
terated Do not wound the feelings 
of the Anglo-Indian community.

I now refer to the Nehru formula. 
Shn Mavalankar has also referred to
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it. Prank Anthony had moved a pri
vate membei’s resolution m this Lok 
Sabha to the effect that English should 
be included in the Eighth Schedule o£ 
the Constitution of India.

Replying to the debate on 7th 
August. 1959 Pandit Jawaharlal Nehru
said:

“ . . . . I  believe also two things. 
As I just said, there must be no im
position. Secondly, for an indefinite 
period—I do not know how long—I  
should have, I would have, English 
as an associate, additional language 
which can be used not because o f  
facilities and all that, though 
there is something in that, 
but because I do not wish the 
people ot non-Hindi areas <o feeI 
that certain doors of advance are 
closed to "hem, because they a-a 
forced to correspond—the Govern
ment, I mean—in the Hindi lan
guage. They can correspond in Eng
lish. So, I would have It as an alter
nate language as long as people re
quire it and the decision for that,
I would leave not to the Hindi- 
knowing people, but to the non- 
Hindi knowing people. .
I belive that all persons whose 

mother tongue is not Hindi have ac
claimed this as an inspired declara
tion of a statesmen of the highest 
order.

Apart from this, I would like to 
stress the importance of ilu» English 
language. Under Article 348 of the 
Constitution of India English is the 
language of the Supreme Court. It is 
also the only authoritative language 
for Acts passed by Parliament and the 
State Legislatures for Ordinances and 
for any orders, regulations or bye- 
made by Parliament or Legislatures.

It is also the official language in 
some of the North Eastern States— 
Meghalaya. Nagaland and also Aruna-
chai Pradesh

II is the language of higher educa
tion. It is the only instrument of co
ordination in the reaches of higher 
education. This wag laid down in
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1962 by the Supreme court in the 
Gujarat University case. The Gujarat 
University wanted to have two media, 
Hindi or Gujarati. The Supreme Court 
held that for coordination and determi
nation of standards for higher educa
tion, English shall be there.
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The Indian Medical Council has 
•adopted a Resolution that in order to 
maintain uniform standards in under
graduate and post-graduate medical 
fducation throughout the country and 
to utilise fully the world literature in 
teaching, patient-care and research, 
English should continue till such time 
as some other link language with an 
adequate scientific literature is fully 
•developed to replace it.

Sir. the Indian Council of the Insti
tute of Engineers also passed a similar 
resolution.

I want to refute the canard that only
2 per rent of the population know 
English A recent survey has shown 
that at any one time there are 25 mil
lion people from the primary stage 
right up to the University fetage study
ing through the medium oi English. 
The other important thing is this: 
because of historic circumstances, 
English has. over a period of 300 years, 
permeated evenly, the language pat
tern of the country. It is not a ques
tion of having a majority in a parti
cular belt. It is a link language be
cause it has permeated evenly the 
language pattern in th& country. 
Therefore, English must continue to 
be a link language.

Whilst English—if I may emphasise 
this point—-is the mother tongue of 
the Anglo-Indian community, it is the 
‘other’ tongue of millions of my fellow 
countrymen. I don’t use the terms first 
language and the second .language! 
We are all more or less bilingual and 
millions of our countrymen are func
tionally bilingual in their own mother 
tongue and in English.

It is becaus of the utterances and 
attitudes of some oi the Janata Party 
leaders, the only reassurance for non- 
Hindi speaking people will be, a Consti
tutional amendment for English to be 
the additional and associate link lan
guage. Because of this growing threat 
of imposition, Hindi today has the uni
que but dubious distinction of being 
a link language that divides. It may 
sound paradoxical. Sir, but it is quite 
in order grammatically. In English 
there is a figure of speech called ‘Oxy
moron’ where two contradictory terms 
are combined for descriptive purpos
es. Because the threat of imposition is 
growing. Hindi is a language that divi
des. And, Sir, I would like to say 
this that, as the language of advance
ment, we must have English.
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Sir, I am quoting from Jawaharlal 
Nehru:

‘It is inevitable that in the present 
stage of our development, with our 
Five-year Plans, industrialisation, 
mechanisation, scientific progress 
and research, you cannot progress 
b> all the Indian languages put 
together. ] gay that definitely today, 
and if you want to stick to them 
only without foreign languages, 
you do noj go ahead.. .Science today 
goes into the jet ago, atomic energy, 
space travel, automation and all 
that.’

Now, Sir, 1 also want to auote the 
words of Dr. Sarvapalli Radhakrjsh- 
nan, our Philosopher—President;

‘If, under sentimental urges, we 
should give up English, we would 
cut ourselves off from the living 
streams of ever-growing know
ledge. English is the only means 
of preventing our isolation from 
the world and we will act unwisely 
if we allow ourselves to be enve
loped jn the folds of a dark curtain 
of ignorance.’
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Finally, Rajaji described English as 

Saraswati's gilt to India. Let us 
cherish it by enshrining it in our 
Constitution.

SHRI M. KALYANASUNDARAM 
(Tiruchirapalli): Mr. Chairman, Sir,
thjs resolution does not seek any
thing more than what has been accep
ted in this House as the only way 
o f solving the language problem. 
Pandit Jawaharlal Nehru, a great 
democrat that he was, a national lea
der, who was interested in the unity 
of the country saw to it by making 
English also as the Associate lan
guage. What is the purpose of a link 
language if that language fails to 
cieate the necessary link among the 
various linguistic nationalities and 
linguistic states of our country. The 
Teality in this country must be reco
gnised that we are a country of diffe
rent nationalities speaking different 
languages.

Some of our Hindu friends are not 
even, I am very sorry to say so, pre
pared to take note of the history of 
our country. If English was thrust 
on us for over 200 years that is be
cause our country fell under them. 
They built railways. They 
built the means of communication. 
So, the unity of the country was 
made possible because of the rail
ways, because of the means of com
munication and similarly, because of 
English, the administration, the Cen
tral administration also was possible. 
They might have done it for their 
own purpose. But to say that Eng
lish should be removed immediately 
and, in its place, Hindi should be 
made the link language will not serve 
the purpose for which our friends 
want a link language.

Now why are they in such a hurry 
about the language problem? Mr. 
Mavalankar rightly questioned but he 
did not find an answer. In my- 
opinion, they are in a hurry because 
in the South today they have toiled 
to get a majority. They have failed

363 Continuance of MARCH 31, 1978 English as additional 364 
Unk language (Res.) 

even to gain a foothold in the North, 
in the Hindi belt alone they have got 
a majority. Now, there is a danger 
to that majority. They want to have 
that hold strengthened in the Hindi 
belt by raising the bogie of this lan
guage. There are more urgent pro
blems. Their economic policies are 
wrong; they are reactionary. They 
have failed to retain the support 
which they gained in 1977 Lok Sabha 
Elections in the Hindi belt. That is 
why they are resorting to the diver- 
sionist tactics by raising the language 
issue just to show to the Hindi speak
ing people that they are the cham
pions of the Hindi language. They 
want to retain their hold. That is 
why they are in a hurry in raising 
this language issue.

Some of the Hindi friends were 
telling us about the greatness of these 
regional languages. Then why not 
we have Tamil, Gujarati, Malayalam, 
Telugu as a link? I shall be really 
inclined to accept their generosity.
I will even appreciate that they have 
such a great respect for all the Indian 
languages. But can I put one ques
tion in this regard? This House has 
passed a resolution on the 3-language 
formula. This Official Language Act 
alone is not a solution to the lan
guage piioblejm. This Offiaial Lan
guages Act supported by a resolution, 
making 3-language formula, is also a 
part of the official language formula. 
What do we see in the Hindi regions? 
Three language formula means re* 
gional language, Hindi and any other 
Indian language. For the South, it 
may mean the regional language of 
that State. For Tamil Nadu, it will 
mean Tamil, English and Hindi. 
Similarly, for Hindi region, it will 
mean Hindi, English and any one of 
the Indian languages, preferably a 
South Indian language. They speak 
of love for the regional languages. 
May I ask what happened to three- 
language formula? There is only one 
language. Now, State after State— 
Bihar, U.P. etc. every Hindi speaking 
State—-is declaring that they w ill 
have only Hindi, not even TJtduw
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leave alone the South Indian lan
guages. This is how they are imple
menting Jawaharlal Nehru’s formula. 
When they have such an attitude to 
other Indian languages, how can we 
expect unity in our country? The 
unity of this country is more impor
tant than the love for some languages. 
I agree that language is a very sensi
tive issue. It will be the same for 
the South Indians. It is very difficult 
for South Indians to learn Hindi. 
They say that they are learning it. 
But it is very difficult to learn it. 
Even if one masters mathematics or 
engineering, however skillful one 
may be in his regional language, in 
Tamil Nadu, how he will be useful 
in Hindi region unless he masters 
Hindi language. So, ultimately it will 
lead that all non-Hindi speaking 
people should learn other subjects in 
Hindi. Then only they will be able 
to serve at the national level. So, it 
is an imposition of Hindi indirectly. 
They say orally that they are not 
imposing Hindi. So far as South In
dians are concerned, theiy have a dis
tinct culture, they speak a distinct 
language, nothing in common in bet
ween. This fact must be taken note 
of. The way in which Hindi is 
sought to be introduced, the way in 
which English is sought to be elimi
nated, will amount to a genocide 
against non-Hindi speaking people. 
That js why the assurance given by 
Pandit Jawaharlal Nehru, the resolu
tion adopted by this House and the 
Official Language Act must be pre
served and they must be faithfully 
implemented in all the States, not 
only in the Southern States but In 
all the States. Unless it is imple
mented in the Hindi speaking States, 
how will thtey have any right to ask 
Tamil Nadu or any other State to 
learn Hindi. As a reaction to this, 
the Tamil Nadu State Government 
has introduced only two languages, 
that is, Tamil and English and no 
Hindi. In my opinion, they are 
justified because of this attitude, be
cause of the attitude of the Hindi 
speaking friends. It is not an issue 
between D.M.K. and the Centre, it is

not an issue between Tamil and 
Hindi. It is a question connected 
with the unity of this country, the 
integration of this country. So, I 
appeal to our Janata friends to re
consider their attitude and desist 
from doing anything that will be 
harmful to the unity of this country.

m v  ( s f ta T )  :  m m f t r

TTfter, f s  fW t * t

VTOW *̂TT I «TR«IK
*>'T JRfe fiPTT ir
3cTT*TT,%foT a t  r g t  t  f y
3R T̂TTT fffarw «RT,

sfrrfa f̂ rT *mrr 
" t n j * ”  srafa ^  f w
T O T  I f f f a S T R  i r  “ srTTcr”  *  f a w *
"ffeqrT &  r a  v r ? t ”  fa«JT m r  »

s m f r  i r  « r *

"FT *raT %
&<rr 3TT 1 1

q r  srn ft s n h f t  n fis r e v

t  t o  ^  t , sifaRr
if HTSPJT % tTT% ? f?T5 VTcTT ^ 
fa  1#  iff, ^ T
«itrr f r  f fp s t  t fh ?  1 art m » r
'jlHd *FTf •fjj*)
fiPTT TOT I

t fo  T&o ) ;

t o w  f a * :  *r
*tpt 1 ?rnr rft <rrsr

f  f a i r o f f  «rr »

m  w m f a  fo r

|  ^  a fo rrft s i r
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TT^rrft ^  $ 1 w x t  *ft
Vrt Vt aft*Trtt «Tt, 3ft 3Tf5T srjaft f a  
*rf 1 *̂rft ft ^ rv t *n*rr *ft«f 
*ft, t o t  % *ft, wr*R-ftp®rTT ft 
^r«ft ft ?rr*ft-*rrft s * * t
^ T R T  s ft, ^ f + *T  f ^ ^ c f  ? 7 ^  ^  

s ft q f r * n r  ^ t t t̂

? *rft f̂lnsrr 1 s t r  w fa
% wr* ft ff?erft *rtf«qf?p55 *rV 
i r w ^ ' F  $ t *  $ ,  *s? ^ * f t  * ^ t  f f t ^ T  1 
? *rr e  q ^ T  8 *fpt ^ f t ^ t  ^Tcn & ,
%BfsT 2 W  £t TPT *TT*t T̂TTT £ !
srir f̂t #  stt<t ?rt ^ r r  & ftfc*  *rihr 
sfr 8 w  ^ n r  ^ T? rr «rr, ? *rft 

*gt *ftaT 1 fa r  v p t  | Pp 
fR r a s  f * % ( T  fc f v  « r iN ft  * r r * r  

fc 1 t o  wpt | 1

>*it *̂T m u  xt̂ t ft ^ r
*pt g’Sfftft T̂ TgTOT f̂ PTT f% STHf̂ FT,
*0 tt»to t r 0 ir  b ^ri^ntT |  1 ft  •? *%  
^ 3 rt w t t  g fo  w  fsret ^r£r m s* 
zt t̂ ?rrft ^ srV *t?t *m*T 
r^ T  «Tr, ft »mq- %5fta w  *  «tt, 
-sror tn«Tw ft3r ^ tt «tt, srq*t 
ariw^rcrr f t  s r m  fe *rr  «rr 1 q ?  3T?T 
* § t  * f t  f a  w h f t  ^  a r n ft  =*, 

^rnrft *r ,  *r*rsrft * ,  s r f o *  
a r m  * rrr* m  ft frtrr *rr 1

T ” rr *ft *FTf«? T r r  t»«r S ^ f t i m *  
^  mm  «rr, *  * f t  ftft
ffta- f t  art * r ^  *r ?rw^ ^ ?fr wf mwt

# , %f%* *rs * ?  in  #, 
m  * z  wrtpff wmirm  n v n z  %n n  1 

<f7T 3W T*rt f*r w p  ^  ?rnft?
?fft (TTf % STEJR JT̂ t «ft *TfT ?rr%
$, m  srq'jft o ttt  % Tnr?r w tft 
x fk  j* r t  fa tw 'T  »t art » ft  w t c t  *r «tt%

f ,  «r  ̂ « t¥ t  3rnr  ̂ ^  *ft v n ft  
m^<Tnn % ^t?t *rr?r f, «r#̂ ft

ir s trt « p t *  f  i f*r *%  ^ r  v t  «rr?r 
t i

17 hrs.

SHRI C N. VISWANATHAN: On
a point of clarification He is telling 
the House about the Japanese Prime 
Mimstei talking in Japanese lan
guage But the Prime Ministers of 
Singapore, Malaysia and Sri Lanka 
spoke m English He is telling about 
the Japanese Prime Minister only.

«ft *TW : 1$  *TT T$T | f e
tft  f ^ f t  ft  $  it |  s *ft  farq w  

f^ p ft %  ?T^ ir « f m  * ? T  5TWT WK T ?
t  I ZTjft 3TTffr t  %  *rg% OTTT
ir «ft?r srf?r wr̂ rsr ^ «rtr fa *  
tfr  far ^t t̂t 1 1 j fg  f ^ f t  #  t *  
T̂cTT r̂r t ?t 1 % fft % srf*

5frr r̂ŝ T -srr ^
§ r̂ F̂t T̂?r% t  1

wrsr tF^tt »r f r o i  fr«r% *r 
f^-sft % JTffT 7*r m  W  $ I 
&r w n %cr% *n* wnr r̂ ^ ? 
^l?r n r  *rt«r 1 -*r z*r ^fww w sfl* 
|  ?rtv OT3ft ir 5tt<t r ^ r  *
2rr̂ r S fp fs^ r n  - rfspr, sr?> w«p> 
5nrft t  i

»r ^ * * 1* srrerr? f^r 
?r3r >r JTjfr ^  *r°rt wrr rnm , 
wr*r, w **rft, fsr* i r i r w  ft^zftsr 
«rtr w rf o tto 0̂ ?n ,i7: sr *  #§ 1 1 

?ft<n f̂t ?mT- f̂«rcT ^ 5*  #«ft 
’i t t  1 wrsr^Tf^ft %^t^?rfwft«r 
m  m  t  i m  w ft

% ^ t *rr f^rtsr 1 1 t  f w r f  
3f t? *  f t  »fh? « f 1r«r ?htt f t  m  «nrr g  i

jjw «r?rr t  ^  ^  ^  ^
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f W >  ’fm »nfrtPT 3  t a f r  I ,  a t
fa ? rit q t m f W t  * T  HT^RT 5PTTT TWJT 
I  i *TTTrfta Hwwfiw? %arr

sriftft 5r ?>% $ i # * * *
SHTtft ^Tfft ^TRRt t ,  S*rfa«T * r  wrr 
f^^fPT sr t̂ f m  ft i ^
*ft£  tr sfr*r srir?ft « ^ t t  tr t o  
STT?t 1  Jr a f'T ^ T  V T  s f t f e  fa *T ? T *rrf 
* § ? t  5*rr?T *nft ? > rr ft, *
* f t P T R  H ^t ?T5T ft, ^  *
^  3f7T SU 5TT% ft I

^ ^ t  fttrfr *  srgt stt’t t  fo- fora *rroT 
*ft * t f  m m  f  ;$ t ft, $  % fa**
*nrrf •?% t  i «w3ft it « ft -$ *  
vz ft, ^forir s f t - * £ t  ft, * g t  I
tnr-sfT tft *TT I  sftT  ip-rR -W T-TS **
i f t  5ft f t 1  "^%z «ft  v * t  £ W  * f t  ft *r t T
^ T  *ft  I foW  W ^ t  *FT *FT# siranc 
? ^ r ft, ^  % firtr *  ^ t*r ^ rs ri *r* 
7# ft, r s  ^  ft for w b f t  T T  T f%  fe r r  
*rr*t i

* p f  fo r it  ir v r f  ^rfc^n *i r f  ^ r ,
=it fo>?wt s r a s t * r * R t  ft i s * ft  ?pi? 
s o t* fTrfirsT *rr ^ r * !  it  Tfa<TT *it# srnt, 
n't fCT't «*ar sprit 11 it* fa*  
?nf*TH *n iw»r % vftr wW t
%  spfgr *  * R ,  “JsrSr *r f t  »r *t  * n f a r  
ft1

*«■  ir * f t  * r r  ^  fTrTT 
ft, Irfef **r % srfcr **i*ftfor ^  fc • 
s n rit m  v t  w r  c*t t t  v r f r  ft, s tr  3 Ftt 
f̂TRt fc lAr TO <rr »F* ^  11

«FI f « T T  f??TlW I  I *  w r i t  *TT 
q r  ^  *PT̂  t , wf^P 3*$ 

tfr * t <tt «rf fferr 1 1

SHRI K. RAMAMURTHY: We do
not want to be proud of your mother. 
We are proud of our mother But 
you want us to bet proud of your 
mother. That is the pioblem.

#ft tf»T?T TW (t T * $ T  ) JffiritJT
JTTT^mft snrar ir i 

(wrwaw)

a ft«? xv Rr? : t  %*f srT?r r̂r t o  
ftrfrw f  f%  f^sgft a T m  errart tk  
w N fr  «rwt arnt « ftr  aft ^ f f ^ t  ^  
■3t r %  fr, «tt <frft snir : 

?nft wft t f t W f t  f ^ t  ^ fhi^  wr 
srtTT̂ r «FTTr =®nf^ i

tt rr itq - snr-srTT ^  ^ft -3^rrar 
i r f g ^ ^ r r ^ ^ r T | 5 s r ? r t ^ T

«TT | 3Tf?T T T - f ^ ,  ^nmsrTT ?ft»T

^ 5  ^ft TT ^  T| t  I 9ft
sftor ^  ? w r  aft ssr ?w  ^
70  7 5 srfafRr 3Fr?rr ir »r ^
■3ft ??T ^ r  ^ft rf^r^fq-rT ^  STfcTW 

■3TJRT jTT ft 3TT ^  ^t tfrfr 3r̂ TT 
fTT jmTTf^r, Tnf^fcrwr s rk

WTTnr it ?T rnp ^  

^  ^  ^  f̂t n?t f̂t ^ g jr  ^rr
fTTZ T O  ft, ^ P T  ft I WT3T
jfr Sqf!RT snfo ITo TT?To ITrfV̂ TT ^ «f3T 
srg ?fft ^i|*rr for ^  t t  «ft ?rrso

q o  it?To ? w  ?PT trT  gF?rr>T ^Tcft 
3rr T ^ t ^  13 fr * r f o  tr0 rr^ 0) c <ft© 
tTffo ^ i f o w r f t ^  ^ ^ r f t f s F ^ T T t C T  
ift  *TT?iorTo(T»fo5BftT O T^oqW ?Te «T%i 
f ^ n r  t  ?w^ft ? ^ r  ir ^rf^^rr

f^ r m  ft i sire wtt ^rrffo; for
s o  s r fffw  i? r  ^ r  % ^tt ? F ^ t  
*c^pfi tt q ?1 f̂rT <rirJ ft sr^T snr^ft JH+T 

TTTCTR- ff^t ifR ft, ^  >̂T W T  ?T*1T ? 
m sr 13rr?r ft, f ? r v  « r #  ft, # » ft  

% ^ n frR t  t o  |  sfrr snn ft ^ ? f t  *r 
5n%fowreff e r r ^ o t [o ^ o  ? ftr  * t r o  

<fro tr?ro srrftRHT sR<t f  w lfo r  t  ira^ft
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[ t f t W l  f a ? ]  
ttt&pt %■ ^  ?f ’T? TT WTCT 1 1
?ft ir<t* sftr %, f w t  y s  t  

crrtR jtpt w r  1

hw t pt ?rr^ % ^kt^tw 
. f^rr «n 1 *5 sfr^rr t  i * *  

t o  u?i ^  I  1 ^  ^  ^®5Tr 
^ r r  ^ f r  *wt '•nr ^rnrr to t  
tn p r  *nnrV ^»r *r «ft ? . . .  

(«n n m  ) . .  .

<5HRI K. GOPAL: Sir, how long
this discussion will go on and when 
the Resolution will be put to vote?

MR. CHAIRMAN: Today up to
6 p.m.

SHRI K. GOPAL: The House is
up to 6 p.m. But what is the time 
allotted?

MR CHAIRMAN: We should
finish it up by 5.25 p.m. So, please 
finish your speech now.

«jt m *  fa s  : w n f t
XH£ 9f?T ^ Sr8r ^ %VW ^T’
*  *wiw  sf^rr g  f r  Jff
3j*T t o  STT* I ^  ^  m

t h e  m in is te r  o f  p a r l ia m e n -  
TARY AFFAIRS
(SHRI RAVINDRA VARMA). It 
there are quite a number; of spea- 
kers—and this is a very important 
subject—and U the House feels that 
the time should be expended, the 
Government will not stand in 
way.

SHRI C. N. VISVANA.THAN: Sir,
the mover has to say this.

*rfrt*r, ^  M o t  11 **3

SfTT V* % WPf $  lHT% *fWf
| iftr *ft w m  I* 5 - 2 5  Ir

i m  1 1 ^rfrr <nfairr- 
$ $  ^ "tro  *  *?r,
»TFf?rr jt?  otV «nfft ^ r f  fc

:5T^ *TPT 9r$TTT[, wfr*T *JIT Tl f̂V*T

f w  2T?[*r ? m r  ^ f t ^ n r  ^ 5  

^ fcTtr fWvRT srrf^ 1

SHRI K GOPAL: Sir, what is
your ruling?

MR. CHAIRMAN: If the House
desires, we can extend the time. 
•Since this is a very important item 
on language issue and since there are 
names of so many hon. Members on 
both sides to speak, if you have no 
objection we can extend the time.

SHRI K GOPAL- We want to- 
finish it by 5.30 p.m.

SHRI C. N. VISVANATHAN- The 
mover has to say about this.

«ft fa*  : a w tf*
jtcstt* vgt m  f r  w r  ^

m  ?tto 1 ^
q grey i | 1 fa**r ^

?r ?r?rf ftrft % 1

SHRI SAUGATA ROY: Sir, I am
on a point of order. The House can
not go on indefinitely debating on 
this issue Last time it was extended 
by two hours and today Mr. Samar 
Guha has asked for permission to 
move his resolution also. Our sug
gestion is that up to 5.55 p.m. it is 
all right But we want to put this 
resolution t0 vote. So we would like 
the division to be taken up before 
5.55 p.m. After that Shri Samar 
Guha can take 2-3 minutes to move 
his resolution if he wants to. But 
let there be a ceiling; and let it be 
decided that to-day, we will have 
voting on this resolution. (Interrup
tions).



THfc MINISTER OF STEEL AND 
MINES (SHRI BIJU PATNAIK):
As my colleague, the Minister of 
Parliamentary Affairs said, perhaps 
it can be extended by another hour, 
to the non-official day. There is no 
harm in that.

SHRI SAUGATA ROY: We don’t
want an extension to the next non- 
official day. (Interruptions) The
mover is here. He also does not want 
postponement.

MR. CHAIRMAN: If the mover
wants to speak, he will certainly be 
permitted to speak. Now, is it the 
pleasure of the House to extend the 
time?

SEVERAL HON. MEMBERS: Yes.

SHRI RAVINDRA VARMA: It can 
be taken up on the next day.

SHRI SAUGATA ROY; Possibly, 
you are aware that the mover of the 
motion may not be in this House at 
the time of the next sitting of Private 
Members’ Business, because he has 
already become a Member of the 
Tamil Nadu Legislative Council.

. . .  *flr r m  ? r h r  *n ri Ir  
f r r ?  ?r tfV 3 rn T

*  lift  TTtTo llSTo *fr<> | . . .

*n jr  f t q r :  JT f
SfFT t  I

^  *ft i
% o  rffcrm  :  W  * *  JP T

ajT^, STTtffafc ^PT n̂ SRT t  I

s n r rf

*  t i

SHRI BIJU PATNAIK: The Bouse 
w ill congratulate him.
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SHRI K. GOPAL: He will be 
leaving to-day.

SHRI SAUGATA ROY: He would
not be there.

SHRI BIJU PATNAIK: Unless
you want to extend the time, nobody 
will be interested.

MR. CHAIRMAN: There are so
many Members from both the sides,* 
who have expressed a desire to speak. 
They want to speak. Mr. Lakkappa, 
Mr. Unnikrishnan and there are so 
many Members. It is an important 
issue. They are taking keen interest. 
What is your objection?

SHRI S- D. SOMASUNDARAM: I
am not for postponing.

MR. CHAIRMAN: This is a mat
ter of great importance. There are 
so many Members from both the 
sides.

SHRI SAMAR GUHA: My resolu
tion has got the first priority for the 
day. Now, I want to know what will 
be the position with regard to my 
resolution, if the time is extended 
(Interruptions).

SHRI SAUGATA ROY: It auto
matically lapses.

MR. CHAIRMAN: No, no. He will 
be allowed to move his resolution, at 
six.

(Interruptions)

MR. CHAIRMAN: Under Direc
tion 9A, it is mentioned:

“If time allotted for discussion of 
a part-discussed resolution entered 
in the list of business for a day is 
increased by the House or the 
Speaker and as a result thereof the 
next resolution entered in the list 
of business on the basis of the first 
priority obtained at the ballot is 
not moved on that day, the said 
resolution shall be set down as the 
first item for the next day allotted 
during the same session........”

Let us extend the time by one hour.

1900 (SAKA) English as additional 37*
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SHRI K KOPAL No

SHRI M KALYANASUNDARAM 
Sir, may I make a submission’

MR CHAIRMAN Is it the 
pleasure of the House to sit one hour 
extra today7 I do not mind it even 
if you extend it by two hours It is 
a very important item So further 
extension can be allowed It is an 
important item on which many Mem
bers would be wanting to speak

SHRI K GOPAL The hon Mem
ber, the Mover of the Resolution has 
been elected to the Madras Legisla 
tive Council He is going there as 
Minister After 15 days, he would not 
be here m the House to exercise his 
right of reply So it should be over 
today We are prepared to sit late

SHRI BIJU PATNAIK He can 
■come back

SHRI SAUGATA ROY Only
Janata Party membeis can do that 
not others

T W  W W * T  R r jf  ( f a r w n r )

T r  * n \  Z%1\ f  |

^  %oifto 'd*Af>ww (srsTTprr)
v  20 f w  %  w z  m u?

P i

MR CHAIRMAN Now, what is
the point of order’

SHRI K P UNNIKR1SHNAN Sir 
whom are you hearing’  Shri 
Kalyanasundaram has been standing 
for the last 20 mmues

MR CHAIRMAN The question is 
whether the House would agree for 
extension by one hour or two hours 
This is a very important item for dis
cussion It can be continued to the 
next day.
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SHRI SAUGATA ROY Thu is not 
the time to extend it Let the dis
cussion go on Why do you want to 
take up the extension now7 1 do not 
understand it Please do not be 
hasty to extend the time

JTTO fa?
^ st f  «rr £ 1 3 ?  *m r

F̂T STOT ^ | ZTf SffrT |  %
^  TT ^  WX f  T
?5nrr stp1, i

t w  fa ?  *mr<Tfo 
*nrrc*T ^  m  *rr?T q r  ar?r

f  1 (*wsnrc)

SHRI M KALYANASUNDARAM 
The hon Mover of this Resolution 
has been elected as a Member of the 
Legislative Council of Tamil Nadu 
and he is to be appointed as a Minis
ter That means he will resign his 
post and go before next week So, 
if this is going to be taken up the 
next day the purpose of giving ex
tension will not be served because 
then he will not be here In order 
to avoid that I would suggest the 
extension of time foi this resolution 
and let it be finished today itself by 
sitting late Since he is going to 
Tamil Nadu to serve that state can 
you assui e us that this will not lapse 
even if he is not present here’  If it 
will lapse then let us discuss it 
today itself

sft tto «ro5fr fa?
’arrss srn; vrri^ t** 

^nrTfxrrp i wrmr nt
*r srr srr^T & ?fV ar? 

wmfa  ?> *rnrr t  <rc: 
f̂t *ft qft w r  *rr ’fonrr f m  t

*l?rt TiiT ?t?TT ^  I *T?
irrrTT fv  sfv  fTtflr wFnfhr w v
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s t w t *  t o t  |  ?ft
ft^rr i *r? *r?r ' W  wpb w rir 1 1

MR. CHAIRMAN: My ruling is
that it is the property of the House 
and the House, will decide.

«ft «mgr f%rp *. q v
f r o  Jtft g *  f̂tfartr i 
i n f t  « p r  $  * ^ t  | »

MR. CHAIRMAN: You have finish
ed your speech. Your speech is over, 
you have made it clear.

SHRI SAMAR GUHA: One thing
has not becn made clear. You have 
said the time is extended. Extended 
by what time? That has to be made 
clear.

MR. CHAIRMAN: That I shall
declare at 6 O’ Clock.

SHRI K. GOPAL: No. no Now.

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): Sir,
my impression is that it has been 
decided to extend the time allotted 
for this by two hours, and those two 
hours will be taken up on the 
next Private Members’ Business day.

SHRI SAMAR GUHA; By 5.25 
the time allotted for this Resolution 
lapses. Unless you extend the time 
of this Resolution you cannot discuss 
it.

MR. CHAIRMAN: Is it the sense
of the House to extend the time by 
two hours and to take, it up on the 
next Private Members’ Business day?

SOME HON. MEMBERS- Yes.

MR. CHAIRMAN: Agreed. It will
be taken on the next day for Private 
Members' Business. (Interruptions)

The sense of the House is that it is 
willing to extend the time by two hours

1900 .(SAKA) English as additional 37a  
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and those two hours will be taken up 
on the next day for Private Members’ 
Business.

SHRI K. GOPAL: No. let us have 
voting.

MR. CHAIRMAN: Let the lobbies
be cleared.

SHRI SAUGATA ROY: You take a, 
voice vote first.

SHRI NATHU SINGH; I beg to 
move:

"That the time for this Resolution 
be further increased by two hours.”
MR. CHAIRMAN: The question is:

"That the time for this Resolution 
be further increased by two hours.”

The motion was adopted.

MR. CHAIRMAN: Mr. Unnikrish-
nan.

wt *rw ft*? .* *^t
f w  «nr 1 % gt igff Tto
w  arc 1 snfr * itt to ® t  *mrar ?.ft 

1

MR. CHAIRMAN: All right, you
finish your speech within two minutes.

WtW f«5  : t  W5TT T?T «TT f a
«TT7 STT *TT ssfatr
f a n  ott at* Ir
§«TT & *$t OTT qfrr

srfCTVRT *ft*TT *FT «PT?T
*T 3ft * ttw t $  srfa: 3TT 
5rfrT?TrT 3FRTT «ft tf t fT ^ f t § i  «ft, afr 
»rcta*ft«r? <r#3ft»n«rr^>JTfr?wfr5ft 
«ft 1 37T *rct«r WRH «ft 7 ?ft*r fffcrnr 

smr, a r m  *rrfor, rrspftfcTT, 
srnnftre? to*»t ^-farr «tit 
w TPf 5- ?mr wfcft % fam  «r *rV
«TPT TOT TOT ^ft *gt T̂*TSRft 
*ft 1 *rfar sft sff?r sr? srr?tfV «r
Wf$TQ[ « ft  ^  f e l T  3 W T  J T R
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[ «fT i

ff»mrRT *T£T<PT 15 W?T, 1947
wn wnsrrc §*r i sr«ra 
fe*r?r srrw fa %  «tt ^ n r r  qrr t%t «tt 

<n: mtft
«r i ^rfrrq’riT fr̂ rnrr'•rrrr 

^rf^cr fa  er t̂ I
*prr ?T8r »rreft ir ^  ^  # i 
vrf f  srr ? f a  »m ft sft %
$?rrar forr «rr fa  ^rcrcr q;*r ^mrrfav 

|«ftrsra??rfrr ^ptrt r̂fsRTT 
''TR’i ^rf^T i %fa?r ^ fa  
W rftfirV  VPFRnt Wf<T nfin? «fr 

TTsretfa y  vm r 
T^rr faqr <srk ^  %*r % srerpT 
sr* i ?t>*t *rn?r ^  to  <TT£f *r nsir 
f a * r r  |  / ^  ^ r r ^  $  f a  srrc
? f a r r  3ft ? ^ r c T  ^
*3r*r *rrat i fwr* tt t̂-
s s r *  ireft ?)r ^ t *rr , ?t^ t 
sfe»T *rreft, i^ n f t  % «ftr ? f w  nrefr, 

%  3 r t  r r |? r  » m fr , irfjftfn T l #  
* * m  irn ft  i * f i r  w  *r  

«T f(W F  *rrsft i scp tt s ^ ? i f  *T?r t p c t
«TT f a  3TT *ft TPT̂T?*Tr »IT«fV $ VW 
qr ^rr  ̂ ir ssY  w z  i p r t ,
sfcr *r *ft  i 30 t f n r  t r ^ r r  *nrsft 
%  m w  t *  w r f R  fa «rr * f t r  srsr *rw r 
3ri% 9 ri> c ft f a  *tt? *r  ^n%

*r^rc*rr *rrefr i

«ft *fcW TPt : *T%WT
« ft^  t  ?

« f t  *rwr f?r$ :  s ft ^  i ^ r  
qS**w*T«rn * r Y * : f a w ^ r $  fa  
^ n r  3ft ^  *n? ?T.eT «rr i - 3 ^  «rr 

7 *  r o  v t * ? t  t o  $  ?
sft*T «ff<TJTr r i k  t  » ft
5?T 3tpt | fa
f ^  ?tt*t i m r  sr>T »rr?T *n«rr ^ r r r

^r% r 1 igtf g v  | fa  ?nrr U 
3ft «Ffer

t  fa  »ft g?npr ^  w i r  
tt% f  1 irnft ê gr % ?m , f^ s t  

q”l% «ft fir ^ r  *Ffbr
fipft *pt *r*rir ^  cn%, *pfe?r
^ T T ^ |  I faTR- aR ^
^tpt 3ft v c  v t  wftnrrft 5, 10  

srf?nfrcr ^  ^»ft % wrn, m fa  fk^ft 
??nft *fe?T w*r ^rm f ^ m  wnr

HT**ft ĤTfT 7  ?T% I S?T% r

f ^ f t  T̂T̂ rT ®Pt «TTTT T̂P?T VsnqT 

^Tf^rr, ?fhr fa»n? ^  % f̂eroT % 

?F5T ff??v JT̂ TT ^ n n  ^fsrr I 
m  w t  r̂anrsTrft ^fq^r

% fa  ^ T T  f ^ l  
% srfa f t  3TT% sftr VZ f̂lTT f ^ t
«pt f a  ^»r fg ŝY

? p r t  ^Tffr f, i f t r  sn-q-̂ fr ^'t 

=^fr 1 1 »r»rr ?fw^ % ?ft*r
5R gw ^Ifft^pft I

m  ir*!TT̂ r t  i^ r T  

^fl^rrT r̂V ^  sttsp^srtt f t  r̂̂ V
t, ^ T T  ’ETTT SFfTR 7TT VTTO % ^RT
=3rr%r, ^ frfa ^  gY frfsrerff *r ??r
?TTF ^T Jn l̂fPT I  I F»rf?!TT % *rq%
ftrv *r ?rfhr * f w  p fa  ^  sr̂ rr̂ r 
^t v m  % #  ?ftT w  wm tft % <t 
% srffT sfr v̂rf̂ f 1

SHRI SAMAR GUHA. There is a 
little confusion as if I have to move 
the resolution today. There is no 
necessity. Let it be made dear that 
if 1 move the resolution the next day, 
even then that will be valid.

MR. CHAIRMAN: You will move it 
the next day. Under Direction 9A, 
that will be valid.

SHRI K. P. UNNIKRISHNAN (Bada- 
gara): Mr. Chairman, Sir, it is rather 
unfortunate, I would say, that oa a
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motion ol  this kind which is of ft cru
cial import to large sections of our 
people, particularly, from the south 
and east the Home Minister whose 
direct responsibility it has decided 
to stay away from the House! Not that 
I have anything against his esteemed 
colleague for whom I have consider
able regard, affection and respect. That 
is precisely the point that I would like 
to make, that certain things are being 
taken for granted by these people. In 
the light of the mandate which they 
have received last year they think 
that they have also a mandate for re
versing the policies which have been 
accepted by this House and this coun
try. With regard to this resolution, I 
would say, I would have liked if 
instead of recalling Pandit Nehru’s 
assurances on the question of 
language, if it had reiterated the re
solution of this House itself. In subs
tance, it may be the same. But if 
some people on the other side have 
some allergy for Jawaharlal Nehru, 
if some may have allergy for Sardar 
Patel, then what thev have done for 
this country is not going to go in 
vain, but what is more important is 
the substance of what they said and 
did which has been reiterated in this 
House in more than once, if I remem
ber aright.

On an occasion of this kind, it is 
possible to have or to import more 
passion and heat than light and also 
hysterics and tantrums the like of 
which we see very often in this 
House. But I would beg of every
body, on all sides, to see that there 
should be a rational debate on this 
question and on the substance of this 
resolution It would be a historic 
fallacy if you were to suggest that 
we were conquered by British impe
rialism because of the English Langu
age. English nr.ay have come with the 
conquerers. It may have done good 
or harmed us. That is a matter of 
historic judgment. But it would be 
jvrong to assume historically; it would 
be fallacious to suggest that we were 
conquered because of English langu
age. This kind of complex is behind 
most of the opposition to continuance
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of English. I am not referring to it 
as a link language, but as a linguistic 
resource, as a language resource, as a 
social tool. What is after all a langu
age; it is a medium by which we car) 
express ourselves; it is meant for so. 
dal use. So, much of the passion and 
heat can be avoided if you look at a 
language in that way as a matter of 
practical convenience, as a matter o> 
resource.

There have been many factors of 
history which have conditioned the 
Union of India and its evolution to its 
present form and this must necessarily 
be recalled when you discuss a ques
tion of this kind. India may have been 
a great sub-continent and a cultural 
complex, but I cannot accept the pre
mise that we were a political nation 
before 15th August, 1947. I do not 
come from a region which belonged to 
Emperor Ashoka’s empire or a 
Moghul Empire. What united us and 
moulded a nation here was the strug
gle under the leadership of Mahatma 
Gandhi, Jawaharlal Nehru and Netaji 
Subhash Chandra Bose against British 
imperialism. That was how a nation 
was made and that nation was born 
only on 15th August, 1947. It is very 
important to remember this. So, this 
nation, I would say, is only 31-year 
old! It is this sense o l unity against 
imperialism which has to be fostered 
and to foster this unity, national unity, 
we can also hold our place in the 
comity of nations. We decided that 
it shall be a union of Stales; it is not 
a federation of the kind that we have 
elsewhere in the world. The word 
‘union’ is of great importance. That 
is why, we borowed it from the North 
American Act. The very word 'union’ 
has a particular connotation.

Now I would take you back to the 
question of cultural autonomy of the 
regions of this sub-continent. It is very 
important to remember this aspect be
cause we are a union of States and 
these States also represent, particular
ly the States of South, of East and 
West, assertive cultural forccs, asser
tive regional culture who demand that 
their languages shall be respected. Only



[Shri K. P. Unnikrishnan] 
at the risk of imperilling and endan
gering this fabric of unity and this 
union can you demand that their views 
be not respected. This was one of my 
basic differences with my leader like 
Dr. Raift Manohar Lohia, who thought 
otherwise, with whom I worked for 
several years like Mr. Dhanik Lai
Mandal. This should not be allowed to 
be developed as an issue between sub- 
nationalism and nationalism as is being 
sought to be done by many people. If 
you allow this issue to be developed 
as an issue of sub-nationalism versus 
nationalism, you will be encouraging 
fissiparous tendencies in this country.

If you respect the uniqueness of 
every State and the regional culture 
and language it represents, then you 
will also have to respect the sentiments 
of the people of those States. You can
not ignore this fact; you can do so only 
to your peril.

( frrf a rT ) • 
»r *ns>

*i7r*r«Tr 1

SHRI K P UNNIKRISHNAN I am 
not against Hindi, nor am I against 
English. I learnt Hindi as a student. I 
can also tell you that I have no objec
tion to anybody learning any language 
of his own voluntary choice. I do not 
want to take up the position that 1 am 
against any language. But certainly if 
you call this a link language or the 
only national language and all that 
and import such concepts, then I will 
say that my answer to that would be 
an emphatic ‘no’, I am no longer pre
pared to accept Hindi as the only na
tional language, I am prepared to ac
cept Hindi like Tamil or Malayalam or 
any other language as a national lan
guage The whole concept has to be 
gone into, looked into, afresh m the 
context and light of the needs of this 
country in the last quarter of the Cen
tury. We should not be swayed by 
emotions of the kind that have been 
displayed here before. We shall only
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be guided by reason and alio the re
quirements of national unity and pro
motion of national goals such as, de
mocracy, socialism, secularism and 
economic fulfilment.

As has been pointed out by Mr. 
Barrow, who is not here, now, English 
is the mother-tongue of a minority— 
however small and microscopic it may 
be—of people who are citizens of this 
country. That should not be forgotten; 
they have their own right of self-ex
pression. English has been accepted by 
the small State of Meghalaya as its 
language, and a large number of peo 
ple—I would say, a majority of the 
people—in these four southern States, 
lor good, bad or indifferent reasons, 
accept that it is necessary for English 
to be used for, as I said, practical pur
poses and it should continue to be used. 
This is not something which you can 
overlook. You have neither the man
date to do it nor the political right to 
do it, particularly in the context of 
what has happened in South recently.

I would also urge you that the major 
question regarding languages 19 not one 
of Hindi versus English or even re
gional languages versus English, but 
the demand that is raised by small, 
nut'ioscopic sections of minorities— 
those who speak Konkani, those who 
speak Manipuri those who speak Ne
pali and numerous such languages—I 
would also add Maithali. Their de
mands for inclusion of these languages 
in the Eighth Schedule must be accept
ed and Constitutional guarantees must 
be given to people who want to use 
them. And it should be the objective 
of the State to promote these langu
ages as was done in the Soviet Union 
when their Constitution camtt into 
force in 1936.

There is also another question— 
regarding Urdu. Unfortunately, the 
Home Minister has started a contro
versy over the ancestory of Urdu lan
guage which is accepted by a large 
number of people in this country again 
due to historical reasons. It should 
also be the duty of the State to accept
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and promote this language which also 
happens to be, for historical reasons, 
the language used by a minority com
munity in different parts of our coun
try.

Now, 1 would repeat, I look at Eng
lish language primarily as a language 
resource and as a linguistic skill more 
than whether it is alien or Indian lan
guage. The most important lector lor 
retaining English is not only the de
mand from certain sections of our po
pulation in South and various other 
States, but also that English is being 
increasingly accepted by larger sections 
of the international community than 
any other languages. A mention was 
made by my friend Shri Hukmdeo 
Narain Yadav, who said that in Russia, 
you have Russian, in Japan you have 
Japanese and in China you have Chi
nese etc. I would l:Kf> to tell him that 
he is hopelessly out-of-cUile. Not that 
they do not use 'hrt-e languages in 
those countries, but acco.Jint; to a sur
vey conducted by the UNESCO, the 
most important language which is in
creasingly accepted by the interna
tional community within the various 
countries as well as internationally is 
English. This is not wlnt I say or 
someone else on this side of the House 
has said-----(Interruptions)

t m  m in r  far? (fsrspr *nr) :
3  sflr vs fuf t  *pt f ^ r r  

vprfr^vriirvtwtTr^ 
vr f t  Tfr 1 1 I  | fa  ^  

<r|ir 1 t e  f t ? *  wrrĝ trwr 
ffcfsrr |  « r n r ^ y ,  f t
| i

SHRI K. P. UNNIKRISHNAN: My 
friend, Ram Awadesh Singh Ji will ex
cuse me if I say that he i6 not exactly 
correct; he will have to brush up these 
things before he makes such tall claims 
in this House.

The most important thing that I 
want to stress is the question of abs
traction for <he purpose of science and
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technology. The largest number of 
scientific and technological publications 
published in any language happen to 
be of course, for historical reasons, in 
English language. This is again an ac
cepted fact—  (Interruptions)

MR. CHAIRMAfc: I would request 
the hon. Members to cooperate with 
the chair. If y&u have anything to 
say, please address the chair.

SHRI K. P. UNNIKRISHNAN: Now 
if you go to Japan or if you go to 
Soviet Union, you will find that for 
abstraction, English language is ac
cepted by them. So, in their en
thusiasm for Hindi, which is concealed 
and which is not revealed, as in the 
case of Shri Hukmdeo Narain Yadav, 
they say, they are not for Hindi, but 
they are for Angrezi Hatao.

Sir, I would like to invite the atten
tion of this House only to two factors 
before I conclude and which are very 
important. We have three or four all. 
India statutory boards like Coffee 
Board, Cardamom Board, Rubber 
Board etc. Now, talking of these 
Boards, coffee is produced where? In 
Karnataka, Kerala and Tamil Nadu. 
Not a blade of that plant grows any
where in the Hindi-speaking States, 
my dear Yadavji. Where is carda
mom grown? In the high ranges of 
Kerala and Tamil Nadu. And rubber? 
In Kerala. Now, instructions have 
come from the Central Government 
that all the forms, all the registers 
and everything shall be maintained in 
Hindi. For whose purpose? Not a 
peasant, not a planter knows Hindi, 
nor does he want nor is there any use 
for Hindi forms in any of these States 
but still your government has sent out 
instructions that these forms shall be 
provided. Instructions have also gone 
that the staff of the Coffee Board 
Headquarters in Bangalore, the Car
damom Board in Cochin shall pass 
their test in Hindi if they want pro
motion. I would like to know if this 
is not imposition, what else is it?

Before I conclude, I want to tell 
you something which is of vital im-
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portance. I would challenge Mr. 
Charan Singh and Dhanik Lai Man- 
dalji to put it on the Table of the 
House—the new linguistic census. Why 
is it being hidden from this House? 
The linguistic census of India was 
not published and instructions have 
gone from the Home Ministry to sup
press it because the number of Hindi
speaking people has gone down. This 
is my contention. I would like him 
to deny. I would like him to place it 
on the Table of the House.

The most important consideration 
involved in this debate, as I said earli
er, is the recognition of diversity in 
the Union of India and also the fact 
that these people have come here on 
the mandate demanding the right of 
dissent and opposing the stiffling of 
dissent by a dictatorial regime as they 
claimed it to be—thev have no right 
t0 stiflle diversity because stiffling di
versity means not only opposing the 
right to dissent but also striking at 
the roots of the unity and the fabric 
of the Union of India and I hope they 
will not d0 it.

MR. CHAIRMAN; Mr Yu vara j 
Five minutes only. After Mr. Yuva- 
raj, Mr. Lakkappa and then Mr. Guha.

: *rrr apr* «tt *rr srer 
$ 1 *r*<t fr$r £ ?

SHRI K MAYA THEVAR (Dindi- 
gul): What happened to mv name? I 
was the first to give my name? Has 
my name disappeared?

MR. CHAIRMAN: I hope vou will 
get a chance— (Interruptions) All 
of you will get, not to-day but on the 
extended day.

qwoar («fcigr<) : ¥r*rnrf?r
jrrr-fhr % v r f r  v t
fa *  t o  *  fatr 

* r f  v r  ^rm T
fp rr $ i far* svsrnr tt  «f*r *5*  wjt

I  w r  we*** tt  *  *rn anr 
?r m w r r *  x* <fr< v w r r
^ ? r r  g fa  f*5T 7T

n ^ % » r f* r c , srto $ f t *
* f . V  *HTT *  «TT :

“Indefinite continuance of Eng
lish as the official language is now 
a move which is being made by 
certain people in our country. But 
the categorical answer of Parlia
ment to that should be ‘No’.”

*WTTff *3f, Sfo off
* *  % *,% £7 % faffT*
«T, f3f*T T * W tf % SPTST
JT̂ T?JTt »TT£fY Vi S *  frr S T *?^ !
«rr f a  * ^ 1  »»Tifr % t f t  «tt f a  stjtt 

srirsrf 3 f t *  vnsfr % fa n  f r  
f f * (  s f * r f * : * 5 ^  *ib ft? r V < r r e *r n T r
?5T*ft I STipr

*«'*3rreTF, * far&TT
* r r t , arr®3frf' * f o * r  fa 5 r*«rT*T  srr, 
* t r r ^ f ^  r n ^ r .f n j f T  ^r«r?ft

t  •

%t*fr c t tc  wvtffrr trenr
rrn 7^ $ — % 3?? n

I — it
| i t  vrt mwr s r t r  w t f f  %

ftfW  a m  T̂TfT |tT fr̂ T «TT—
$  «pt tr̂ Fr t t

w  r
“ If you want that Hindi is to 

really occupy an all-India position 
and not merely replace English for 
certain official purposes, you make 
Hindi worthy of that position and 
allow it to absorb by natural pro
cess words and idioms not only from 
Sanskrit but also from other sister 
languages of India.”

t  Y* *r*  v t  *rrc?rr jj f a  ff^fV 
v r * *  t f * * *  * * r %  ^  f*sn?rr *r  aft 

3 t * r  «rr, V f  j« r r  \ ? * f a *



f v < r  * f t  « f t  ? *r?  
f f ^ c r d  * *  v t  * t  f a *  *  f a r * *  star 
* f f  ?rff Sar t u  * r  sr<rrerr «rr i ff 

* f * » r  %  u r s t f  v t  w r c n f l f  v t
v i  v < a rr g ,  5*1 w  * t t  f i p s t  * f t w T  
5 rjt S r f r *  ?*T *$ s rr

f  far?* *T Sm'lhft
wft ^ff-TT-ftMF w * r  % ir £?r
t f f t r r *  * T  1 *3 v t  < ? * t ft a r  
eft, 15 «rfl?r*f5pw**rsr*,?r tftsR 
v <  %  «r$ w * r f i  y $ t , w f t v  arc a  s * r  
* / r  f?t srr-T f<rr * f 3 r w i h f t
t c ^ p c  | ,  ? s  ?re$ ir  w  a v  v t  

arnf*rr 1 $*rr* **r ir f*rrct
#r>T imr*>tfft*rir-T«rr«rrfc 

f $ ;? t — 7 §  * r * * r *  s ffft ft
spT S T f f a t e s f t  * * r  %  70 q f a - * t  
s f t *  aft f& ft  ffflrir* ®rr% |  qr aft 
5?rfl w i t  afts* *f% |, far*r ^  
tfrrf f^ ft  wrirtafwf ^t ?r®rr f̂t 
urat *ft *iff $, aiK  * 3r srrcr 
srr *ra?:rr |  1 fa* »ft f̂t
m r n f f  %  s  T«r f ,  * r r o t
fa sft if t ?**?* *?r if, * f r  qfinrenc 
oft T  f j p s t  *\T  *> ** £ “ t ,  rr%
**r if ff-*?> % v w  ^ r h p r a  Rn?

% ^ r  *f f t  t ? *  fa*r arr *fr<rr 
|, ^rrfir* ?Tft £ w  1

*  n r  m  % «f«r ^  ftrsrr f*r<?r 
Jit® **<  ?nrr w

3*9  CnH m m nc**#  OEL&3TRA. 18,

WFFlfi tt V»pTT f — *rt4n *tft
finrar %  * r *  * » # « *  t f t  *m j  w^ r "  
«ra t «ft, % 0 f? t h t w t  %  ? rw r»r * r t r  
stom p  %  ^ r t  vsft  %  snar^rflr n t  
er^t ^ t  w f  * r i N t  ^ t  * r f  1 ^ f t  

s r s fr  ^ t  i f  f ? ^ t  v r  w w r  
vtt*  s ft^ r r ^ r  ^  f ^ r r ,  ItP fs t «r^ stt^t ,  
*fr 3rT3T*ft*rwr*!fr fS  | f f<r f ^
#  «p^rr ^ ^ r r  j — * i f  ^ r r j f h c  ^ n r  
<TR5r ®Fr sTarrer ^  %, ^  #vnT?r 
^ucftfl 7 R  «frr ^nrr^r 1 1 p r  ?tt^ 5ft*r, 

^ v n r n ft  w t t f t c t  | ,  fa re  
«m rr % § rm  s i m  ir ^  ^  % 

f s R T f i  * f t  q n r R - w R  ^r?r | —  
^  ^ r r f t  w rnr^ # # s r  ? t  « w ? ft  | i  
F ? r * f  <rnr ^rtsft
3TRft | ,  %ftPT T f w r  f r  tt^t ^ t

r̂r*T5T |  I 5T*rf % 3fT f^? ft
?r*nr «rTT?r ^ t t ^ t  «f»r «tt, «rn r «ft 6 7  
?rnr#Tff?r ^rtH t a rp ft ^ r f ^ r  6 5  
qfhawt vr^r n f  er̂ t ^*fhr ^ t?#
| * r t r  ^ t ^ r ^ f t v n n r ^ N r t  1 ^  
f?r^, W r T r r  aft, w  q r
WT&dyfo faRR «R% Sft
I  ...........
MR. CHAmMAN; The Hon. Mem

ber will continue his speech on the 
next occasion.

IS hr*.

The Lok Sabha hen adjourned till • 
Eleven of the Clock on Monday, April 
3, I973|0»aitra 13, 1900 (Saka).
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